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LOK SABHA DEBATES 

LOK SABHA 

The Loir Se'" mtlt 6t EItlIIrIf1 ollht1 Clock. 

[MR. SPEAKER in Iht1 ClMirJ 

(Translstionj 

SHRI RAJESH VERMA (Sltapur): Mr. Speaker, 
yesterday during the Question Hour ... (Inlt1f1Z401ion$) 

MR. SPEAKER: Allow the Leader to speak, pleue 
sit down. 

SHRI RAJESH VERMA: Yesterday, the hon'ble 
Minister of Agriculture misled the House during Queation 
Hour. The question-answer seaalon was in regard to 
drought. The Hon'ble Minister of Agriculture said In the 
House that he did not receive any request in regard to 
famine relief from Uttar Pradesh, whereas the UP 
Government has written three letters to the Union 
Government. The Deputy Leader of the House has 
evidence of occasions when the House was misled and 
Incorrect" information was given in the 
House ... (Inlt1trUptions) 

MR. SPEAKER: This word may be expunged from 
the proceedings. 

... (Interruptions) 

SHRI BRAJESH PATHAK (Unnao): Mr. Speaker, 
... (Inlt1mJplions) 

MR. SPEAKER: Brajeshji, your leader Is raising the 
issue. 

... (Interruptions) 

SHRI BRAJESH PATHAK: Mr. Speaker, I asked a 
Supplementary Question during the Question Hour 
substantiating it with facts. I had requested for only one 
minute time, so, I would like to take only a minute. The 
hon'ble Minister of Agriculture is representative of the 
Govemment of India and he made those submissions on 
behaH of the Govemment. If he says something in order 
to mislead the House, and gives incorrect- Information 
before the people of the country. I have proof. 
... (Inlt1rruplions) 

"Not recorded. 

MR. SPEAKER: Please do not utter this word. 

SHRI BRAJESH PATHAK: The Revenue Minister of 
Uttar Pradesh wrote the first letter on 
6.12.2007 ... (Intsnuptions) 

MR. SPEAKER: The Govemment is listening. 

SHRI BRAJESH PATHAK: The Hon'ble Minister of 
Agriculture says that no letter was written which is far 
from truth. The letter was written on 6.12.2007 and 
received by an employee named Shri Krishna in the Office 
of the Ministry of Agriculture ... (lnlsf1Z4Olion$) 

MR. SPEAKER: If an hon'ble Minister has made an 
incorrect statement then there Is a rule, a procedure, a 
provision under which one can give in writing. 

. .. (Inlt1rruplions) 

SHRI BRAJESH PATHAK: The second letter was 
written by the Commissioner Relief on 1 st January, 2008 
that there was drought In Bundelkhand, Uttar 
Pradesh ... (Inlt1trUptions) 

MR. SPEAKER: Do not talk about It right now. Let 
him reply right now. 

... (IntetrUplions) 

SHRI BRAJESH PATHAK: The third letter was written 
by the hon'bla Chief Minister of Uttar Pradesh Behan 
Km. Mayawati to the Union Minister of Agriculture and 
hon'ble Prime Minister. Even then no cognizance was 
taken and the House was misled, which is far from reality. 

Thirdly, the package of Rs. 80 thousand crore being 
sought by the people of U.P. is not being given to them 
and the House Is being misled ... (lnlt1trUp/lons) 

MR. SPEAKER: This is not the proper way. Whatever 
you wish to submit is all right. 

.. , (Interruptions) 

MR. SPEAKER: Please speak softly. 

... (Interruptions) 

SHRI BRAJESH PATHAK: I demand that breach of 
privilege proceedings be initiated against the hon'ble 
Minister who has spoken something untrue In the House . 
.. . (IntetrUplions). I will give you notice for breach of 
privilege ... (Interruptions) 
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MR. SPEAKER: I cannot do it. Hon'ble Members, 
you know the provision under the Rules. Please see, 
what has to be done. 

... (/nfBnuptions) 

SHRI BRAJESH PATHAK: Strict action should be 
taken against the hon'ble Minister for the breach of 
privilege. 

{English] 

MR. SPEAKER: Thank you for your cooperation. 

11.02 hra. 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Q. 501-Shrl Ramdas Athawal~ 
not pre.unt. 

Q. 5CJ2-8hr1 Braja Klahont Trlpathy. 

Cement Plante 

+ 
-502. SHRI BRAJA KISHORE TRIPATHY: 

SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the number of cement plants in each Stale that 
have been closed during 2oo7-OS; 

(b) the number of cement plants functioning In each 
State as on date; 

<c) the details of the demand and supply of cement 
in the country as on date; 

(d) the extent to which the existing cement plants 
have been able to meet the domestic demand of cement 
in the country; and 

<e) the steps taken by the Govemment for revival of 
closed cemant plants in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): <a) to <e) A Statement Is laid on the Table of 
the House. 

(a) and (a) No cemant plant" has been closed In tha 
yaar 2007-08 . 

(b) Tha details of tha cemant plants along with thair 
capacity and production are given at Annexure. 

(c) and (d) As per data maintained by the Cament 
Manufacturers' Auociatlon, the total production of cement 
was 168.31 million tonnes during 2007-08. The demand 
of cement appeanl to be In excess 'of the supply of 
cement. 

StatelPlant 

Uttarakhand 

Ambuja Cmt-Roorkee G 

Haryana 

Charkhl Dadri 

Jaypee-Panipat (G) 

Graaim-Panipat (G) 

Punjab 

Ambuja Cmt-Ropar (G) 

Ambuja Cmt-Bhatinda (G) 

Grasim-Bhatinda (G) 

Rajasthan 

Lakhari 

Billa & Chandaria 

Mangalam Cement 

Neerahrea Cement 

Adltya Cement 

Nimbahera & MangroI 

Lakahmi Cement 

J.K. Udaipur Udyog 

Ambuja Cmt-Rabriyawas 

Annexure 

Capacity 
Installed 

2 

1000.00 

172.00 

1000.00 

1300.00 

2500.00 

500.00 

1750.00 

600.00 

2000.00 

400.00 

600.00 

1800.00 

4050.00 

3400.00 

900.00 

1800.00 

000' Tonnes 

Cement 
Prod. 

3 

226.59 

47.29 

2.32 

2788.21 

608.52 

1330.70 

907.06 

2512.21 

511.30 

995.79 

2126.70 

3690.73 

3422.13 

1844.31 
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2 3 2 3 

Shree Cement 9100.00 8337.10 Bargarh Cement Works 960.00 996.78 

8inani Cement 2200.00 2968.44 West BengaJ 

Shriram Cementa 200.00 388.97 Damodhar Crnt Woli<I G. 525.00 503.25 

J.K. Gotan 100.00 75.13 Ourgapur (G) 600.00 499.68 

Himachal Pradelh Ambuja Crnt-8ankrwll G 1000.00 1206.34 

GagaI-1 & II 4400.00 4162.60 Ultra Tech-WBCW (G) 1200.00 1059.86 

Rajban 200.00 160.16 Durga Hitech Crnt (G) 1000.00 110.47 

Ambuja Crnt-H.P. 1600.00 1231.59 Ambuja Crnt-Farakka G 1000.00 181.92 

Deihl Chhattilgarh 

Delhi (G) 500.00 Jamul 1584.00 1242.51 

Jammu and Kashmir Century Cement 2100.00 1906.74 

Jammu and Kashmir Ltd. 200.00 155.30 Gru/m Cement-Raipur 2500.00 2043.16 

Assam Akaitara 400.00 

Bokajan 200.00 134.01 Mandhar 380.00 

Meghalaya Arumeta 1600.00 1508.71 

Mawmluh Cherra 200.00 84.34 Ultra Tec:h-HCW • 1900.00 1695.44 

Meghalaya Cmts. Ltd. 297.00 484.55 Arnbuja Crnt-Bhatapara 1000.00 988.07 

Cement Menu. Co. Ltd. 1056.00 725.20 Lafarge-Sonadih 550.00 487.69 

Bihar Anc:tIra Pradesh 

Kalyanpur Cement 1000.00 538.70 Kesorarn Cement 1200.00 1199.91 

Jharkhand Orient Cement 2400.00 1485.39 

Chaibaaa 870.00 720.58 Zuari Cement 2200.00 1957.10 

Sindri 600.00 874.00 Adilabad 400.00 

Lafarge-Jojobera (G) 3000.00 2993.29 Tandur 1000.00 615.00 

Lemos Cement 109.00 Vijayawada (G) 240.00 

Sone Valley 254.00 Vizag (G) 500.00 382.50 

Orissa Nadikude Ourga Cmt 1000.00 738.11 

Ultra Tech-JCW (G) 1000.00 880.49 Chilamkur Worb 1450.00 1312.00 

OCL India Ltd. 1800.00 2000.00 ViIaka Cement 1120.00 1147.98 
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2 3 2 3 

Yerraguntla 520.00 580.15 Rajuhree-Malkhed 3200.00 2958.38 

Raasi Cement 2300.00 2511.00 Myaore Cement 570.00 317.50 

Sri Vishnu Cement 1200.00 1324.55 Kurkunta 200.00 

Jayantipuram 1600.00 1426.82 Shahabad 476.00 

Ultra Tech-APCW 2000.00 2142.78 Bagalkot Udyog Ltd. 330.00 

Kistna 214.00 Wadi-New 2600.00 2824.48 

K.C.P. Ltd. 660.00 737.04 Kerala 

Panyam Cements 531.00 471.11 Malabar Cementa 420.00 444.13 

Rain Comdt. Ltd. Un-I 1000.00 1072.51 Malabar Cements (G) 200.00 124.83 

Penna-Tadlpatri I & " 1500.00 1667.33 GUJarat 

Penna-Ganeshpahad 1000.00 1134.85 Shree Oigvijay-Sikka 1075.00 805.35 

My Home Indus. Ltd. 2760.00 2509.44 Saurashtra Cement 1164.00 1405.29 

Rain Comdt. Ltd. Un-II 500.00 543.25 Gujarat SlcI'Iee Cmt. 1200.00 1267.51 

Tamil Nadu Porbandar 198.00 

Madukkarai 960.00 879.n Ultra Tech-GuJarat 5800.00 3626.15 

Grasim South 1400.00 1350.78 Jafrabad 500.00 384.57 

Sankamagar 1800.00 1-801.88 Magdalla (G) 700.00 549.17 

Sankarldurg 600.00 810.Q1 Ambuja Cement 1500.00 1459.51 

Dalavoi 1850.00 1271.85 Gajamubja Cement 3000.00 3232.87 

AJangulam 400.00 139.20 Sanghl Indus. Ltd. 2800.00 2520.12 

Ariyalur 500.00 532.80 Arnbuja Cmt-Magdalla G 1000.00 144.43 

Ramasamyraja Nagar 750.00 1218.06 Maharutrtra 

AJathiyur Works 3120.00 2948.71 Chanda 1000.00 1199.31 

Chettd-Karur & Karlkk 1800.00 2905.69 Manlkgarh Cement 1900.00 1634.51 

Dalmia Cement 3500.00 3293.74 Rajashree-Hotgi (G) 1800.00 1800.00 

Ultra Tech-ARCW (G) 1100.00 973.02 Ultra Tech-ACW 3600.00 3383.56 

Kamataka Ratnagirl (G) 400.00 374.10 

Wadi 2110.00 1593.97 Indo Rama Cement (0) 1000.00 667.00 

Vasvadatta Cement 3650.00 3280.14 Orient Cmt-Jalgaon 0 1000.00 928.61 
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.Maratha Cement 2400.00 3374.85 

Uttar Pradesh 

Tikarla (G) 2000.00 2445.87 

Birta Cmt-Raebareli G 630.00 542.32 

Diamond Cmt-Jhansi (G) 500.00 756.73 

Churk 

Dalla 432.00 

Chunar (G) 1500.00 39.07 

Jaypee-8adva Khurd G 600.00 605.60 

Jaypee Ayodhya (G) 1000.00 908.35 

Grasim-Dadri (G) 1300.00 0.05 

Madhya Pradesh 

Kymore 1700.00 1856.12 

Birta Viku & Satna 1550.00 1613.10 

Maihar Cement 3800.00 3357.15 

Vikram Cement 3000.00 3750.50 

Diamond Cement 1025.00 1127.69 

Neemuch 400.00 

Jaypee Rewa 3000.00 3252.96 

Jaypee Bela 2400.00 2336.91 

Prism Cement 2510.00 2429.38 

All India 188972.01 168310.91 

SHRI BRAJA KISHORE TRIPATHY: Hon. Speaker Sir, 
the reply of the hon. Minister Is very disappointing to us. 
The Govemment has no statistics about the production 
and the Installed capacity. Anyway, they are referring to 
the Cement Manufacturers Association's Statement. 

However, to me the requirement and the demand of 
the country for capacity augmentation are projected to 
the tune of 100 million tonnes during the Eleventh Five 
Year Plan period. The installed capacity of all the cement 
planta of the country as hu been projected In the answer 
is about 188972.01 million tonnes. 

MR. SPEAKER: What is your question? 

SHRI BRAJA KISHORE TRIPATHY: The productlcn 
Is 168310.91 million tonnes of its capacity. It seems that 
the cement industry is not producing up to its full installed 
capacity and they are prodUCing below their capacity. The 
demand is growing up lind the prices are also soaring 
up. 

MR. SPEAKER: Question please. 

SHRI BRAJA KISHORE TRIPATHY: I would like to 
know whether the Govemment wiD do Its needful work 
and uk the manufacturers of the cement industry to 
produce at least to reach their full capacity utilization of 
the industry and whether the Govemment is going to 
remove the bottlenecks in augmentation of the capacity 
of cement production with regard to environmental 
clearance, mining leases and development of 
infrastructure ... (InftlfTllptions) 

MR. SPEAKER: Please cooperate; you have put three 
or four questions. 

SHRI BRAJA KISHORE TRIPATHY: The cement 
manufacturers are not producing to their full 
capacity ... (InftlfTUPtions) 

MR. SPEAKER: You are repeating the same thing. 

SHRI ASHWANI KUMAR: I would like to inform the 
hon. House and the Member through you that with respect 
to the hon. Member's first question as to the capacity 
utilization, I am here to state that almost 96 per cent of 
the installed capacity Is being utilized which by any 
standard is a very good capacity utilization. In fact, in 
certain plants, even a larger capacity utilization is taking 
place. Certain bottlenecks In terms of breakdown of plant 
and machinery at certain times does lead to temporary 
halt in the production of cement but by and large it is in 
the interest of the cement producers at this point of time 
to produce as much cement as they can because they 
can sell whatever they produce. 

As far as the second question is concemed, namely 
removing of bottlenecks in augmenting the capacity of 
cement production, I am happy to state that three 
bottlenecks were identified which have been adverted to 
by the hon. Member which included delay in the grant of 
coal linkages, leases and environmental clearances. Our 
Ministry Is coordinating with all the other concerned 
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Ministries to make sure that these bottlenecks are 
removed. It is in the national interest that these 
bottlenecks are removed. 

I must also add here for the benefit of the hon. 
Member that in addition to all this, we do recognize the 
need to augment very significantly the cement production. 
In order to stabilize prices, we have therefore embarked 
upon importing of cement from Pakistan as well. We have 
already imported 10,000 tonnes; 36,000 tonnes is going 
to be imported in the coming two months. Therefore, on 
the whole, a mix of measures Including encouraging and 
facilitating imports, banning the export of cement and 
augmenting of capacity is the three-fold mantra that we 
have adopted in order to etabilize cement prloea and 
enhance the production. 

MR. SPEAKER: Put your second Supplementary. You 
have already asked three questionsl 

SHRI BRAJA KISHORE TRIPATHY: The Govemment 
has taken some steps but that is not aufficiem. It is 
because the cement price is rising and everybody is 
suffering. Even the common man is suffering; the 
con8truction sector Is suffering; everybody is suffering from 
this price rise ... (lnMnupIions) 

MR. SPEAKER: Please take your seat, Mr. Athawale . 

. . . (InltlrruPt;ons) 

SHRI BRAJA KISHORE TRIPATHY: Sir, in January 
2007 the price of cement was As. 165 per bag. Now in 
January 2008, it is Rs. 206. It is now much more In 
these two-three months ... (lnltlnuplions) 

MR. SPEAKER: Mr. Athawale, you were absent when 
I called your name. 

... (Inltlrruplions) 

[Translation} 

MR. SPEAKER: Athawale ji, what is going on? 

... (Inltlrruptions) 

[English} 

SHRI BRAJA KfSHORE TRIPATHY: The MoOOpolles 
and Restrictive Trade Practices Commission (MRTPC) and 
the Director General of Investigation and Registration 

(DGIR), they should also step up in their vigilance 
activities •.. (InltlmJplions) 

[T",MlBtion} 

MR. SPEAKER: Braja Kishora Tripathy Ji, this is 
question hour. 

... (Inltlrruptions) 

[EIIfIIIsh] 

SHRI BRAJA KISHORE TRIPATHY: I would like to 
know whether the Government will ask these two 
organizations. Although they are autonomous by nature 
but whether the Government will request the.e two 
organizations because in the past, these two organizations 
were quite helpful In reducing the price ... (lnltlnuptions) 

MR. SPEAKER: No, please, the Minister has given 
an exhaustive reply. 

SHRI BRAJA KISHORE TRIPATHY: They should ask 
the industry just to see how prices are stabilized. The 
Government should not remain silent ... (lnIBrrup/ions) 

MR. SPEAKER: It is very unfortunate. 

... (Inltlrruptions) 

SHRI BRAJA KISHORE TRIPATHY: So, I would like 
to know whether the Mlnieter also will see and request 
both these organizations, the MRTPC and the DGIR, to 
work ... (Inltlrruplions) 

MR. SPEAKER: Mr. Minieter, answer 'yes' or 'no' 
pleaee. 

SHRI ASHWANI KUMAR: I would like to inform the 
hon. Member, as I think he is fully aware, that it Is true 
that MRTPC has passed a cease and desist order against 
two of the major cement producers but it is equally true 
that one of them has gone on appeal to the Supreme 
Court and the hon. Supreme Court has been pleased to 
stay that order. However, as far as attempts to prevent 
cartelization is concemed, our Ministry is fully seized of 
the matter. We have engaged repeatedly with the cement 
manufacturers and we have told them that while profit 
will not be denied to them but profiteering will be objected 
to and cartelization will be prevented at all. 

MR. SPEAKER: Shri Chandra Mani Tripalhi-Not 
present. 
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Prot. Rasa Singh Rawat. 

.m1lMIa/ion} 

Please ask only your question in few worda. 

PROF. RASA SINGH RAWAT: Sir, it is a bitter truth 
that th Is short supply of cement in the country and 
its production is also less than its requirement. It Is a 
fact that the prices of cement are skyrocketing. A few 
days back MRTP along with the Cement Manufacturing 
Association had suggested to set up a Cement Regulatory 
Authority of India on the lines of Authorities in Telecom 
and Insurance sectors to control the prices of cement 
and to regulate its production as per its requirements. 
So, I would like to know whether the Govemment is 
making efforts to set up such an Authority and whether 
the Govemment have received any representation in this 
regard? If so, then, what are its details and what is the 
reaction of the Govemment in this regard? 

SHRI ASHWANI KUMAR: Sir, I would like to inform 
the hon'ble Member that the Govemment have received 
representation from one-two institutions and it is under 
the consideration of the Government. However, keeping 
in view the present situation, it eppears that there is no 
requirement of constituting a cement regulatory authority, 
as there are other provisions as well to control its prices. 
MRTP is done its work and recently we have aJao set up 
a Competition Commission. However, if the need Is felt 
that it is essential for controlling the prices, then, we will 
certainly ponder over this option. 

{English} 

MR. SPEAKER: Now, Shri N.S.V. Chitthan. Please 
put a short, brief and specific question. 

SHRI N.S.V. CHITTHAN: Sir, the hon. Minister's reply 
says: "As per the data maintained by the Cement 
Manufacturers' Association .. : Sir, I would like to know 
from you ... (Inl9nuplions) 

MR. SPEAKER: From mel 

SHRI N.S.V. CHITTHAN: I would like to know from 
the hon. Minister, through you, Sir, why the Govemment 
is depending upon the data of the Cement Manufacturers' 
Association. Is the Govemment not having its own data? 

There is a perennial demand for cement In our 
country. Cement production in our country Is not sufficient. 
I would like to know from the hon. Minister as to what 
steps the Govemment is going to take for increasing the 
supply of cement. 

SHRI ASHWANI KUMAR: Sir, as far as the second 
question is concemed, I have replied in detail that we 
are taking a series of measures to augment the supply 
of cement and the production of cement, which include 
imports, adding capacity and banning of exports. 

M far as the source of the data is concemed, the 
Cement Manufacturers' Msociation Is a recognized body 
which gives to the Govemment the data in terms of 
installed capacity, in terma of production figures, and also 
in terms of the excise. We do collect data from the various 
sources but we have so far recognized that by and large 
the data fumished to us is credible. But that is not to 
say that we do not cross-check it. We do cross-check it 
from other sources. 

ADV. SURESH KURUP: Sir, the hon. Finance Minister 
has stated inside the House and also outside that the 
cement Industry is working as a cartel and artificially hiking 
up the prices. Immediately, there was a contradictory 
statement from the Commerce Ministry. So, I would like 
to know as to what is the opinion of the Commerce 
Ministry regarding this. I would like to know whether they 
are working as a cartel, and If at all they are working 88 

a cartel, what steps the Govemment Is taking to break 
this cartel? 

SHRI ASHWANI KUMAR: Sir, we have repeatedly 
stated that under no circumstances would price rigging 
or cartelization be tolerated. In fact, the Director-General 
of Investigations attached to the Monopolies and 
Restrictive Trade Commission launched an inquiry and 
passed 'Cease and Desist' Order against two companies 
finding a prima fBcitJ ground of price rigging. But one of 
them has gone on appeal, and the Supreme Court has 
issued a stay against that Order. The hon. Member would 
kindly appreciate that the fact of cartelization or otherwise 
eventually must depend upon a finding of the fact. We 
believe that a judicial or a quasi-judicial authority is the 
right authority which will retum a definite appeal. But on 
our part. I would like to assure al/ the hon. Members 
and the House, through you, Sir, that this Govemment is 
conscious of the need to check cartelization and price 
rigging, and we shall not be found wanting in our efforts. 
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/Translsh'on} 

SHRI ASHOK PRADHAN: Mr. Speaker, Sir, it is such 
a issue on which many hon'ble Members want to 
speak ... (InftJrruptions) 

MR. SPEAKER: You please sit down. 

{English} 

This is not the system. Why are you doing like this. 

... (InterrupUons) 

MR. SPEAKER: If senior Members like you do this, 
It Is very unfortunate. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record except the 
Supplementary of Shrl Nand Kumar Sal. 

... (Interruptions)· 

{Translation} 

MR. SPEAKER: What is this, you are very senior 
members. All of you pleue sit down. The next question 
stands in the name of a member from your party. 

... (InlerrupUons) 

{English} 

MR. SPEAKER: Sorry, this is not the way. If you are 
not satisfied with the answer and if you want further 
discussion, you may ask for Half-an-Hour discussion. You 
know very well that I have allowed Half-an-Hour discussion 
on various Questions so many times. I have anowed so 
many Half-an-Hour discussions during my tenure. Even 
then, you are disturbing the House. You know, there Is 
a rule how to raise it. Kindly do It. I welcome all thoae 
initiatives. 

SHRI SANTOSH GANGWAR: Thank you, Sir. 
... (Interruptions) 

SHRI RAMDAS ATHAWALE: Sir, allow me to raise 
my Question. 

MR. SPEAKER: Mr. Athawale, If you stand up again, 
I will ask you to go out and take rest outside. You are 
forcing me, Mr. Athawale. You do not corne in time. 

*Not recorded. 

SHRI RAMDAS ATHAWALE: I am requesting you, 
Sir. 

(TransJ.lIon} 

MR. SPEAKER: There Is a rule to make request as 
well. I will come back and call your name If an the 
Queatlons are exhausted before 12 noon. You please 
walt for the time being. 

. .. (Interruptions) 

{English} 

MR. SPEAKER: Q. 603, Shri Sugrlb Singh-Not 
present. 

Shri Nand Kumar Sai. 

Improvement of Science Education In School. 
+ 

*503. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has Introduced the 
centrally sponsored scheme -Improvement of Science 
Education in Schools"; 

(b) If so, the salient features of the scheme; 

(c) the details of the propoeals received from various 
States and the details of the propoeals cleared during 
2008-07 and 2007-08; 

(d) whether the Government has any mechanism to 
check the performance In science education of those 
States getting assistance from the Union Government; 

(e) If so, the details in this regard; and 

(f) the steps taken by the Government for 
improvement of science education in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (f) A statement is laid on the Table of the 
Sabha. 

Statement 

(a) and (b) To Improve the Quality of Science 
Education and to promote a scientific temper as envisaged 
in the National Policy on Education-1986 as modified in 
1992, a Centrally Sponsored Scheme for 'Improvement 
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of Science Education in Schools' was started from the 
year 1987-88. Under this scheme assistance was provided 
to the States/Union Territories for supply of science kits 
10 upper primary Schools, setting up or upgradation of 
science laboratories, library facilities in Secondary and 
Sr. Stcondary Schools and training of Science and 
Mathematics teachers. Financial assistance was also 
provided to voluntary agencies for conducting experimental 
and innovative programmes in the field of Science 
Education. 

(c) The erstwhile scheme of Mlmprovement of Science 
Education In Schools" which was one of the components 
of a composite scheme "Quality Improvement In Schools-, 
has been transferred to the State Sector w.e.f. 1.4.2006. 
Therefore, no proposals were processed in 2006-07 and 
2007-08. 

(d) to (f) In 1995, NCERT conducted an evaluation 
study to assess the impact of this scheme on the 
development of a scientific climate in schools and 
improvement of quality of teaching learning in science 
and mathematics. The report showed that the Scheme 
was extremely useful and had enormous potential to 
generate a scientific climate in the echool8. During the 
X Plan the scheme was made part of a composite 
Scheme of MQuality Improvement in Schools·, with 
enhanced outlays. The scheme is at present in the State 
Sector. 

{Thlns/s/ion} 

SHRI NAND KUMAR SAl: Mr. Speaker, Sir, through 
you, I would like to know from the hon'ble Minister as to 
what percentage of GOP has been spent on science 
education and research work. Along with this my second 
question is ... 

MR. SPEAKER: Please ask your next question later. 
You please ask your question one by one. 

SHRI NAND KUMAR SAl: It is related to this 
question. 

MR. SPEAKER: There may be ten related questions. 

SHRI NAND KUMAR SAl: There are only one or 
two institutes for research In the entire country. I would 
like to know whether they are sufficient for the country. 
Similarly, out of one lakh people only 110 people are 
engaged In science research work. I would like to know 

whether it is sufficient and what is the view point of the 
Government in this regard? 

SHRI M.A.A. FATMI: Mr. Speaker, Sir, this question 
Is related to the school education. 

MR. SPEAKER: All right, nobody listens to me 

SHRI M.A.A. FATMI: It will be better if the hon'ble 
Member raises matters about the school education. 

MR. SPEAKER: You please tell only what is covered 
under It. 

SHRI M.A.A. FATMI: Under the National School Policy 
of Education 1986 a programme was launched in 1987 
all over the country. In this programme the Govemment 
of India provided assistance to the State Governments. 
Under the Improvement of science education, science kits 
were provided to upper primary schools. Thereafter, funds 
were provided to Secondary and Higher secondary schools 
for libraries and labs. Besides, funds were also provided 
to voluntary agencies 80 that they may do something for 
science education in the schools. Funds were provided 
to all the States and Union TerritOries, which requested 
for the same. Now these schemes are being revamped 
and a new scheme called Quality Improvement In schools 
has been launched In which some more components have 
also been added. In 2006 the new scheme has been 
launched after withdrawing the old scheme and the 
information in this regard has been given to all the States. 

SHRI NAND KUMAR SAl: Mr. Speaker, Sir, the 
central scheme, which was launched In 1987 has been 
closed and a new scheme Is being launched. I would 
like to know from the hon'ble Minister whether the 
Government have till now reviewed Its Implementation 
and works carried out under the scherne. 

The number of proposals from Chhattisgarh which 
have been received during the last three years, the 
number of proposals out of them which have been 
accepted and the time by which the rejected proposals 
are likely to be passed? 

MR. SPEAKER: This is a separate issue. You have 
deviated to the State subject. 

SHRI M.A.A. FATMI: N.C.E.R.T. has conducted 
countrywide survey during the year 1985. It was found 
that the seheme being run in the past was very useful. 
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It proved to be very beneficial for the students at the 
upper primary, Secondary and Higher secondary level. 
After that All India Education Survey was conducted again 
in the year 2002, wherein it was found that labs are 
available in 95.83 per cent of Higher secondary schools 
and 65 per cent Secondary schools. As I have said, this 
scheme has been upgraded to composite scheme, the 
name of this scheme has been changed and old scheme 
has been discontinued. 

DR. KARAN SINGH YADAV: Mr. Speaker, Sir, ScIence 
education is very scant in the rural areas. The science 
stream is not available in 90 per cent of the Senior 
Secondary schools In rural areas and teachers and 
lecturers are not available in those 10% schools where 
science stream is offered. Even where teachers and 
lecturers are available, science laboratories are not 
available. I understand that children in the entire country, 
who want to study science do not have any facility to 
avail. This matter is related to the State Government, but 
the Union Government should also pay attention In this 
regard. I would like to give information about a village 
where the villagers have opened school for science 
education and have put in their own efforts for setting up 
of a committee, mobilizing resources and employing 
teachers. I would like to know from the hon'ble Minister 
as Secondary education is being covered under Sarve 
Shiksha Abhiyaan. Whether some special budgetary 
provisions for promoting science education In rural areas 
would be made? 

SHRI M.A.A. FATMI: Sir, we receive various proposats 
from States and Union Territories. After examining them, 
we provide all possible assistance to the State.. As far 
as making provisions for villages under Sarva Shlkeha 
Abhiyan is concerned, we have made a provision of Ra. 
50 lakh per district for computer education in the new 
budget. Rs. 4325 crore were aHocated for Secondary 
education in the Tenth Plan, whereas Rs. 53560 crore 
have been allocated under 11th Plan. A big scheme 
named 'success' is being formulated for making 
improvement in science and computer education aIongwith 
other things in the Secondary education. 

{English} 

SHRI ABDULLAKUTTY: Sir, at present, the main 
problem faced by our schools is lack of adequate 
laboratory facility for science education. Under the SSA 
scheme, In the name of 'Operation Blackboard' the Central 
Government has allotted Rs. 50,000 per schdol for 
development of science laboratory. For the education of 
modem science, this fund is very inadequate. 

MR. SPEAKER: Put your question. 

SHRI ABDULLAKUTTY: In Kerala, as plus 2 
education Is under the high school management, more 
importance Is given to science In plus 2 and upper primary 
and high schools are neglected due to lack of fund. I 
would like to know, through you, whether there Is any 
new scheme to allot more funds for the development of 
laboratories. 

{Tmnst.Iion} 

SHRI M.A.A. FATMI: Sir, as I have said a new 
scheme named quality improvement In school is being 
brought, under which 

{Eng/ish} 

improvement of Science Education in thfl School, 
International Science Olympiyad, Environmental Orientation 
to the School Education, National Population Education 
Project, Promotion of Yoge in the School, 

{TiM$/ll1ion} 

The reaponaibillty of running thie composite scheme 
Is being asaigned to the States. 

{Eng/ish} 

SHRI MOHAN RAWALE: Sir, the ex-President of our 
Hindustan, His Excellency, Dr. Abdul Kalam has said, -In 
every student, lives a scientlst.-

{TrsnsIslion} 

As hon'ble members Abdullah Kutty had .. ked the 
question. 

But the hon'ble Minister didn't reply, the funds being 
provided for enhancing the laboratories should be provided 
for the entire country. 

{English} 

Is he going to enhance the grants to laboratories 
and purchase all equipments that are required? Teachers' 
training should be conducted so as to bring more 
awareness among them for using discovery methods. 

MR. SPEAKER: Is it discovery or invention? 

SH.RI MOHAN RAWALE: Sir, I mean to say 
'Invention' . 
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More attention should be paid to the development of 
the libraries which will provide latest books written for 
education in science. 

[Tlllnslation} 

What kind of assistance the Government are going 
to provide for giving Information in regard to the latest 
development In the world of science? 

SHRI M.A.A. FATMI: Sir, I have already told that the 
provision of Rs. 53560 crore has been made in the 11 th 
Five Year Plan against the provision of Rs. 4325 crore In 
the 10th FIve Year Plan. All this is being done for the 
improvement of Secondary education. The arrangement 
for science education and other components mentioned 
by me would be covered under this. 

/English} 

MR. SPEAKER: Shri Francis George. You should not 
put the same question. 

SHRI K. FRANCIS GEORGE: Sir, from the answer 
given by the Minister, it is very clear that the Government 
has transferred the entire responsibility of improving 
science education in schools to the States. The National 
Knowledge Commission in Its report to the nation in 2007 
has made several significant recommendations for 
improving science education in the country. 

MR. SPEAKER: That is all known. 

SHRI K. FRANCIS GEORGE: The Commission says 
that a strong foundation in pure science will help India in 
building e)(cellence in technology, propel economic growth 
and consequentially raise living standards of all. When 
the National Knowledge Commission makes a 
recommendation of this sort and the Central Govemment 
takes a directly opposite stand on a very important issue, 
I would like to know from the hon. Minister .... 

MR. SPEAKER: That is not fair. He said that it is for 
the State Governments to implement. 

SHRI K. FRANCIS GEORGE: I would like to know 
from the hon. Minister whether the Government of India, 
Ministry of Human Resource Development will reconsider 
its decision to transfer entirely the responsibility to the 
States and will definitely assist science education in the 
country. 

MR. SPEAKER: I think, you are the only one who 
wants It to come from the State to the Centre. 

[Tlllnsmlion} 

SHRI M.A.A. FATMI: Sir, it has been decided that it 
would be looked after by the State Government and it is 
better because It is not very easy to do monitoring at the 
Union Government level. 

/Engllsh} 

MR. SPEAKER: Q. No. 504. Shri Adhir Chowdhury-
Not Present. 

SM S.K. Kharventhan. 

rrmnsl6tion} 

Non Availability of NCERT Booka 

+ 
*504. SHRI S.K. KHARVENTHAN: 

SHRI ADHIR CHOWDHURY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the students are facing difficulties year 
after year owing to the late publication of NCERT books; 

(b) if so, the reasons for the late printing of those 
books every year; and 

(c) the steps takenlbeing taken by the Govemment 
to ensure timely availability of books for the students in 
the current academic session? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) A statement Is laid on the Table of the 
Sabha. 

Stlltement 

(a) and (b) Based on the new National Curriculum 
Framework (NCF), 2005 National Council of Educational 
Research & Training (NCERT) prepared new syllabi for 
all subjects of all classes and accordingly introduced new 
textbooks In a phased manner. New te)(tbooks for Classes 
I, III, VI, IX and XI were introduced in the academic 
session 2006-07 followed by textbooks for classes II, IV, 
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Viii X and XII in the academic session 2007-08, and 
th&e for Classes V and VIII In the current academic 
session 2008-09. NCERT made available al/ original 
editio'ns of new textbooks In the market as per schedule. 
Certain translated versions were not available at the 
beginning of the year due to the stringent requirement to 
maintain quality. A few supplementary readers were also 
published with some delay, as these were not required 
to be taught right at the beginning of the year. However, 
NCERT has hosted all its textbooks on Its website 
www.ncert.njc.jn with the facility of free downloading. 

(c) NCERT has substantially increased the print orders 
of its textbooks since 2007-08. NCERT has also evolved 
a network of 341 wholesale agents for efficient distribution 
of its textbooks. During the current academic session al/ 
the reprint versions of textbooks and most of the titles of 
new textbooks for Classes V and VIII have already been 
made available for sale. 

SHRI S.K. KHARVENTHAN: Sir, due to non-
availability of NCERT books, the market is being flooded 
with duplicate text-books and the pirated books are 
available at a lesser price and can be acquired with 
ease. The maNa floats these books in the market and 
ignorant parents and students buy whatever is available. 
A large number of such cases were reported from various 
parts of the country in the past. Moreover, the pirated 
books seem to be identical to that of original text-books 
and it will be very difficult to differentiate between the 
two. I would like to know from the Minister, through you, 
whether the Government have taken any steps to prevent 
the circulation of duplicate NCERT books in the market 
and to ensure adequate availability of books for all classes 
of students in the country well before the start of the 
academic session every year. 

/English} 

MR. SPEAKER: The only thing is that nobody reads 
the Answer. Supplementary questions are put without 
reading the Answer. 

[Translation} 

SHRI M.A.A. FATMI: Sir, under the new curt/Culum 
framework 2005, all N.C.E.R.T. books were to be prepared 
in three phases. New textbooks for Class-I, III, VI, IX 

and XI were to be prepared under phase one in the year 
2008-07. 

/English} 

MR. SPEAKER: You have already stated it in the 
reply. 

[Trsnslstion} 

SHRI M.A.A. FATMI: The new textbooks for class-II, 
IV, VII, X and XII were to be prepared under phase II. 
The textbooks for class-V and VIII were to be prepared 
in thewear 2008-09. We have around 219 title books, 
out of which 215 are available in the market. Only 4 
books are left, out of which 2 are translated version and 
2 are supplementary books. They would be availabie in 
the market by 15th May. As far as availability of books 
is concerned, the books are available in all schools 
affiliated with CBSE. There is no complaint from any 
comer. Indeed, many States have taken responsibility for 
the printing of N.C.E.R.T. books, but some problems are 
coming over there, because they are not printing the 
required number of books. I would like to tell the hon'bl. 
Member that earlier N.C.E.R.T. was giving print order of 
2.75 crore books, now it has been increased to 4.98 
crore during 2007-08, which is a very big jump so that 
there may not be any shortage of books. It is due to 
many reasons, any the States do not fulfil the 
responsibility &ssigned to them, and do not print books 
as per the demand. Beside that, these books are used 
for many competitions though many people are not much 
aware of It. We haVe taken a big leap and we are printing 
more books and getting them available in the market. As 
far as availability of pirated books in the market is 
concerned, whenever we receive information in this regard, 
we take appropriate action. 

MR. SPEAKER: You forgot to mention that these 
books are available on the website. 

SHRI M.A.A. FATMI: The books are available on 
website also, which can be downloaded by anyone to 
meet one's needs. 

/English} 

MR. SPEAKER: That is a good initiative. 
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SHRI S.K. KHARVENTHAN: As per the wriUen 
answer submitted by the Minister, certain translated 
versions were not available at the beginning of the year 
due to the stringent requirement to maintain quality. 
Usually parents are purchasing the books at the time of 
admission. I want to know from the hon. Minister, through 
you, whether steps wiil be taken to release books some 
time earlier, before the admission stage. 

{Tl'llnsl8tion] 

SHRI MAA. FATMI: Mr. Speaker, Sir, original version 
of books is prepared In English and we get them 
translated In Hindi and Urdu at national level. The books 
are made available before time, but the reason for delay 
in printing or preparation of certain books in time, was 
that translation takes time. Only four books are left, they 
would be available in market by 15th May. 

{English] 

DR. K.S. MANOJ: Sir, hoarding and black-marketing 
Is there not only of food grains; It Is also there in the 
case of books. NCERT text-books and CBSE books are 
not usually available in the southem States, especially 
Kerala and Tamil Nadu. Also, hoarding is there. Book-
sellers are creating artificial non-availability In the market. 
I would like to know from the hon. Minister what steps 
have been taken by the Ministry to prevent hoarding and 
black-marketing and make sure that these text-books are 
available in the market, especially in the southern States 
of Kerala and Tamil Nadu. 

MR. SPEAKER: Does the Essential Commodities Act 
apply to books also? 

{Translation] 

SHRI M.A.A. FATMI: Some complaints were received 
a year or one and a half year back, but it has 
comprehensive distribution system. There are five 
distribution offices located at Ahemdabad, Kolkata, 
Bangalore, Delhi and Guwahati for this job. Besides, we 
have distributors placed throughout the country, who takes 
books and make them available in the market. As far the 
black-marketing of any book is concemed, I understand 
that once a while a complaint in regard to shortage of a 
particular book is received which is then made available 
by us in the market as early as possible. 

Vocational School, 
+ 

*505. SHRI BAPU HARI CHAURE: 
SHRI B. MAHTAB: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Govemment vocational schools at 
senior secondary level being run in the country including 
Maharashtra, State and UT-wlse; 

(b) the amount of grants provided to such schools 
by the Govemment during each of the last five years, 
State and UT-wise; 

(c) whether the Govemment has any programme to 
promote enrollment of students in the age group of 15 to 
25 in Vocational Education and Training during the 
Eleventh Plan period; and 

(d) the steps taken/proposed to be taken to increase 
the number of vocational schools and promote enrollment 
of students in Vocational Education and Training in the 
country? 

{English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) A Statement is laid on the Table of the 
House. 

St.tem."t 

(a) and (b) Under the Centrally Sponsored Scheme 
of Vocationalisation of Secondary Education, 9619 
Vocational Schools and 20588 Vocational Sections have 
been sanctioned so far with an intake capacity of 10.03 
lakh in the country. StatefUT -wise details of schools 
sanctioned so far and grants released during the last 5 
years including those for Maharashtra are enclosed as 
annexure. 

(c) and (d) Under the Centrally Sponsored Scheme 
of Vocationalisation of Secondary Education, financial 
assistance is provided for introduction of vocational 
courses in Govemment and Government aided higher • 
secondary schools at + 2 stage. A provision of Rs. 2000 
crore has been made for the Centrally Sponsored Scheme 
of Vocatiunl:liisatlon of Secondary Education in the 11 th 
Plan for expansion of the scheme. 
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Annexure 

(As. In lakh) 

SI.No. Name of the No. of Grant releaaed year·wiee 
StatesIUTs Vocational 2004-05 2005.()6 2006-07 2007-08 

SchooIa 
Sanctioned 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1488 500.55 

2. Arunachal Prade8h 4 

3. Assam 510 

4. Bihar 762 

5. Chhattlsgarh 20 

6. Goa 106 

7. Gujarat 77 

8. Haryana 116 27.90 67.23 24.52 

9. Himachal Pradesh 82 

10. Jammu and Kashmir 37 599.89 

11. Jharkhand Nil 

12. Karnataka 563 

13. Kerala 475 247.20 1425.00 

14. Madhya Pradesh 1307 

15. Maharlshtra 958 

16. Manipur 10 47.65 20.12 

17. Meghalaya 2 

18. Mizoram 106 8.79 150.00 538.00 

19. Nagaland 8 

20. 0ri8sa 231 

21. Punjab 345 

22. ~ 155 

23. Sildclm 40 454.05 250.00 

24. Tamil Nadu 800 
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2 3 4 

25. Tripura 17 

26. Uttar Pradesh 1010 375.00 

?:T. Ultaralchand 111 

28. West Bengal 39 

29. Andaman and Nicobar Island. 3 

30. Chandigarh 20 

31. Dadra and Nagar Haveli 2 

32. Daman and Diu Nil 

33. Delhi 207 

34. Lakshadweep Nil 

35. Pondicherry 20 

Total 9619 706.54 

[Trsnslalionj 

SHAI BAPU HAAI CHAUAE: In the present scenario, 
the number of highly educated unemployed persons of 
the younger generation has increased immensely. The 
younger generation is quite concerned as owing to 
unemployment they go astray. The Government has 
launched a scheme with a view to provide vocational 
education in higher secondary schools i.e. In XI and XII 
classes. In reply to my question the details given by the 
hon'ble Minister In regard to the number of sanctioned 
vocational schools and grants released year wise show 
that grant has not been provided to schools in 
Maharashtra or in other States. I would like to know 
whether these schools are run on non-grant basis. Not 
even a single student is provided any grant. When these 
schools are run on the basis of capitation fee, can the 
children living below poverty line or belonging to middle 
class families get education? If education is to be imparted 
to the children living below poverty line, then grants should 
be provided to all these schools,. 

MR. SPEAKEA: All right, he is asking whether you 
provide any grants. 

SHAI BAPU HAAI CHAUAE: So, I would like to know 
whether the Govemment are formulating any scheme to 

5 6 7 8 

66.68 

7.00 

SO.OO 15.53 

2809.15 1093.69 285.53 

provide free education to children studying in such 
schools? 

SHAI M.A.A. FATMI: Sir, we provide assistance In 
respect of 150 courses across all the States of the country 
upto Higher Secondary level after the Secondary level. 
As many as 9819 schools are oovered under It In which 
20588 educational courses are run and approximately ten 
lakh students are benefited by It. Vocational education is 
imparted In schools under the guidance of N.I.O.S. as 
wen 88 C.B.S.E. However, during recent assessment, it 
was found out that there was a need to bring about a 
lot of improvement In It. Hence, now in the 11th Plan, 
the hon'ble Prime Minister has made an announcement 
in this regard. Earlier, an amount of As. 350 crore had 
been earmarked for It under the Tenth Plan. However, 
this amount has been increased to As. Two thousand 
crore under this head during the 11th Plan. The entire 
scheme Is being revamped and assuming better shape. 
Since the courses which were being run till now, lacked 
vertical mobility and at the same time they did not have 
any proper linkage with the industries and were not 
socially accepted. There was lack of good teaching faculty 
to run these courses. Keeping all these points In mindl 
a new scheme Is being formulated for which an amount 
of As. 2000 crore has been earmarked which is a 
commendable step taken by the UPA Govemment. 
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SHRI BAPU HARI CHAURE: Sir, I would like to ask 
whether the Government are contemplating to evolve a 
new scheme to set up vocational schools in order to 
promote vocational education in view of the requirements 
of mu"inational companies? 

SHRI M.AA FATMI: Sir, as I have stated that we 
are analyzing its scope across the country and the world, 
keeping in mind the manner In which individual students 
will continue their education. Besides, we are also 
formulating a scheme on two years short term courses 
after 10+2 so that the student can find a job somewhere 
after finishing studies. 

/English} 

MR. SPEAKER: It is a very important iasue. 

[TflInsl6lion} 

SHRI M.A.A. FATMI: The Government is paying full 
attention to it since through vocational education we will 
be able to utilize such a huge man power. So, the 
Govemment is fully attentive to it. We are evolving a 
composite scheme and revamping it and that is why an 
amount of Rs. 2000 crore has been provided under the 
11th Plan. 

/English} 

SHRI B. MAHTAB: Sir, the Minister ha8 been kind 
enough to explain the intent of the Government, and has 
been repeating that Rs. 2,000 crore has been provided 
in the Eleventh Five-Year Plan. I am reminded that on 
15 August 2006, the Prime Minister had made an 
announcement of improving the vocational courses in the 
country and had also drawn the attention of the whole 
country to all that this Government is going to do, and 
already two years have passed. 

At present, there are 9,619 Senior Secondary Schools 
for which the Central Government Is in-charge. A National 
Skill Development Mission was also formed, and it has 
suggested to expand these institutions to 20,000 by the 
end of the Eleventh Plan. I would like to ask this from 
the Minister. Is Rs. 2,000 crore sufficient enough to meet 
the target of establishing 20,000 institutions In the country? 
When the Ministry has stated that 12.8 millions enter the 
Indian workforce per annum and out of them only 3.16 
million are skilled, that means only 25 per cent o~ that 
manpower is skilled and rest 80 per cent is in need of 
vocational training. Does the Govemment think that this 

allocation of Rs. 2,000 crore is sufficient and it would be 
able to establish 20,000 institutions within the Eleventh 
Plan period? 

[Tlllnsl6tion} 

SHRI M.A.A. FATMI: Sir, we could not meet the target 
of the Tenth Plan which was to generate more skilled 
manpower but it did not materialize. So, the amount of 
funds have also been increased. Now, only after the new 
scheme is launched, we would be in a position to tell 
about the number of institutions likely to be run or set up 
with the help of these funds. With the progreas of new 
scheme, we shall be able to know about the outcome. 
However, the entire scheme is under consideration of the 
Planning Commission and a final decision is yet to be 
taken in this regard. So, I would not be able to give you 
much Information. Our intention is quite clear. We would 
like to provide vocationai education to the youths on a 
large scale in the country 80 that we can generate more 
skilled manpower facilitating them empioyment 
opportunities within the country or abroad and they can 
work for the welfare of all. 

/English} 

SHRI KHARABELA SWAIN: Sir, since it is a fact 
that India is going to face an acute shortage of skilled 
manpower by 2011~ven today this country is facing a 
crunch of skilled manpower-many IITs have been opened 
on private initiative. However, instead of being skillen 
manpower producing institutes, they have become centres 
of commerce and money-making concerns. All of a sudden 
it i8 found that many politicians are going to open these 
vocational institutions. Does the Govemment have any 
plan to have a regulatory authority in order to regulate 
such ITls with regard to faculty, quality of education, 
infrastructure and fee structure? 

[Tlllnslation} 

SHRI M.A.A. FATMI: Sir, I would like to tell the 
hon'ble Member that the Department of Labour regulates 
the functioning of I.T.l.s and we monitor the functioning 
of vocational education after the school education. The 
Ministry of Labour keeps an eye on the working of I.T.1. 
Training centres. So, he will have to address this question 
separately in order to get the reply. 

SHRI BANSAGOPAL CHOUDHURY: Sir, it has been 
stated in the reply tabled in the House that we have 
10.03 lakh intake capacity vocational schools in the 
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country. It Is stated that an amount of Rs. 2000 crore 
has been sanctioned for the purpose in the 11 th Plan. 

The existing syllabus is not upto the mark, so the 
syllabus of vocational education scheme should be 
changed. Have the Government taken any decision about 
it because some decision should be taken for the change 
according to need based curriculum. Through you, I would 
like to ask whether the Government have prepared this 
scheme or not? 

{English} 

MR. SPEAKER: I compliment you for Improvement 
of your Hindi. 

{Tl7lnslation} 

SHRI MAA. FATMI: Mr. Speaker, Sir, I have told in 
the beginning that this scheme is being fully revamped 
keeping in view all these components. He mentioned 
about syllabus, that is aiso being taken care of? As I 
said, there should be vertical mobility also so that the 
students can study further as per their requirement. They 
should be able to pursue diploma course followed by 
degree In Engineering after completing their two years 
course. Such schemes and syllabi are being formulated 
so that it should be easy for the students to get further 
education. 

{English} 

MR. SPEAKER: Because of the importance of the 
matter, I would allow a few more supplementarias. 

SHRI A. KRISHNASWAMY: At present, the demand 
for the skilled labour in India Is not fuHilled by the IITs 
polytechnics. In addition to the vocationalisation of 
secondary education, skilled labour demand is not meted 
out because the former students are not getting any 
priority in job opportunities in ITls and polytechnics. 
Further, former students of the vocational course are 
neither getting job opportunities nor getting admission in 
colleges. 

MR. SPEAKER: This Question relates to vocational 
schools. 

SHRI A. KRISHNASWAMY: They are facing difficulties 
in getting admission in engineering or polytechnics. I would 
like to know from the Minister, through you, Sir, whether 
the Ministry has conducted any study about those who 
have got through these courses and about their future. 

What steps the Ministry has taken to modemize the 
courses and to meke the future of those students who 
undergo vocational courses brighter? 

{Tl7lnslation} 

MR. SPEAKER: You have to find jobs also. 

SHRI M.A.A. FATMI: Mr. Speaker, Sir as I had told 
earlier that there was no mark,t demand for the students 
passing out from here and there was no linkage with the 
industries and a number of other dlfficuhles were there 
due to which these courses are being revamped so that 
they could be linked to the industries, market and their 
acceptability may be enhanced in the market. 

{English} 

MR. SPEAKER: Do not record one sentence. 

... (Intsrruptions)" 

{TllInMtion} 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, there 
are 9619 vocational Government schools in which 10.03 
lakh students get admission. My question is whether there 
is any provision for reservation for the students of 
Scheduled Castes and Scheduled Tribes or not? My 
second question is that... (Intsrruptions) 

MR. SPEAKER: Don't ask second question. 

. .. (IntsrruphOns) 

SHRI RAMDAS ATHAWALE: You are going to provide 
a sum of Rs. 2000 crore in the next plan, so, I would 
like to know how many schools are going to be 
recognized and my third question is that. .. (InltJrruptions) 

{English} 

MR. SPEAKER: Do not reply to the third question, 
Mr. Minister. It Is disallowed. 

{TranslatiOn} 

SHRI RAMDAS ATHAWALE: Do you grant permission 
like this even to the private institutes? 

MR SPEAKER: Third question is disallowed. 

"Not recorded. 

" 
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SHRI M.A.A. FATMI: Mr. Speaker, Sir, It il the State 
Govemment that prepare the admisafon policy. I think 
definitely there will be reservation in admission over 
there ... (/ntsnuplions) 

MR. SPEAKER: It seems to me that the House has 
become an Assembly. 

SHRI M.A.A. FATMI: We grant permission to both 
the Government and private institutes. 

MR. SPEAKER: Please ask brief and specific 
questions quickly. 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you, I would like to know from the hon'ble Minister 
of State in the Ministry of Human Resource Development 
whether, keeping in view the problem of unemployment 
due to which a large number of students are unemployed 
even after getting technical training, is there any provision 
to grant status of direct employment centres to these 
vocational institutes for making them job oriented so that 
direct employment could be provided to these students 
after they finiah apprenticeship? 

/English} 

MR. SPEAKER: It is the same question and the same 
answer. 

/Transl8tion} 

SHRI M.A.A. FATMI: Mr. Speaker, Sir in this regard 
have already said in this House that this matter is 

being looked into and proper attention will be paid in this 
regard. 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, as per 
State-wise details given by the hon'ble Minister In his 
reply, no ceritral grant has been provided to run any 
vocational school during the year 2003 to 2008. Through 
you, I would like to know in this regard that there are 
752 such schools in Bihar ... (/n/snuplions) 

/English} 

MR. SPEAKER: I will allow a proper discussion on 
this. Some notices have come. 

/Translation} 

SHRI RAM KRIPAL YADAV: He has given the data 
in respect of the whole country; but I would like to know 

whether these schools are running or lying closed? You 
want to revamp these schools in 11th five-year plan, so, 
keeping in view the necessity of vocational schools I 
would like to know the time frame by which this scheme 
Is likely to be implemented so that education can be 
made Job-oriented? 

MR. SPEAKER: Say that it will be implemented in 
the 11 th plan period. 

SHRI M.A.A. FATMI: The old scheme that we have, 
is running. As far as the new skill scheme is concemed, 
we will implement it by preparing it is soon as possible. 

/English} 

MR. SPEAKER: Last but not the least, SM Ratllal 
Kalidas Varma. 

/Trans/slion} 

SHRI RATILAL KALiDAS VARMA: Thank you very 
much, Mr. Speaker, Sir. 

MR. SPEAKER: We can do a lot with a little 
cooperation. 

SHRI RATILAL KALiDAS VARMA: Mr. Speaker, Sir, 
through you I would like to tell the hon'ble Minister that 
the importance of vocational courses has increased 
aJongwith education in the country. I have been associated 
with the education for the last 35 years. Today's youth 
do not want to have a degree like B.A., B.Sc. and B.Com 
and stand In the long queue of unemployed youths of 
the country. They want to get vocational training 
immediately. The number of industries are Increasing in 
GuJarat, so there is heavy demand of vocational education 
over there; but there are only n such schools being run 
by the Government in Gujarat large number of vocational 
institutes have been set up in other States. I, therefore, 
want to know whether there is any proposal to increase 
the number of vocational training institutes in Gujarat so 
that the youth of the State could get employment. 

SHRI M.A.A. FATMI: Under the scheme implemented 
eartier, States and Union terrftories applied to centre for 
it and they were given assistance. Now, the new scheme 
will be formulated under which State will implement it 
and after that required assistance will be provided to 
them. 
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-SHRIMATI PARAMJIT KAUR GULSHAN: Sir, there 
is an acute shortage of teachers In the Vocational Training 
Schools. No new recruitments are being made even when 
the teachers in these schools retire. As a result, many 
Vocational Training Schools have closed down. 

I would like to know from the Hon. Minister whether 
the Government has any scheme to recruit teachers in 
the Vocational Training Schools to tide over this problem. 

SHRI M.AA FATMI: It is a fact that there is shortage 
of qualified vocational teachers but States have to look 
into this problem and they have to arrange qualified 
teachers to run the schools. 

MD. SALIM: Sir, we accept the importance of 
vocational training. We find that in Korea 76 per cent 
youth are vocationally trained whereas even after 60 years 
of independence less than 5 per cent of our youth are 
vocationally trained. 

/English} 

MR. SPEAKER: That is why I wanted to have a 
proper discussion on this. 

[Trsnsl8tionj 

MD. SALIM: There is difficulty in reaching to them, 
therefore, through Sarva Shiksha Abhiyan, Self Help 
Groups, awareness is created among them and new 
persons are coming in this field but Hon'ble Minister 
himself is telling that the Director General of Employment 
and Training is under Labour Department, further there is 
State Government and Central Government but 
development of the skill and skill formation is mainly the 
Job of Human Resource Development Department. 
Therefore, I would like to know that when they have 
announced a provision of Rs. 1000 crore in this year's 
budget to establish Skill Development Institute to be 
established at a cost of Rs. 15 thousand crore, but the 
children under 15 years are studying in schools and for 
Human Resource Development, what scheme the 
Government propose to formulate to provide vocational 
training to these children in a planned manner so that at 
least 10-15 per cent children get Vocational Training. 

·Engllsh translation of the speech originally delivered In Punjabi. 

/Engllsh} 

MR. SPEAKER: You can say whether you will do It 
or the States will do It. 

SHRI M.A.A. FATM!: We are formulating a scheme, 
it will be implemented soon. CBSE runs its own scheme, 
NIOS also runs a scheme. There are schemes of other 
Departments also but as far as Human Resource 
Development Is concemed, we are formulating a plan to 
revamp the schemes already being implemented so that 
we can produce a skilled workforce, which can contribute 
in the economy of this country and could build their own 
future. This Rs. 2000 crore will be utilized in a proper 
way and a good scheme will be formulated considering 
the views of all Members of Parliament. 

MR. SPEAKER: We are indulging In self propaganda. 
Three years back we had started a vocational school 
with 22 students, now the number of students has gone 
up to 206 and now there Is no seat available there. 

/English} 

This is the demand in the market. Therefore, I am 
saying that all the hon. Members can make efforts. 

[Trsnsl8tion} 

Use MPLADS for these Institutions instead of 
spending It elsewhere. 

/Engllsh} 

Grant. to Federation of Film Socletl.. of India 

-506. SHRI REWATI RAMAN SINGH: WID the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Federation of Film Societies of India 
(FFSI) has been receiving grant-in-aid every year; 

(b) If so, the details during each of the last three 
years, till date; 

(c) whether the grant-in-aid has been discontinued' I 

recently; 

(d) If 50, the reasons therefor; and 
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(e) if not, the amount released for the financial years 
2007 -08 and 2008-091 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
to (e) A statement is laid on the Table of the House. 

Statement 

(a) Ves, Sir. FFSI has been receiving grant-in-aid 
from Govemment of India since 1980. 

(b) In the last three years, Grant-In-aid was as under: 

(i) 2005-06 Rs. 4 lakhs 

(ii) 2006-07 Rs. 4 lakhs 

(iii) 2007-08 Rs. 3 lakhs 

(c) No, Sir. 

(d) Questions does not arise. 

(e) An amount of Rs. 3 lakhs has been released 
during 2007-08. No amount has been released for 2008-
09 till date. 

rrranslslion} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir this 
body is a very important body to encourage Arts. In his 
reply, hon'ble Minister had replied that the grant for the 
year 2007-08 has been decreased from Rs. 41akh to 
Rs. 3 lakh. I want to know through the Minister, what is 
the justification for decreasing it alongwlth reasons 
therefor? 

SHRI PRIVA RANJAN DASMUNSI: This question is 
related to Film Society and Film Federation of Society. 
Every year they send their proposal and Director of film 
festival after considering the proposal release the grant 
as per their requirements. This year the grant has been 
increased to Rupees Six lakh because we want to 
strengthen it. 

SHRI REWATI RAMAN SINGH: Sir, every year we 
organize Film Festival. Hon'ble Minister has informed 
about this. He said that the grant has been increased to 

I 
Rupees six lakh during this year. Does the Government 
of India accept the proposals in toto or consider them 
and then decide the amount to be released? 

SHRI PRIVA RANJAN DASMUNSI: Sir, 88 far as 
demands are concerned, It is a continuous procesl. The 
Government first decides through Director of Film Festival 
as how much grant would be released under plan and 
non-plan demands. As far as this question is concerned, 
I would like to say that this year we are going to celebrate 
fifty years of Film Federation, which was started after 
Independence in Kolkata by Shrl Satyajit Rayon 5th 
October. Therefore, in the year 1959, it was recognized 
by Government and Shri Satyajit Ray was the first founder 
President and Smt. Indira Gandhi herself was the Vice 
PresIdent and Shrl I.K. GuJral was the treasurer. Our 
Government are planning to celebrate completion of fifty 
years of Film Federation on a large scale. In the 
meantime we are waiting ~ nd after receiving their proposal 
we will help them. Shri Shyam Benegal is Its leader. I 
want to assure the House that we will celebrate 
completion of fifty years of Film federation on a large 
scale and will set an example before the world. 

/English} 

SHRI RUPCHAND PAL: In our country, the Film 
Societies have significantly contributed to the production 
of great film makers of our country and also production 
of successful commercial films. May I know from the hon. 
Minister whether the National Film Policy has provided 
any constructive role for the film society In our country 
till today? 

SHRI PRIVA RANJAN DASMUNSI: Sir, the film 
society movement, as I stated, Is one of the leading 
movements In the whole of Asia and this society has 
been continuously promoting the concept of screening 
films, the concept of script writing, the concept of taking 
films to the people in various ways. Now this year which 
Is the 50th year, they have added a new dimension to 
it which the Government is also appreciating. The National 
Film Policy Includes film festival movement to generate 
In a bigger way. I can inform the House today that the 
film festival movement of India is being acknowledged 
not only within India and in our policy but In abroad also. 
Therefore, we are tying up with the embassies and I can 
tell you that the growth of ~Im SOCiety is now 300 which 
began with only seven. 
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MR. SPEAKER: Shrimati Jayaprada, please be brief 
and specific as there is no time. 

{Tl1Inslslion} 

SHRIMATI JAYAPRADA: Sir, Children Film Festival 
is held for films about children and It Is held abroad as 
well. I would like to ask hon'ble Minister whether he 
gives finance and grants State-wise for the Children Aim 
Festival and if so, what are the details? 

/English} 

I wanted to know this. 

SHRI PRIYA RANJAN DASMUNSI: We are providing 
them support both in Plan and Non-Plan. A number of 
films had been produced last year and some of them 
won International awards in the whole world. This year, 
we are increasing the strength based on their propouJ. 

WRITTEN ANSWERS TO QUESTIONS 

FIring and Shelling at Borde,.. 

*501. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of firings and shellings along the 
international borders of the country and the line of control 
particularly in Jammu and Kashmir during each of the 
last three years and in the current year as on date, 
State-wise; 

(b) the details of 1088 of lives and property among 
security forces and civilians during the said period; 

(c) the amount of compensation given to each 
affected family; and 

(d) the steps taken by the Government to check 
these activities? 

THE MINISTER 01= STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
According to available information, no incident of firing 
and shelling hes been reported on International Borders 

(IB) with China, Myanmar, Nepal and Bhutan. Since the 
ceasefire between India and Pakistan, in November, 2003 
there have been no major incidents of violation along the 
Une of Control (LoC) in Jammu and Kashmir. Some minor 
incidents of trans-LoC firing have been reported as per 
details given below:-

Year No. of minor incidents 

2005 06 

2006 03 

2007 12 

2008 (upto April 24) Nil 

There have been no Incidents of firing and shelling 
along the International Border (IB) and Une of Actual 
Control (LAC) for which Army is responsible. 

On the Indo-Bangladesh border, 161 Incidents of firing 
have been reported since 2005 as per details given 
below:-

Year State Number of cales 

2006 West Bengal 07 

Assam 09 

2006 West Bengal 52 

Assam 16 

Trlpura 02 

2007 West Bengal 70 

Tripura 02 

2008 (till April 24) West Bengal 03 

(b) One Army personnel has been killed due to 
Pakistani firing across the LoC in Jammu and Kashmir 
during the last three years. There has been no other 
loes of life of Army personnel in the last three years 
along other parts of the lB. 

The details of loss of lives of BSF personnel and 
civilians on Indio-Bangladesh Border due to firing during 
the last three years are as under: 

,. 
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Year No. of tiring incident CaIUllty 

2005 16 01 BSF penonneI 
and one cMlan 

2006 70 02 cIvIIanI 

2007 72 

2008 (tin April 24) 03 01 civilian 

(c) Casualties of army personnel are treated aa 'Battle 
Casualties' and the Next-of-Kln (NoK) are given liberalized 
family pension and other benefits which Include ex-gratia 
and gratuity depending upon the clrcumat8ncee of each 
case. 

All benefits are paid to the NoK of other Security 
Forces which include ex-gratla amounts given by the 
StatelCentral Govemments, liberalized pension scheme 
and gratuity as admis8ible in each case. 

Ex-gratia relief is paid to civilian victims by the 
rupectIve State Governments and varies from State to 
State. 

(d) 188U88 relating to violations and other aspect of 
Border Management along the Une of Control In Jammu 
and Kashmir, Intemational Borders in the Westem and 
Eastern Sectors and line of Actual Control between India 
and China are addreaaecI through institutIonai mechanisms 
by way of periodic high level official talks hot-line contacts 
between the counter..,.rt auIhortIies on both &Idee, beaides 
ftag meetings and rneetingI between the border persor .... , 
to defuse the situation and maintain peace and tranquility 
along the borderc. 

fEng/lllllj 

Fund. for Modernisation of Police Force 

*507. SHRI SUKHDEV SINGH DHINDSA: 
SARDAR SUKHDEV SINGH LIBRA: 

Will the Minister of HOME AFFAIRS be pleued to 
state: 

(a) whether various State Governments, I including 
Punjab have requested the Union Government to reIeue 
their share of funds for modemization of the police force; 

Injury Propel1y 

01 eMlin 

02 cMIanI 

01 civilian 

One house in village Kinokhal (Allam) wa. 
damaged on 09.08.08 

(b) If 80, the details thereof, State-wise; and 

(c) the time by when the funds are likely to be 
releued? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (c) The quantum of funda to be provided to the State 
Governments under the Scheme for Modemlsation of State 
Police Forces (MPF) is baaed on the utilization of funds 
., .... dy provided to them earlier. Funds are released to 
the States without waiting for any formal request from 
the State Govemments as per their approved plans. 
8aHd on the tentative allocation, the first Instalment will 
be releued to all the S ..... within a week. 

OIIta on Achievement of Su. 

*508. SHRI K.S. RAO: Will the Minister of 
COMMERCE AND INDUSTRY be pleued to state: 

(a) the findings and conclusions drawn from the data 
collected on Investment, employment and exports 
attributed to Specl., Economic Zone. (SEZs) 
operationalleecl, till date; 

(b) whether the Govemment proposes to create a 
separate data bank on performance, issues and 
achievements of SEZs for formulation of policy guidelines; 

and 

(c) if so, the details thereof? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL HATH): (a) Since the coming into force of 
Special Economic Zones (SEZs) Act, 2006 and SEZ 
Rules, 2006 In FebNary, 2006, SEZs have. provided 
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incremental employment to 1,76,668 persons and 
generated incremental investment of As. 71090.10 crore. 
. Exports from SEll have been constantly on the Increase. 
Physical exports from SEZs In the year 2007-08 were of 
the order of As. 64,623 crore, registering a growth of 
87% over the previous year's physical exports which were 
As. 34615 crore. 

(b) and (c) The performance of Special Economic 
Zones is monitored regularly and data on employment 
provided, investment generated and exports effected are 
collected and compiled periodically. A dedicated website 
containing data and information relating to Special 
Economic Zones, namely, sezlndia.nic.ln is also put in 
place, which is updated from time to time. 

LIteracy Rate among the Children of 
Denotlfled NomadIc Tribe. 

*509. SHAI HAAIBHAU RATHOD: Will the Minister 
of HUMAN AESOUACE DEVELOPMENT be pleased to 
state: 

(a) the percentage of literacy among BanJaraal 
Denotified Nomadic children below eighteen years in the 
country; 

(b) the school dropout rate of BanjaralDenotlfied 
Nomadic Tribes children In primary, secondary and senior 
secondary level; 

(c) the steps being taken by the Govemment to 
improve the literacy percentage thereof; 

(d) whether the Govemment proposes to formulate a 
separate policy to increase the percentage of literacy 
thereof; 

(e) If so, the details thereof; and· 

(f) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) According to 
census 2001, literacy rates of Banjara and their cognate 
tribes (I.e. Sugali, Lambadi and Lambanl), wherever 
notified by certain States as SCs or STs are enclosed as 
statement. The figures for de notified tribes are not 
collected In the census. 

(b) No separate data in reapect of dropout rates of 
children belonging to Banjaras/Denotifled Nomadic Tribes 
Is maintained. 

(c) The steps being taken to Improve the literacy 
percentage Including that of BanjaraIDenotlfled Nomadic 
Tribes are as follows: 

• Sarva Shiksha Abhiyan (SSA) is a 
comprehensive programme for universalizing 
quality elementary education for all children for 
6 to 14 age group by 2010. It provides for, 
intsr -/ia, . opening of new primary and upper 
primary schools, construction of school bUildings 
and additional classrooms, recruitment of 
teachers, context specific interventions for out 
of school children, special provision for girls, SC, 
ST children, altematlve schooling facilitle. for 
migratory children. 

• Aeservation of seats for children belonging to 
sea and STs is provided by Navodaya Vidyalaya 
Samltl in proportion to their population In the 
concerned district provided that no such 
raservation will be less than the national average 
of 22.5% (15% for SCs and 7.5% for STs) and 
subject to a maximum of 50%· for both SCs aod 
STs taken together. 

• 15% and 7.5% seats are reaerved for SCs and 
ST. reapectlvely in Kendrlya Vidyalaya 
Sangathan in fresh admission. No t~on fee is 
charged from students up to class VIII from SCI 
ST students. 

• National Literacy Mission aims to impart 
functional literacy to adult illiterates in the 15·35 
age group. Financial assistance is provided in 
the ratio· 4: 1 for tribal districts as against 2: 1 for 
other districts as central and state share 
respectively. Primers have been prepared in 92 
tribal languages and local dialects to facilitate 
leaming in the mother tongue. 

(d) to (f) Universalisation of elementary education 
through Sarva Shiksha Abhiyan and Adult Literacy , 
programmes of National Literacy Mission aims at 
improving the literacy rate in the country for all including 
the BanjaraalDenotified Nomadic Tribes. 
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StMement 

State Name of SClST Uleracy rate 
below 18 

Vea,. (excluding 
1).6 population) 

Scheduled Ca.t •• 

Himachal Pradesh Banjara 96.5 

D.lhi Banjara 82.7 

Karnataka Banjara, 68.3 
Lambanl 

Scheduled Tribe. 

Bihar Banjara 47.0 

Jharkhand Banjara 27.9 

Andhra Pradesh Sugalia, 60.5 
Lambadls 

Orissa Banjara, Banjari 70.5 

Contribution of Manufacturing Sector to GDP 

·510. SHRI JASUBHAI DHANABHAI BARAD: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the contribution of the manufacturing sector to 
the Gross Domestic Product (GOP) during the last three 
years, year-wise; 

(b) the target fixed for the manufacturing sector for 
the current year, and 

(c) the steps being taken by the Government to 
achieve the target? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) The contribution of the 
manufacturing sector to the Gross Domestic Product 
(GOP) was 15.9% in 2005-06, 16.3% in 2006-07 and 
16.5 in 2007-08. 

(b) No explicit target has been fixed for the 
manufacturing sector for the current year (2008-09). An 
indicative growth of 10% per annum on an average has 
been provided for industry in the Eleventh Five Year Plan 
(2007-2012). 

(c) In a market driven economy, the growth of various 
industries Is Influenced by market-forces of supply and 
demand. However, the Government has put in place 
various policies to promote broad based industrial growth. 
This includes, intsr-slis, de licensing of industrial capacity, 
liberalization of foreign trade regime to provide better 
access to inputs at competitive prices, rationalization and 
reduction In duty rates of customs and central excise, 
better infrastructure support, and liberal FDI regime, etc. 

In addition, Govemment has also proposed reduction 
In excise duty across the board from 16% to 14% in the 
Budget 2008-09 to boost the domestic demand for the 
manufacturing Industry. The Government has also 
proposed reduction in excise duty from 16% to 12% In 
the Budget 2008-09 for Small Cars, Motorcycles and 
Scooters etc. to give boost to the domestic consumer 
durable manufacturing industry. 

Government has also introduced several relief 
measures for export oriented industries, which includes 
enhancement of the Duty Entitlement Pass Book (DEPB), 
reduction in Export Credit Guarantee Corporation (ECGC) 
premium by 10% enhancement of the rates of duty 
drawback, Interest subvention of pre-shipment and post-
shipment credit, refund of service tax, raising the revenue 
ceiling for Vishesh Krlshi and Gram Udyog Yojana. 

The Government has since approved a proposal to 
create Information Technology Investment Regions (ITIRs). 
These I fiRs would be endowed with excellent 
Infrastructure and supported through Investor-friendly 
policies. With a view to Improve the competitiveness of 
Indian industries, particularly the micro, small and medium 
enterprises, the Govemment has also approved a proposal 
to set up Mini Tool rooms in the country under Public 
Private Partnership (PPP) Mode, in co-operation with State 
governments/industries/Associatlons/Companies/NGOsl 
Individuals. 

Foreign Travel on Forged Document. 

·511. SHRI KISHANBHAI V. PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of persons arrested while trying to 
travel abroad on the basis of fake travel documents during 
2007-08 so far, airport-wise; 

(b) whether various travel agents in the country are 
involved in such activities; 
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(c) If so, the details thereof; 

(d) whether the Government has taken any action 
against such agents/persons during the said period; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to check such 
activities in future In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (f) As per available information, the number of persons 
arrested at major intemational Airports while trying to travel 
abroad on the basis of fake travel documents during the 
year 2007-08 is as under: 

SI.No. Name of the No. of Persons 
Airport arrested With fake 

travel documents 

1. Deihl 810 

2. Mumbai 664 

3. Kolkata 43 

4. Chennal 195 

5. Amrltsar 26 

6. Ahmedabad 19 

7. Bangalore 31 

8. Calicut 38 

9. Cochln 75 

10. Hyderabad 71 

11. Trivandrum 57 

While data with regard to persons/groups, including 
travel agents, Involved in such travel-related Irregularltles 
is not centrally maintained, prompt action is taken under 
the law by the agencies concemed as and when such 
cases are detected. 

As per information maintained in respect of Recruiting 
Agents (RAs), the registration of 14 RAe has been 
cancelled and the regiatration of 20 RAe has been 
suspended during 2007 -os. Prosecution has also been 
sanctioned against 26 unregistered agents during this 
period. 

A number of steps have been taken by the 
Govemment to check travel by persons on forged'fake 
documents. These steps include: 

(i) Use of magnifying glass and Ultra Violet lamps 
at all International Airports for scrutinizing the 
features of the travel documents; 

(Ii) Issuance of machine-readable passports with 
Improved security features; 

(iii) Installation of Passport Reading Machines 
(PRMs) for verifying the genuineness of the 
passports; 

(Iv) Installation of Questionable Document Examiner 
(QDX) machines for detection of sophisticated 
forgeries in travel documents; 

(v) InataRation of Immigration Control System (leS) 
software which verifies the passport detail. of 
p .... ngers against Loat Paupert data thereby 
preventing impersonation; and 

(vi) Imparting special training to Immigration Officers 
at Airport. on a regular basi. to detect forgedl 
fake travel documents. 

Further, in order to prevent the RAe from facilitating 
emigration of people on fakelforged documents, follOWing 
steps have been taken: 

(i) Recruiting Agents are required to submit an the 
employment documents In original for obtaining 
emigration clearance; end 

(Ii) Publicity campaigns have been undertaken to 
make prospective emigrants aware of the 
provisions of the Emigration Act and the rules 
made thereunder. 

/T,."gtionj 

-512. SHRI SUBHASH MAHARIA: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total number of Jawahar Navodaya Vidyalaya. 
functioning in the dalit dominated districts alongwlth the 
number of such V1dyalayas proposed to be opened there, 
State-wile; and 

" 
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(b) the steps being taken by the Govemment to 
increase the number of students In the Jawahar Navodaya 
Vidyalayas and to improve the standard of education of 
those people? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) Navodaya 
Vidyalaya Scheme envisages establishment of one 
Jawahar Navodaya Vidyalaya (JNV) in each district of 
the country for providing good qualhy modem education 
to talented chHdren predominantly from rural areaa. Barring 
Tamil Nadu, where the scheme is not operational, JNVs 
have been opened in all the eligible districts having 20 
per cent and more Scheduled Caste population except 
for 4 districts. 

(b) As per the Navodaya V1dyalaya Scheme, each 
V1dyalaya consists of classes VI to XII with strength of 
each class at BO. In the first year, students are taken in 
Clan-VI and then one higher class is added in each 
subsequent year. To fill up seats falling vacant due to 
dropouts, adminion of students is alao made at the level 
of Claaa-IX and XI against the available seats. With a 
view to ensure optimum utilization of the available 
resources, the Samiti has decided to admit students at 
the level of Clan-VII alao from the current academic 
senion. Re.ervation for SC students is provided In 
proportion to SC population in the district subject to a 
minimum of 15%. 

The performance of the students of JNVs in Claaa X 
and Claaa XII examinations conducted by Central Board 
of Secondary Education (CBSE) has been constantly 
higher than the overall CBSE results. With a view to 
further Improve the standard of education in these 
Vidyalayas, various steps have been taken including 
appointment of qualified teachers, regular in-service 
training programmes for teachers, provision of required 
infrastructure, introduction of Information and 
Communication Technology in an Vidyalayas, continuous 
and comprehensive evaluation of students and adoption 
of latest techniques to make teaching leaming procen 
more effective. 

{English} 

FlrMlnelal Aul.lance for Film. 

*513. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the details of films for which the Ministry of 
Information and Broadcasting provided financial assistance 
during each of the last three years, till date; 

(b) the criteria for providing the said assistance; and 

(c) the names of the persons who have received 
such ani&tance? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
to (c) The Ministry of Information and Broadcasting have 
not directly provided financial aniatance for making films 
during the last three years. However, the Ministry have 
got a film made on ·Shooting locations" of India through 
the National Film Development Corporation (NFDC), which 
is a Public Sector undertaking under this Ministry. Further, 
National Film Development Corporation (NFDC) have not 
provided financial assistance for producing films during 
the last three years. NFDC have only producecllco-
produced films during this period. 

Ministry of Information and Broadcasting have 
extended working capital loan of Rs. 19. n crores to 
NFDC to meet Its working capital requirement during the 
last three years. Out of this amount, NFDC have utilized 
Rs. 2.50 crores so far in co-production/production of 
six films. The details of these films are given in 
Statement I. 

In NFDC, Script Committee evaluates the scripts 
based on which they are put up to the Board of Directors 
for consideration, who take decision regarding production/ 
co-production to be undertaken by the Corporation. 

Further, though Films Division and Children's Film 
Society, India (CSFI) have not provided financial 
assistance to any individuaVorganization for producing films 
during the last three years, the Ministry have provided 
grants-in-aid to the CFSI and Plan and Non-Plan 
budgetary support to the Films Division, part of which 
have been used towards production of films. These films 
are produced in-house or through outside executive 
producers. Details of film produced by CFSI and Films 
Division through outside producers are enclosed as 
statement II and II respectively. Outside executive 
producers are selected on examination of the scripts and 
after considering the budget, creativhy, merit and suitability 
of a producer for the film. 
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sr.,.,,.,,, I 

SI.No. Tille 01 the FUm with Co-procIuctiorVOO% Production Other Detail. 
Language 

1. VII DarjeeHng (HincI) NFDC & W.. Moxie Entertainment Pvt. Ltd. ArindIm ~ (Alii time Director) 

2. Lucky Reel Seeds (Malayalam) NFOC, Mirchi McMea Ltd. & UtIle Filma ~ Menon (Am TIIM Director) 

3. SanIkar (Bengali) NFDC'. Own PIoductIon NIbenda Chatterjee 
4. Maya Bazar (Bengali) NFOC'. Own Production Joydeep GhoIh (FnI TImI 0i1lCtDr) 

5. BioICOp8 (Malayalam) NFOC'. Own Production K.M. MactlUlldlanan (Alit TIIIIt 0I1Idof) 
6. The White Elephant (HIndI) NFDC & NDTV Imagine Ltd Aijaz Khan (F'nt Time Director) 

WhIle the film at S.No. 1 Ie compIatMf, the ralMinlng fIImI ant under production. 

sr.,.",.", " 

CFSI's FIlms plfXluctld through ouI$Ids ~fS during 1M PMfod 2005-06 10 2007-08 

SI.No. Name of the DinIctorl Name of the films compIeIad Amount (Re. In Iakht) 
0UIIIde Producer 

2 3 4 

2~ 

1. Sanjlt Ghosh Shrlman PInku (VIdeo AIm) 0.80 

2. Pankuj Paruhar GOO Gii Atta (Hindi-feature) 40.00 

3. Re;eev Mohan Bandu Boxer (Hindi-feature) 27.82 

4. Jagannath Chattopadhyay Gaja UIdIer Hatya Ra/wya (Bengali..future) 18.97 

5. VInOd Genatra Luka Chhupt-+iide-n-SHk (HIndI-featunt) 68.00 

6. Sankalp Melhram Chutkan lei Mahabharat (HncI.feature) 4.00 

7. Ramash Asher Ek AadeIh--Command for ChoII--(HInd-IhoIt) 11.08 

8. Chalmi Chheda Ka1puIII (HIndI-ehort animation) 10.80 

9. Batul Muktlar Lilkee (H1ndI-teature) 33.00 

10. VI8haI Chaturvedl Surabhi (ttndi-feature) 28.00 

11. Ma. Dhvani DeNI Man Puand-Perfect Match (HIncI-shoIt animation) 5.75 

12. Meren Imchen NokpokIibIt-Foik story from NagaIand (Engliah-ehort animation) 4.44 

13. Na.." She TILI'Iarni 81 (Hindi-feature) 60.00 

14. ChetIn Sharma Me ........ (Hlndl-Short anImdon) 7.50 

15. Gautam BentgII P .... RajpuIro (EngIIIh-rination-Future) 26.00 
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2 3 4 

16. VlI'endra Saini Foto (Hindi-Feature) 45.00 

17. Krant! Kanade Mahek Mirza (Hindi-feature) 37.60 

2006-07 

18. Shaleen Sharma Nandu ka raja (Hindi-feature) 35.00 

19. Akklnenl Kutumba Rao Amulyam-the Priceless Gift (Telugu-Feature) 30.00 

2007-08 

20. MIHnd Dawn. AJIAjoba 20.93 

21 •• Tllakraj Shetty Krlsh, Trtsh & Baltiboy 30.00 

22. Col. R.K. Kapoor Xang XBng Clang 40.00 

"femen' III 

Films Division's Films AssigntId to IhtJ Oulsidtl P/'0duc6ng during IhtJ 
PtHiod IIf)fTI 2005-06 to 2007-08 

Sl.f~. Name 01 the producer TItle 01 the 111m I8lignedlguagellength Contrrd8d amount 

2 3 4 

2005-08 

1. Shri Rajeev Mohan, Mumbai Helping Sr. CItizen Cross the Roac1135MM13 Minutes Rs. 1.78 Lakhs 

2. Shri Braj Shushan Chltrashllm, Mumbai Ekta Hi Bal HaII35MMI5 Minutes RI. 3.95 Lakhs 

3. Shri Jai Kumar, Bangalore The BirdaAyNldeol25-28M1nute1 RI. 5.00 Lakhs 

4. Shri Rajallhi Roy, KoIkata SankaradM-A MultIfarious GenIuIMdeoI25-28 Minutes AI. 4.50 Lakhs 

2CJ06.07 

5. Shri Budctladeb Dagupta, KoIkata Naushad AUI35 MM Rs. 18.25 Lakhs 

6. Shri Jagannalh Gulla, Kolkata Mothers peacemakaraI35 MMI20 Minutes Rs. 10.66 Lakhs 

7. Shri Arlbam Syam Shanna, Imphal Rajashri Bhagyachandra of Manipur '35 MMI60 Minutes As. 29.00 Lakhs 

8. Shri Satyen Wanchoo, New Delhi Bio-Diveralty in Jammu and Kashmir '16 MMI30 Minutes Rs. 12.00 Lakh& 

9. Ms. Urmi Chakraborty, Kalkata Trad~ional Herbal Haalers of Meptaya/35 MMI20 Minutes Rs. 10.SO Lakhs 

10. Dr. Jabbar Palei, Mumbai Pandit Shiv Kumar ShannaI35 t.fN6O Minutes Rs. 22.27 Lakhs 

11. M&. Shalini Shah, Mumbai KVIC135 MMI30 Minutel As. 15.00 L.akhs 

2007~ 

12. Shri Swspan Das, Koikata UIarn Kumar/36 MMl40 Mi\ut8s RI. 20.00 lakha 

13. Shri Sanjeel Narvekar, Murnbll V. Shantar1nV35 MtN30 Minulel Ra. 16.00 Lakha 
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2 3 4 

14. Shri Yash Pal Chowdary, Mumbai MrinaI SenI35 MMI30 Minutes Re. 16.00 Lakhl 

15. SM Rajan, Mumbai Train 1heatre/35 MMl40 Mlnutea Ra. 25.00 Lakha 

16. Shri P.P. Govindan, Chennai Salvation of River Pamba' 35 MMflO Minut8a RI. 12.00 Lakha 

17. Shri Bappa Ray, New Delhi BudctIIIt Thang Kar in LaclaktV35 MMf20 MInutes Ra. 12.00 l.Ikh8 

18. Shri la.r Chakraborty Three colors while135 MtN40 Minutes Ra. 20.00 Lakha 

19. Shri Mohan Palival Maqbool Sherwanil35 MMI20 Minutes RI. 10.00 Lakha 

20. Shri R.S. Mhasumelcar, Mumbai AIIahI36 MM'30 Mlnutel Ra. 16.00 Lakha 

21. Shri R.K. Soral, Mumbai National Inttgrati0n/35 MMl40 Minutes Re. 18.00 Lakha 

22. Shri Aahoker Kumar, Thane RanI Lumi Bai/35 WIN 50 Mlnutea RI. 28.00 Lakhl 

23. Shri K.S. Basao Raj, Bangalore Ganga Kaveri/35MW20 Minutes AI. 12.00 Lakha 

/TnIl18I8tion! 

Validity of Arml Ucencel 

*514. SHRI RASHEED MASOOD: 
SHRI ASHOK ARGAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government has Issued any 
guidelines to the State Govemments Including the National 
Capital Territory of Deihl for extending the validity of arms 
licences throughout the country; 

(b) if so, the details thereof; 

(c) whether the guidelines are being complied wtthIn 
the country; 

(d) if so, the details thereof and if not, the reasons 
therefor; and 

(e) the number of arms licences which have been 
validated by the Govemment throughout the cOU'Wy during 
the period from 4 July, 1989 to 31 December, 19951 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes, 
Sir. 

(b) As per guldelln .. Issued in 1996, requeata for 
extending the area validity of Non Prohibited Bore arms 
licences are conlldered by the State Government. 
concerned on merltl baaed on the recommendationa of 
the District Magistrates concemed, keeping In view the 
law and order situation obtaining In the dlstricVState and ~ 
other local factors. In respect of Prohibited Bore arms 
licences, requ.... for extending the validity to cover the 
whole country are considered by the Ministry of Home 
Affairs on merits, in consultation with the State 
Governmenta and the security agencies concerned. 

(c) and (d) Yes, Sir. However, details of cases 
handled by the State Governments for grant of Non-
Prohibited Bore licence or extension of area validity on 
all India basis are not compiled and maintained by the 
Central Government. 

(e) The Central Government has issued 550 arms 
licences of All India validity under the existing policy of 
helrtoom transfer, fresh licences, defence a1lotteee and 
those recommended by State Governments for extension 
of area during the period under reference. 

{English! 

Trade Mlilloni to QuH Countrlel 

*515. SHRI K.J.S.P. REDDY: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to atate: 
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(a) whether the Govemment propoaes to send trade 
missions to Gulf countrle. to bridge the gap In trade 
between India and Gulf countries; 

(b) If 10, the details thereof; 

(c) the total quantity of fruits and vegetables exported 
to the Gulf countries during each of the last three years 
as on date, item-wise and country-wtee; 

(d) the total foreign exchange earned therefrom during 
the above period; and 

(e) the further steps taken by the Govemment to 
boost the export of fruits and vegetables from the country? 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): (a) and (b) Analysis of India's trade 
relations with the six Gulf Cooperation Council (GCC) 
countries of Bahrain, Kuwait, Oman, Qatar, Saudi Arabia 
and UAE indicate. that the balance of trade Is In India's 
favour as far as commodity trade (excluding 011) is 
concemed' Indian exports to the GCC countries were of 
the value of US$ 16334.96 million during 2006-07 and 
imports during this period amounted to US$ 6187.53 
million. However, the balance of trade titts against India 

If the imports of Petroleum Crude and Ita products are 
taken into account. 

For providing Impetus to exports from India and to 
explore new opportunities, funding under market 
development assistance and market acce.. Initiative 
schem.. of the Govemment Is· being extended. There 
are also formal Institutional mechanisms such as the Joint 
Trade Commi.slonlJoint Trade Committee and Joint 
Business Council to strengthen business to busine .. 
contacts, participation in SeminarslConferencnlExhlbitiona/ 
Fairs. 

(c) Detalls are given in Statement I. 

(d) Details are given in Statement II. 

(e) Agricultural and Processed Food Products Export 
Development Authority, the export promotion body in the 
agrl-sector, has been providing financial assistance to 
exporters of fruits and vegetables for Infrastructure 
Development, Quality Development, Market Development, 
Research & Development and Transport Assistance. The 
EPCG Scheme of Ministry of Commerce and Industry 
also enables exporters to import capital equipment at 
nominal import duty for producing quality produce for the 
intemational market. 

Sta""'.nt I 

Export of FnISh FfUiIs .nd VtIfJIIMb/es to Gulf Counlriss Outing 2004-05 

(Quantity in Metric Tonnes) 

Products Bahrain Kuwait Oman Qatar S.Arabia UAE 

Grapes 109 0.47 102 163 5476 

Mangoes 849 268 144 160 2301 10339 

Walnuts 26 154 0 0.16 0 86 

Other Fresh Fruits 1530 760 1852 689 4144 28950 

Total 2514 3696 2098 850 6608 44851 

Onion 21558 3456 2881 3019 8519 116188 

Other Vegetables 3920 5420 1396 3269 11435 27519 

I 

Total 25498 8876 4277 6288 19954 143707 
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ExpoIf 01 FIfI8h FlUb MKI V.".. IrJ Gull Counit'ItM duIfntI 2OfJ5.06 

(Quantity In Metric Tonnee) 

Products Bahrain Kuwait Omen Qatar S.Arabia UAE 

Grapes 153 21 190 36 345 7046 
Mangoes 621 106 227 41 1564 28634 
Walnuts 59 142 0 7 7 13 

Other Fresh Fruits 1816 1336 1534 852 4946 38696 
Total 2649 1504 1951 936 6862 72489 

Onion 14990 6792 1377 6327 5545 112174 

Other Vegetables 3116 4843 1005 2665 6883 30741 

Total 18106 11435 2382 8982 12408 142915 

ExptH'I 01 FIfI6h FNils MId v.'" IrJ GuN eounllltu Dunng 2006-07 

(Quantity In Metric Tonn .. ) 

Products Bahrain Kuwait Oman Qatar S.Arabla UAE 

Grapes 27 65 315 16 1115 8140 

Mangoes 489 428 170 91 1324 22041 

Walnuts 22 178 0 0 61 215 

Other Fresh Fruits 1448 1518 1203 1252 8530 40555 

Total 1988 2189 1888 1359 11030 70951 

Onion 26155 9720 5334 8111 7690 236913 

Other Vegetables 3732 6686 1503 5234 11133 69867 

Total 29887 16406 6837 13345 18823 305580 

sr.,.",."t " 

Expo" of FffI8h FNiis .nd v.t&b.W to Gulf Counlfitls Outing 2OOtI-tJ5 

(Values In Rs. Lakh) 

Products Bahrain Kuwait Oman Qatar S.Arabla UAE 

F .... h Grapes 1.08 0 1.53 0.01 1.92 62.13 

Fresh Mangoes 4.n 3.35 0.95 1.08 16.67 64.71 

Fresh Onlore 34.14 6.61 4.92 6.04 13.19 189.44 

Other Fresh fruits 4.83 3.25 5.80 3.47 19.63 83.00 

Total Fruits 44.82 12.21 13.20 9.80 51.41 379.28 

Other Fresh Vegetables 15.89 23.10 5.13 14.12 51.19 96.70 

Total other fresh Vegetables 15.89 23.10 5.13 14.12 51.19 88.70 
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Export 01 FffISh Fruits _rid V~ to GuN CounItiBs during 2005-06 

(Values In Rs. Lakh) 

Products Bahrain Kuwait Oman Oatar S.Arabia UAE 

Fresh Grapes 1.42 0.17 2.31 0.42 4.29 77.32 

Fresh Mangoes 5.50 2.42 1.71 0.49 9.99 166.00 

Fresh Onions 21.48 9.01 1.83 9.48 8.60 188.16 

Other fresh fruits 6.24 6.86 7.72 4.75 25.95 136.41 

Total Fruits 36.64 18.48 13.57 15.12 48.83 544.89 

Other Fresh Vegetables 17.93 18.80 5.56 13.61 38.28 117.08 

Total other fresh Vegetables 17.93 18.80 5.56 13.81 38.28 117.08 

Export 01 Ff9Sh FfUIIs III1d V"",t.wbIcu to Gulf CounItiBs Duting 2006-07 

Products Bahrain Kuwait 

Fresh Grapes 8.33 20.82 

Fresh Mangoes 171.76 244.89 

Fresh Onions 2304.95 973.56 

Other fresh fruita 343.86 315.97 

Total Fresh Fruita 2828.70 1555.04 

Other Fresh Vegetable. 927.36 1356.87 

Total other fresh Vegetables 927.36 1358.87 

Source: DGC & IS. 

{Trans/slion} 

Standard of Primary Education 

·516. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the detail. of scheme. formulated by the 
Government for Improving the standard of primary 
education in the country; 

(b) the extent to which the primary education has 
improved during 2006-07 and 2007-08, State and Union 
Territory-wise; and 

(Values In Rs. Lakh) 

Oman Oatar S.Arabla UAE 

164.91 7.88 563.59 3687.91 

118.85 45.88 422.32 8581.02 

873.90 762.05 818.85 20967.40 

299.29 317.24 2204.99 6588.80 

1256.75 1132.85 4009.75 37805.13 

328.28 1490.48 3426.68 9904.09 

328.28 1490.48 3426.68 9904.09 

(c) the percentage of chUdren deprived of primary 
education at the end of 2006-07 and 2007-08, State-wise 
and gender-wise? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) For Improving 
over all standard of education under Sarva Shlksha 
Abhiyan 1,86,985 schools have been opened, 8.81 lakh 
teachers have been recruited throughout the oountry, 
1,41,738 school buildings, 5,57,927 additional classrooms 
constructed, and 1,54,121 drinking water facilities, 1,97,633 
toilets provided in schools. 

(b) Statement shOwing inoreulng trend of Gross 
Enrolment Ratios at primary level from 2004-05 to 2005-
06 I. given in Statement I. 
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(c) AIJ per State Reports, as on 31.03.2007 there 
2 3 4 were about 76 lakh out of school children in the 6-14 

years age group, in the country. A statement showing 
15. Mlharashtr. 110.37 "2.34 details of out of school children State-wise and gender-

wise as 31.3.2001 is given in statement II. 16. Manipur '51.89 157.92 

sr.tMJent I 17. MeghaIaya 147.82 182.37 

/f1CIfNI$ing fMnd 01 GtrJ88 EmointInl R.tio 18. MizorIm 127.53 188.08 
(GER) .1 P';""ty l_wI 

18. Nagaland 87.84 88.82 
SI.No. StsteIUT GER at Primary L.eveI 20. Orilla 128.89 118.15 

2004-05 2QOS.06 
21. Punjab n.2 n.4e 

2 3 4 22. Rajuthan 121.24 121.88 

1. Andhra Pradesh 96.71 84.87 23. SiIckIm 143.58 151.15 

2. Arunachal Pradesh 123.12 132.16 24. Tamil Nadu 118.41 120.07 

3. Assam 105.2 107.11 25. Tripura 131.03 143.35 

4. Bihar 83.75 87.2 28. Uttar PradIIh 107.&4 110.57 

5. Chhatli8garh 131.84 122.28 27. Uttarakhlnd 117.74 1111.88 

6. Goa 110.13 107.74 28. Wtet BengaJ 112.11 104.91 

7. Gujarat 118.65 118.44 28. AndIman and Nioobar IIIIndI 108.85 101.82 

8. Haryana 82.23 79.81 30. Chandigarh 74.01 78.31 

9. Himachal Pradesh 108.9 108.88 31. Dura and Nager Havell 134,5 143.88 
10. Jammu and Kaslvnir 83.72 100.48 32. D&mIn and DIu 138.01 135.03 
11. Jharkhand 84.8 105.18 33. Delhi 84.42 115.13 

'2. Kamataka 107.1 106.18 34. LaIclhadwHp 51.78 82.21 

'3. Kerala 93.81 93.85 35. Puducherry 131.84 134.28 
14. Madhya Pradesh 132.16 143.87 

India 107.8 108.4 

St.tem.nt " 

SI.No. StateIUT Out of school children 88 on Match 2007 

Boys Girta Total 

2 3 4 5 

1. Andhra Pradesh '26732 137281 264013 
0' 

2. Arunachal Pradesh 14407 16158 30565 

3. Aaaam 1840'4 154820 338834 
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2 3 4 5 

4. BIhar 1055958 1063626 2119584 

5. Chhatliaglth 59578 64053 123832 

8. Goa 37~ 3915 7699 

7. Gujarat 82339 72305 134&U 

8. Haryana 113384 125483 238847 

9. HIfMchII PradeIh 2448 3178 5824 

10. Jammu Ind Kuhmlr 48888 81882 108580 

11. Jharkhlnd 98331 111331 209682 

12. Kamataka 88855 85879 174534 

13. K_aIa 10540 10251 20791 

14. Madhya Pradeeh 148894 148085 298979 

15. Maharuhtra 88802 88290 138892 

18. Manlpur 27233 27118 54361 

17. ~alaya 20443 18791 37234 

18. Mlzoram 2392 2521 4913 

19. Nagaland 17406 17929 3S33S 

20. 0ri8aa 278200 281841 537841 

21. Punjab 119341 108304 227846 

22. RajuttwI 74727 88187 163894 

23. SIkkIm 1784 1440 3204 

24. Tamil Nadu 51280 52001 103281 

25. Tripura 7618 7758 15378 

26. Uttar Pradelh 392475 393049 785524 

27. Uttarakhand 10881 11549 22230 

28. West Bengal 700721 656880 1357601 

29. Andaman end Nicobar Ialandl 69 84 133 

30. Chandigarh 2713 2792 S505 

31. Oldera and Nag., Havel! ,4S3 1161 1614 

32. Deman and Diu 108 95 201 
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2 3 

33. Delhi 18501 

34. Lakahadweep 92 

35. Puducheny 180 

India 3806920 

AbMnce of Children from School. 

*517. SHRI RAJIV RANJAN SINGH "lALAN*: 
SHRI ASAOUDDIN OWAISI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to state: 

(a) whether the Government has conducted any 
survey of primary and middle schools In 286 dletrlcts In 
the country recently to ascertain the reasons for absence 
of children from schools; 

(b) H so, the, names of States wherein the attendance 
of students hae been found below eo percent Indicating 
the figure of SC/sT mlnorlttee therein; 

(c) the reaeons behind the Inability of parents to 
send their children to schools; 

(d) whether the Government has decided to 
implement any new scheme for Increasing the attendance 
of children in schools; and 

(e) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (e) The 
Government of India conducted a study on Student 
Attendance In 20 states covering 286 dlatrlcta during 
2006-07. The overall average student attendance rate was 
68.5% at primary and 75.~/o at upper primary levels. 
The States of Bihar and Uttar Pradesh reported student 
attendance rates of 42.2-/0 and 57.4% respectively, at 
primary level, wherein student attendance rates for SC 
children were 46.4% in Bihar and 59.6% in Uttar Pradesh 
and were 44.3% in Bhlar and 56.1 % in Uttar Pradesh for 
muslim children. Rajasthan had 57.8% student attendance 
for ST children. 

At the upper primary level, Bihar had 36.8% etudent 
attendance wherein It was 42.2% and 40% for SC and 
muslim children. 

4 5 

13500 30001 

76 168 

146 326 

3790296 7597216 

In the study, the chief reasons cited by parents for 
low student attendance Included, children not liking to go 
to school; lack of schooling facilities; and temporary 
migration. 

The Government of India under the Sarva Shlksha 
Abhiyan, supports StateslUnlon Territories to augment 
school Infrastructure at the elementary level; set-up flexible 
educational facUlties for children where necessary; invest 
In community mobilisation and Improve the quality of 
elementary education. 

/Engll$hJ 

Review of Vulnel'llbility Map of 
DI .... ' Prone Area 

*518. SHRI ABU AYES MONDAL: Will the Minlater 
of EARTH SCIENCES be pleued to state: 

(a) whether experts have warned against earthquakes 
and caJIed for review of vulnerability map of rna;or dlauter 
prone are88 In the country; 

(b) H so, the details thereof; and 

(c) the .. eps takenlpropoaed to be taken by the 
Government In this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) and (b) No, Sir. The experts have not given 
any epecIflc warning of Earthquakes. In fact there Is no 
scientific method available for forecasting earthquakes. 
However, Himalayan region is known to be prone to 
earthquakes of large magnitude. It may be mentioned 
that MYeral scientists aerosa the globe and within the 
country have expt'8888d possible threat perception due to 
future large earthquakes In the region. 
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The issue of review of vulnerability maps of the major 
disaster prone areas in the country is addreaeed by the 
Building Material and Technology Promotion Council 
(BMTPC) under the Ministry of Urban Development. 
Bureau of Indian Standards (BIS) has constituted a 
committee to revise the Seismic Zonation map of India. 
The BIS committee deliberated the iSlue in its meeting 
held on 26th July 2007 and recommended no revision of 
existing zoning map of IS 1893 (Part 1): 2002. 

(c) Recently the National Disaster Management 
Authority (NOMA) has Issued comprehensive guidelines 
for management of earthquake disasters. As a measure 
of earthquake disaster mitigation, mlcrozonatlon studies 
of Deihl, Guwahatl and Jabalapur have been conducted 
for assessment of site dependent hazard. It Is proposed 
to carry out seismic microzonation studies of other cities 
failing in seismic zone IV and V durlr.g XI Five Year 
plan. 

Televl.lon Rating Point. 

*519. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Union Govemment propo.es to 
examine the existing Television Rating Points (TRP) 
.ystem; 

(b) If so, the details thereof alongwlth the reasons 
therefor; 

(c) whether any suggestions have been received by 
the Govemment in this regard; 

(d) if so, the details thereof; and 

(e i the steps taken/proposed to be taken by the 
Government thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (e) Government has requested the Telecom Regulatory 
Authority of India (TRAI) to give Its recommendationa for 
formulation of Policy guidelines regarding Television 
Audience Measurement (TAM)fTelevlsion Rating Points 
(TRP) so as to widen the sample size and bring greater 
transparency Into it. TRAI has floated a conault~ paper 
on Policy Guidelines for TAMfTRP which Is available on 
their website www.tral.gov.ln. Meanwhile, Government has 

also held a series of meetings with the various 
stakeholders. No other action Is proposed without the 
receipt of TRAI'. recommendations. 

rrI'BlI$l8l1onj 

Modemleatlon of Security Force. 

*520. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) the total funds earmarked in the current budget 
for modernisation of the security forces and to create a 
sense of security amongst the people living In the border 
areas; 

(b) whether the Government has any proposal for 
major changes in the modemisatlon of the security forces; 

(c) If so, the details thereof alongwlth the border 
areas of the country where it is likely to help in checking 
terrorist activities; 

(d) whether the Govemment also lias any proposal 
for modemisation of all the borders; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) An amount of Rs. 583.468 crore. have been 
earmarked in the current budget under the modemlzation 
plan of the Central Paramilitary Forces (CPMFs). 

(b) The scheme Is aimed at upgradation and 
modernization of the CPMF. in tenna of weaponry, various 
types of eqUipment, mobility, etc., and i. being 
implemented as approved. No major changee in the 
scheme are envisaged. 

(c) to (e) In order to check infiltration, smuggling and 
other Illegal activities from across the Borders, the 
Government have undertaken the construction of fencing, 
flood lighting and roads along the Indo-Pak and Indo-
Bangladesh Borders. Action Is also being taken to deploy 
various types of high tech surveillance equipment on the 
bOrders to act as force multiplier for effective border 
management. An expenditure of Re. 144.42 crore has 
been incurred during the last two years (2006-07 and 
2007-08) for procurement of such equipment. 
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Setting up of New Indu.trl •• 

4955. DR. DHIRENDRA AGARWAL: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has formulated any 
guidelines to provide funds for setting up of new industries 
in the country Including Jharkhand and GuJarat; 

(b) if 80, the details and the funds released during 
each of the last three years, State-wise; 

(c) whether the Government has fixed any targets 
for setting up of major Industries during the above period; 
and 

(d) if so, the achievement during the above period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Under the liberalized economic 
environment, Investment decisions are taken by 
entrepreneurs based on technoeconomic consideration 
which in tum depend on the initiative of the State 
Govemments in creating conducing environment by way 
of providing infrastructure facilities and other Incentives. 
Central Govemment supplements their efforts to the extent 
possible under its various schemes. 

Weather Foreeaat Centre at flying Academy 

4956. SHRI HANSRAJ G. AHIR: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether any observatory and office has been set 
up for providing weather forecast for the upcoming FlyIng 
Academy at Gondla in Maharashtra; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) On request of Airports Authority of 
India (AAI) to provide Meteorological Services, an 
Automatic Digital Distance Indicating Wind Equipment 
(DIWE) hu been installed in ATC of the Goncfia airport 
on 21.01.2008. The Area forecasts are being provided by 

Airport MeteorolOgical Office (AMO) Nagpur, which Is only 
50kms away. 

(c) Does not arise. 

/English} 

ACP to NDMC Employees 

4957. SHRI PARSURAM MAJHI: 
SHRI LALMANI PRASAD: 

Will the Minister of HOME AFFAIRS be pleued to 
state: 

(a) whether all the employees of MCD and NDMC 
are not given ACP after completion of 12 years; 

(b) if so, the reasons and the time by when these 
employees are likely to get ACP; 

(c) whether there Is any pre condition for giving ACP 
after 12 years; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) No, 
Sir. All the eligible employees of the Municipal Corporation 
of Deihl, who have completed 12 years of regular service, 
are granted benefit of the Assured Career Progreselon 
(ACP) Scheme. Similarly, in the New Deihl Municipal 
Council, ACP Is given to all eligible empIoyeee, covered 
under the Fifth Central Pay Commission Scales. 

(b) Does not arise. 

(c) and (d) Yes, Sir. Benefit under the ACP Scheme 
as per DoP& T guldeUnes Is given to such eligible 
employees, who have completed 12 years of regular 
service; against whom no regular departmental or criminal 
case is pending; where nothing advorse Is noticed In the 
annual confidential reports for the preceding five years; 
and who Is not under the currency of any punishment. 

(TflInM/ion} 

Dl8Invntment 0' Hlnduatlln Zinc Umlted 

4958. SHRI RAN EN BARMAN: Wifl the Minister of 
MINES be pleased to &tate: 

" 
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(a) the financial perfonnanoe of the HinduItan Zinc 
Ltd. during each of the last three yeara, tIn date; 

(b) whether the Government propoae8 to disinvest 
ita remaining stakes in the company; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIOUE): (a) financial perfonnance of Hlndustan Zinc 
Ltd. (HZL) for the last three years is given below: 

2005-06 2006-07 2007-08 

Turnover (Rs. erore) 3890 8560 7878 

Profit (before tax) 2229 6454 5985 
(Rs. crore) 

Profit After Tax 1472 4442 4398 
(Rs. erore) 

(b) As on date, there Is no decision to disinvest 
remaining stake of Government of India in the HZL. 

(c) and (d) Does not arise in view of (b) above. 

{Eng/I$h/ 

High Coat of Advanced Technology 

4959. DR. BABU RAO MEDIYAM: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the cost of advanced technology has 
increased manifold in the country; 

(b) if so, the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Governrnent to bring down the cost of advanced 
technology? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. Advanced technologies ar~ not 
available off the shelf. They need to be developed by 
launching missions and funding projects within India. 
Successful outcomes reduce the cost of such 

technologies. GeneraHy, the cost of advanced systems 
developed In the country is very cost effective. 

(b) and (c) D08S not arise. 

Blackllated Non-Govemmental Organization. 

4960. SHRI MADHUSUDAN MISTRY: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the names of the NGOs registered under the 
Foreign Contribution Regulation Act, 1976 (FCRA) 
blacklisted alongwlth the reasons during each of the last 
three years, till date, State-wise; 

(b) the names of the NGOs applied for pennlaalon 
alongwlth the letter of sanction received from the Foreign 
Funding Agency for collecting Foreign Funcla under FCRA; 

(c) the details of NGOs denied prior pennieslon by 
the Government during the said period, State-wise; 

(d) whether the activities of the Foreign Funding 
Agencie8 have been found to be against the national 
Interest; 

(e) If 80, the details thereof; and 

(f) the action taken by the Government against foreign 
funding agencies working against the national Interest and 
the steps taken by the Government to check these 
activities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) There is no black list of associations registered under 
Fereign Contribution Regulation Act (FCRA), 1976. 
However, as and when, complaints relating to the violation 
of provisions of FCRA against associations come to the 
notice of the Government, appropriate action is taken 
against such associations under the Act. Such actions 
may include (i) prohibiting the association from receiving 
foreign contribution, (Ii) placing the association In the Prior 
Pennission category, (iii) prosecuting the association in a 
court of law and (iv) freezing the bank accounts of the 
association. In case, associations are found to be 
indulging in serious violations such as misappropriation 
or diversion of foreign contribution for purposes other than 
the stated objectives of the association, the case is 
referred to Central Bureau of Investigation (CBI) for a 
detailed investigation and prosecution, If necessary. 
Violations which are unintentional and not of a serious 
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nature are condoned under the provisions of Section 31 
of the Act. 

On the basis of complaints received and inquiries 
made, 45 associations have been prohblted from receiving 
foreign contribution, 26 associations have been placed in 
the Prior Permission category and bank accounts of 11 
Associations have been frozen. A llat of auoclatlona 
against whom action has been taken for violation of 
various provisions of the Act is available on the Ministry'. 
website http://www.mha.nic.inlfcra.htm. Cales of 17 
associations have been referred to CBI for detailed 
investigation. 

(b) to (f) Associations seeking prior Permission for 
receiving foreign contribution from a foreign source are 
required to submit a commitment letter from the donor 
agency specifying the amount of the foreign contribution 
to be received and the purpose for which it II proposed 
to be utilized. Such permission is granted after carrying 
out a verification of the antecedents of the recipient 
organization. In case, the amount of foreign contribution 
proposed to be received is above a certain threshold 
limit, a detailed verification of the antecedents of the donor 
agency is also carried out. If after due verification, 
substantive inputs are received against a particular donor 
agency suggesting Its involvement in activities prejudicial 
to the national interest or its funding NGOs indulging in 
anti·lndia propaganda/activities abroad, prior permi88ion 
for receipt of foreign contribution from such donor 
agencies is denied. The State-wise list of NGOs granted 
prior permission under the FCRA is available on Ministry's 
website http://www.mha.nic.in/fcra.htm. However, the list 
of associations, which have been denied prior permission 
under the said Act, i8 not maintained. 

Free-Trade Ag .... m.nt with Sri Lanka 

4961. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether India has Signed Free Trade Agreement 
(FTA) with Sri Lanka; 

(b) if so, the details thereof; 

(c) whether several Sri Lankan busine.smen 
expressed their interest to invest in Southem States 
particularly in hotel and tourism sector; 

(d) if so, the details thereof; and 

(e) the stepa taken to improve the bilateral relations 
between the two countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. India and Sri Lanka are the signatorle. of Free Trade 
Agreement (ISLFTA). This Agreement waa ligned in 1998 
and became operational from 2000. The salient features 
of ISLFTA are as follows: 

• Establishment of Free Trade Area (FTA) through 
complete or phased elimination of tariffs. India 
granted duty free access for 1351 items at 6 
digit HS code upon entry into force of the 
Agreement and completed phased reductions on 
the baianced 2799 Itema by end of March, 2003. 
Sri Lanka on the other hand granted duty free 
acceu for 319 items of 6 digit HS COcM upon 
entry into force of the Agre.ment and wa. 
required to provide 100% duty .xemptlon on the 
remaining items by end of Mardi. 2006. 

• The FT A does not remove tariff on all goods 
and has negative list to protect nationai interest 
of both countries. India has 429 items in the 
negative list whereas Sril Lanka has 1180 In 
their negative list. 

• Rulel of Origin criteria has been laid down in 
the Agrwment to ensure minimum local content. 
There II aleo adequate safety claL1H8 to protect 
c:IomHtic and national Int...... of both countrlee. 

• There II review and consultation mechaniam to 
ensure the smooth operation of the Agreement. 

• India has also provided TRQ on import of tea 
and garments on pref.rential buis from Sri 
Lanka to India. 

(c) and (d) Recently, a business delegation led by 
Minister of State of Commerce had visited Sri Lanka to 
explore poasibIIitiea of investment. The busineaa delegation 
included primarily membal1l from textile and IT SectOl1l. 
During the business interactive selsion. Sri Lankan 
businessmen expressed their willingness to invest in 
Southem States of India but no final agreements were 
reached. 

(e) The bilateral trade and investments are expected 
to get a boost after finalization of Comprehensive 
Partnel1lhip Agreement (CEPA) which will deepen and 
widen the ambit of FTA by including Trade in Services, 
investment and economic cooperation. 
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Unylable Public Sector Enterprl ... 

4962. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of unviable Public Sector Enterprises 
(PSEs) registered with the BIFR as on 31.12.2007, PSE-
wise and location-wise; and 

(b) the steps taken to revive them? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 

KUMAR): (a) The details of Public Sector Enterprises 
(PSEs) registered with the Board for Industrial & Financial 
Reconstruction (BIFR) as on 31.12.2007, as per 
information furnished by the Department of Public 
Enterprises, are given in the statement. 

(b) The Government constituted a Board for 
Reconstruction of Public Sector Enterprises (BRPSE) in 
December, 2004 for adVising on matters relating to 
strengthening, modemlzing, reviving and restructuring of 
sick and loss making Central Public Sector Enterptlaea 
(CPSEs). On the recommendations of the BRPSE, the 
Government has approved 28 cases for revival and 
restructuring of CPSEs involving a cash assistance of 
Rs. 1962.51 crore and a non-cash assistance of Rs. 
6446.80 crore. 

PSE-wis8 III1d IocIIHon-wiss status 01 Pub/Ic Ssctor EnflltplisBS mgislflnKI 
with BIFR tiS on 31.12.2007 

SI.No. Case No. and year Name of PSE with Location Dale of Order (of BIFR) 
of reference 

2 3 4 

1. 53311992 Bengal Chemicals & 31.3.1995 
Pharmaceuticals Ltd., 
Kolkata (West Bengal) 

2. 50911993 Instrumentation Ltd., Kota (Rajuthan) 23.12.1998 

3. 501/1998 Cemenl Corporation of India 21.3.2006 
Ltd., New Deihl (Delhi) 

4. 507/1994 Hindustan Auorocarbons 24.7.2003 
Ltd., Hyderabad (Andhra Pradesh) 

5. 501/1998150112000 Easlem Coalfields Umitecl, 2.11.2004 
Burdwan (West Bengal) 

6. 50212000 Hindustan Salts Umited, 22.8.2005 
Jaipur (Rajasthan) 

7. 504/1998 Praga Tools Ltd., 29.3.2007 
Secunderabad (Anctlra Pradesh) 

8. 502119921601/1998 Nagaland Pulp & Paper Co. 25.5.2007 
Ltd., Mokokchung (Nagaland) 

I 

9. 50111997 Hindustan Antibiotics 5.6.2007 
United, Pooe (Maharashtra) 
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2 3 4 

B. Winding up Recommended 

10. 511/1992 Heavy Engineering Corpn. 6.7.2004 
Ltd., Ranchl (Jharkhand) 

11. 50611993 National Jute Manufactures 8.7.2004 
Corporation Ltd., Koikata 
(Welt Bengal) 

12. 50311995 Hlndustan Photofllms Mfg. Co. Lid., 30.1.2003 
Ootacamund (Tamllnadu) 

13. 50211999 Hlndustan Vegetable Oils 7.12.2001 
Corpn. Ltd., New Delhi (Delhi) 

14. 50711992 Triveni Structurala Ltd .• 5.6.2003 
Allahabad (Uttar Pradesh) 

15. 514/1992 Ort ... Drugs & Chemicals 8.4.2003 
Ltd., Bhubaneshwar (Orissa) 

16. 601/1999 Birds Jute and Exporta Ltd .• 24.8.2004 
KoIkata (West Bengal) 

17. 50311999 Pyrites. Phoephates & 20.11.2002 
Chemicals Ltd.. Rohtash (Bihar) 

18. 51511992 Fertilizers Corpn. of India 2.4.2004 
Ltd., New Deihl (Deihl) 

CPSEa recommended for winding up and have been clOMd 

19. 52611992 Bharat Brakes & Va1ve8 Ltd., 27.9.2002 
Kolkata (Welt Bengal) 

20. 53211992 Bharat Ophthalmic Glass 19.8.2003 
Ltd.. Durgapur (West Bengal) 

21. 52011992 Cycle Corporation of India 22.7.1996 
Umlted. Koikata (West Bengal) 

22. 50811992 Cycle Corporation of India 10.7.2000 
Umlted. Koikata (West Bengal) 

23. 51011992 Mining and AllIed Machinery 29.6.2001 
Corporation Ltd., Durgapur 
(West Bengal) 

24. 51311992 National Bicycle Corporation 20.12.1993 
of India Ltd .• Mumbal 
(Maharashtra) 

25. 50611994 RayroUe Bum Ltd.. Koikata 13.7.2001 

(Weet Bengal) 
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2 3 4 

26. 50611992 Tannery and Footwear 14.2.1_ 
Corporation of India Ltd., 
Kanpur (Uttar Pradesh) 

27. 52411992 Welghbird India Umlted, 17.2.1997 
KoIkata (West Bengal) 

28. 504/1994 Southem Pesticides 1.11.2001 
Corporation Umlted, 
Hyderabad (Andhra Pradesh) 

29. 50511992 Sharat Gold Minel Ltd., Kolar 12.6.2000 
Gold FIeIdI (Kamataka) 

30. 527/1992 Cawnpore Textiles Ltd., 19.1.1995 
Kanpur (Uttar Pradesh) 

31. 53811992 Bengal Immunity Umited, 25.2.2003 
Koikata (West Bengal) 

32. 50211996 Maharaahtra Antibiotics & 4.7.2000 
Pharma. Ltd., Nagpur 
(Maharuhtra) 

33. 52911992 Smith Stanlttreet & 3.12.2001 
Pharmaceuticall Ltd., KoIkata 
(Welt Bengal) 

C. DI.mlued •• Non-rMlntalnable 

34. 50411997 Manipur State Drugs & 17.11.1997 
Pharmaceuticals Ltd., 
ImphaJ (Manipur) 

35. 50212002 Central CoalfIelds Ltd., 29.11.2002 
Rench! (Jharkhend) 

36. 517/1992 BIecco Lawrie Umited, 27.3.2003 
50412002 KoIkata (West Bengal) 

D. Draft Revival Sc:htmI Circulated 

37. 50112003 Andrew Yule and Company 20.8.2007 
Ltd., Koikata (Welt Bengal) 

38. 51811992 The British India Corpn. 29.11.2007 
Ltd., Kanpur (Uttar Pradesh) 

E. DrIft Revival 8chIme AeceIwcIIUnder proceM 

39. 531/1992 National Instruments Ltd., 1.10.2002 
Calcutta (West Bengal) 
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2 3 4 

40. 50112006 HMT Machine Tools Ltd., 2.11.2006 
Bangalore (Karnataka) 

F. Draft Reviver Scheme IWllted 

41. 523/1992 Tyre Corporation of India 20.2.1997 
Ltd., Calcutta (West Bengal) 

42. 50211998 NEPA Ltd., Nepanagar 29.5.2007 
(Madhya Prade.h) 

43. 588/1994 Bum Standards Co., Ltd., 16.4.2007 
Calcutta (West Bengal) 

G. Uncler ExamlnatlonlProce •• 

44. 50112001 Bharat Wagon & Engg. Co. 11.2.2004 
Ltd., Patna (Bihar) 

45. 504/1995 Bharat Coking Coal Ltd .• 11.2.2004 

50212001 Ohanbad (Jhari<hand) 

46. 503/50512002 Hindustan Cables Ltd., 21.3.2002 
Kolkata (West Bengal) 

47. 50312004 Bharat Heavy Plates & 6.10.2005 
Veuels Ltd., 
Visakhapatnam (Andhra Pradesh) 

48. 50412004 ITI Limited. Bangalore 3.10.2005 
(Kamataka) 

49. 50512004 Tungabhadra Steel Products 4.8.2005 
Limited, Tungabhadra Dam (Karnataka) 

50. 50112005 Hindustan Organic 21.11.2005 
Chemical limited, Ruayanl, 
Raigad (Maharashtra) 

51. 503/1992 Indian Drugs and 28.3.2006 
Pharmaceuticals Limited, 
Gurgaon (Haryana) 

52. 50112007 Madras Fertilizers limited 

H. Decrared no longer Sick 

53. 50411992 Scooters India Ltd., 1.7.2002 

LucknoW (Uttar Pradesh) 

54. 50311997 North Eutem Regional 20.8.2001 

Agri. Martdg. Corpn., 
Guwahati (Assam) 



87 WtiItsn Answtll'S 

2 

55. 51211992 

56. 52811992 

57. 521/1992 

I. Dropped (Polltlve Networth) 

58. 

59. 

60. 

61. 

62. 

502119971 
50311998 

501120021 
50212003 

50212005 

50111992 

50112004 

J. Remanded by Court 

63. 52511992 

K. Remanded by AAIFR 

64. 509/1992 

L Change of Management 

65. 51611992 

M. Deregll"red from BIFA 

66. 519/1992 

APRIL 29. 2008 

3 

V1gnyan Indum .. Ltd., 
Ta!i(ere (Kamataka) 

Braithwait & Co. Ltd., 
Calcutta (West Bengal) 

ProjectA and Development 
India Ltd., Dhanbad 
(Jharkhand) 

Bharat Immunologicals & 
Biologicals Corporation 
limited, Buland Sahar 
(Uttar Pradesh) 

Maharashtra Elektrosmelt 
Ltd., Mumbal (Maharashtra) 

HMT Bearings Limited. 
Hyderabad (Andhra Pradesh) 

Bharat Pumps & 
Compressors Ltd., 
Allahabad (Uttar Pradesh) 

Hindustan Insecticides Ltd., 
New Deihl (Delhi) 

Bharat Refractories Ltd., Bokaro 
Steel City (Jharkhand) 

Richardson & Cruclass 
(1972) Ltd., Mumbai 
(Maharaahtra) 

Hindustan Fertilizers Corpn. 
Ltd., New Delhi (Delhi) 

The Elgin Mills Co. Ltd., 
Kanpur (Uttar Pradesh) 

to OUtlStions 88 

4 

27.5.2003 

29.6.2006 

19.4.2006 

1.8.2002 

27.6.2005 

13.2.2006 

6.2.2007 

18.9.2007 

13.1.2004 

24.9.2007 

1.2.2007 

13.3.2007 

Creation of New Stat •• (a) whether the Government has received requests 
for the creation of new States including Telangana State; 

4963. SHRI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CDR. SHAKEEL AHMAD): Ca) and Cb) 
The Central Government has not received 
recommendation from any State Gove.mment for creation 
of n&w States. However, demands and representation. 
have been received from time to time. from various 
sources for creation of new States like Telangana in 
Andhra Pradesh, Vidarbha in Maharashtra, Bundelkhand 
In Uttar Pradesh and Madhya Pradesh. Bhojpur In Eat 
Uttar Pradesh, Chhattisgarh and Bihar. Saurashtra in 
GUjarat, Coorg in Kamataka. K08halanchal In Westem 
Orissa. Gorkhaland in West Bengal. Mlthllanchal In north 
Bihar. parts of Uttar Pradesh and West Bengal. 
Purvanchal, Harith Pradesh, Braj Pradesh and Awadh 
Pradesh comprising various regions of Uttar Pradesh. 

Cc) Govemment takes decision on the matter of 
formation of new States after taking into consideration all 
relevant factors. Action by the Govemment would depend 
on the felt need and general consensus. 

{Trsnsl8tion} 

Prostitution Racket 

4964. SHRIMATI NEETA PATERIYA: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a> whether the Government is aware that around 
200 girls rescued by a Non-Govsmmental Organisation 
from Prostitution have disappeared from a welfare home 
in Delhi; 

Cb) if so. the details thereof and the action taken 
against the officials of the weHare home; 

Cc) whether the Government has conducted any 
inquiry in this regard; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRIMATI V. RADHIKA SELVI): Ca) No 
such incident has come to the notice of Delhi Police and 
the Government of National Capital Territory of Delhi. 

(b) to Cd) Do not arise In view of above. 

{English} 

Setting up of National Technology Ml,slon 

4985. SHRI M.K. SUBBA: Will theMlniater of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government hu any proposal to 
constitute a National Technology Mission; 

Cb) H so, the objectives and composition thereof; and 

Cc) the steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT CSHRIMATI D. 
PURANDESWARI): Ca) This Ministry hu no proposal to 
constitute a National Technology Mlulon. 

Cb) and (c) Does not arise. 

{Trsnaationj 

Closure of InduMries 

4968. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

Ca) the number of large and medium Industrial units 
In the public .ector and private Metor which have been 
closed or are on the verge of closure a. on date 
alongwlth the reason. therefor. State-wlae; and 

(b) the steps takenlproposed to be taken by the 
Government to revive the said Industrial units? 

THE MINISTER OF STATE IN THE DfriARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Ca> The data on closed Industrial units in the 
country is compiled by Labour Bureau. Shlmla under the 
Ministry of Labour and Employment. As per the information 
fumished by the Labour Bureau, the State-wise number 
of industrial units In the public sector and private sector 
closed in the years 2005, 2006 and 2007 Is presented in 
the table in the statement. The Labour Bureau, while 
oollectlng the information has made no distinction between 
large and medium Industrial units and collected nv , 
information for the industrial units which are on the verge 
of closure. Further, the Labour Bureau has not conducted 
any study on the reasons for closure of units. The 
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information is collected under the Industrial Disputes Act 
for permanent closures which are due to industrial 
disputes or financial stringency, shortage of raw material 
or power, coal, natural calamities, interlintra union rivalries, 
indiscipline, violence, breakdown of machinery, etc. As 
per the Board of Industrial and Financial Reconstruction, 
the sick industrial companies attribute change in 
Govemment policies, managerial problems, production and 
technical problems, marketing problems, financial 
problems, lack of adequate infrastructure, delay in sanction 
and disbursement of Term Loan by financial institutions 
and banks and high cost of interest as the reasons for 
their sickness/closure. 

(b) Besides providing a policy regime that facilitates 
and fosters growth and development of Industries, steps 
taken for revival of sick Industrial units, inltlr-slla, include 
setting up of Board for Industrial and Financial 
Reconstruction (BIFR) and issue of guidelines by Re.erve 
Bank of India to banks for financial support and 
amalgamation of sick units with healthy units. Wherever 
feasible rehabilitation schemes are sanctioned for the 
revival of the units registered with the BIFR which, In/fir 
slis, include restructuring of the capital, induction of fresh 
funds by the promoters, Government assistance for public 
sector unita, merger with other companies, relief and 
concessions in the form of rescheduling of dues by 
Financial Institutiona, banks and Government and change 
of management. 

Stsltl-wistJ Hst of industfisl units c/ostId 

SI.No. State 2005 2006 (P) 2007 (P) 

Public Sector Private Sector Public Sector Private Sector Public Sector Private Sector 

2 3 4 5 6 7 8 

1. AncIaman and Nicobar Islands 

2. Andhra Pradesh 

3. Arunachai Pradeah 

4. Assam 

5. Bihar 

6. Chhattiagam 

7. Chandigam 

8. Dadre and Nagar Havali 

9. Daman and DIu 

10. Goa 2 

11. Gujarat 7 4 2 

12. Haryana 2 3 3 

13. Himachai Pradesh 6 

14. Jammu and Kashmir 3 

15. JhaMland 

16. Kamataka 8 5 
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2 3 4 5 e 7 8 

17. Kerala 3 5 2 

1B. Lakshadweep 

19. Madhya Pradesh 

20. Maharashtra 

21. Mlnipur 

22. Meghalaya 

23. MIzoram 

24. Nagaland 

25. NCT of Delhi 

26. Orissa 

27. Puducherry 2 

28. Punjab 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 2 45 127 53 

33. Uttar Pradesh 13 10 13 

34. Uttarakhand 2 

35. West Bengal 5 

Toial 3 83 168 86 

/English} (c) the steps taken/proposed to be taken by the 

Uniform Format for Broadcasting In Doordarahan 
Govemment to upgrade the broadcast technology in all 
the Doordarshan Kendra of North East Region? 

4967. SHRI NARAYAN CHANDRA BORKATAKY: Will 
THE MINISTER OF INFORMATION the Minister of INFORMATION AND BROADCASTING be AND 

pleased to state: BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) For digitalization of Programme Production Centres 

<a) whether the Govemment is aware that many (PPC). Doordarshan adopted two recording formats viz. 
Doordarahan Kendraa In the North East Region follow DVC PRO and 09. Both these formats are profe88l0nal 
the 0·9 format while the DDK. Guwahatl and Its regional broadcMt formata and are being U8ed by the broadcast.,. 
news use DVC·PRO format; allover the wor1d. 09 format was adopted for the Studio 

, 
Centres In North Eastern State. to facilitate easy 

(b) if so. the details thereof alongwJth the reasons exchange of programmes among the Kendras and to 
therefor; and make contribution to the regional PPC at Guwahati. DDK 
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Guwahati (a major Studio centre) Is using DVe PRO 
fonnat. 

(c) The 11th Plan proposals for digitalization of all 
DDKs In NE Region have not yet been approved. 

Funds for Modemleatlon of Police Force 

4.968. SHRI TATHAGATA SATPATHY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether various State Governments including 
Orissa have requested the Union Govemment to grant 
rnore funds for modernization of Police Force In their 
respective States; 

(b) if so, the details thereof, State-wi .. ; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) to (c) Yes, Sir. Proposals were received from various 
State Governments, including Orls88, during 2007-08, 
seeking additional funds under the Scheme for 
modemizatlon of State Police Forces (MPF). Based on 
the proposal for additional funds received from the States, 
utilization of funda pertaining to previous years and funds 
available at the Revised Estimate, 2007-08 stage, 
additional releases to various States including Orissa were 
made under the MPF Scheme. A statement showing 
additional funds sought by State Governments and 
released by the Ministry during 2007-08 is enclosed. 

Name of the State 

Andhra Pradesh 

Bihar 

Chhaltisgarh 

Gujaral 

Additional funds 
sought by Slate 
Govemment in 

2007-08 

2 

30.86 

40.00 

25.66 

21.93 

(Rupees In erore) 

Additional funds 
releaaed 

3 

21.00 

15.00 

19.25 

12,05 

2 3 

Haryana 39.47 13.75 

Himachal Pradesh 8.00 2.26 

Jammu and Kashmir 28.21 28.21 

Jharkhand 18.00 13.50 

Kamataka 26.40 18.71 

Kerala 30.82 16.24 

Madhya Pradesh 19.59 14.69 

Maharuhtra 19.38 7.16 

Orissa 38.00 19.50 

Punjab 10.78 16.98 

Rajasthan 12.89 10.03 

Tamil Nadu 33.00 24.75 

Uttar Pradesh 40.01 28.14 

Weal Bengal 17.23 11.45 

Arunachal Pradesh 16.52 2.00 

Alsam 37.70 30.61 

Manipur 11.00 11.00 

Meghalaya 3.00 3.00 

Nagaland 6.00 6.00 

Sikkim 3.46 1.00 

Grand Total 537.91 346.28 

Export of Ealt India Leether, 
Semi Flnllhed Luther 

4969. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the names of companies which are engaged in 
the export of SemI-finished leather from the country; 

(b) the total quantity, value and the names of 
countries to which the above products are exported and 
the foreign exchange earned therefrom during the last 
three years and in the current year, till date; and 
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(c) the total amount of export duty earned by the 
Govemment during the above period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN MINISTRY OF 
POWER (SHRI JAIRAM RAMESH): (a) and (b) In the 
merchandise trade the products are identified as per 
Indian Tariff Code Harmonized System (ITC HS) 
classification and as such no ITC HS Code exists 
exclusively for semi finished leather. The detail of India's 
export of Leather including Finished Leather, Semi 
Finished Leather and East India Tanned Leather during 
last three years country-wise and value-wise is enclosed 
as statement.. 

(c) The total amounts of export duty & cess earned 
during last three years on export of all items including 
East India Leather, Semi Finished Leather are as under: 

Year 

2004-05 

2005-06 

2006-07 

2007-08 

Export duty & ce.. earned on export 
from country (Rs. In crore) 

165.00 

131.00 

95.00 

2195.00 

Source: Receipt budget. 

Statement 

India's Export of LtNllher including Finishtld Leather, semi Finishsd LuflHlr and Easl Indie Tanned LuflHlr 
during luI three)'fNIlS, counhy-wise and valw-w;. 

(Value in million Rs.) 

Country 2004-05 2005·06 2006-07 

2 3 4 

Germany 1323.44 1530.15 1095.n 

U.S.A. 571.57 542.10 436.38 

U.K. 175.07 124.73 116.05 

Italy 2994.07 3816.44 5227.07 

France 738.92 579.41 520.39 

Hong Kong 10743.13 10786.06 11866.44 

Spain 1381.84 997.41 931.00 

Russia 172.50 372.84 556.89 

Netherlands 275.98 295.78 276.27 

Australia 124.60 108.40 92.93 

Newzealand 16.80 24.56 21.58 

Denmari< 7.43 4.95 21.21 

Greece 36.70 36.96 28.74 

Canada 76.56 58.95 53.21 
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2 

Switzerland 2.02 

Sweden 17.06 

South Africa 485.60 

Austria 52.11 

Belgium 44.28 

Japan 205.65 

Portugal 525.56 

China 1452.81 

Ireland 5.44 

U.A.E. 74.47 

Indonesia 368.59 

Korea Rep. 1348.32 

Finland 9.30 

Saudi Arabia 18.53 

Othel'8 4077.90 

Total 27306.25 

Source: ooCI&S. 

Export of Indlen Film. 

4970. SHRI NAVEEN JINDAL: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the number of Indian films exported and the 
foreign exchange earned therefrom during each of the 
last three years till elate, country-wise; and 

(b) the steps taken/proposed to be taken by the 
Government to export more number of Indian films? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
The information in this respect Is being collected. 

I 

(b) The Ministry of I&B has existing Plan Schemes 
which are aimed at promotion of Indian cinemas in India 

3 4 

2.68 1.91 

4.60 0.30 

497.18 733.16 

72.04 27.28 

15.83 24.08 

236.68 227.13 

502.14 356.92 

1543.39 1684.39 

1.21 0.58 

93.33 106.19 

468.08 399.63 

1483.98 1500.52 

7.59 21.09 

23.27 9.01 

3969.20 4995.84 

28170.04 31133.96 

and abroad. The scheme called 'Export Promotion through 
films fe&tivals in India and Abroad' is implemented through 
the Directorate of Film Festivals. The scheme covers the 
organizations of the Intemational Film Festival of India, 
Participation in various film festivals in India and abroad 
and conduction of film festivals. Films are sent to various 
Indian embassies for conduct of festivals also. Films are 
a medium of cul\Wal export. The conduct of film festivals 
abroad not only promotes our culture but also facilitates 
in export of Indian films. In the XI Plan, this scheme 
additionally provides for grants-in-aid to Federation of Film 
Societies of India and support to NGOslState Govemment 
organizations in holding film festivale. In the X Plan a 
sum of Rs. 989.42 lakhs was utilized under this scheme. 
The provision of the XI Plan is Rs. 2069 lakhs. 

The existing Main Secretariat Scheme of the Ministry 
of I&B called 'Participation in Film Markets' envisages 
providing support, facilitation and promotion of the export 
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potential of the Indian film industry. The scheme Intends 
to cover not only specific Institutionalized intemational 
markets such as Cannes Film MarketlBeriln Film FestlvaV 
American Film MarketIMlPCOM, Cannes among others 
(participation to be decided yearly) but also the Film 
Bazaar which is held along side the Intemational Film 
Festival of India each year. In the X Plan a sum of 
Rs. 442.85 lakhs was utilized for the purpose. The 
provision for the XI Plan Is for Rs. 1100 lakhs. 

The Core Group on 'Export of films and related 
issues' funished its report in 2007 recommending Intsr-
alia the formation of an Export Promotion Council. The 
Ministry is actively pursuing with the Industry for setting 
up of an Export Promotion Council. The Core Group also 
recommended that existing Plan scheme of the Ministry 
may be encouraged and strengthened. 

{Translation} 

F.. Structure of Educ.tlonal In .. ltutlon. 

4971. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment has no control over the 
fee structure of high-level educational institutions like IITs, 
IIMs, AIEEE and Medical; 

(b) If so, the reasons therefor; 

(c) whether the Government has made any 
arrangement for providing tree education to the children 
of Below Poverty Line (BPL) category In such Institutions; 

(d) if so, the details thereof; and 

(e) If not, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) The Institutes of 
Technology Act, 1961, empowers the Council of Indian 
Institutes of Technology (IITs), headed by Minister of 
Human Resource Development, to decide matters common 
to all the IITs including revision of fee structure. The 
Boards of Governors of the Indian Institutes of 
Management (IIMs), who are empowered to fix the fees 
under their respective Memoranda of Association, have 

decided to increa.e the 'ees for the Post-Graduate 
Programme (PGP) from the academic years of 2008-10. 
However, the 11M Review Committee, under the 
Chairmanship of Shrl R.C. Bhargava, have submitted an 
Interim Report on 4th April, 2008 to the Govemment to 
uk all the Institutes to defer any inCf888e in f.. and 
keep it at the level of December, 2007 till such time as 
the Committee submits Ita Final Report. The Ministry of 
HeaHh & Family Welfare have Informed that the Hon'ble 
Supreme Court of India, with a view to check capitation 
fee and profiteering in medical Institutions, had given 
directions to the State Govemments to constitute Fee 
Structuring Committees as per the scheme evolved by 
the Hon'ble Court. The fees so fixed by such Committees 
are to be charged from the students by the colleges for 
the period as may be fixed by the Committees from time 
to time. AIEEE, ':(1., All India Englne.ring/Archltecture 
Entrance Examination, Is not an Institution. 

(c) to (e) The Institutes provide merlt-cum-meansl 
need-based scholarships, endowment scholarships, etc. 
to the students. Also, bank loans are arranged for the 
needy students. 

fEngHsII} 

Indu.trlal Unit. Set up with Central A .... tance 

4972. SHRI DALPAT SINGH PARSTE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of Industrial units set up with the help 
of centrally sponsored scheme In the country particularly 
In the State of Madhya Pradesh during each of the last 
three years, State-wise and Union Territory-wise; and 

(b) the details of Investment made in the8t:l units 
during the above period, State-wise and Union Territory-
wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION. MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Under the liberalized Industrial Policy, 
the decision to set up an industry Is based on the techno 
economic considerations of the entrepreneurs, which in 
tum depend on the initiatives of the State Govemments, 
in creating conducive environment by way of providing 
infrastructure facilltie. and other incentive.. Central 
Government supplements their eHorts to the extent 
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possible. Department of Industrial Policy & Promotion is 
implementing a Centrally Sponsored Scheme i.e. Package 
for Special Category States, in the States of (i) Jammu 
and Kashmir, (w.e.f. 14.6.2002) (ii) Himachal Pradesh and 
(iii) Uttarakhand (w.e.f. 7.1.2003). Under this scheme, 
Capital Inveatment Subsidy, Interest Subsidy, 
Comprehensive Insurance and Transport Subsidy are 
provided to industrial Units. The Department of Industrial 
Policy & Promotion does not implement such a scheme 
for Madhya Pradesh. The details of plan funds released 

to the three Statee in the last three years Is provided in 
Statement I. The details of Industrial units set up and 
investment made In the three States Is provided In the 
statement II. 

The Department of Industrial Policy & Promotion is 
also implementing a Centrally Sponsored Scheme ,:s. 
North East Industrial and Investment Promotion Policy 
(NEIIPP) in the States of North East including Sikklm 
w.e.f. April 2007. 

St.'ement I 

Ths llmount nIIellStId during 2005-06, 2006-07 lind 2007-08 undsr "Pllckllflll lor 
Specilll CsIt1gofy SfilftIS' (Pllln)-Expendituffl details 

(Rupees in crores) 

Si.No. Nodal AgencieslState Scheme 2005-06 2006-07 2007-08 Total 

2 3 4 5 6 7 

1. Jammu and Kashmir (i) Central Capital Nil Nil 4.00 4.00 
Development Investment aubsidy 
Finance Scheme 
Corporation Ltd. 

(JKDFC)lJammu (Ii) Central Interest Nil Nil Nil 175 
and Kashmir Subaldy Scheme 

(iii) Comprehensive 0.90 Nil Nil 0.90 
Insurance Scheme 

(iv) Growth Centre Nil Nil Nil 10.00 

(v) Transport Subsidy Scheme Nil Nil Nil 4.50 

(vi) Organizing of Nil Nil Nil 0.04 
Seminar, etc. 

(vii) Setting up of Jammu and Kashmir Nil Nil Nil 50.00 
Development 

FlnanceCorporalion 

(viii) Jammu and Kashmir 4.60 Nil Nil 4.60 
Entrepreneunlhip 
Development 

Institute 

Total 5.50 Nil 4.00 9.50 
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2 3 4 5 6 7 

2. Himachal Pradesh (i) Cemral Capital 7.00 12.00 20.00 39.00 
Industrial Investment Subsidy 
Development Scheme 
Corporation 
Ltd. (HPSIDC)lHP (ii) T ranaport Subsidy 4.50 Nil Nil 4.50 

Scheme 

(iii) Growth Centre Nil Nil Nil Nil 

(Iv) Organizing of Nil Nil Nil Nil 
Semina", etc. 

Total 11.50 12.00 20.00 43.50 

3. Slate Industrial (i) Central Capital 7.00 9.00 5.00 21.00 
Development Inveetmtnt SubIidy 
Co~of Scheme 

Uttaflkhand 
ltd. (SIDCUL)I 

Uttarakhand (II) Growth Centre 1.00 0.93 Nil 1.83 

(iiI) Transport Nil Nil Nil Nil 

Subsidy Scheme 

Total 8.00 9.93 5.00 22.93 

Grand Total 25.00 21.93 29.00 75.93 

""""'.nt II 

The DtllBils of Int:ltJ8fn.l Units StIt ~ MId InlM8lmt1nt mMItI In thtI $ptJcIM c.1tIgoty $Mitis 

State Number of Investment 

Units eet up (Rs. Crore) 

Jammu and Kashmir 5952 1384 

(upto 0312007) 

Himachal Pradesh 3900 3288 

(upto 1212007) 

Ultarakhand 12403 7119 

(upto 09/2007) 
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AEZ for Coff.. In l(amatllkll 

4973. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Government has received a proposal 
for establishment of Agrl Export Zone for Coffee In 
Karnataka; 

(b) If so, the details thereof; 

(c) whether the above proposal has been cleared; 

(d) If not, the reUOM therefor, 

(e) the present status of the above proposal; and 

(f) the time by when the proposal is likely to be 
cleared? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The 
Government is not aware of any such proposal. 

(b) to (f) Do not arise. 

Rate. for AdvertlHment. 

4974. DR. RAJESH MISHRA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Union Government has formulated 
any new guidelines on Advertisements by the Private 
Satellite Channels disproportionately without considering 
the Television Rating Point (TRP); 

(b) if so, the details thereof; 

(c) whether the rates fixed for advertl.ements for 
each companies are lower/equal to the rates fixed by the 
Directorate of Advertising and Visual Publicity (DAVP); 

(d) if 80, the details in this regard; 

(e) If not, the reasons for fixing higher rates than the 
DAVP rates; and 

(f) the steps taken/proposed to be taken by the 
Government In this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (c) Government does not formulate any guidelines for 
fixation of rates of advertisements telecast by private 
channels. It only fixes rates for Government 
advertisements released by the Directorate of Advertising 
and Visual Publicity (DAVP) to all empanelled Channels. 

These rates are fixed on an objective formula based 
on prevailing market conditions taking Into account two 
yeara' Cost per Rating Point (CPRP). 

(d) to (f) Does not arise. 

Ban on Lottery 

4975. SHRI P.C. THOMAS: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether lottery Is banned In India; 

(b) if so, the detailS in this regard; 

(c) if not, the protection being given in this regard 
especially for Inter-State Lotteries; 

(d) whether 80me States have recommended for 
banning of 8uch lotteries; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b) 
No Sir, though Govemment of India does not organize 
any lottery of Its own, many States organize lottery In 
their States. The Government of India has promulgated 
Lottery (Regulation) Act, 1998 In this regard. 

(c) The lotteries organized by the State Govemments, 
beside the other provisions of the said Act, are subject 
to the provisions of section 5 of Lotteries (Regulation) 
Act, 1998 for conduct of inter-state lotteries. Under section 
5 of the said Act, a State Government may, within the 
State, prohibit the sale of tickets of a lottery organized, 
conducted or promoted by every other State. However, 
Hon'ble Supreme Court in the case of M/s B.A. 
Enterprises Vs. State of U.P. & Ors. has held that under 
Section 5 of the Lotteries (Regulation) Act, 1998, the 
State Government can prohibit the sale of tickets of the 
lotteries organized by other State only If It decides not to 
have any lottery within Its territory including Its own lottery. 
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(d) There are some States who have recommended 
for banning such lotteries. The matter Is sub-judice before 
the Hon'ble Supreme Court. 

. (e) The State-wise details of such cases are as 
under: 

1. Nagaland 

Original Suit No. 3 of 2oo3-State of Nagaland V •. 
Union of India. 

Government of Nagaland has filed Writ Petition 
challenging SectIon 5 of the Act which Is about prohibiting 
the sale of tickets of other State in their own State. 

2. Arunachal Pradesh 

Writ Petition (Civil) No. 474 of 2003-8tate of 
Arunachal Pradesh & Ors. Vs. State of Punjab & Ors. 

Govemment of Arunachal Pradesh has flied the Writ 
Petition against the State of Punjab and Ora. 

3. Meghalaya 

Special Leave Petition (Civil) No. 9132 of 2004-
State of Meghalaya Vs. Union of India & Ors. 

Govemment of Meghalaya has flied petition and 
challenged the validity of various rule. of Kerel. State 
Lotteries & Online Lotteries (Regulation) Rules 2003. 

4. Kerela 

(i) State of Kerala V.. T. John Rose & Others. 
Special Leave to appeal (c) No. 24325-24326. 

Reg. refusal to permit Arunachal Pradesh seiling 
of Lottery Tickets of the State of Arunachal 
Pradesh In the State of Kerala through T. John 
Rose. 

(ii) Stale of Kerala Vs. T. John Rose (Proprietor) & 
others. SLP (Civil) Nos. 1427812007, 1522212007 
and 1529112007. 

Reg. Allegation of violation of Lotteries 
(Regulation) Act, 1998 and refusal to accept tax 
under the Kerala Tax on Paper Lotterie8 Act, 
2005. 

Involvement of OffIcials In 
Encl'OIIChment on RoMi • 

4976. CH. MUNAWAR HASSAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the encroachment on roads are Increasing 
In the NOMC area of New Delhi Including Gole Market In 
connivance with Delhi Police and NOMC officials; 

(b) if so, the details thereof aJongwIth the total number 
of such c.... reported, .... a-wi •• ; 

(c) the action taken against the accused officials of 
Delhi Police and NDMC, rankwlse; and 

(d) the steps taken by the Govemment to check 
such activities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) No, 
Sir. If any temporary encroachment Is noticed, the same 
Is immediately removed by the field staff of the New 
O.lhi MuniCipal Council. 

(b) and (c) Doe. not arise. 

• (d) Field staff are regutariy d.ployed to prevent and 
remove encroachment as and when noticed. 

[English} 

Computer Educetlon In School. 

49n. SHRI PRABHUNATH SINGH: Will the Mln .. t.r 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
etate: 

(a) whether the Govemment of NeT of DeIhl has 
stopped Imparting computer education to students for the 
last 5 to 6 months in its schools situated in Delhi 
partlcularty trans-Yamuna area; 

(b) if so, the reasons therefor; 

(c) the total number of schools imparting computer 
education; 

(d) the quantum of funds incurred on setting up of 
computer labs during each of the last three years; 
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(e) the amount incurred on the maintenance of 
computer labs during each of the last three years; and 

(f) the measures taken to resume computer education 
in schools particularly in trans-Yamuna area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) The Govemment of NCT of Delhi 
has informed that implementation of computer education 
in 61 schools of trans-Yamuna area was suspended by 
the implementing agency following a dispute. 

(c) Presently, computer education i8 being imparted 
by Govemment of NCT of Delhi in 638 Government and 
Government-aided schools. 

(d) and (e) An amount of Rs. 50.37 crore was spent 
during the last three years on the programme. 
Maintenance of computer labs is part ot the contract with 
the implementing agency, as such, no separate 
expenditure is incurred. 

(f) Computer education is being imparted at present 
in several schools in the trans-Yamuna area. In respect 
of 61 schools where the implementation has been 
suspended, the matter has been referred to the arbitrator 
to settle the dispute. 

[Trsnsl8lion} 

Letter. of MP. to NDMC 

4978. SHRi JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment is aware that the office 
of NDMC are not responding or acknowledging the receipt 
of letters received from Hon'ble Ministers and Members 
of Parliament; 

(b) if so, whether the Govemment has taken any 
action against the officials of NDMC in this regard, cadre-
wise; 

(c) the number of letters out of the total letters 
received pertaining to corruption alongwith the nature of 
corruption; and 

(d) the reasons for not responding to such letters 
pertaiRing to corruption as per the rules? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS <SHRIMATI V. RADHIKA SELVI): <a) to 
(d) The information is being collected and will be laid on 
the Table of the House. 

{Eng/Ish} 

Ragularl.atlon of Private Unlversltle. 

4979. SHRI VIJOY KRiSHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has constituted any 
Committee under the control of UGC for regularlsation of 
the fees and seats in private Universities; 

(b) if so, the details and saiient features thereof; and 

(c) the time by When the said Committees is likely to 
submit their report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The University Grants 
Commission (UGC) has, on 9th August 2007, constituted 
a Committee under the Chairmanship of Professor B.S. 
Sonde to formulate regulations for admission and fee for 
aided and unaided Institutions in consultation with 
universities. The terms of reference are as under: 

(i) To formulate regulations with regard to admission 
and fee for seH-financing, private, professional 
institutions including 'deemed-to-be universities.' 

(iI) To formulate regulations for admission and fee 
for seH-financing courses in aided Universities! 
Colleges. 

(iii) To formulate regulations for admission and fee 
for aided courses in aided Universities and 
Colleges. 

No time limit has been fixed for the Committee to 
submit their report. 

[Trsnsl8lion} 

World Bank Report on Education System 

4980. SHRI MANSUKHBHAI D. VASAVA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether the Workl Bank has recently released 
any report on comprehensive education system in India; 

(b) if so, the number of reports released during the 
last two years alongwith the .alient features of each 
report; 

(c) the changes brought in our educational system 
on the basis of the said report; and 

(d) the details of improvements made in our 
educational system as a consequence thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) to (d) Do not arise. 

Review of Sarva Shlk.ha Abhlyan 

4981. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment conducts any review of 
works done in States under the Sarva Shiksha Abhlyan; 

(b) if so, the name of the agency which has 
conducted the sald review alongwlth the outcome thereof; 

(c) whether the funds reieased under the Sarva 
Shiksha Abhiyan are being misused by the State Officials 
on facilities for themselves; 

(d) if so, the reaction of the Govemment thereto 
alongwith the details of amount of funds misused by 
officials on facilities for themselves; 

(e) the percentage of the amount of funda misused 
by the officiais on facilities for themselves out of the 
allocation to each State/Union Territory, State-wise and 
Union Territory-wise; and 

(f) the provisions made by the Govemment to check 
the extravagance under the Sarva Shiksha Abhlyan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMi): (a) to (f) A rigorous system of monitoring of the 

Sarva Shlkaha Abhiyan (SSA) has been put in place which 
includes, Inltlr _ monthly and quarterly progreu reports 
and review meetings, fumishlng of computerized annuai 
elementary IChool "atistics, field level monitoring by 41 
independent monitoring Institutions and six monthly 
independent reviews by experts and ex:emal funding 
agencies, on the progress of the programme. In addition, 
statutory & independent annual financial audits and 
concurrent financial reviews are conducted under SSA. 

Cases of financial Irregularities or misuse of funds 
have sometimes come to light through financial reviews 
and audits, which are immediately taken up with States 
for redreual. So far As. 32.38 crore have been recovered! 
recouped from State Govemments, in compliance of such 
objections. 

{English} 

Submlulon of Fake Document. In US 
Consulste, Chennal for VI .. 

4982. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether 50 per cent of the documents submitted 
in support of the visa applications at U.S. consulate In 
Chennai are fake; 

(b) H so, whether moat of the fraudulent documents 
Originate from Hyderabad based conauItancies and agents; 

(c) H so, the details thereof; 

(d) whether several visa agents wanted in cases 
booked by the U.S. consulate in Chennai are from 
Hyderabad; and 

(e) if so, the deterrent action the Ministry is 
contemplating against such visa agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) to (e) The 
Govemment of Tamil Nadu has intimated that the office 
of the United States (US) Consulate General, Chennai 
has given a report to the Commiuioner of Police, Chennai 
on 11.3.2008 alleging that one Christal Jayaraj Palles 
has committed fraud by assisting at least three persons 
in applying illegally for US visas and attempting tp 
smuggle one Saalkumar Kaniyan of Kerala into US for ' 
illegal purpose. After preliminary enquiries, a case has 
been reglstred by Chennai Police and detailed 
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Investigation has been taken up. The US Consulate has 
furnished only the names of the applicants who had 
applied for visas and the consulate has been requested 
to fumish copies of the visa applications for further probe. 
The said Christal Jayaraj Palies is absconding and a 
special Police team has been formed to trace him. The 
eldent of involvement of Hyderabad based visa agents in 
the case is not known at this stage. 

[Translation] 

Import of Medlcln •• 

4983. SHRI KIREN RIJIJU: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether medicines are being importad in large 
quantity from China; 

(b) whether the import of cheaper medicines from 
China has created a serious problem for the indigenous 
pharmaceutical companies; 

(c) if so, the names of the medicines being imported 
from China at cheaper prices; and 

(d) the steps taken by the Govemment to protect 
the interest of indigenous pharmaceutical Industries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Imports of 
medicinal and pharmaceutical products from China (as 
per DGCI&S) Is as follows:-

Year 

2004-05 

2005-06 

2006-07 

April 2007-0ctober 2007 
(Provisional) 

Value (Rs. Lakhs) 

90858.83 

157866.42 

212443.54 

181340.70 

(b) to (d) Whenever complaints are received regarding 
'dumped' imports, and consequential injury to the domestic 
industry, the Directorate General of Anti Dumping '(DGAD) 
initiates investigations/action as per anti dumping rules. 

Job Agaln.t Fak. Certlflc". 

4984. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to stRte: 

(a) whether many persons have got job in the offices 
under his Ministry on the basis of fake certificates of SC, 
ST and OBC; 

(b) If so, the details thereof as on date; 

(c) whether the Government has conducted any 
inquiry in this matter; 

(d) if so, the details thereof; and 

(e) the time by when this inquiry is likely to be 
completed? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No C888S of securing job on the basis of fake certificates 
in the category of SC and OBC has been found. Only 11 
cases have been identified in the category of ST 
candidates who have got the job on the basis of fake 
certificates. 

(b) Ollt of these 11 cases identified, 8 cases are 
from DG: Doordarshan and one each in DG: AIR, PIB 
and S&DD. 

(c) and (d) Yes, Sir. Necessary Administrative and 
Legal action have been initiated against the defaulting 
persons. In few cases after completion of the inquiry, the 
persons concerned have been dismissed. 

(e) No specific time frame for completion of Inquiry 
can be given at this stage. 

[English] 

Monitoring of Functioning of AICTE 

4985. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 
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(a) whether the Government is monitoring the 
functioning of "AICTE"; 

(b) If so, the details thereof; 

(c) the recommendations of the committee constituted 
to look Into the functioning of "AICTE"; 

(d) the action initiated based on those 
recommendations; 

(e) whether there is any contingency plan to ensure 
planned growth in technical institutions; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) A Review Committee has 
been constituted on 28th February, 2008, under the 
chairmanship of Prof. Yashpal, former Chairman, University 
Grants Commission to review the functioning of the AICTE. 

(e) and (f) The XI Five Year Plan envisages several 
steps for improvement of quality technical education, 
including setting up more institutions like IITs and IIMs, 
and improvement in curricula, pedagogy, accreditation and 
evaluation system, and faculty development programme. 

{Translation} 

Foreign Companl •• 

4986. SHRI THAWARCHAND GEHLOT: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the details of the foreign companies granted 
permiSSion by the Government to set up industries in the 
country since 2003 till date, location-wise; 

(b) the number of MOU signed by the Govemment 
to set up industries In the country since 2003, till date; 

(c) whether domeltic industrias are lagging behind 
due to special facUit1e8 enjoyed by the foreign companies; 

(d) If so, the reaction of the Government thereto; 
and 

(e) the details of the pOlicies being run by the 
Govemment to safeguard the domestic industries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) State-wise list of Foreign Direct Investment 
(FDI) approvals granted since April 2003 till February, 
2008 is in the statement I. 

(b) State-wise list on Industrial Entrepreneurial 
Memoranda (IEMs) filed for setting up Industries .Ince 
April 2003 tlJl February, 2008 is In the statement II. 

(c) to (e) No special facilities are being provided to 
foreign companies. The value of FDI approvals granted 
during April, 2003 to February, 2008 is much lesser than 
the value of domestic IEMs filed during the same period. 
FDI basically complements and supplements domestic 
Investrftent and helps In Improving the competitiveness of 
domestic Industry. FDI has a role towards achieving a 
higher level of economic development by providing 
opportunities for technological upgradatlon, access to 
global managerial skills and practices, optimal utilisation 
of human and natural resources, making Indian Industry 
intemationally competitive, opening up export markets and 
providing backward and forward linkages, a8 well as 
access to international quality goods and services. 

Stattl-wiss lind Y8IIr-W1Ss FDI AppII:)HrO' From Aptil 2003 to FtlbnNIty 2(J()8 

(Amount in million) 

SI.No. SlIIe 2Q03.04 ~ 2005-06 20()8.()7 2007.08 CumlBM ToIII 
Apr-Mar Apr-Mar Apr-Mar Apr-Mar Apr.feb (110m AprI 2003 

10 FtbruaIy 20(8) 

AN. FDI AN. FDI fit FDI AN. FDI AN. FDI FIN. FDI 
Nos. inUSS Nos. in USS Nos. in USS Nos. inUSS Nos. in US$ Nos. in usa 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. AIdlra Pradesh 107 114.49 7B 149.99 25 83.09 8 109.58 15 1,006.41 233 1,483.58 

2. Assam 0 0.00 0.09 0.12 ~ 0.00 8.58 3 8.79 u 
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3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

Wlitt6n AnSwtlfS 

BIhar 

GI4arat 

HIryIna 

2 

HimIchII PIIdeIh 

Jammu and Kulvnir 

KamIIaka 

KerIIa 

MacIlya Pradesh 

Maharuhtra 

Mmpur 

Orilla 

~ 

Rajathan 

Tamil NIdu 

TripIn 

UIIar P!adeIh 

West Bengal 

CINttilgaJtl 

JlaJtchand 

Ultaranchal 

Chandigarh 

Delhi 

Goa 

Pondk:heny 

Daman and Oil 

State No! Indica1ed 

Grand Total 

3 4 

0.00 

52 32.18 

26 53.98 

0.02 

o 0.00 

257 97.70 

31 4.81 

7 0.09 

361 332.03 

0.00 

2 0.02 

9 101.20 

15 6.09 

223 m.21 

2 0.52 

25 22.24 

36 65.97 

o 0.00 

0.04 

0.00 

10 1.25 

328 252.90 

39 4.16 

8 9.26 

3 0.05 

82 76.80 

APRIL 29, 2008 

5 • 
o 0.00 

35 375.15 

16 7.70 

2 11.44 

o 0.00 

191 240.19 

11 SO.10 

0.01 

302 344.12 

o 0.00 

2 1.41 

10 151.14 

4 0.90 

109 7T.88 

o 0.00 

16 4.03 

29 62.91 

3 45.57 

0.43 

o 0.00 

9 27.82 

213 234.22 

39 1.97 

2 0.03 

2 1.20 

84 1~.1I 

7 8 

o 0.00 

9 33.85 

12 12.95 

2.07 

o 0.00 

39 204.62 

6 17.40 

2 1.35 

111 885.93 

o 0.00 

0.08 

3 4.37 

2 0.04 

39 59.85 

o 0.00 

9 18.61 

9 25.7B 

o 0.00 

o 0.00 

3 8.SO 

o 0.00 

71 165.44 

3 9.04 

o 0.00 

o 0.00 

79 394.87 

1628 1352.91 1159 1914.79 425 1925.74 

9 10 

o 0.00 

4 14.72 

5 1.23 

o 0.00 

0.00 

20 1,057.59 

2 0.02 

0.00 

64 2,903.11 

o 0.00 

41.74 

0.38 

0.00 

19 179.64 

o 0.00 

4 1.16 

7 3.88 

389.66 

o 0.00 

o 0.00 

o 0.00 

37 724.40 

o 0.00 

1.11 

o 0.00 

29 622.63 

206 6,030.85 
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12 

o 0.00 

8 92.01 

7 31.92 

o 0.00 

o 0.00 

13 49.23 

0.00 

0.00 

79 1,368.71 

o 0.00 

o 0.00 

3 867.52 

4 55.37 

23 339.97 

o 0.00 

5 26.63 

3 1.94 

o 0.00 

o 0.00 

o 0.00 

o 0.00 

49 127.90 

0.01 

o 0.00 

o 0.00 

27 210.94 

240 4,187.14 

13 14 

0.00 

108 547.71 

86 107.78 

4 13.53 

0.00 

520 1,649.33 

51 72.13 

12 1.45 

917 5,833.90 

0.00 

6 43.25 

26 1,124.61 

26 62.40 

413 834.35 

2 0.52 

58 72.87 

84 160.46 

4 415.23 

2 0.47 

4 6.SO 

19 29.07 

698 1,504.86 

62 15.1B 

11 10.40 

5 1.25 

301 1,432.03 

365B 15,411.43 
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51.No. Name 01 the State 

2 

1. 

2. AncIua PradeIh 

3. 

4. 

5. 

6. 

7. ChhIlIiIgaIh 

8. DIdra nl NIgII HaYli 

9. DIrnm ft DIu 

10. Delli 

11. Goa 

12. ~ 

13. Haryana 

14. Himachal PIIdeIh 

15. Jammu and Kuhmir 

16. hrkhand 

17. Kamataka 

18. KeraIa 

19. l.akahadweep 

20. MacIlya Pradesh 

21. MIharaIIm 

22. 

23. 

24. 

25. 

VAISAKHA 9, 1930 (&fa) 

2OQ6.()7 

NIInbIII Plap.1nv tunbIrI Prap.Jnv NIInbIII PrapJrN NIInbIII Prap.1nY 

3 

o 
245 

7 

39 

5 

o 

211 

221 

88 

9 

33 

434 

179 

83 

54 

62 

In 

18 

o 

67 

670 

o 
31 

o 
5 

(AI. Ct) (AI. Ct) (AI. Ct) (Ra. C~ 

4 

o 
16258 

88 

163 

27 

o 

16154 

3986 

386 

14 

325 

32043 

8345 

1126 

1851 

14071 

199 

o 

1607 

6909 

o 

o 
16034 

5 6 

o o 

410 15&19 

6 51 

73 

12 314 

2 

451 47600 

94 631 

53 413 

7 20 

28 171 

808 29648 

193 2685 

107 33a4 

126 2719 

87 10535 

215 10904 

23 290 

o 0 

139 8538 

701 10675 

o 

32 215 

o o 
2 

7 

7 

70 

37 

o 

8 

30 

17311 

41 

807 

3913 

o 

240 39901 

7 2373 

71 779 

5 20 

36 296 

745 82793 

230 5577 

114 1783 

134 2056 

202 540811 

257 15066 

46 600 

o 0 

173 18778 

818 24480 

1 ,I" 7 

32 632 

o o 
o o 

10 

o o 

571 47828 

111 

47 

52 

5 

207 118737 

93 2794 

45 1559 

9 218 

24 316 

473 72093 

210 I. 
88 1908 

80 2306 

81 35257 

277 71644 

27 1141 

o 0 

201 12530 

751 80864 

12 

o 
o 

10 

1280 

o 
o 

122 

2007.Q8 

11 12 

o o 
313 52237 

37 

19 1230 

24 6414 

2 40 

240 228415 

64 2974 

49 1210 

11 105 

25 728 

333 1\9591 

136 7121 

37 3399 

45 1848 

93 166482 

212 154782 

16 246 

o 0 

584 83198 

o o 
1. 4781 

o o 
2 81 
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2 3 4 5 

26. Orissa 155 InlB 248 45S65 

27. Puducheny 50 249 263 

28. ~ab 91 1747 154 3894 

29. R~~ 170 1096 156 2182 

30. Sikkim 2 18 5 243 

31. Tamil Nadu 222 2622 397 54107 

32. T~ 2 2 7 251 

33. Utlarakhand 142 1334 174 2441 

34. wast Bengal 446 7569 44S 13994 

35. Location in More than One State 0 o o o 

Total 4130 154931 5548 289782 

fEngll$h} 

Effect. of Climate Change and Global Warming 

4987. SHRI IQBAL AHMED SARADGI: Will the 
Minister of EARTH SCIENCES be pleased to state: 

(a) whether the Govemment is aware about the study 
conducted by the Organisation for Economic Cooperation 
Development on the effects of global warming and climate 
change along the Indian coastline; 

(b) H so, the details of the study report thereof; and 

(e) the concrete steps and meaaures the Govemment 
proposas to take to meet the challenge of climate change 
and global warming? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. 

A study has been conducted by the Organisation for 
Economic Cooperation Development on the effect of 
Global Warming and Climate Change along the coastline 

I 

for different countries which also mentions two Indian 
cities namely Kolkata and Mumbai. The study indicates 
that these coastal cities will be exposed to coastal flooding 

7 8 9 10 11 12 

167 126 96869 140 198694 

48 411 41 753 15 911 

169 6340 172 9507 99 8787 

186 5077 156 10034 89 16791 

7 S48 11 882 20 580 

597 11365 672 19850 397 42287 

o o o o 2 150 

391 5703 395 14883 117 8031 

377 12028 286 51830 221 46920 

o o o o o o 

6341 382743 5591 692364 3654 1202617 

caused by storm surge and damage from high winds. 
However, such impact studies are open to severai 
uncertainties, due to regional model approximations. 

(e) Recently, the Government has set up a Prime 
Minister's Council on Climate Change to coordinate 
national action for assessment, adaptation and mitigation 
of climate change. The Ministry of Environment and 
Forests have also constituted an Expert Committee on 
Climate Change impacts, which Is headed by the Principal 
Scientific Advisor to the Cabinet. The range of pOlicies 
and programs are being considered to mitigate climate 
change which Include Improving energy efficiency and 
conservation as well as setting up of Bureau of Energy 
Efficiency, power sector reforms, promoting hydro and 
renewable energy, promotion of nuclear energy, promotion 
of clean coal technology, coal washing and eHicient 
utilization of coal, afforestation and conservation of forests 
and reduction of gas flaring, use of cleaner and lesser 
carbon intensive fuel for transport and encouraging Mass 
Rapid Transport systems. 

Notice to Publication. 

4988. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government issued notices to any 
publications in India or abroad for any items published 
by them; 
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(b) if so, the details thereof during each of the last 
three years till date; and 

(c) the present status thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
No, Sir. 

(b) and (c) Do not arise. 

Suapenalon of Export Subaldy on St .. , 

4989. DR. K. DHANARAJU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the export subsidy under the Duty 
Entitlement Pass Book (DEPB) scheme on steel has been 
suspended; 

(b) if so, the reasons therefor; 

(c) whether there is a shortage in the supply of steel 
against the domestic demand; and 

(d) if so, the steps taken to boost the domestic supply 
of steel? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes 
Sir, DEPB benefits on primary steel items have been 
suspended w.e.f. 27.3.2008 vide Public Notice No. 130 
dated 27.3.2008 and dated 5.4.2008, to help In curbing 
domestic price increase. 

(c) and (d) The steel demand in the country Is met 
both through domestic production and Imports. Therefore, 
any demand over the domestic supply is met through 
imports. However, keeping in view the rising steel demand 
in the country, Government has taken a number of steps, 
both in short term as well as long term to increase steel 
availability in the country. These are: 

(i) Customs duty on steel items Is kept at 5%; 

(ii) Customs duty on raw materials such as coking 
coal and steel melting Scrap is Nil and customs 
duty on metcoke is 5%; 

(III) An Inter-Ministerial Group (IMG) has been 
constituted under the chairmanship of Secretary 
(Steel) to monitor and coordinate Issues 
concerning major steel Investments In the 
country, 

(Iv) Export incentives on export of primary steel items 
have been suspended. 

Uahlla Samakhya Programma 

4990. SHRI CHANDRABHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the criteria for selection of States for Mahila 
Sarnakhya Programme; 

(b) whether Mahlla Samakhya Programme Is in 
operation In Madhya Pradesh; 

(c) If so, the detail. thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) The Mahlla Samakhya programme is a central 
.ector scheme, Implemented In those State. that are 
willing to participate In the programme. 

(b) to (d) Mahlla Samakhya Society has been set up 
in Madhya Pradesh. 5 districts have also been selected 
under the programme. 

Conatltutlon of Human Resource Dlrectorllte 

4991. SHRI RAJNARAYAN BUDHOLIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment proposes to constitute 
Human Resource Directorate; and 

(b) if so, the datal .. and objectives behind constituting 
the Humen Resource Directorate? 

THE MINISTER OF STATE IN THE MINISTRY OF' , 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) So far as the MInistry of 
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Human Resource Development is concerned, there is no 
proposal to constitute Human Resource Directorate in thia 
Ministry. 

/English} 

UberaUutlon of Trade 

4992. SHRI M. SREENIVASULU REDDY: Will the 
Miniater of COMMERCE AND INDUSTRY be pleased to 
atate the measures being taken by the Government in 
the IIberaUsation of trade in services and Investments? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): India has been a 
demandeur and an active participant in the services 
negotiations at the World Trade OrganiZation. Under these 
negotiations India has taken commitments in various 
services sectors during the Uruguay Round. Further, in 
the ongoing services negotiations under the Doha Round 
India has offered deeper and broader sectoral and modal 
coverage in its Revised Offer. This is in line with the 
policy of liberalization of various services sectors within 
the country. 

India's services exports were US$ 76.18 billion in 
the year 2006-07 with a growth of 24% compared to the 
earlier year. This has been possible due to various 
measures taken by the government in the liberalization 
of services especially in the financial, telecommunication, 
tourism and transport sectors. Further, in order to enhance 
services exports the govemment has recently Bet up a 
Services Export Promotion Council. 

India has entered into a Comprehensive Economic 
Cooperation Agreement (CECA) with Singapore covering 
Trade in Services and Investments. India is also 
negotiating comprehensive trade agreements with a 
number of countries, in line with Ita policy of increasing 
trade in services and investments. 

Foreign Direct Investment (FDI) policy covers 
investment in the manufacturing and aervices aector. In 
order to attract FDI in India a liberal and transparent 
policy has been put in place according to which FDI in 
most sectors/activities is permitted up to 100% under the 
automatic route and only in some sectors there are FDI 
caps of less than 100%. These measures have yielded 
positive resuits and FDI in the year 2006-07 amounted 
to US$ 15.7 billion. 

Spread 0' Nexellam 

4993. SHRIMATI JAYAPRADA: 
SHRI NIKHIL KUMAR: 

Will the Minister of HOME AFFAIRS be pieasedto 
state: 

(a) whether the Intelligence agencies have submitted 
their report to the Union Govemment that Naxaliem has 
spreed in more States including Punjab and Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) It may not be feasible or appropriate for Ministry 
of Home Affairs to comment on the Inputs provided from 
time to time by the Central and State Intelligence 
agencies. 

No incident of naxallte violence or casualty of civilans 
or security personnel was reported from Punjab during 
the last three years. 11 IncidentB of naxelite violance and 
5 casualties were reported from Uttar Pradesh in 2006, 
9 incidents and 3 casualties in 2007 and 1 incident and 
no casualty in 2008 (upto March), which were less than 
1 % of the total number of incidents and casualties 
reported from al/ affected States. 

(c) 'Police' and 'public order' being State subjects, 
the responsibility for maintenance of law and order, 
including dealing with naxalite activities, lies primarily in 
the domain of the concerned State Governments. The 
Central Government also maintains a close watch on the 
situation and supplements the efforts and resourceB of 
the State Governments by various meanB, which include 
deployment of Central Paramilitary forces to assist the 
State Police, sanctioning of India Reserve battalions to 
augment the strength and capabilities of the State Police, 
modernization and upgradation of the State Police and 
Intelligence agencies through the Scheme for 
Modernization of State Police Forces, re-Imbursement of 
security-related expenditure, assistance in training of the 
State Police, sharing of Intelligence, facHitating inter-state 
coordination and assistance in development works through 
a wide range of schemes of different Ministries. 
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[Trsnsla#on} 

Antl-Rellglou. Conver.'on Bill. 

4994. SHRI NIHAL CHAND: 
SHRI SUBHASH MAHARIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Union Government has received any 
Anti-Religious Conversion Bill from the Government of 
Rajasthan and Himachal Pradesh for approval; 

(b) if so, whether the Govemment has approved the 
said Bills; 

(c) if so, the details and if not, the reasons therefor; 
and 

(d) the time by when the said Bills are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): <a) A 
copy of the 'Rajasthan Dharma Swatantrya Bill, 2006' 
has been received from the Office of the Governor of 
Rajasthan in May, 2006. No Anti-Religious Conversion 
Bill has been received from Govemment of Himachal 
Pradesh. 

(b) No, Sir. 

(c) and (d) State Legislations are examined from three 
angles viz. (i) repugnancy with Central Laws (Ii) deviation 
from National or Central Policy and (iii) legal and 
constitutional validity. In the case of Rajasthan Dharma 
Swatantrya Bill, 2006, there are policy issues, which need 
to be sorted out and therefore, no time-frame can be 
fixed. 

{English} 

Export Growth Centre. 

4995. PROF. M. RAMADASS: 
SHRI MADAN LAL SHARMA: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government has identified export 
growth centres in the country; 

(b) if 80, the details of the locations and their working 
alongwith the sectors identified for exports; 

(c) whether the Govemment is considering to give 
financial assistance to cater to the needs of small seale 
exporters; 

(d) if so, whether any conSUltative mechanism for 
interface between banks and SSI. i. being envisaged; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) 
Department of Commerce has not identified any export 
growth centres. However, under the Foreign Trade Policy, 
which encourages exports from ail over India, Towns of 
Export Excellence are notified. The selected towns 
producing goods of Rs. 1000 crore or more will be notified 
as Towns of Export Excellence on the basis of potential 
for growth in exports, while for Towns of Export Excellence 
in Handloom, Handicraft, Agriculture and Fisheries sector, 
the threshold limit would be Rs. 250 crore. Common 
service providers in the Towns of Export Excellence are 
entitled for the facility of the EPCG scheme. The 
recognized associations of units in the Towns of Export 
Excellence are able to access the funds under the Markel 
Access Initiative scheme for creating focused technological 
services. Further such areas will receive priority for 
assistance for rectifying identified critical infrastructure gaps 
from the ASIDE scheme. A list of Towns of Export 
Excellence is enclosed as statement. 

(c) to (e) In the Foreign Trade Policy, there is no 
specific propoaal to consider grant of financial assistance 
to cater to the needs of smaH scale exporters and there 
is no proposal to set up a consultative mechanism for 
interface between the banks and SSls, under the Foreign 
Trade Policy. However, interest subvention which was 
allowed to SMEs during 2007-08 has been extended for 
the year 2008-09 also. 
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S,.t8m."t 

List of Towns of ExpoI1 ExCtllltlnctl 

SI.No. Town of Export Excellence State Product Category 

1. Tirupur Tamil Nadu Hosiery 

2. Ludhlana Punjab Woollen Knitwear 

3. Panipat Haryana Woollen Blanket 

4. Kanoor Kerala Handlooms 

5. Karur Tamil Nadu Handlooms 

e. Madural Tamil Nadu Handlooms 

7. AEKK (Aroor, Ezhupunna, Kodanthuruthu & Kuthlathodu) Kerala Seafood 

8. Jodhpur 

9. Kekhra 

10. Dewas 

11. Alleppey 

12. Kollam (Qullon) 

/Tltlnsl8tion} 

Seizure of Arm. From Nuel Hideout. 

4996. SHRI HEMLAL MURMU: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether arms and ammunitions including 
detonators and cartridges have been seized from naxaJlte 
hideouts and opium crop worth crores of rupees has 
been destroyed recently in the country particular1y in Bihar 
and Jharkhand; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to check the 
illegal activities of naxalites In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
and (b) As per information available, during 2008, so far, 
the police have recovered 1170 weapons. In 2007, the 
police had recovered 352 weapons. 

(c) The responsibility for maintenance of law and 
order, Including dealing with naxalite activities, Hes primarily 
in the domain of the concerned State Governments 

Rajasthan 

Uttar Pradesh 

Madhya Pradesh 

Kerala 

Kerala 

Handicraft 

Handlooms 

Pharmaceuticals 

Colr Products 

Cashew Products 

Registration, investigation and prosecution of crimI' 
are undertaken by the concerned State Governments. 

The Central Government also maintains a close watch 
on the situation and supplements the efforts and resources 
of the State Governments by various means, which include 
deployment of Central Paramilitary forces to assist the 
State Police, sanctioning of India Reserve battalions to 
augment the strength and capabilities of the State Police, 
modernization and upgradation of the State Police and 
Intelligence agencies through the Scheme for 
Modernization of State Police Forces, re-imbursement of 
security-related expenditure, assistance in training of the 
State Police, sharing of Intelligence, facilitating inter-State 
coordination and assistance in development works through 
a wide range of schemes of different Ministries. 

[English} 

Securfty to Vital Installation. 

4997. SHRI PRABODH PANDA: Will the Minister of 
HOME AFFAIRS be pleased to state: 
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(a) whether the present strength of CISF and police 
force is sufficient to facilitate foolproof security and ward 
off terror threats to vital Installations; and 

(b) if not, the measures likely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. The deployment of Security Forces for the Vital 
installations, wl:lerever needed, is done taking into account 
the threat perceptions of the installations. Strength of CISF 
is reviewed from time to time depending upon the 
requirement for deployment at important and vital 
installations. Augmentation in rnanpower and equipment 
is done as per assessed need. 

(b) Does not arise. 

/Trans/stion] 

Minimum Export Price for 8a.matl and 
Non-8a.matl Rice 

4998. DR. CHINTA MOHAN: 
SHRI SURAJ SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether in October, 2007 the Govemment had 
announced a system of declaring minimum export price 
for the export of basmati and non-basmatl rice; 

(b) if so, the details alongwith the basis on which 
the price was fixed thereof; 

(c) whether the price fixed was lesser than the 
prevailing price of rice in the international rnar1(et; and 

(d) If 80, the details and the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) With 
a view to ensure domestic availability of rice for the 
masses, export of non-basmati rice was allowed with a 
minimum export price (MEP) of US$ 425 PMT vide 
DGFT's Notification No. 45 dated 31.10.2007. This was 
later revised to US$ 1000 or Rs. 40000 PMT before 
finally banning export of non-basmati rice vide NotifICation 

No. 93 dated 01.04.2008. Similarly, MEP for export of 
burnatl rice was fixed to US$ 900 vide Notification No. 
82 dated 05.03.2008, which has been finally revised to 
US$ 1200 or Rs. 48000 PMT vide Notification No. 93 
dated 01.04.2008. 

(c) and (d) No, Sir. As regards bumati rice, the 
international prices are govemed by Indian prices, slrICe 
out of Inella and Pakistan, the only two producers & 
suppliers of this commodity, India has major share In 
production and exports. Whereas, the range of 
International prices for non-basrnatl rice during December 
2007 to February 2008 is indicated below: 

Month Price Range US$ PMT FOB 

December 2007 321 to 618 

January 2008 349 to 660 

February 2008 425 to 748 

(Source: Rice Indla-Journal of All India Rice Exporte,.' 
Aa8oclatlon). 

/Englitlh] 

National Deelgn Policy 

4999. SHRI DUSHYANT SINGH: 
SHRI DEVIDAS PINGLE: 
SHRI SHISHUPAL N. PATLE: 

Will the Mlnlater of COMMERCE AND INDUSTRY 
be pleased to &tate: 

(a) whether a National Design Policy has been 
announced by the Government; 

(b) If 80, the 8allent features thereof; 

(c) the total number of profe .. ionaI designers working 
at present in the country; 

(d) the number of youths who got employment In 
this sector every year; 

(e) whether the Government has any proposal to 
promote design Industries; and 

(f) If so, the at. taken tI'Ier8on during the last three 
years? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) A National Design Policy was 
approved by the Government on 8th February 2007. The 
salient features of the Policy include: 

• Concept of a "design enabled Indian Industry" 
which could impact both the national economy 
and the quality of life in a positive manner. 

• Preparation of a platform for creative design 
development. 

• Design promotion and partnerships acroas many 
sectors, states and regions for integrating design 
with traditional and technological resources. 

• Raising Indian design educatIon to global 
standards 01 excellence. 

• Creation of awareness among manufacturers and 
service providers about the competitive 
advantage of original designs. 

• Attracting investments, including foreign direct 
investments, In design services and design 
related R&D. 

• Involving industry and professional designers in 
the collaborative development of the design 
profession. 

(c) As per information made available by the National 
Institute of Design, Ahmedabad, the total number of 
professional designers working at present in the country 
Is approximately 3000. 

(d) The information has not been centrally maintained. 

(e) and (f) Various measures taken by the 
Government for promotion of Industries also in/fir-alia 
Include design industries. 

Some of the measures taken are: 

OtIsign Promotion fT1tIasulfIS durfng last 3 }'MIS 

• The 1 st National Design Policy was announced 
by the Union Cablnent on 8th February 2007. 
Which emphasis deiftgn for Inc;iustry, 
competitiveness, design for quality of IHe, design 
for exports, design promotion through -designed 

in India made for the World" awareneas and 
quality upgradation programmes and setting up 
design centres and Innovation hubs, global 
leadership in design Education through new 
Design education campuses. 

• The 1 st of its kind National Design Business 
Incubator was set up at NID with the assistance 
of DIPP and DST in the year 2004. 

• The 1 st of Its kind Design Research & 
Development Centre was set up at Bangalore 
with the support of olPP & oST In 2006. 

• Post Graduate Diploma In Design programmes 
In sector specific disciplines were Introduced by 
NID from the year 2002. The new sector apecHlc 
research Intensive PGDPD programmes 
commenced during the last 3 years Include 
(I) PGDPD in Automobile & Transportation 
Design, (ii) PGDPD In Retain Design and 
(iii) PGDPD In Digital Experience. 

• NID Is represented in the world design apex 
body ICSID and Director NID Is a Board Member 
of ICSID. NID is represented in all the Executive 
Board and General Assembly meetings of the 
ICSID. 

• NID has set up an Intematlonal Centre for Indian 
Crafts with the assistance of DCH and the centre 
is regularly Imparting training to craft-persons, 
and artisans etc. regularly. 

• NID has set up an IPR Cell for documenting 
and design registration of various innovations. 
So far we have filed design registration for about 
50 Innovations. 

• Other design promotion measures (year-wise) 
Include: 

2005-06 

Intematlonal Conference on -Design Education Tradition 
& Modernity" (oETM)-2nd to 4th March 2005. 

• Participated in the Singapore DeSign Festival 
held in November 2005. 

• Conducted Geo-Visualisation Seminar for use in 
Spatial Design on 15116 Nov. 2005. 
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• Business world-NID Design ExceHence Awards 
function held on 03.12.2005. 

• 5th CII-NID Design Summit held on 8th/9th 
December 2005. 

• North-East Design Conclave by DIPP-CILL-NID 
held on 12th and 13th Nov. 2005 in Shillong. 

• Seminar on "Indian Crafts the future in a 
globalizing worler held on 25th & 26th Nov. 
2005, in preparation to setting up of an 
intemational Centre for Indian Crafts Centre at 
NID sponsored by DC(H). 

• HT Luxury Conference partnered by FICCI & 
NID was held on 13th/14th Jan., 2006 in which 
the new PG programme was also launched. 

2006-07 

• A 2 day National Seminar on Indstrial Desi~ & 
Intellectual Property Rights was held on 25-26 
April 2006. 

• Instituted Design Excellence Award In 
collaboration with Business world since 2003 and 
4th Award function held at New Deihl on 20th 
Jan. 2007. 

• India Design week celebrated from 30th Nov. to 
7th Dec. 2006 with NID's 27th Convocation. 

• The NDBI at NID organized first Design Idea 
Fair in the India Habitat Centre at New Delhi 
on 2ndl3rd Dec. 2006 in which around 35 ideas 
were developed and 300 visitors turned for the 
fair. 

• Organised 6th CII-NID Design Summit at Delhi 
4-5th Dec. 06. 

• Collaborated with FICCI and Pune Design 
Foundation for Pune Design Festival on 17th 
Nov. 2006. 

2007-08 

• ·Chitrakatha 2007" an International Student 
Animation Festival 2007 held at NID during 
25-27th Oct. 2007. 

• A 3-day National Conference on Geo-
Visualisation (GCDRP-2007 jointly organized by 
NRDMS (DST) and NID held at NID on 28-30 
November 2007. 

• Design Week hekf during 7-14 Dec. 2007. 

• Design Idea Fair 2007 held during 12-13 Dec. 
2007 at Bangalore. 

• 7th NID-CIL Design summit held during 11-12 
Dec. 2007 at Bangalore. 

aan on Export of Alce and Other Foods,.lns 

5000. SHRI N.N. KRISHNADAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has decided to restrict 
or ban the export of rice and other foodgrains recently; 

(b) if so, the details and the reasons therefor; 

(c) whether any particular variety of food Items 
including rice has been excluded from the restriction; and 

(d) If so, the details thereof, Item-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes, 
Sir. With a view to ensure availability of basic foodgralna 
In the country, ban on export of non-burnatl rice has 
been Imposed vide DGFT's Notlficetion No. 93 dated 
01.04.2008. 8an on export of pulses has been extended 
upto 31.03.2009 vide Notification No. 91 dated 01.04.2008, 
whereas export of wheat & wheat products Including 
wheat flour has been prohibited vide Notification No. 33 
dated 08.10.2007 till further orders. 

(c) and (d) Y .. Sir. Baamatl rice with a minimum 
export price (MEP) of US$ 1200 or Rs. 48000 PMT has 
been exempted from the ban on export of rice vide 
Notification No. 93 dated 01.04.2008, whereas Dollar 
Gram (Kabull Chana) is exempted from ban on export of 
pulses as per Notification No. 48 dated 20.02.2007. 

Aural Public Schools 

5001. SHRI L. RAJAGOPAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Govemment has received any 
proposals from State Governments including Andhra • 
Pradesh to start Rural Public Schools at par with private 
schools to provide quality 'education particularly to SC/ST 
and 08C students; 
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(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether any request has been received to provide 
25 per cent of non-recurring cost for setting up of the 
above schools; and 

(d) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (d) Yes, Sir. A proposal has been received 
from Govemment of Andhra Pradesh for setting up of 
300 reSidential, co-educational English medium schools 
having classes 6 to 12 through Public-Private Partnership 
with at least one school in each of the Assembly 
Constituencies in the State. As per the proposal, land for 
establishing the schools is to be provided by the State 
Govemment free of cost, whereas the capital cost is to 
be met by the private provider and the recurring cost is 
to be shared between the State Govemment and the 
private provider. 

There is no scheme in this MInistry at present under 
which this proposal for assistance towards part of non-
recurring cost of the school building can be met by the 
Central Government. Besides, Central Govemment has 
also decided to implement a centrally sponsored scheme 
for setting up of 6000 new high quality model schools, at 
the rate one school for each block, throughout the country 
during the 11 th Five Year Plan subject to requisite 
approval. 

Export of Flah 

5002. SHRI MANORANJAN BHAKTA: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the total quantity of fish and other marine products 
exported from various States particularly the Union 
Territory of Andaman and Nicobar Islands and revenue 
eamed therefrom during the last three years and in the 
current year till date, year-wise and State-wise; and 

(b) the steps contemplated to protect the prawn export 
industry from the adverse effect of the import policy of 
westem countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (8) The total 
quantity of fish and other marine produc~s exported from 
various States and revenue earned therefrom during the 
last three years and in the current year till Feb, 2008, 
year-wise and State-wise is enclosed as statement. 

(b) To protect the prawn export Industry from the 
adverse effect of the import policy of westem countries 
MPEDA has taken several steps including: 

• upgradation of processing plants to meet the 
requirements of EU & USA. 

• grant of financial assistance and interest subsidy 
for the upgradation of capltve and independent 
pre-processing centres and for the setting up of 
mini laboratories. 

• organization of training programmes on 
implementation of Hazard Analysis and Critical 
Control Programme (HACCP) for seafood 
technologists/OC personnel. 

• scrutinization of HACCP manuals of the 
processors. 

• issuance of scrutiny and compliance certificates. 

• notification of limits for certain contaminants. 

• prohibition of the use of certain banned items 
at par with EU and US regulations. 

• launching of National Residue Control 
Programme through monitOring of antibiotics & 
pesticide residues and chemical elements in 
Aquaculture production. 

• arrangement of sector wise training programmes 
for technologists, processors, pre-processors, fish 
handlers, fishermen, boat crew and other 
persons handling fishery products for 
maintenance of hygiene in processing plants, 
landing centres, fishing crafts and personnel 
working in these areas. 

In addition, to tackle the challenge posed by the 
antidumping duty and customs bond requirements imposed 
by on Indian Shrimps, the Government has extended 
financial assistance to the Seafood Exporters Association 
of India who have suits against the anti dumping Order 
of the US Government, and enhanced Customs Bond 
requirement. MPEDA has extended necessary assistance 
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to the seafood exporters for filling proper responses In shrimp exported to US or to get a reduced anti dumping 
administrative reviews with the intention of either getting duty. 
a total withdrawal of anti dumping duty imposed on Indian 

St.'.men' 

S/lIl8-wisII sxports offish lind o~r mllrine pfOducls during the iss/thIN )IfNI1'S 

a: auantity in ton, V: Value in As. Lakh, $: USC (Million) 

State 2004-05 2005-06 2006-07 2007-08 
(Apr 07 ·Feb 08) 

2 3 4 5 

Kerala a 87378 97311 108617 87564 

V 115807.23 125764.81 152411.59 125141.13 

$ 257.42 285.78 339.91 310.95 

Maharashtra Q 112179 123716 140CM6 95034 

V 103772.31 124220.93 134701.72 109495.03 

$ 231.41 281.21 298.52 272.62 

Gujarat Q 119951 136485 188186 131602 

V 70458.58 93488.02 126459.68 99237.38 

$ 157.36 210.87 281.30 247.69 

West Bengal a 18605 18368 23461 24399 

V 52530.43 53972.16 65804.37 63583.36 

$ 116.57 122.68 144.36 168.45 

Andhra Pradesh Q 32028 37121 36594 31555 

V 102906.51 111530.00 126474.92 91683.35 

$ 228.58 253.07 278.88 227.99 

Karnataka Q 10349 15965 26723 22072 

V 7692.39 10326.79 14949.39 13763.26 

$ 17.15 23.49 33.05 34.34 

Orissa Q 0 60 0 0 
" 

V 0.00 98.18 0.00 0.00 

$ 0.00 0.23 0.00 0.00 
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2 3 4 5 

Goa a 10030 10719 16152 17466 

V 4695.85 5555.81 8944.92 9132.57 

$ 10.42 12.59 19.70 22.79 

Tamil Nadu a 70809 72418 72883 65508 

V 206805.51 199573.01 206806.04 165016.42 

$ 459.57 454.40 457.22 409.81 

-Andaman and Nicobar Islands a 36 42 21 0 

V 98.32 85.01 24.00 0 

$ 0.22 0.77 0.05 0 

-The exports are as made by Mis Andaman Fisheries Ltd., Port Blair. 

Credit Card. Racket 

5003. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the Crime Branch of Delhi Police has 
recently busted a racket in cloned Credit Cards and 
arrested several persons; 

(b) If so, the details and modus optIl'8I1di In this 
regard; 

(c) whether the Government has conducted any 
inquiry regarding the involvement of some terrorist group 
in the racket; and 

(d) if so, the details thereof and outcome of the 
inquiry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) Delhi Police has recently busted a gang running a 
fake credit cards racket, who used to swipe these cards 
in connivance with shopkeepers to collect money 
fraudulently. A case was registered and six persons were 
arrested. 21 fake credit cards were recovered from the 
accused persons. 

(c) and (d) Investigations of the case have not 
revealed the Involvement of any terrorists group in the 
racket. 

/Translallon} 

Project. under Micro and Medium Enterprl ... 

5004. SHRI AJIT JOGI: Will the Minister of MICRO. 
SMALL AND MEDIUM ENTERPRISES be pleased to 
state: 

(a) whether the Govemment proposes to start new 
projects for the development of micro and medium 
enterprises for generating employment in this sector; 

(b) If so, the details thereof and the targets set for 
the Eleventh Plan, year-wise; and 

(c) the allocation of funds in this regard during the 
said period, year-wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) 
The promotion and development of micro, small and 
medium enterprises (MSMEs) is primarily the function of 
the respective State GovemmentlUnion Territory (UT) 
Administrations. The Central Government supplements the 
efforts of the StateslUTs by providing supportive measures 
through scherneslinitiatives to enhance the competitiveness 
of the micro, small and medium enterprises (MSMEs) 
and enable them to grow and generate more and more 
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employment. The measures include ongoing schemes as 
well as new schemes under the Package for Promotion 
of Micro and Small Enterprises announced In Lok Sabha 
on 27 February 2007. Some of the new initiatives are 
listed hereunder: 

(1) Scheme for financial assistance to select 
management/business schools and technical 
institutes to conduct tailor made courses. 

(2) Scheme for financial assistance to five select 
universitieS/colleges to run 1200 entrepreneurial 
clubs. 

(3) Aajiv Gandhi Udyami Mitra Yojana to 888ist 
potential 1.5 lakh first-generation entrepreneurs 
in completion of various formalities and tasks 
necessary for setting up of their enterprises and 
to facilitate them in completing the required 
formalities during the course of Eleventh Five 
Year Plan. 

(4) Scheme for Prime Minister's Employment 
Generation Programme (PMEGP) by merger of 
existing AEGP and PMAY Schemes. (proposed) 

(5) Package for developing infrastructure for Khadi 
Institutions including nursing fund for weak 
institutions. (proposed) 

(6) Workshed Scheme for Khadi Artisans. 

(7) Scheme for enhancing productivity and 
competitiveness of Khadl Industries and artisans. 
(proposed) 

(8) Scheme for rejuvenation, modernization and 
technological upgradation of coir industry. 

Moreover, 10-point Initiatives under the National 
Manufacturing Competitiveness Programme (NMCP) have 
been announced to be implemented during Eleventh Plan 
period in MSME clusters in the Public Private Partnership 
(PPP) mode. 

The projection of persons employed in the MSMEs 
for the Eleventh Five Year Plan through implementation 
of these new and ongoing initiatives is as under: 

SI.No. Year 

1. 2007-08 

2. 2008-09 

3. 2009-10 

4. 2010-11 

5. 2011-12 

Employment projection for 
11th Five Year Plan 

(No. in lakha) 

322.28 

338.39 

355.31 

373.08 

391.73 

The overall budgetary provision during the Eleventh 
Five Year Plan for ongolnwnew schemes of the MInistry 
of MSME Is As. 11,500 crore. 

/Engllsh} 

BudgNry Allocation for EcluClitlon 

5005. ADV. SUAESH KURUP: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has fulfilled It I 
commitment of Increasing the budgetary allocations for 
the education sector for the year 2008-09 as cornpa",d 
to last year; 

(b) If so, the details thereof indicating the allocations 
made to this sector during each of the last three years; 

(c) If not, the reasons therefor; and 

(d) the break-up of actual spending out of the Gross 
Domestic Product on primary and secondary education, 
alongwith the extent of budgetary support provided for 
the Implementation of the SSA? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (d) The budgetary allocation of 
Ministry of Human Aesource Development (MHRD) has 
increased from As. 24116.49 crore in the year 2006-07 
to Rs. 32354.22 crore during 2007-08, showing an 
increase of 34.16%. In the year 2008-09, the allocation 
has been further increased to Rs. 38709.37 crore which 
works out to an Increase of 19.6% over the allocation of 
2007-08. The allocation for the Ministry of Human 
Resource Development and actual spending on 
Elementary Education (including SSA) and Secondary 
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Education during last three years alongwlth the Gross 

Year 

2005-06 

2006-07 

2007-08 

3275670 

Gross Domestic 
Product 

3790063 (Quick Estimates) 

4283040 (Advance Estimates) 

Total Allocation 
(Plan + Non Plan) 

18338.53 

24116.49 

32354.22 

For Sarva Shlksha Abhlyan (SSA) the budgetary 
support has been As. 11000 crore in 2006-07, As. 10671 
crore in 2007-08 which has gone up to As. 13100 crore 
in 2008-09. 

[Translation} 

Foreign Exchange from Films 

5006. SHAIMATI KIAAN MAHESHWAAI: Will the 
Minister of INFOAMATION AND BAOADCASTING be 
pleuecl to state: 

(a) whether the capacity of the film industry to earn 
foreign exchange has been Increasing during recent years 
in the country; 

(b) if so, the details thereof; 

(c) whether the Government has evolved any scheme 
for development and expansion of the film industry; 

(d) if so, the details thereof; and 

(e) the time by when the said scheme is likely to be 
implemented? 

THE MINISTEA OF INFOAMATION AND 
BAOADCASTING (SHAI PAIYA AANJAN DASMUNSI): 
(a) and (b) Yes, Sir. As per the FICCI Pricewaterhouse 
Coopers Aeport of 2007, the growth of overseas mar1<et 
of Indian films was positive. Form As. 5000 million in 
2004 and As. 5650 million in 2005, the overseas mar1<et 
was projected to grow to As. 7000 million in 2006 and 
As. 8500 million in 2007. The trend of increase in box 
office receipts would indicate higher export of films I from 
India and potentially an increase in foreign eXChange 
earnings. 

Domestic Product (GOP) figures are as follows:-

(As. In crore) 

Actual expenditure on 
Elementary Education Secondary Education 

11751.22 1750.27 

16734.91 1923.72 

1n69.56 2525.48 

(c) to (e) The Ministry of I&B has existing Plan 
Schemes which are aimed at promotion of Indian cinemas 
in India and abroad. The scheme called 'Export Promotion 
through film festivals In India and Abroad' Is Implemented 
through the Directorate of Film Festivals. The scheme 
covers the organizations of the International Film Festival 
of India, Participation in various film festivals in India and 
abroad and conduction of film festivals. Films are sent to 
various Indian embassies for conduct of festivals also. 
Films are a medium of cultural export. The conduct of 
film festivals abroad not only promotes our culture but 
also facilitates In export of Indian films. In the XI Plan, 
this scheme additionally provides for grants-In-aid to 
Federation of Film Societies of India and support to NGOal 
State Government organizations in holding filrn festivals. 
In the X Plan a sum of As. 989.42 lakhs was utilized 
under this scheme. The provision of the XI Plan is 
Rs. 2069 lakhs. 

The existing Main Secretariat Scheme of the Ministry 
of I&B caUed 'Participation In Film Mar1<ets' envisages 
providing support, facilitation and promotion of the export 
potential of the Indian film Industry. The scheme intends 
to cover not only specific institutionalized international 
mar1<eta 8uch as Cannes Film Mar1<etlBeriin FUm FestivaV 
American Film Mart.etIMIPCOM, Cannes among other 
(participation to be decided yearly) but also the Film 
Bazaar which is held along side the International Film 
Festival of India each year. In the X Plan a sum of 
As. 442.85 lakhs was utilized for the purpose. The 
provision for the XI Plan is for Rs. 1100 lakhs. 

Improvement In Educational Standard 

5007. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of HUMAN AESOURCE DEVELOPMENT be 
pleased to state: 



149 Wtitftlfl AnsWf!lm VAISAKHA 9, 1930 (&rk4I) 150 

(a) whether the Government has held dlacueelon 
recently with the State Govemmen18 for Improving the 
standard of education; 

(b) if 80, the detal .. thereof aIongwith the deoialon 
taken In this regard; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Union Government for 
strengthening the education sector? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Ves, Sir. 

(b) and (c) A meeting was held with Chief Secretaries 
of the States on 22.04.2008 to discuss various Issues 
involved In the implementation of new Initiatives In 
education envisaged in the Eleventh plan. 

(d) In the XI Plan as approved by National 
Development Council, Plan allocation for the Ministry of 
Human Resource Development has been raised to 
Rs. 269873 crores as compared to the actual expencHture 
of about Rs. 58817 crores during X Plan which i. about 
4.6 times increase over the X Plan. The XI Plan among 
other things envisages the following new Inltiatives:-

(i) A centrally sponsored scheme for 
Unlversalisation of access to and Improvement 
of quality of education at secondary stage 
(SUCCESS) with the objectives to make 
secondary education of good quality avallable, 
accessible and affordable to all young persons 
by providing a secondary school within five 
kilometres of every habitation; 

(ii) Rapid upgradatlon of 15,000 Upper Primary 
Schools to Secondary Schools and expansion 
of Intake capacity In 44,000 existing Secondary 
Schools; 

(ill) Establishment of 6000 high quality model IChooIs 
at block level to serve as benchmark for 
exeeHence in secondary schoonng. About 3500 
of these will be public-funded achools while 2500 
would be through public-private partnership; 

(Iv) Provision for laboratorieS/libraries and also 
strengthening of the existing facilitiea avallable; 

(v) Continuous teacher training; 

(vi) Provlalon for hostels and residential schools for 
girts; and 

(vii) A more liberal approach on the part of State 
Govemment on allOwing private .chools to be 
set up to meet the large unmet demand for 
quality education. 

Othtlr inilistivtl8 for modtlrnizing Hightlr Eductltion 
inclclt»-

(I) 30 new Central Unlveralties (CUS)-16 CU. one 
each In uncovered Stat.. and 14 CU. aiming 
at World-claas Standards; 

(II) Establishment of 370 new degree colleges In 
dlatrlcta with Groaa Enrolment Ratio 1888 than 
the national average; 

(iii) Strengthening of 6000 colilges and 150 
Univeraltles not receiving UGC grant at present; 

(iv) Setting up of Indira Gandhi National Tribal 
University with main campus at Amarkantak In 
Madhya Pradesh; 

(v) 8 New IlTs, 20 New lilTs In PPP mode and 10 
New NITs; 

(vi) 3 New USERs at Mohall (Punjab), Pune and 
Kolkata-have become functional and two more 
at Tlruvananthapuram, and Bhopal-will 
commence their s888ion In Auguat 2008; 

(vU) 7 New IIMs including one 11M at Shillong, 
Meghalaya which hu been astabIIahed; 

(viii) 2 New Schools of Planning and Architecture 
(SPAs) at Bhopal, Madhya Pradesh and 
Vljayawada, Andhra Pradesh; 

(ix) Setting up of 1000 (300 In Government Sector, 
300 In Public Private Partnership (PPP) mode 
and 400 In Private Sector) new Polytechnics. 

/EngIish} 

FDI In Gold and Da.mond MIning 

5008. SHAI S. AJAVA KUMAR: 
SHRI NAVEEN JINDAL: 

WI. the Miniater of MINES be pleased to atate: 
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(a) whether there I. any proposal to invite Foreign 
Direct Investment (FDI) in the mining exploration of gold 
and diamonds in the country as reported in the Indian 
Expf'868 dated 24th March, 2008; 

(b) if so, the details thereof, country-wise; and 

(c) the total foreign exchange likely to be eamed 
alongwith the details of the countries which have shown 
their interest in mining of these products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDICUE): (a) to (c) The Government has recently 
enunciated the new National Minerai Policy, 2008, In order 
to attract investment, Including FDI, into the mining sector 
In India. However, 100% foreign direct investment is 
already allowed on automatic route for exploration and 
mining of gold and diamond in the country since the 
year 2006. As per available information, the mining sector 
in India had received $506.05 million, between April, 2000 
and February, 2008. Major contribution has come from 
Indian subsidiaries of Important mining companies based 
in Australia, South Africa and Canada. 

{Translalionj 

Manufacturing Indu.trl.. In SEZs 

5009. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) the norms fixed by the Government for boosting 
manufacturing industries or considering them In suitable 
special economic zones in any State; 

(b) the details of all the manufacturing units set up 
in the special economic zones of various States 
particularly, Maharashtra during each of the last three 
years and in the current year till date, State-wise; 

(c) whether the Government has launched any new 
facilities or schemes for this sector during the current 
year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) 453 Formal 

approvals for setting up of Special Economic Zones 
(SEls) have been granted under the SEZ Act, 2005, out 
of which 210 SEZs have been notHied. These Include 
multiproduct and sector specific SEZs for manufacturing 
industries in areas such as textiles and apparels, leather 
& footwear, Gems and jewellery, Engineering, Agro and 
Food processing industry, Pharmaceuticals, Chemicals etc. 

(b) In Maharashtra 88 formal approvals have been 
granted under the SEZ Act, 2005, out of which 25 SEZs 
have been notHied. In SEEPZ Special Economic Zone 
which was set up by the Central Government, Letter of 
permissions have been granted to 333 units, whereas in 
the newly notified SEZs, 28 units have been granted 
Letter of permissions and are In various stages of 
implementation/operation. 

(c) and (d) Facilities available to SEZ Developers! 
units are govemed by the provisions of the Special 
Economic Zone Act, 2005 and Special Economic Zones 
Rules, 2006. 

/Englishj 

Extenalon of Target under Sarva Shlkaha Abhlyan 

5010. SHRI ASADUDDIN OWAISI: 
SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the flagship programme for providing 
universal elementary education In the country Is running 
far behind the stipulated schedule; 

(b) H so, the reasons therefor; 

(c) whether the Government has extended the target 
by the year of 2011-12; 

(d) H so, the reasons therefor; 

(e) the strategy chalked out and efforts being made 
by the Government to achieve the target by 2011-12; 

(f) the number of children covered under Sarva 
Shiksha Abhiyan till date, State-wise and Union Territory-
wise; and 
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(g) the steps taken by the Union Government to 
2 3 ensure proper utiJization of the funds released under Serva 

Shiksha Abhiyan? 11. Jhartchand 209662 

THE MINISTER OF STATE IN THE MINISTRY OF 12. Kamataka 174533 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 

13. Kerala 20790 FATMI): (a) to (g) The Sarva Shiksha Abhlyan (SSA) 
programme is being implemented in all districts of the 14. Madhya Pradesh 296979 
country to achieve the goal of universallsatlon of 
elementary education (UEE) in a time bound manner, in 15. Maharashtra 136892 
mission mode. Consequently, the number of out of school 
children, which was 320 lakh in 2001·02, has come down 

16. Manipur 54351 

to 75.97 lakh In 2007-08, as per State reports. A 17. Meghalaya 37234 
statement showing number of out of school children as 

18. Mlzoram 4913 reported by States upto March 2007 is enclosed as 
statement. 19. Nagaland 35335 

A rigorous system of monitoring of the Sarva Shlksha 20. Orissa 537841 
Abhiyan has been put in place which Includes, inlsr II/ill, 

21. Punjab 227645 monthly and quarterly progress reports and review 
meetings, furnishing of annual elementary school statistics, 22. Rajasthan 163894 
field monitoring by 41 independent monitoring institutions 
and six monthly independent reviews by experts on the 23. Sikkim 3204 
progress of the programme. In addition rigorous financial 24. Tamil Nadu 103261 
audits and concurrent financial reviews are done In the 
State SSA programmes. 25. Tripura 15376 

St.tement 26. Uttar Pradesh 785524 

Extension of Tllrgel under S8rva Shikshll AbhiyBn 
27. Utt&rakhand 22230 

28. West Bengal 1357601 
SI.No. State/UT Out of school children 

as on March 2007 29. Andaman and Nlcobar Islands 133 

30. Chandigarh 5505 
2 3 

31. Dadara and Nagar Haveli 1614 
1. Andhra Pradesh 264013 

32. Daman and Diu 201 
2. Arunachal Pradesh 30565 

33. Delhi 30001 
3. Assam 338834 

34. Lakshadweep 168 
4. Bhar 2119584 

5. Chhattisgarh 123632 35. Puducherry 326 

6. Goa 7699 India 7597214 

7. Gujarat 134643 /Tl'llnsllltion/ 

8. Haryana 238847 
Vacant Poete In OffIcial Language Department 

9. Himachal Pradesh 5624 

10. Jammu and Kashmir 108560 5011. SHRI BHUVANESHWAR PRASAD MEHTA: Will ,. 
the Minister of HOME AFFAIRS be pleased to state: 
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(a) whether some posts for various categories In the 
Official language Department are lying vacant; 

(b) if so, the details thereof, category-wise; and 

(c) the steps taken by the Govemment to fill up all 
the vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEl AHMAD): (a) and (b) 
Occurrence of vacancies and getting them filled up In 
various categories of Central Sacretariat Official language 
Service (CSOlS), administered by the Department of 
Official language, Ministry of Home Affairs Is a dynamic 
process. As on date the vacancy position in various 
categories of CSOlS, Including temporary vacancies, is 
as under:-

(I) Director 3 

(Ii) Joint Director 6 

(Iii) Deputy Director Nil 

(Iv) Assistant Director 4 

(v) Sr. Hindi Translator 3 

(vi) Jr. Hindi Translator 87 

(c) The policy of the Govemment Is to fill up the 
vacant posts at the earliest and steps have already been 
initiated for the purpose. 

{English} 

Shifting of He.dqu.rt.... of Aa .. m Rifle. 

5012. SHRI VANLAl ZAWMA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 
shift the Headquarters of Assam Rifles from Alzawl City 
to Zokhawsang area; 

(b) if 80, the details and reasons therefor; and 

(c) the total funds likely to be provided ~y the 
Go~ment in this regarn? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 

and (b) At the request of the State Govemment, it has 
been decided to shift the headquarters of a battalion of 
Aaaam RtfIeI located In Alzawl to the Zokhawsang ar.a. 

(c) To provide infrastructure at the new location, an 
amount of Rs. 146,17,30,OOOI-has been sanctioned. 

/Tl'llnslllHonj 

Complaint. agaln.t Traffic Pollca 

6013. SHRI PANKAJ CHOWDHARY: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment has received complaints 
against the Deihl Traffic Police from many residential 
colonies of the NCT of Delhi; 

(b) if so, the total number of complaints received 
against the traffic police officials during each of the last 
three years, till date; 

(c) the details of complaints received; and 

(d) the action taken by the Govemment against the 
erring pollee officials and to redress the complaints of 
the residents of Delhi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI): (a) to 
(d) The details of the complaints received by Delhi Police 
against Delhi Traffic Police from residential colonies during 
2005, 2006, 2007 and upto 24th April, 2008 is enclosed 
as statement. 

The complaint substantiated was submitted by the 
residents of a colony regarding parking of vehicles by a 
Tour and Travels agency thereby causing disturbance to 
the residents. The Tour and Travels agency has stopped 
parking vehicles in the colony after the action taken by 
Delhi Police and the grievance of residents of the colony 
was redressed. The action in respect of erring Pollee 
officials is taken as per the relevant provisions of the 
rules. 
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",.,.",.,., 

DeMO of Comp/IIinls Rsc.lKId !trim ~ W..,.,., Associ.9~ Agmnst rmflic PoIictI 
During 1M y..,. 2t»6; ~ 2007 & ~ (Til 0."') 

SI.No. Name of complaint Gilt of compIIInt Name of traffic SubllantlatecV 
policemen Not IUbstantiated 

2 3 4 5 -1. Reeidlnrl 01 Dlpnblr JIlin MnIr ... CIwIdnI IIIbIIIIvtoII IPJ 'MOIWIII 1nIpr. AImphII HoI IUbIIInIIIIId 
Chowk-Dllll. CIn:It willi .. _ 

2. AzIdpur Trnport _ WeIIrt AIIodIIIan. ......... IPJ AS! AImIIh AS! RImIIh KiInIr HoI UaIa."IIIIIId 
KiInIr 01 IAodII Town an:Ie. 

3. BnrII Secy. Senior CItizen WIIIII MiIbIhIvIour by .. IrIIIIc " II • gena ~ IIgUIII .. HoI aubMIIIIIId 
AIIodIIIon, SlUt. DIIIi lid .. p!I1IIIId bOGIh SIMI IacII billie IIIId lid 0/ HIUZ lOlls CiIce 

4. AIIidanI 0/ MoIiI KhIn ANI DIIi. MIIbIhIvIour by III 1nIpr. AIm PI! HoI UIIInIIIIId 
1l'PRIgII1 CIn:It will III pIMc. 

5. RIIIdenIs W ..... AIIoddon 8SS CaIony RTVlllplytngonwrong IIII.gnIII~"''' Not UIIInIIIId 
RIjaIcIrI. DellI. rUe will the COIVWInce 0/ IacII 1liiie IIId II1II 0/ 8cJ111.WeII DIIIdct 

InIIIc .... 

6. ReIIdenIa 01 Gale MaJkIl, DelhI ZO I AS! took brill fnrn ZO AS! LIllI MoIWI Not IUbIIInIIIIId 
The truc:t dIMra 0/ bIIIIowL -1. RIIIidenII Welllra. HIIIh ThIll _ IIrge IIlUhorizId • II • gntII compIIInI Not UIIInIIIIId 

VIler, DIIIi 1IICI'GIdInII~ on .. !Old In IIgIInIt the IOCII IIIIc 
the ... 0/ HIIIh \tIIr cuing IIId II1II 0/ ..... Purl CIn:It. 
IIdtc jim !IIi no ICIIon II tIkIn 
by IrIIic pob. 

2. RIng Road 0wnIIs I RAW ThIll .. large illite jim on nil. gannI compIIInI Not IUIIIInIIIIId 
LajpII Nagar. RIng RaId I8IVicI !Old II enhy I IIdII ..the IocII IIIIftc 0/ 
I..aIPI1 Nagar-IV. New DellI point at Nntr Colony CIOIIIng lIi* NIger CIn:II. 

& DIywnd Colony but TIIIIIIc 
police did not takan any 1CIIon. 

3. ProI. 8.5. Talwar. PraIIdInI, Thera .. pI!lbIem 01 IrIIIIc jim. b II • gIIIIIII campIIInI Not ......... 
VIiIhIIi RWA. Comnu1iIy II1dIarIztd perking. lid light IgIinIt III IDCIII IIIIIic RaId 
cnr VIiIIIII, PiIMIpIn DIIhI-88 ~ lie. IPJ molar YIhic:tII, II1II 0/ NiwJf. ....... CIR:It. 

rlclrshlwl lie. In end IIOIIId 
PbmpullIIIIdenII colony 
1M no lioi1i were made 
by IJIIIc IX*Ce 

.t. -::. ;.i.L Gupta, VIce PIIIIderd, RegdIg cIImInct1g 01 bdbI 81 Wahd. KIwI Nat UIIIrIIIIIId 
RAW. GIMn PIIk, New DellI. IIam SdIooI VIne lor not ChIIIring 

rod not Impcudng III vehideI. 

5. Shri RIj 9ir9I, JL Secy., Thera WII hIIvy IrIIic jim In ft II • gIIWII campiinI Not UIIantiatId 
Janpra (BhogII) RaaIdInIs SIInon IIIZIr .. ouIIidI .1*1 IgIiIII III IDCII ..nIc IIIId 
WIllert AIIodIIIon, ...... MIncIr by .. IImpo IIInd II1II 0/ I.Ii* .. _ ., 
Ln, New DIIIi. a to whidI prirnIIy actIOCII 

c:hIIIhn 118 !ICing problem 
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6. 

7. 

2007 

1. 

2. 

3. 

4. 

5. 

2 

ReaidInIa 01 YI1age HaIIII, 
Uttam Nagai, DelhI. 

NtwI cIppilg In Satya PIIkuh 
Tines dallld 6.9.06 

5hrI ManIoor Ahmed, Malia MIhII Pt8IIdence 
WeIIaII AIIociatIon (Regd.) TUIkman Gale, 
0IIII-110006 

RIIIidencI 01 Zakir NIgar, DIIt 

Shri AMI KllNlr IIIIdInI 01 Tn Road, 
RImaIhwari Nlhru Nagar, DeIN. 

Pralwlt KllNlr rio 8-454. ~ DIIi. 

(English} 

Doordar.han Kendra. 

APRIL 29, 2008 

3 

About 50 IIIIIIhHIzad mva 
pIyi1g 110m UIIIm NIgIr area 
and \Idle police takiIg money 
110m them which cued p!DbIIm 
10 1he people 

Tr1IIIc police KI Laperwehi 1M 
MangoIpur SoBlock per Yalayut 
AJt·VysI.. 

TraIIIc alan 01 KoIwaIi 
Ctrde harang. demandlng 
iIagII gratIIIcdon & 
ChIIanIng wrongly to 1he 
ReaIdenIs 01 1he l1li. 

There wu IalQlIIIUIIortDd 
Pa~ & iIegII paIIdng 81 
Zakir Nagar l1li by lUI 
Stand with corrWara 01 
Tre/fic police and local police. 

There were IaIQI 
UIllUllortzld parldng In 1he 
l1li 01 Tank Road beNnd 
Govt. Sr. Sec. School. IllY 
Nagar iI comIvInoe 01 
TraIIIc police and no action Is 
TIken by IrIfIIc police da8pIte 
compiaIntI. 

The tJdIc ataII 01 DIrya 
~ Oldl hlllInIIInId 
HIm Ind demIndId IIIOIII'f 
110m lim. 

NI 

4 

H Ie a general compIIlnt 
agalnlt the local trIIIIc field 
Stall 01 lhk Nagar Ckde. 

" Is • general complaint IgIiIat 
1he local trallic staff 01 P\Ir1IbI 
Bagh CIn:Ie. 

It is • general complaint againIt 1he 
local traIIIc field llaft 01 Central 
dIatrIct. 

his. general complaint agaillllhe 
loci! traIIIc field IIBfI 01 
I..Ijpat Nagar Clrde. 

h Ie a general compIIlnI agaInIt 1he 

to QIHISIions 

5 

Not IIDIanIIaIld 

local IrIfIIc field staff 01 Karol Bagh ClIde. 

SI S.L MeIna 

TI & ZO 

(b) If so, the details thereof? 

160 

THE MINISTER OF INFORMATION AND 

5014. SHRI AJOV CHAKRABORTY: WHI the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

BROADCASTING (SHRI PAIVA RANJAN DASMUNSI): 
(a) and (b) Following projects for upgradation of 
Doorc:larshan transmitters have been approved: 

(a) whether the Government Is conaIderIng to enhance 
the power of some Doordarshan Kendras so that the 
programmes reaches to larger viewers; and 

(i) Upgradation of interim High Power Transmitters 
(HPT) to permanent HPTs (with new towers) at 
8 places viz. Barmer, Cannanore, Kumbakonam, 
Kharagpur, Kokrajhar, Saharsa, Amritsar and 
Vadodara. 
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(II) Upgradation of Low Power Transmlttera (LPT) 
to HPTs at 3 places viz. Bllupur, Chhattarpur 
and Mehboobnagar. 

Approval of Mining Project 

5015. SHRI NARAHARI MAHATO: 
SHRI RANEN BARMAN: 

Will the Mlnlater of MINES be pleased to state: 

(a) whether the Government has sanctioned any 
projects of mining leases in West Bengal and Andhra 
Pradesh during each of the last three years; 

(b) if so, the complete details alongwlth the present 
status of each project, thereof, State-wise; and 

(c) the details of parameters followed while 
sanctioning such projects alongwith the present mining 
policy in the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) and (b) State Governments are the 
owners of minerals and grant mining 188888. Prior approval 
of Central Government is required only in case of grant 
of mining leases for minerals listed in Firat Schedule of 
the Mines and Minerals (Development and Regulation) 
Act, 1957 (MMDR Act). During last three years I.e. since 
1.4.2005 till 23.04.2008, Central Government has 
conveyed prior approval for grant of mining lea88 In 59 
proposals received from the State Govemment of Andhra 
Pradesh. No proposal for grant of mining lease was 
received from State Government of West Bengal and no 
prior approval for grant of mining lease in West Bengal 
has been conveyed by Central Government during this 
period. Details of minerai conce .. lon proposals, including 
mining leases, on which prior approval has been conveyed 
by Ministry of Mines are available on the website of 
Ministry of Mines i.e. http://www.mines.nic.in. 

(c) Ministry of Mines has been conveying prior 
approval for grant of mineral concessions, including mining 
leases, to the State Governments in terms of the 
provisions of Mines and Minerals (Development and 
Regulation) Act, 1957 and the Rules framed thereunder. 
The details of the mining policy In the States is not 
centrally maintained. 

Modlftcatlon In Civil Defence Re.ponalbllltl •• 

5016. SHRI NIKHIL KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Union Government has any proposal 
to change the character of civil defence by giving its 
volunteers the responsibility of tackling disasters; 

(b) If so, the details thereof; 

(c) whether the State Governments have been 
consulted in this regard; 

(d) H so, the details thereof, State-wise; and 

(e) the time by when this change is IIkoly to be 
made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) The Government have decided to Involve the Civil 
Defence volunteers In disaster management in addition 
to their traditional roles. In this regard, Government have 
issued necessary Instructions to the State Governmental 
UT-Adminlstratlons that the services of Civil Defence 
Volunteers can be utilized by the State Government in 
tackling the disaster crises also. 

(c) and (d) A Committee under Member, National 
Disaster Management Authority was 88t up to suggest 
measures to Involve Civil Defence In disaster 
management. 

The Report of the Committee was shared with the 
State Governments, who have agreed with the key 
recommendation of Involving CMI DefeMOe volunteera in 
disaster management. 

(e) Based on the recommendations of the K.M. Singh 
Committee Report, a scheme for Involving Civil DefertCe 
volunteers has been drawn up for implementation during 
the Eleventh Plan commencing Implementation from 2008· 
09. 

ModemlMtlon 01 Colr Indultry 

5017. DR. M. JAGANNATH: Will the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 
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(a) whether the Government has announced a 
scheme -Rejuvenation, Modernization and Technology 
Upgradation of the Coir Industry"; 

(b) if so, the deftlils thereof; 

(c) the numbor of coir units provided financial 
assistance under the scheme, State and Union Territory-
wise; and 

(d) the amount allocated and utilized under the 
Scheme, State and Union Territory-wise? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
The Govemment of India, Ministry of Micro, Small and 
Medium Enterprises (MSME) has launched a new Central 
Sector Scheme of 'Rejuvenation, Modernization & 
Technology Upgradation of the CoIr Industry' during March, 
2008 for implementation during XI Plan with a total outlay 
of Rs. 243 crore Involving a govemment grant of Re. 99 
crore, beneficiary contribution of Rs. 12 crore and a term 
loan of RI. 132 crore from Banks. Under the Scheme, 
financial a.lstance Is provided 0 40% of the project 
cost subject to a maximum of Rs. 80,0001- per spinning 
unit and a maximum of Rs. Two lakh per tlny/household 
unit. 

(c) and (d) During 2007-08 (3rd week of March, 
2008), Govemment released an amount of Rs. 9 crore to 
the Coir Board, a statutory body under the Ministry of 
MSME for implementation of the Scheme. State-wise 
details of funds released by the Coir Board to varioUl 
banks, for providing 8Ub8idy to the eligible coir units under 
the Scheme, are given below: 

State No. 01 Spinning No. of Grant 
Units TInYJHousehoId (As. Crore) 

Units 

Kerala 190 160 4.72 

Tamil Nadu 140 130 3.72 

Kamataka 20 10 0.36 

Total 350 300 8.80 

ExpendHure Incurred by OffIcera of AIR, DD 
In the NAM Conference 

5018. SHRI P.S. GADHAVI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether a delegation of officers from All India 
Radio, Doordarahan and Prasar Bharatl have attended 
the NAM Conference held in USA during April, 2008; 

(b) if 80, the name and designation of such officers 
alongwlth the expenditure incurred thereon; 

(c) whether correspondents of Doordarshan and All 
India Radio have not accompanied the delegation to cover 
the event; 

(d) If so, the re880ns therefor; and 

(e> the details of fOreign toura undertaken by the 
officers of Prasar Bharati, AIR and Doordarahan since 
1st January, 2007 alongwith the name of officera, 
expenditure incurred and purpose of 8uch visits abroad? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) Yes, Sir. Shri B.S. lalli, Chief Executive Officer, 
Prasar Bharati and Shrl A.K. Bhatnagar Chief Engineer, 
All India Radio have attended the NAB (National 
Association of Broadcasters) Conference and not NAM 
Conference held in USA during April, 2008. 

Prasar Bharati have informed that the amount of total 
expenditure incurred wu RI. 7.00 lakh approximately. 

(c) and (d) NAB 2008 was a conference-cum-
exhibition which exhibited latest innovation in Broadcast 
Technology and equipments. News correspondents did not 
accompany, as normally AIR and Doordarshan do not 
cover such Intemational shows. 

(e> The details of foreign tours/deputations undertaken 
by the officers of Prasar Bharati, AIR and Doordarshan 
since 1 st January, 2007 is enclosed 88 statement. 
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smtent.", 

E~ on FOMifln r,.IIfII-YMr 2007-tJ8 01 DO ,.. 0ffIt:*/s 

. SI.No. Name & DeIignation Duration Country Approximate ExpendIture 

2 3 4 5 

1. Me GeeIIm MIIIn. RIpoIter, 11th to 1511 ... 2007 PIIdIWI ExIerr* AIIIiI """S 
Sh. K.K. AIhok KIInIr, CIMIn [)[)N.8(73)12OO8 vtellO ~. 

RI. 2,14,600(· 

2. AcconIpInyIng 1IIm:-

Sh. Sta CIwIdra, Newt Ed\or, 13111 10 1111 Ph1ppM ASEAN ~ Ell! JIia 
StIr B.K. MIqa/, CIMIn, JIll, 2007 [)()N.6 (72V2OO8IG SIInmiII. 

RI. 2.18,491/· 
Advance TIIIII:· 
Sh. SInI1nhu RsjIn, COI'IIlPOlldent, 11th 10 1111 JIll, 
Sh. JagpII SiI;I, CIMIn 'SJ7 

3. TIIIII I 

1. N8IIIj Sharma, Reporter. 13111 MardI to BqIIdIIh. 1hUI, SAAAC CIr Ally 
2. PIMen JohIr, CMIerImIn 2nd Aprt, 2007 NIpII IIId PIIciIIIn RI .• ,0321· 

OOf(75)12OO8oG 

T_I 

1. s.ntJudcIII MuIIIfi, RepoItIr 2nd 10 14111 
2. Mohan KriIhna, CIIII8I'IIIIIII Aprt, 2007 

4. (1) Shri ShiIhJ Pal ShInna ShmI, 4th 10 10lIl TllllllllllillIIn ~ Vice PreIIderI villi to 
COIIIIpOIICIeN Aprt,2OO8 KIlIkhIIIIn TIIIcmeniIIIn ~ 
(2) Shri ~ JemIc*l, CIIII8I'IIIIIII 0DN-e(102)120(&G KuIIchIItIn 

RI. 83,75DI· 

5. (1) Shri BiahwIjeeI 12111 10 2511 LiIbon, illizi, Muico, PIIIidIN villi. 
BhIIIIdIIIya, CorrIIpoIIdenI of ApcI, 2008. ChII, CipIIown RI. 1,75,8251· 
(2) SIrt V. GII-wnn, CernerrIIwI IJDH.t (103)12008-6 

6. (1) Shri 0tIIrmIndrI IIIh to 10lIl BeIjiIg IIId ShqIIIi SporIIOIId MecII DeIegIIIon 
TIWI/Y, COIT.pondent AprI2OO8 DONI~ ICCOIIIpIrIyIng MinIIIIer of 
(2) Shri B KIlner, ~ 2O(3Y2OO8 TOIIiIm end ClAn on I TOIl 

10 BIIjIng and ShqIIIi. 
(RI. 11.302) 

7. Sh. MachJ Nag. 2111 10 22nd Singapore 38Ih ABU MeIIiIg (Spell ... 
DiIIcIor (tiIR) May,2OO7 DON-e(78)m-G 1rip) The .nlir. expenditure 

bomebyASU 

8. Sh. RudranIth ~yaI, 241h1027'll SIIIIIIcug ~viIII 

ReporIIr, Aprt 2007 (F .... ), & Greece ~ made by" en.y 
Sml InclI DIng (DDN-6 (79Y07-G) ...... not 1lIOI9I tine 

for MaIIiIg the paymenI 10 lie 
iliff and WI hlWI not yet • , 
IICIMd "'I peymenI) 
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9. Sh. AnH Thomas, Reporter 16-17 Apri 2007 KuwaIt Gen. Assembly of \he Olympic 
(D0N-6(80)I07 -G) Ccud. As. 17,7081-

10. I. Accompenylng TIIIII 
1. Sh. Biahwajil 6th JlIle to Gennlny G-8 &rnmit, PM VIsit to Gennany for G 8 
Bhattacharya, 9th June, (OON-8(8t)107-G) Slrnrnit 
Reporter. 2007 As. 4,33,1501-
2. Sh. B. Kumar. 
ClMan. 
IL Advance TIIIII 
1. Ms. Prakriti Krishnan, 4th to 10th 
Reporter. JIII8 2007 
2. SI1. AliI Khanna. Clmeramart 

11. 1. Sh. Parijal KauI. Copy Editor 13th to 15th New YOlk Wolld Hindi Meet 
2. Sh. ~ G~nm, ~ J\jy. 2007 DON-8(82)107-G Rs. 1.71 ,S03I.c 

1. Shri Sharat Chandra, DON 23rd to 28Ih BIIIIIeIs VIsit of Inciln Journalist to 
Feb. 2008 OON-8(83)107 -G BIUS88Ia and BelIn. (SponsorICI 

trip) 

12. 1. Ms. SongImphy VIIhIIn. 7Ih to 9th YorkIIiIt (UK) IIFAAwardI 
Correspondent m. 2007 DDN-6(84)107 -G (Sponaored trip) 
2. SIl. R.N.S. Reddy, CIIIIIrII'IIIn 

13. 1. SIl. Ishan RuseeII, Reporter 23rdto261h USA Air lnell New Plane VISIt 
~, 2007 DDN-8(88)107 -G to USA 

(SponeoNd trip) 

14. 1. SIl. Raj KlInar, NE (A) 21" to 25th South Africa UPA ChIkperaon 
2. SIl. RajeIh BhItia, CIMan Auguat, 2007 0I)N.6(88)107 -G Smt. Soria GerdIi VIsit 

Rs. 4,89,3861· 

15. 1 Ms. PlIgya Paiwal. 29Ih Sept. to 4111 New Yottt UPA ClleiI'p8llOll viall to 
CoIfeapondent October, 2007 DDN.f(90)f2007 -G New Yolk from 29Ih Sept, 
2. Stvi Pradeep Kumar, to 4111 October, 2007 
Cameramen Rs. 2,24,807/· 
3. Shri Surendra KIInar 
Vanna, Asstt. Engineer 

16. 1. SIlri K.G. Sharma. DON 23rdto27lh Metia Delegation with the MecIa Delegation of Delhi 
October. 2007 DelhI CIiIf Mlnlller to CM to .lapin 0eIka _ 

Rs. 12,928/· 
DDN-OcI.o7t1leh'CM-Jap. 

17. I. AccompInylllg TIIIII 14111 to 18th South Africa and Uganda PM VIsIt to South AIrica 
1. Shri Emani KrIshna Rao, ConupondenI October, 2007 DD~I)12OO7-G and Ugadna from 14th to 
2. Smt. Jayslne ~ CamIllllll1 18th Odober, 2007 
IL Advance TIIm to Nigeria As. 4,63,0391· 
1. SIvi Sar1ay Pratap 
Singh, Correspondent 
2. Shri Gurrn. Singh, 
Clmeraman 
II. AdvInct TIIIII to Johlllllburg 
1. Shri Sucllakar Des. Reporter 
2. Shri B. l.oke8haiah. Cameraman 
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18. L AoooIIIpIpIl TtIm 2OIhto lJgInda n SiIgIporI for Prime .....,.. VIIi! to 
1. Shri SIrjt KhIjIJia, Corraepondll1l. 2!iII November, 2007 CHOGAM SurmtII Singapore !rom 20th to 
2. Shri A.M.G. O~ (92)f2007·G 25Ih Nov; 2007 
SuNndra, eamnnlll Rs. 3,48,915/· 
AdvInce TNm 
1. Shri Ravi Prakash 19111 to 22nd 
RoIa, Cameraman Nov., 2008 
2. Shri AjIY KIInar 
MishIa, Reporter 
AdYIncI TIIIII 
,. ShIt SnehIIiB 19111 to 26th 
Sur, RapoIter Nov., 2fX17 
2. Shri Inderjit 
Singh, Cameraman 

19. 1. Shri Ohiraj tal Mohan 26th to 30Ih Oct, Baiji1g (China) UPA ChairpeIIon'. viait to 
Kakada, ColTtIpOIlderd 2007 DDN-6(93)f2007 -G BeijIIg hom 26th to 29th 
2. Shri Manickam Rajl, Cameraman October, 2007 

RI. l,n,800/· 

20. I. AccompInyIng TIIIII 11th to 13th Pline MinIster VIIit to Prime Mlnilter's VIIit to Russia 
1. Shri C. Senthil Rajan, Nov. 2007 Moscow From 11th to 14th 
ConIapondent ODN.e(94)12OO7-G November, 2007 
2. Shri Hemanth KlInar, As. 1,70,152/· 
Camel'l/lll/l 
IL Advanct TIIIII 
1. Ms. Rakhee Bakshee, 101h to 14th 
Correspondent Nov. 2007 
2. Shri Prit Pal 
Singh, Cameraman 

21. 1. Shri P ODllge, Diredor 101h to 11th ABU ClImate Change Indonesia, Bel 
(News) December, 2007 DDN-6(95)m7-G (ipOIIIOIId "') 

22. Accompanying TIIIII 13th to 15th PM Viii! to ChinI Prime MNler Viail to China 
1. Ms. AMId Manj_ Singh, Jill. 2008 ODNl8(96)12OO7-G From 13th 10 18th Jan, 2008 
ADG (N&CA) (Haed of News) RI. 2,88,2O(V· 
2. Shri K K AIhok KlInar, 
Cameraman 
AcIvanca TIIm 
1. Shri Ashok Shrivaatava, 11th to 171h 
Reporter JIll., 2008 
2. Shri Manoj AIoI8, 
Cameraman 

23. Shri Emani KrisIn Rao, 1V 23rd to 25th Jan., 2008 CBA Awards Hyderabad 10r PII1icipItion in 
CorrI8pondard. RNU ODN-8(9~ CBA Awards Ce/llllOlly on 24th 
Hyderabed JaruIy, 2008 II Naaaau, 

Bahamas. 
(Payment maclt by the DG 
DoorcIarWn wing) 
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24. Shri ~y ApwII, News EcIIor 8.2.08 to 11.02.08. I..IIIIch 01 Non-Stop Co\wIigI 01 .. I..IIIIch 01 Non-
DON-e(98)107 -G IIop tight br AIr Irda 10 New 

YOItt tram 8.11.08 10 11.02.08 
(SpcnorId "') 

25. Shri ViIhII Ohaiya. Reporter 29Ih Feb., to 10111 MEW toll 10 African AI lie COlI .. bome by the 
and Shri PrIYI8n JUIar, Man:h, 2008. CGIIIIrIea in MEA 
Cameraman connedIon with 

IncIa-AIrica &limit 

Lisl 01 Doon:ItNuhIIn 0IfIc6m PI'OCHdtId AbtDMI on T,."m/nglDtlpu'-1ion 
Oufing 161 JM1U11f)': 200710 3161 AMIr:h, 2008 

SI.No. Name IrICI DeIiption PIIoIIP\rpoIeofWil Period 01 depuIaIion ToIII ElIpencIUe 

2 3 4 5 

1. Ms. Deepa CIwIdra. Direc:lor, To IIIend BroadcIIIer 28.02.07 10 01.03.2007 AI expenditure bomB by 
DDK, Deli ConferInce II OWSTITVE 

AmIIerdIm 

2. SII. ShnI CtwIdIr, News Edkor, To viii of ~ 25-28 Feb, 2007 The rill tIIpIIIdiIIn bome by 
DD-News .loIII'IIIIIII in BIuaeIa EIRpeIn CommIIIion. 

3. Smt. TIhImila 8agIm, To ~ in 4th ABU 5-8 March, 2007 As. 2,50,0001-
ProducIIon AIstI., OOK. KaIIata ChIchn DrIma ~ 

PRICb:tion maaIing & 
WOIbhop at Tokyo, Japan 

4. Sit D. Rey, CE, 00: DO To p8ItIcipaIe in NAB- 14-17 AprI, 2007 Ra. 2,45,3001· 
2007, lis Vigil, USA 

5. SII. J.K. Qwdra, SE, DDK, JaipIr AI 111 upeIt lor the ABU 23rd ApIt to 2nd May, 2007 The enIirt upendUe bome by 
(TAS) Million MIle, ABU 
MIIcMe 

8. Ms. Prwna s.m., ProducIIon To III8nd media FIIIIIvaI 27-31 May, 2007 The ... expandIIura bome by 
AaIL, DDK, Deli ConIerIncI on Global AIBC 
SI!. Raj KLrnar RIbindro, Media Slrllegiellor 
Procb:Iion AIstI, DDK, 1_ HIV/AIOS 10 Kuala 

lImpur, MIIIyIIa 

7. Sml TIhInina 8eg11n, To pdlipIIe in 4Ih ABU 22·29 Jgy, 200n Ra. 2,50.m· 
ProGJdion Ald., DDK. GuMfIIIi Cltiln'1 DrIma Co-

ProducIIon meetiIg & 
WoIkIhop, Tokyo, .. 

8. Sh. P.K. MIIDo, PEX. DDK. To atIend the EighI 13-15 JWy, 2007 As. 81,575/· 
DIIIi WOIId HIndi 

CorHrance (WHC) 10 
NlwY9fk,\JSA 
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9. Me. AIwIya 1IInIIjee, Sr. To pIIIk:ipIII • membIr 13-18 AuguII, 'lIXJ7 AI. 81,. 
0i1lClDr (PIog.) of .lily for 'lIXJ7 ABU 

PIIzt~1I 
KuIII lIInpw, MaIIyia 

10. Me. PIIma ShIImI. PJOCiIcIIon To IIIIInd PnIcblIrs' 23rd AuguIt, 'ilXJ7 ErtII ..... WII bomI by 
AlII., DDK. DIIi CorHrence iI connec:tIan .. ()gwUIIioIl. 

Will 111 Alia YUh Art 
FeaIvII II Sc:henzen, CNna 

11. Sh. Ann SqaI, OOP To IIIIInd Robocan 'lIXJ7, 24-28 AuguII, 'JJ117 RI. 97,875/· 
Sh. RI\'i PIIkaah, PEX, DDK. HInoI, VIeInIm 
t.unbII 

12- ...... VIiIh, DOG To be on !he Judge PInel 24-29 AuguIt, 'JJ117 RI. 2.9031-
of Robocon 'ilXJ7 HInoI, ViImn 

13. .... ArctrIa GupIa, SE TIIiIiIg COUIII on 2x2O 20-24 AuguII, 2007 AI. 14,11,25C){· 
Sh. SAT"" ODE KW VHF AIUnna. USA 
Sh. SucIp ChouIIIIIy, SE 
Sh. Ami! Shanna, ODE 
Sh. S. Nata/IjIn, DOE 

14. S/1. ~ AgamI, NE, DO News To IIIend Alia ViIion 3-4 SeptenW, 'ilXJ7 n. .......... bomIby 
Sh. S/1. ~ay Kllnar Dohn, SE News CoonhIon ABU 

MeeIiIg II Penq, .... 
15. S/1. Gauri Shriar Raina. PEX. To tIInd .. VIP 29 SIpt. to 5 Oct, 'ilXJ7 RI.l,18,8· 

Delli CMI1IgI iI COIIIICIian 
will .. InIImII DIy II 
Non-vkJIence II New YoNUSA 

16. Smt. KIIIIIIini DIG, To aIIInd ANlFTA 12·15 October, 'ilXJ7 AI. 1,52,980(· 
Dnctor (ArcIM&) WOIId ConIerance 
Smt. SIiIaja SInIn LiIbon, PoItugII 

17. MI. SMa Rani 0..;. PJOducIion For IIIerdng Regional 29 Oct. 10 2 Nov .• The ..... tIIPIflIIiUt bomI by 
AlII, OOK, GuwII1aIi WoIbhop on "WIIence 'JJ117 AlSO 

on Ihe ICJI8I'I and 
ChiIchn'. WIt, Kuala 
lIIftIu, MIIIyIia 

18. MI. PrIma ShInna, PJOducIion AlBO'. GMAUAMAI 'l!JJ7 n. ... 1IfI*dUI bome by 
AIaIL ODK, Deli RegionII WoItInp on AIBD 

H1V/AIDS, Kuala lIIftIu, 
MaIayIiI 

19. S/\. N. Ragvan Director, DDK, To IItend WOIId 11·18 NMmber, CorIIII lWwelllly New YOIt! 
Thriu AfidnI WonnIIIon 'l1XJ7 

Ccnna IIlMnbiI ,. 
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20. Sh. R.R. Prasad, CE To attend world RIIIo 12·18 November, AI. 85,0001-
CoInnuicaIIon 'lJXJ7 
ConIIf8IIC8 WAC 07 
Geneva, SwiIzeItand 

21. Sh. J.K. Chandria, SE, DDK, Jaipur To conduct trailiIg 29 Oct.·3 Nov., 2007 The ..... tIIpIIId\In borne by 
Course on An:hiM VIetnam 
PIOCIII at Hanoi, Velnam 

22. Sh. A.K. Jha, SE, DDK, Delhi Trailing course on 25 Nov. to 4 The ..... axpenc&tura borne by 
MainIenence of CTRa & December, 2007 FtTV 
Camera • axpert tor 
ABU (TAS) to Suva, ~ 

23. Sh. P. Ooungul, Director (News) To attend ABU ClimB 10-11 December, The enIirI expencIture borne by 
Change WOIkahop 81 BIll, 2007 ABU 
Indoneeia. 

24. Sh. I.V. Shanna, Chief El9nHr To attend ABU DigIIIi 10-13 March, 2008 The .. uperdture borne by 
SymposUn 2008 Kuala ABU 
laInpIr, MI/ayIII 

25. Sh. U.C. Jain, ACE To alllnd 1IIililg COUIII 24-29 March, 2008 The anti" expenclturt borne by 
Mil. Gaeta BIkshi, PEX on Currn & FlUe JTEC 

EducIIoneI BIOIdceIIiIg 
to Tokyo, .lipan. 

"WS ~ DIvisIon: AN IntIM RMiio 

SI.No. Name 01 oIficel8 CoII1Iry Vl8ited Dale 01 Fcnign Teu EJpdr. Incurred PUIpoae 01 fore91 visit 

2 3 4 5 8 

1. Padm. Angmo Dy. Dtractor (N) Germany (BollI) 24.5.07 to 17.8.07 121901/· To dend WOIbhop 

2. Sh. J.K. Srivastava, Singapore 18.6.07 to 23.8.07 3390Q(. To attend Wottcahop 
Asat. Director (N) 

3. Rajilder Upadhya, New VOlt! 11.7.07. to 18.7.07 1009751· To dend the ViIhwa Hindi 
Asat. Director (N) Sammelan 

4. A.K. Handoo, Director PhiIppines 13.1.2007 to 15.1.2007 Nil. Coverage 01 PM viall abroad 

5. 811. K.K. 1..11, ColT. AIR, PaIna -do- -do- Nil. Coverage 01 PM visit abroad 

6. Sh. O.K. Ghosh, NE ~ 24.4.2007 to 28.4.2007 Nil Coverage 01 President visit 
abroad 

7. Sh. V.R. TIWIri, COlT. AIR, Gangtok -do- NIl. Coverage 01 Pre.idant visit 
abroad 

8. Sh. V.K. Raina, NE 
NigetiaIScMh -

14.10.2007 to 18.10.07 Nil. Coverage 01 PM viall abIoad 
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9. Sh. Bahir. Malik. Corr, Jammu NigIIi&ISdI AhIca 14.10.2007 to 18.10.2007 Nil. Cove,. of PM visit abroao 
IIld KIahmIr 

10. Sit Sri SIUda, AIR, 20.11.2007 to 25.11.2007 NIl. CommonwuIIh SIInmit 2007 
AIIIhIbId 

11. Ms. AlpIne Pard Sharma, NIl. CornmonweIII SI.rnmit 2007 
DiIIctor, AIR, MIJI1bei 

12. SIt S.N. ChoucIIIty, R .... 11.11.2007 \0 12.11.2007 Nil. eCMIIIge 01 PM visit abroad 
Dy. DIr8ctor (N) 

13. Sh. Mohd. NIIeem. Nil. Coverage of PM WIll abroad 
AlIt. DiIctor (H) 

14. SII. S.N. ChoucIIary, Dy. Diec:tor (N) an 13.1.2008 \0 18.1.2008 NIl. CCMlrage of PM villi abroad 

15. Sh. A.K. JOIhi, PEX .. .. Nil. CCMlIIg8 of PM vieII abroad 

16. sm V.K. Raina, NE T~ 4.4.2008 to 10.4.2008 Nil. VIce PI'8IidenI Visit abroad 

17. SII. S.N. ChouctIIry,. Dy. DiIctor (H) ~ 12.4.2008 to 24.4.2008 Nil. PIUIdenI Villi abroad 

18. Me. Sarita Brara, NE .. -do- Nil. President VisiI abltlld 

19. Shri M.K. Thakur, AlIt. DiIctor (H) BIUIn 27.7.07 to 29.7.07 Nil. Extema' Anairs Minister Visit 
abroId 

20. SIvi S.N. ChoucIIaIy, Dy. Diec:tor (N) UgIIlda. Zambia, Senegal 1.3.08. \0 15.3.08 Nil. PIt Indo Alrica sunvniI vi8iI 

21. Ms. SacIIII Rout, AdcI. DG Dhaka, 8.12.07 to 14.12.07 Nil. Programme UNAlOS 
Bangkok 16.1.08 \0 19.1.2008 

22. MB. v.neetha Menon, NAT Japan 2.12.07 \0 8.12.07 Nil. Asia Pdc Water SIInmit. 

PtogmmfTltl Wing: All 1nt118 Rlldio 

SI.No. Name IIld 0eIipti0n PIaceICoInIy Period of depuIIIion PuIpoee of \'ill ~ (Approximate) 

2 3 4 5 8 

1. Sh. BIijIItIwar Sir91 00; AIR NaiIobi (Kenya) Feb. 18-21, 2007. To paIIicipIIe iI the CBA's As. 3O,OIlOI· 
Regional Confer8nce (Africa) 

2. Sh. Brijelhwar Sir9l JohneIIug Feb. 22·23, 2007 To participate iI the Nil. 
OG:AlR (SouIh Africa) ConvnonweaIth DivIIIIy Fonrn 

3. MIl. GIICe Kl4ur Maaahad, m May 12·18, 2007 To JlIIIiCipaIe II lie AI. 18,608 
Dy. OG;AJR 8Ih InternaIionII RacIo FeativPI 

of ** Rept.dc of Iran 
BroacbIting • • gueat Invitee 
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4. 1. MI. Men KIM, ....... , ..... .... 15-18, 2007 To pd:ipItt i1 the 8Ih AI. 1,83,7481· 
Programme InIImIIIonII RIdio FIIMI 01 
ExeaM, AIR, I.ucIcnow I8IInic RIpIMc 01 IIWI 
2. Sit P.L Du hdcIIIng as guilt pnMblIII 
Programme 01 the IhoItIIItId pnIgIIIMIII. 
ExeaM, AIR, SIrnbqu. 
3. 811. Aahok KIIIIII' Milhra 
Sr. Anncu1cer, 
AIR, Jaipolt 

5. Sit M.l. Arya New York JWy 13-15 2007 Far .. CMIIgI 01 8Ih WOItd AI. 81,5751· 
SIIIion Oirac:tor, AIR HncI CorHranCI 2007 held In 
Udaipw New YOlk 

6. Sh. Pmalodlan Das, Bam, Germany Sept. 16-21, 2007 To JIIIIIciI8 iI .. ow. RI. 1,12tV· 
ProgIII11I1I8 Exeamve, Ir*mIJIaIIIII RIIIo WOIkIhop 
AIR, SambaIpur. On 'SodI! Secutty'. 

7. Dr. AniIa M. KumIr, Bom, Germany Sept. 7-30, 2007 To pII\icipIII In .. DUIdIe RI. 18,SOtV· 
PJogranmt ExeWIw, ~~ 
Rd> Kashmir, SrinIgar on 'Gender EquIIf. 

8. Sh. P~Das, Na.au, •. 24-26, 2008 To !101M C8A AnrdI 2011 RI. 12,000/· 
Programme ExtcUIve, BIIwnII 
A1R,~. 

9. MIS. Mech KIbni, Kulla lIrnpII', Mer, 10.12 2011, To pI/ticIpIII II III AlElMCI RI. 9000/. 
Programme ExtcUIve, MIla. RIgIonIII WOIIcIhop on RacIo ~ 
CBS, AIR, MIInbIi. ProcU:tIon on CIAnI 0ivIIIIIy 

& MigIIIIon. 

E/IfIIMtNfng .MJg.' AD I~ RMIIo 

SI.No. Name IrId CoInry \UIIed DInIan ExpencIUt PllJl*olvili RImIIb. I "'I 
0eIIpIi0n of the oIIc:III IncuIId 

2 3 4 5 8 7 

1. Sh. S.C. PIChuI ......,. 22·28 .-.y 'SJ7 RI.64,47W- To IIlend ABlJ.HFC 
AaIII. Dndor (E) (K&*a L.II!IpII) CoonInIion MIIIiIg 

2. Sit S. tuUIIIIi Pt1IppirIII 28 Men:h-4 HI To ceny out ABU TAS FInIId by AlIa-
Dy.DinIctor(E) (Uda) .-2007 MIllion lor fII1IIppM Pdc~1II 

BrOIdcaIIIng lkion 
CoIporaIIon Kulla u...u 

3. Sh. D.P. Si9I MIIIIiII 14-25 May 2007 HI To COIlIkIct IrIiIgiIg FIIIdIII by t.tIIdia 
Dirador(E) COIII8S on Programme BrOIdcaIIIng 

4. SiloS .......... PIvckIcIion for MBC 111ft 0IgnIIiDII (MBC) 
Dy.Dirador(E) 

5. Sh. P.K. Pili 
Dy. Oiar (E) 
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6. SIt K.K. Muya 1liiy 18-25 May 2007 RI. 2,22,85(W. To CIIIY OUI PI'" IEBR-Plan 
Dy. Oirec:tor (E) ~) ~ i1Ipdon 01 &perdUe 

FU AIUma 

7. SII. R.K Singh SwIIzetInI 22 Oct·2 RI. 2,25,i341- To IIIIId mr. 
Chief Engineer (Geneva) Nov. 'l!1JT ClIII'IInICl WAC 2007 

B. SII. H.R. Sir9l SwiIzeI1Ind 5-16 RI. 2,25,5341. .[)o. 
E-in-C (Geneva) Nov. 2007 

9. SII. t.UuI Tyagi 

) 
~ 10.16 JIIury 2006 RI. 4,53,28&'· To CIIIY ~ pre- Plan ExpencI\In 

OIrector(E) (KII)1h) diIpItch ilIpdon 
10. Sh. K.K Shanna 01 CombiIeII 

AIIII. DIrtcIor (E) 

11. Sh. M.C. AggaIWII MaIayIIa 10.13 March As. 10001· To IIIInd A8IJ.OIgiIaJ Remamg 
CIieI Engineer (Kulla w.rl 2008 RIIIo S)11IpoIiIn Ilq)IIIdIUIIInIId 

ByARPdc 
~li*m 
Kulla ~r 

$pf:Nts C8/1: AD ,,,. RMfio 

SI.No. Name 01 0IIiceI1 COIftJy WIll DIll 01 1_ IoIr ExpendIUe InaInId P\IpoIe 01 IorIign villi 

1. (I) K.S. Kq. Ef9IRI 2111 Aug. RI. 2,63,6W· CowIrage 01 001 SerIII (RIa V. EngIMd) 
PEX, Mctg. Div. Delhi 2007 to 

8Ih SIp. 2007 
(b) J.B. Roy, AE, AlR Delli * * RI. 2,63,6241· 

2. (a) M. RIma RIo, PEX AuatraIa 29.1.2008 AI. 3,32,8731· Coverage 01 CommonWIIIh an ODI ·TriII .. 
AlR WIrIngaI 16.2.2008 Oncla. AuIIraIa & SIt Lria) 
(b) M.B.N. Rao SEA, .. -do- RI. 3,32,B73I· 
AlR Bhopal 

3. (a) SIt Nayan K AuatraIa 14th Feb. 2006 t. RI. 4:O,4W· CMrage 01 CommoIIIIIIIh Sri 001 Tn SeriII 
PEX AlR GuwahaIi 8th MardI 2006 _ AuIbIIa & SIt Lria) 
(b) SIl. Oevender KIrnIr, * * RI.4:O,4W· 
AE, AIR, Jalancl1ar 

Fortl/gn DtIpu/II/ion 01 Shti s.s. l8IIi, CEO P,..r /JIwad from 1.1.2(J(J7 

51.No. Period CoInry P\IpoIe ExpenIIUe 

1. 14th to 17lh ~, 2007 USA To dInd NAB 'l!1JT RI. 8,73,521/· 

2. 29Ih to 31st May, 2007 MaIayIia Alia MIcIa SIIJri.2OO7, Kuala liInpI.r, RI. 1.&3,3781· ... 
3. 13111 10 15th August. 2007 USA AIIend IncIa SpIendo4w RI. 16,1181· 

PIogInne 

4. 28th to 29th September, 2007 an AIIInd 2nd WoIId 8nJIdcaIIerI I'11III RI. 25,8231· 

5. 7th to 9ItI December, 2007 Kulla u..r, "'yU AIIand mMABU I'11III 01 RI. 21,15&1· 
CEOs IIId WEMF·3 
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Export of Pharmaceutical. 

5019. SHRI SUBRATA BOSE: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the total export of pharmaceuticals to foreign 
countries alongwith its value during the last three years, 
country-wise; 

(b) the names of the first ten pharma companies 
who have achieved maximum export orders of 
pharmaceuticals; and 

(c) the steps taken/proposed to be taken to boost 
the export of pharmaceuticals? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): {a) The value of 
exports of Pharmaceuticals to foreign countries along with 
its value during the last three years is as under:-

(Rs. In Crores) 

2004-05 2~7 April, 2007 to Oct, 07 

17857.80 22115.72 24942.08 14751.28 

Source: DGCI & S. 

The top 25 destinations are:-

U.S.A., Germany, Russia, U.K., Brazil, China, Nigeria, 
Canada, Israel, Ukraine, Italy, Spain, Turkey, South Africa, 
Netherland, Mexioo, Singapore, Srll Lanka, Vietnam, Iran, 
U Arab Emirates, Bangladesh, Japan, Kenya and Thailand. 

(b) The name of the first ten pharma companies 
who have achieved maximum export orders are as under:-

Ranbaxy, Cipla, Dr. Reddys, Lupin, Orchid Chemicals, 
IPCA Labs Ltd., Blocon Ltd, Wockhardt Ltd., Nicholas 
Piramal and Cadila Healthcare. 

(c) With a view to boost the export and eam foreign 
exchange, duty free import of raw materials required for 
production Is allowed alongwith neutralization of taxes and 
duties as per provision of Foreign Trade Policy. Besides 
under Market Access Initiative (MAl) and Marketing 
Development Assistance (MDA) scheme I financial 
assistance is given to exporters for promotion of exports. 

Export ot Tander Coconut Water 

5020. SHRt M. SHtVANNA: 
SHRtMATI MANORAMA MADHAVRAJ: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) whether the Govemment has made any eHort to 
export tender coconut water from various States 
particularly Kamataka and Kerala; 

(b) if not, the details thereof during each. of the last 
three years and In the current year till date, State-wise; 

(c) whether the Govemment will make efforts to boost 
the export of tender coconut water; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) Does not arise. 

(c) and (d) The Coconut Development Board Is 
making efforts to boost the export of Tender Coconut 
Water (TCW). To this end It. 

(i) has developed technology for packing and 
preservation of TCW In pouches which can be 
preserved for a minimum period of six months 
under refrigeration. The product has got a 
potential demand both in domestic and 
Intemational markets. 

(Ii) Is promoting the Minimally Processed tender 
coconut. The product has 24 days sheH life 
under cold storage and has Immense potential 
for export. 

The Board is also extending financial assistance 
under Technology Mission on Coconut to the units which 
undertake the projects for TCW mentioned above and 
also for market promotional activities taken up by such 
units. It Is also organizing/participating In intemational trade 
fairs to promote the use of TCW. 
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rrmnsl8llonj 

Export of Min .... 

5021. SHRI PUNNU LAL MOHALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

<a) the details of minerals procured for the purpose 
of export from various States of the country partlcular1y 
Chhattisgarh during the last three years to till date, State-
wise; 

(b) the total quantity of minerals exported during the 
said period, mineral-wise and State-wise; and 

MineraVState 

Iron Or. 

Chhattisgarh 

Kamataka/Goa 

OrissalJharl<hand 

Total 

Manga"... Ore 

Kamataka 

Andhra Pradesh 

Jharkhand 

Orissa 

Total 

Chrome Ore 

Orissa 

Totai 

2004-05 

47.61 

59.18 

12.42 

119.21 

1.47 

0.97 

0.61 

0.28 

3.33 

4.40 

4.40 

(c) whether the export capacity of all States including 
Chhattisgarh haa been completely ...... ed and exploited, 
State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Details 
of mine ..... procured by MMTC Limited for exports from 
different States including Chhattlsgarh during the years 
2004-05, 2005-06, 2006-07 & 2007-08 (Apr-Oct, 07) are 
as under:-

2005-06 2006-07 

47.11 26.56 

45.n 48.13 

7.92 8.74 

100.80 81.43 

1.13 1.06 

0.44 0.34 

0.18 0.30 

0.60 

2.35 1.70 

4.60 3.95 

4.60 3.95 

(Qty: Lakh tones) 

2007-08 (Prov) 
(Apr-Oct.07) 

15.93 

27.41 

3.91 

47.25 

0.62 

0.55 

0.10 

1.17 

1.55 

1.55 

Details of iron ore procured by STC Ltd., STCL Ltd. and PEC Ltd. are as. under: 

STC 

STCL 

PEC 

2004-05 

N.A. 

0.08 

8.89 

2005-06 

3.98 

0.35 

6.57 

2006-07 

2.17 

5.57 

3.21 

·Source of procurement for 8TC. STCL and PEe 81'S Jharkhand. Or18aa. Goa and Kamataka. 

(Qty: Lakh tone.) 

2oo7-Q8 (Prov) (Apr-Oct.07) 

1.97 

2.27 

0.68 
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(c) It 18 not feasible to work out the export capacity 
Of any State 88 minerals ara used In various parte of the 
country based on commercial factors. 

{English} 

International Cooperation In Educatfon 

5022. SHAI ANANDAAO VITHOBA ADSUL: 
SHAI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of countries with whom bilateral 
agreements were signed by the Union Government to 
strengthen international cooperation in the field of 
education during the Tenth Five Year Plan; 

(b) whether the existing schemes for strengthening 
of international cooperation in the field of education are 
likely to be continued during the Eleventh Five Year Plan; 

(c) if so, the details thereof; and 

(d) the progress achieved so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
- HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PUAANDESWAAI): (a) This Ministry has signed exclusive 
exchange programmes in the form of Educational 
Exchange Programme (EEP) or Memorandum of 
Understanding (MOU) with the following twenty four 
countries to strengthen international cooperation in the 
field of education during the Tenth Five Year Plan 
(2002-2007): 

1. Mongolia 

2. Armenia 

3. Tanzania 

4. Guyana 

5. Israel 

6. Australia 

7. Myanmar 

8. Hungary 

9. Syria 

10. Uzbekistan 

11. New Zealand 

12. Thailand 

13. Sri Lanka 

14. Mexico 

15. Brazil 

16. Afghanistan 

17. Croatia 

18. Ecuador 

19. Rwanda 

20. South Afrcia 

21. Saudi Arabia 

22. China 

23. Portugal 

24. France 

(b) to (d) Yes, Sir. During the Eleventh Five Year 
Plan, Educational Exchange Programmes (EEPslMOUs) ... ,.-, .. 
with 3 countries, i.e., with Ethiopia, Vlietnam and Oman 
have been signed. During the Eleventh Five Year Plan, 
the meetings of the Joint Working Groups (JWG) 
constituted under EEPslMOUs signed during the Tenth 
Five Yeoar Plan in case of Brazil, France, New Zealand, 
Thailand, Sri Lanka have taken place. A Plan Scheme 
for Strengthening of External Academic Relations is 
operated by the Ministry with the objective of fu~ring 
the mutual exchange of visits and strengthen educational 
bilateral relations with important countries. 

Implementation of aBC Quota 

5023. SHAI ADHALAAO PATIL SHIVAJIRAO: 
DR. K.S. MANOJ: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government has issued instructions 
to all Institutions to Implement the 27 per cent quota for 
Other Backward Classes (OBC8) particularly In Central 
Educational Institutions from the current year in view of 
the Supreme Court judgement; 
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(b) if so, the details thereof; and 

(c) the time by when the said quota for OBCs is 
likely to be implemented in all Central Educational 
Institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) Yes, Sir, the GovMlment 
have issued directions to Central Educational Institutions 
to Implement reservation in admissions from the 
forthcoming academic H88lon, as per the provisions of 
Central Educational Institutions (Reservation in Admisaion) 
Act, 2006 and in accordance with the directions of 
Supreme Court of India in this regard. 

(c) The reservation in admissions for the socially and 
educationally backward classes (SEBCs)/Other Backward 
Classes (08Cs) has to be implemented from the 
forthcoming academic session in a phased manner. 

TWo Shifts In KendrlYil VldYIIlaY118 

5024. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Kendriya Vldyalayas functioning in 
the country having two shifts at present, State and UT-
wise; 

(b) whether the Govemment is planning to start two 
shifts in all the Kendriya Vidyalayas; 

(c) if so, the details thereof; and 

(d) if not, the reasons alongwlth the altematlve 
arrangement made by the Govemment to accommodate 
more students in the Kendriya Vidyalayas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Out of 972 functional Kendrlya Vidyalayas 
(KVs) in the country, 42 KVs are having two shifts. State 
and UT-wise list is enclosed as Statement. 

(b) No, Sir. 

(c) Does not arise. 

(d) The mandate for Kendrtya Vidyalaya Sangathan 
il to provide quality edl.Qlllon primarily to the warda of 
transferable Central Govemment employees including 
Defence and Para-MIUtary forces. If In a partic:ular school 
the number of applicants of these categories increases 
in a particular year, additional sections are sanctioned to 
accommodate the extra strength subject to availability of 
infrastructure. 

htement 

SMItllUT-wistl List of K~p &o1~.t.y&S W'MIrI 
Second Shift hils IHHIn MIIiM Functi0n8/ 

SI.No. Name of StateIUT Number of KVI 
with Second Shift 

1. Bihar 04 

2. Chandigarh 01 

3. ChhaHisgarh 02 

4. DeIhl 15 

5. Gujarat 01 

6. Haryana 01 

7. Jharkhand 01-

8. Kerala 03 

9. Madhya Pradesh 04 

10. Maharashtra 02 

11. Ort .. a 01 

12. Rajasthan 01 

13. Uttar Pradeah 04 

14. Uttarakhand 02 

Total 42 

[Trans_lion! 

Unlv ..... llutlon of Secondary Education 

5025. SHRI SUB HASH MAHARIA: win the Minister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to' , 
&tate: 



191 WtllMn AnsWflfS APRIL 29, 2008 192 

(a) whether the Govemment Is formulating a scheme 
for unlversalisatlon of Secondary Education; 

(b) If so, the time by when the scheme Is likely to 
be formulated; and 

(c) the funding pattem of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A 
FATMI): (a) to (c) Yes, Sir. Central Govemment has 
decided to implement a centrally sponsored scheme for 
unlversallaatlon of access to and Improvement of quality 
of education at secondary stage during the 11 th Five 
Year Plan. Components of the proposed scheme include 
(i) new schools buildings, (ii) additional cl_srooms, 
laboratories, computer rooms, library rooms, toilet etc., 
(iii) teaching-Ieaming aids, (iv) School grant, (v) teachers' 
in service training, (vi) additional teachers, (vii) research 
and innovation, (viii) curricular reforms and (ix) 
Examinations reforms etc. The proposed scheme 
envisages sharing of costs between Central Govemment 
and State/UT Govemments. There is a budget provision 
for the scheme during 2008-09. 

{English} 

Monopoly Ownerahlp In Science and Technology 

5026. DR. BABu RAO MEDIYAM: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government Is encouraging 
cooperative communities to arrest monopoly In science 
and technology sector; 

(b) If so, whether monopoly can be arrested through 
copy rights or patents; 

(c) If so, whether the Govemment has formulated 
any programme to encourage cooperative communities; 
and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRI ~PIL 
SIBAL): (a) and (b) No, Sir. 

(c) and (d) Does not arise. 

Minority Educational Inatnullon. 

5027. SHRI K.S. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the details of misuse of fund and mal-
administration practised by minority educational institutions; 

(b) the. mechanism to ensure standards of quality 
education and excellence In such institutions; 

(c) whether the Govemment propos .. to empower 
the Minority Commission to rationalize and regulate 
administration of minority institutes to keep a check on 
the abuse of constitutional provisions by the errant minority 
educational bodies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Ministry of Human Resource 
Development has no specific Information regarding misuse 
of funds and mal-administration In Minority Education 
Institutions. 

(b) Monitoring of education standards is an on gOI; '1;/ 

process. Ministry of Human R .. ource Development has 
put In place following mechanisms to ensure standards 
of quality education and excellence In all educational 
Institutions Including Minority Educational Institutions. 

1. All India Council of Technical Education 
prescribes norms and standards of education for 
varioul technical courses. 

2. National Board of Accreditation ranks technical 
Institution including Minority Institution in the 
country according to the levels of excellenoe 
theee institutions have achieved. 

3. University Grants Commission lays down 
academic standards in colleges and universitie. 
including those established by Minority 
Communities under Article 30( 1) of the 
Constitution. 
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4. National Asseament and Accreditation Council 
grades various universities and colleges 
according to the level of excellence these 
institutions have achieved. 

(c) and (d) National Commission for Minority 
Educational Institutions (NCMEI) has powers to regulate 
the administration of the Minority Educational Institutions. 
The National Commission for Minority Educational 
Institutions Act, 2004 has been amended to amplify the 
powers of NCMEI enabling it to keep a check on the 
abuse of conetltutional provisions by Minority Educational 
Institutions. 

[Ti'IIns/sfionj 

Khadl and Village Induatrl.. Training Cent,... 

5028. SHRI MAHAVIR BHAGORA: Will the Minister 
of MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) the total number of Khadi and Village Industries 
Training Centres alongwlth their capacity, State/Union 
Territory-wise; 

(b) the criteria adopted for getting training In such 
centres; 

(c) whether the Govemment proposes to set up new 
training centres; and 

SJ.No. Category 

1 . Artisan level courses 

2. For the personnel wortdng in KVI institutions 

3. EDP training for REGP entrepreneurs 

(c) and (d) Govemment (in the Ministry of Micro, 
Small and Medium Enterprises), on its own, has not 
formulated any new proposal to set up new khadl and 
village Industry training centres. However, Khadi and Village 
Industries Commission (KVIC) had forwarded a proposal 

(d) if so, the time by when theae are likely to be set 
up indicating the number thereof? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 

ENTERPRISES (SHRI MAHABIR PRASAD): (a) The 

State/Union Tenitory-wise total number of khadi and village 

Industry Training Centres under the purview of Khadi and 

Village Industries Commission (KVIC) and their capacity 

are given in the enclosed statement. 

(b) Any unemployed youth interested to undergo 

training in khadl or village induatry activities can apply 

directly to the concemed training centres on e. simple 

application form. The criteria adopted for providing training 

at these training centres are 88 under: 

(i) Age limit: The age limit for stipendiary courses 

is 18-45 years. Age relaxation to certain 

categories of candidates is extended as per 

rules. For fee b .. ed (non stipendiary) courses, 
the age limit is 18-50 yeara where.. there Is 

no age restriction for admission to EDP training 
programmes (3 days) organized for REGP 

beneficiaries. 

(II) Qualification: The minimum educational 

qualifIcations for admItting the candidates to 

undergo training under KVI sector are given 

below under the three broad categories: 

Qualification 

V standard 

S.S.C.IMatriculation 

S.S. C.IMatriculation 

to the Ministry on modemization of existing training centres 
and establishment of new training centres. This Ministry 
examined the proposal and offered some suggestions to 
the KVIC with the advice to prepare a fresh proposal 
and resubmit It for the consideration of the Govemment. 
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Stlltement 

StsttJIUnion Ttlnitoty ((jT)-wistl IOtal numbtlr 01 klMdi and villllgtl IntRIstty Tl7Iining Ctmltrls umMr th8 putvltlw 01 
KhIIdi snd Ii1Hager Inc1us1fitJ6 Commission (KVlC) and thtllr ~city 

SI.No. SIaIet\IT DepIItmentII Non-depaJtmerUU ToIa! Location of ExiIIing 
TIIiIiIg en. InstlutionII the centre capacIIy 

KYIC KYIB training cerh8 (NIInber 01 
CMdidIIeI) 

2 3 4 5 6 7 8 

1. Andhra Pradeah 0 0 Hyderabad 860 

2. Arunachal Pnlclelh 0 0 Doimukh 249 

3. Assam 0 2 Roha 1427 

Kumarikata 140 

4. Bihar 0 0 Patna 825 

5. Delhi 0 0 Delhi 295 

6. Jhlrkh.nd 0 0 Gumla 350 

7. Kamataka 2 0 3 Bangalore 700 

Hubll 277 

Khanapur 65 

8. Kerala 0 2 3 Nanthlatu Kumam 1475 

Mallapally 870 

Nadathara 415 

9. Madhya PracIeIh 0 2 Chltrakoot 415 

Indore 310 

10. Maharaahtra 4 3 8 KMKGV, Punt 685 

Nashik 605 

CBRTI, Pune 370 

Dahanu 340 

Bor1va6, Mumbai 270 

HMPI, Pune 125 

Wardha 138 
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11. 

12. 

13. 

14. 

15. 

Mizoram 

Nagaland 

Oril88 

Rajasthan 

Tamilnadu 

2 3 

o 
o 

o 

16. Uttar Pradesh 

17. Uttarakhand 2 

18. west Bengal 

Total 15 

/English} 

Setting up of SEZ 

4 

o 

o 
o 

o 

o 

o 

6 

5029. SHRI M.K. SUBBA: Will the Mlnlater of 
COMMERCE AND INDUSTRY be pleased to atate: 

(a) the details of Special Economic Zones (SEZs) 
set up by the end of the 10th Five Year Plan and 
proposed to be set up during the 11th Five Year Plan, 
location-wise and State-wise; 

(b) the progress so far made In aettlng up SEla; 

(c) whether the Government has decided to fix an 
upper limit on the number of SEZs to be set up In the 
country; and 

(d) if so, the details thereof? 

5 8 

o 
o 

2 

2 3 

3 4 

o 2 

2 

18 39 

7 

Zernabawk 

Olmapur 

Bhubaneawar 

Tainsar 

Shivdaspura 

T. KaIIupatti 

Veerapandi 

Chennai 

Penjokhera 

BaIlie 

Sevapuri 

Pangs 

Dehradun 

Haidwani 

Biratl 

Kimahar 

8 

560 

445 

360 

350 

150 

850 

355 

255 

525 

320 

210 

190 

805 

745 

280 

145 

17611 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The 
SpecIal Economic Zones (SEla) Act, 2005 came Into force 
with the notification of the Special Economic Zones Rules, 
2006 on 10th February, 2006. 19 Special Economic Zones 
were established/notified prior to the enactment of the 
SEl Act, 2005, which Included 7 Zones set up by the 
Central Government. Under the SEZ Act, 2005, formal 
approvals have been granted for setting up 453 SEZs, 
out of which 210 SEla have been notified and ar'e In 
various stages of operationlimplementatlon. State-wise 
details of the formally approved and notified SEla is 
enclosed as statement. 

(c) and (d) No, Sir. 
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Sta'.m.nt 

State Formal approvals Notified SEZs 

Andhra Pradesh 72 54 

Chandigarh 2 2 

Chhattisgarh 

Delhi 2 

Dadra and Nagar Haveli 4 

Goa 7 3 

Gujarat 39 18 

Haryana 38 16 

Himachal Pradesh 

Jhartdland 

Kamataka 41 20 

Kerala 12 8 

Madhya Pradesh 13 3 

Maharashtra 88 25 

Nagaland 2 

Orissa 9 4 

Pondicherry 

Punjab 7 2 

Rajasthan 8 4 

Tamil Nadu 59 35 

Uttar Pradesh 23 8 

Uttaranchal 3 

West Bengal 21 6 

Total 453 210 

Deployment of Camel Troops In Border P_rolDng 

5030. SHRI S.K. KHARVENTHAN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Camel Troops are deployed in border 
patrolling in the country; 

(b) If so, the details thereof; 

(c) whether It is proposed to send Camel Troops for 
overseas patrolling also; 

(d) If so, the details thereof; and 

(e) the steps taken to meet the shortfall of Camel 
Troops in the country In the event to deployment abroad? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
and (b) Camels are deployed by the Border Security 
Force (BSF) on the Intematlonal borders In the deserts 
of Rajasthan and Rann of GUJarat for border patrolling. 

(c) No, Sir. 

(d) and (e) Do not arise. 

FTA Between India and Turkey 

5031. SHRI NAVE EN JINDAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Turkey has shown Interest In signing Free 
Trade Agreement (FTA) with India for increasing bilateral 
trade, as reported In ThtJ IntI/lin Exptr18S dated 24th 
March, 2008; 

(b) if so, the reaction of the Govemment to this 
proposai; and 

(c) the benefits which are likely to accrue to the 
country? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) and (c) No decision has been taken by the 
Government on the proposal by Turkey to initiate 
negotiations for a bilateral Free Trade Agreement. 

Concessions to Handicapped Students 

5032. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether the Central Board of Secondary Education 
has given concessions to physically handicapped students 
appeared In 10th and 12th examinations this year; 

(b) if so, the details thereof; 

(c) whether such concessions are being given to the 
vi8uaHy-challenged students throughout the country; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (c) Ves, Sir. The Central Board of 
Secondary Education has provided the following 
concessions to physically handicapped students:-

(i) Option of studying one compulsory language as 
against two for general candidates and option 
to offer other subjects in lieu of Mathematics or 
Science. 

(ii) Facility of a writer In the examination, if 
requested for. 

(iii) Additional time ranging from 30 minutes to sixty 
minutes provided to answer the question paper. 

(Iv) Separate question papers In enlarged print for 
visually impaired candidates. 

(v) Alternative questions provided for the visually 
impaired candidates, in lieu of questions having 
visual inputs in Social Science and English 
Communicative for class X, and in History, 
Geography and Economics for class XII. 

(vi) Special seating arrangement for the conduct of 
the examination on the ground floor as far as 
possible. 

(vii) Physio-therapy exercises are considered as 
equivalent to physical education and health 
education course. 

(viII) Answer Books of such candidates are evaluated 
separately. 

The above concessions are being extended to the 
candidates of all CSSE affiliated schools throughout the 
country. 

(d) Does not arise. 

Education to Poor and MarglnallHd Cia .... 

5033. SHRI G. KARUNAKARA REDDV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleued to state: 

(a) whether the University Grants Commission has 
any scheme to ensure dissemination of education among 
the poor and marginalized classes, to meet the rising 
necessities of economy and to encourage human rights; 

(b) if so, the details thereof; and 

(c) the time by when a final decision Is likely to be 
taken to formulate such scheme? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT <SHRIMATI D. 
PURANDESWARI): <a) to (c) The University Grants 
Commission (UGC) has schemes for the students 
belonging to Scheduled Castes (SC), Scheduled Tribes 
(ST) and minority communities. The schemes include 
scholarships and fellowships for SC/ST students, 
establishment of SC and ST Cells In universities, remedial 
coaching classes at under-graduate and post-graduate 
level for SCs and STs In uniVersities and colleges, 
coaching classes for SC/ST students for entry In services, 
establishment of centres In universities for study of loclal 
exclusion and Inclusive policy, coaching classe. for the 
weaker sections among educationally backward minority 
communities in universities and colleges. In order to 
encourage human rights, UGC has schemes of epoch 
making social thinkers of India (Special studies) and 
human rights and values In education. 

Chanenge. In Five Core Are •• 

5034. SHRI K.J.S.P. REDDV: Will the Minister of 
SCIENCE AND TECHNOLOGV be pleaaed to state: 

(a) whether the Government has asked the scientists 
to come out with specific suggestions to face the 
challenges in five core areas; 

(b) if so, the detail. thereof; .nd 

(c) the reaction of the sclentl.ts thereto? 

THE MINISTER OF SCIENCE AND TECHNOLOGV 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to (c) Vea Sir. The Hon'ble Prime Minister in 
his address to the scientific community during the 95th 
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Session of the Indian Science Congrees on 3rd January, 
2008 has Identified the following five major scientific 
challenges: 

• Food production and utilization and conservation 
of our scarce water resources; 

• Energy generation and utilization; 

• Manufacturing technologies; 

• Mass transportation systems; 

• Building and construction technology. 

The scientific community has welcomed these 
suggestions. 

{Tnll7alslionj 

A • ..",.tlon to SCIST Students 

5035. SHRI RAMDAS ATHAWALE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government has taken any steps for 
providing the facility of reeervationa to SC and ST students 
in private colleges from the next academic s888lon; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) No, Sir. 

(b) Does not arise. 

Branches of Publication Department 

5036. SHRIMATI BHAVANA PUNDALIKRAO 
GAWALI: 

SHRI SANJAY DHOTRE: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of branches of Publication Depar1ment 
in the country at present, State-wise and Union Territory-
wise; 

(b) the details of new branches set up during each 
of the last three years, tlH date, State and Union Tenltory-
wise; and 

(c) the &teps taken to imprOVe the functioning of all 
the branches in the country? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Publications Division has a total of 19 Sales Emporiums 
and Yojana offICes located In various parts of the country. 
It also has one office each of Employment New., Joumals 
Unit and Kurukahetra (Hindi and English) at Delhi and 
one feeder store office at Faridabad, Haryana. The State-
wl8e and Union Tenltory-wise position Is enclosed as 
statement. 

(b) No new office has been set up during the last 
three years. 

(e) A number of initiatives have been taken to Improve 
the functioning of the Dlv'sion at Its Headquarters and Its 
offices. During the Annual Plan 2007-08, two Sales 
Emporium i.e., one eeen at Delhi and Hyderabad and 
seven Yolans offices have b.en modernized and 
computerized. All other remaining office. will be 
modemized and computerized during the 11th Plan Period. 
Besides, past issues of Yojana (English, Hindi and Urdu) 
and Kurukahetra (Hindi and English) have been digitized. 

Steps have been taken to Improve the functioning of 
the Division in the are.!s of production, editorial and 
marketing of its publications. A book committee has been 
constituted to analyse and select the best manuscripts. 
The labout, design and paper quality of the publications 
has been improved substantially. Home Ubrary Scheme 
has been launched in February, 2008 to Improve the 
marketing mechanism. 

Employment News has launched an interactive career 
oriented website under the domain www.employment 
news.gov.in. The website has a page hit of more than 
3 lakh per day. The website offers online career 
counselling, advance information about job vacancies in 
the Govemment sector and availability of Information direct 
to the e-mail of the readers. 

Statement 

SI.No. Name of Statel Number of 
Union Territory Sales Emporium! 

Yojana office 

2 3 

1, Delhi 7 

2. Tamilnadu 2 
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1 2 

3. Andhra Pradesh 

4. West Bengal 

5. Uttar Pradesh 

6. Maharashtra 

7. Bihar 

8. Kerala 

9. Kamataka 

10. Gujarat 

11. Assam 

12. Haryana 

Total 

3 

2 

2 

2 

2 

1 

1 

(Feeder Store) 

23 

{English} 

Flow of RI".,. Ganga. 

5037. SHRI VIJOY KRISHNA: Win the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether due to the worsening environmental 
conditions on the Gangotri glacier the flow of River Ganga 
has gone far away from the main source "Gaumukh"; 

(b) if so, the details thereof; 

(c) whether any survey has been conducted in this 
regard; 

(d) if so, the details and the outcome thereof; and 

(e) the steps takenlproposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPil 
SIBAL): (a) and (b) Gaumukh is the ice cave of the 
Gangotri glacier through which the river Bhaglrathi 
emerges from the glacier. Therefore the question of Ganga 
going far away from the main source does not arise. 

(c) The Geological Survey of India under Ministry of 
Mines is the Nodal Agency for glacier monitoring which 

has carried out studie8 on receuion of Gangotrt Glacier 
between 1936 and 1996. 

(d) As per the data available with GSI between 1935 
and 1996 Gangotri Glacier on an average has receded 
at the rate of 18.80 m per year. However, further stud/_ 
by other institutions have shown the yearly recession rate. 
dropping to 17.5 m during 1971 to 2004 and further to 
12.10 m in 2004-05. 

(e) Since the river Ganga (Bhagirathi) is still 
emanating from the Ice cave (Gaumukh) of Gangotri 
Glacier, no steps are required to be taken at pre .. nt for 
bringing back the flow of river Ganga. As far as the 
receuIon of the glacier Is concemed It Is a part ot natural 
phenomena and cannot be stopped by USing short term 
artificial measures. 

Inaurance SCheme for Joul'NIlIN 

5038. SHRIMATI JHANSI lAKSHMI BOTCHA: 
SHRI G.M. SIDDESWARA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleaaed to state: 

(a) whether the Govemment proposes to provide 
insurance echeme for joumallsts;' 

(b) If eo, the details thereof; 

(c) If not, the reuons therefor; and 

(d) the time by when It Is likely to be implemented? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
to (d) Efforts were made to frame a Group Insurance 
Scheme for JoumaJlsts. However, due to Jack of response 
from the Intended beneficiaries, the echeme could not 
materialise. Hence, there is no proposal to provide 
insurance acheme for journalists. 

Regulation ot Placement Agencle. 

5039. SHRI REWATI RAMAN SINGH: Will the 
Minister of HOME AFFAIRS be pleased to stale: 

(a) whether employing of domestic help/maid servants 
provided by placement agencies In the country Is reauIting • 
in more crimes such as thefts, murders etc.; 
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(b) it so, whether some placement agene'" often 
vanished after providing such services or gave wrong 
addresses in the agreements; 

(c) if so, whether the Govemment Is considering any 
proposal to strengthen the regulation of such activities; 
and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) to (d) The 
National Crime Records Bureau (NCRB) does not maintain 
data on crimes committed by domestic help/maid servants 
provided by placement agencies. The Union Government 
has no verifiable report to indicate any correlation between 
increase in crime and employment of such domestic help! 
maid servants. The Ministry of Labour & Employment 
has intimated that there is no proposal under consideration 
for strengthening the regulation of placement agencies. 

Effect of Global Warming on Konark Temple 

5040. SHRI SUGRIB SINGH: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether a recent Green Peace report has stated 
that the temperature in Puri Jagannath temple and Konar9( 
Sun temple will adversely be affected due to global 
warming as reported In 'Times of India' dated March 30, 
2008; 

(b) if so, the details thereof; 

(c) whether the report also suggested that there may 
be heavy tidal surge along the coast stretches In Orissa; 

(d) if so, the details in this regard; and 

<e) the remedial measures taken by the Government 
to deal with the problem? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) to <d) No, Sir. The Green Peace report does 
not make any specific mention of Puri Jagannath temple 
or the Konark Sun temple. It only gives a general 

I 

projection of eea-/evel rlse over India and adjoining coastal 
area and associated vulnerability. These projections are 
however based on 80me assurnptions and hence are 
uncertain in nature. 

(e) The Government h .. Initiated several step. to 
address the problem of climate change. Recently, the 
Government h.. set up a Prime Mlnllter'a Council on 
Climate Change to coordinate national action for 
assessment, adaptation and mitigation of climate change. 
The Ministry of Environment and Foresta have also 
constituted an Expert Committee on Climate Change 
Impacts, which Is headed by the Principal ScientIfic Advisor 
to the Cabinet. 

The Ministry of Earth Sciences hal proposed to 
create a hlgh-priority Programme to address Issues of 
Global and Regional Climate Change. The .. a-level In 
the coastal areas are being constantly monitored through 
a network of tide-gauge stations. The programme will 
establl.h research networks of leading National research 
groups and re .... rch centres Involved in allied are .. by 
supporting collaborative research on Important issues of 
national relevance Including Impacts on coastal zone. 

/TransIBtIon/ 

Quantum of Te. Production 

5041. SHRIMATI NEETA PATERIYA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

<a) the varieties of tea and quantum thereof produced 
in India during each of the last three years and in the 
current year, till date, State-wise; 

(b) the total consumption of tea in the country; and 

(c) the quantum of tea imported and exported froml 
to various countries during the IBid period, country-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Details of 
varieties of tea Ind quantum produced in India during 
last three years is given below: 
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(Figure, In mnlion Kgs) 

Varieties of tea North India South India All India 

2005 2006 2007 2005 2006 2007 2005 2006 2007 
(E) (E) (E) (E) (E) (E) 

eTe 667.21 678.44 685.69 182.38 189.61 184.99 849.59 868.05 850.68 

Orthodox Black 32.34 30.61 39.00 43.29 34.88 33.50 75.83 85.49 72.50 

Oarjeeling 11.31 11.73 11.00 11.31 11.73 11.00 

Green Tea 7.56 8.84 9.00 1.88 1.80 1.50 9.44 10.64 10.50 

Total 718.42 729.62 724.69 227.55 226.29 219.99 945.97 955.91 944.68 

(E)-Estimated and subject to revision. 

StsftJ-wiatI Pn:xIuction for thfJ /sst thIN ytMfB 

State/Districts 2005 2006 (E) 2007 (E) 2008 (E) (Jan-Feb) 

Assam 487.49 483.65 479.92 5.31 

West Bengal 217.55 233.29 231.44 4.04 

Tripura 7.52 7.18 7.31 

Arunachal Pradesh 2.62 2.20 2.52 

Manipur 0.11 0.11 0.12 

Sikkim 0.16 0.15 0.16 

Nagaland 0.19 0.17 0.19 0.10 

Meghalaya 0.10 0.10 0.12 

Mizoram 0.07 0.07 0.08 

Other North Indian States 2.61 2.70 2.83 
(includes Bihar, Uttarakhand, 
Himachal Pradesh and Orissa) 

Total North India 718.42 729.62 724.69 9.45 

Tamil Nadu 158.84 152.27 153.13 19.61 

Kerala 63.34 68.76 61.83 9.61 

Karnataka 5.37 5.26 5.03 0.72 

Total South India 227.55 226.29 219.99 29.94 

All total 945.97 955.91 944.68 39.39 

,. 
(E)-Estimated and subject to revision 
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(b) The total .. timated conaumptlon of tea In India during lut three yea,. Ie given below: 

Year 

2005 

2006 

2007 

Domutic CcnumptIon (M.Kge.) 

757 

771 

786 

(c) The quantum of tea imported from various countries during last three years Is given below: 

212 

(Figures In million Kge.) 

Origin 

Argentina 

Bangladesh 

Brazil 

China 

Germany 

Indonesia 

Iran 

Japan 

Kenya 

Malawi 

Malaysia 

Nepal 

Papua New Guinea 

South Africa 

South Korea 

Sri Lanka 

Switzerland 

Tanzania 

Turkey 

2007(E) 

2 

0.70 

0.01 

0.51 

0.01 

2.13 

2.94 

0.56 

7.42 

0.44 

0.00 

0.38 

0.00 

0.03 

3 

0.75 

0.01 

2.00 

0.01 

1.59 

0.68 

0.01 

2.48 

0.33 

0.00 

3.37 

0.45 

0.00 

0.18 

0.00 

0.02 

2006 

4 

0.83 

0.04 

1.08 

0.02 

2.28 

0.08 

3.18 

0.64 

3.91 

0.58 

0.04 

0.31 

0.39 
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U.A.E. 

United KIngdom 

USA 

Vtetnam 

Zimbabwe 

Total 

Period 

2008 (Jan to Feb) Eatimated 

2007 (Jan to Feb) 

(+) or (-) over Jut year 

Name of the 
Countries 

Ru.ian Fed 

Kazakhatan 

Ukraine 

Uzbekiatan 

Other CIS 

Total CIS 

UnHed KIngdon 

Netherlands 

Germany 

Ireland 

Poland 

VAiSAKHA 9, 1830 .(s...t.) 

2 3 

0.00 

0.16 0.14 

0.69 11.81 

0.02 

15.99 23.81 

Quantity CIF Value 
(M.Kga.) (Re. Croree) 

1.89 12.92 

1.75 12.19 

(+) 0.14 (+) 0.73 

Jan. to Dec. 2007 Jan. to Dec. 2006 
(Eatlmated) (Ac:tueI) 

2 3 

34.41 37 

8.09 10.39 

1.19 0.85 

0.03 0.41 

0.23 0.48 

43.96 49.11 

13.88 23.21 

2.32 2.93 

5.3 4.36 

2.04 2.42 

3.78 3.67 

4 

0.16 

0.01 

3.23 

18.78 

UnH Price 
(R.JKg.) 

88.42 

89.56 

(-) 1.14 

Jan. to Dec. 2006 
(Actual) 

4 

35.89 

10.93 

0.89 

0.08 

0.34 

48.13 

21.36 

2.90 

4.85 

2.21 

4.12 

214 
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1 2 3 4 

U.S.A. 7.66 8.54 9.08 

Canada 0.74 1.13 1.61 

U.A.E. 24.12 21.86 26.54 

Iran 11.28 8.67 6.62 

Iraq 2.49 41.33 35.82 

Saudi Arabia 1.31 1.06 1.15 

Sri Lanka 0.38 0.18 0.31 

Switzerland 0.00 0.00 

Tanzania 0.03 

Tumey 0.02 0.39 

U.A.E. 0.00 

United Kingdom 0.15 0.14 0.16 

USA 0.01 

Vietnam 0.69 11.81 3.23 

ZImbabwe 0.02 

Total 15.99 23.81 16.76 

(E)-Eatll1'1IDd ..:I subject to revlalon. 

ThtI impott 01 ItNI Into Indill during Jsnus'Y to FsbfUS'Y 2008 

Period Quantity CIF Value Unit Price 
(M.Kgs.) (As. Crores) (Ra./Kg.) 

2008 (Jan to Feb) EatImated 1.89 12.92 68.42 

2007 (Jan to Feb) 1.75 12.19 69.56 

(+) or (-) over last year (+) 0.14 (+) 0.73 (-) 1.14 

ThtI qUllntum 01 1M tIJfPOfI«i from Indis 10 vstious count1i6s during /ast thffltl YUIIS 

Name of the 
Countries 

Russian Fed 

Kazakhstan 

Ukraine 

Jan. to Dec. 2007 
(Estimated) 

2 

34.41 

8.09 

1.19 

Jan. to Oec. 2006 Jan. to Oec. 2005 
(Actual) (Actual) 

3 4 

37 35.89 

10.39 10.93 

0.85 0.89 
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1 2 3 4 

Uzbekletan 0.03 0.41 0.08 
Other CIS 0.23 0.46 0.34 
Total CIS 43.95 49.11 46.13 
United Kingdom 13.88 23.21 21.38 
Netherlands 2.32 2.93 2.90 
Germany 6.3 4.38 4.86 
Ireland 2.04 2.42 2.21 
Poland 3.76 3.87 4.12 
U.S.A. 7.88 8.64 9.08 
Canada 0.74 1.13 1.61 
U.A.E. 24.12 21.88 26.64 

Iran 11.28 8.87 8.62 

Iraq 2.49 41.33 35.82 

Saudi Arabia 1.31 1.06 1.15 

Sri Lanka 0.38 0.18 0.31 

Switzerland 0.00 0.00 

Tanzania 0.03 

Turkey 0.02 0.39 

U.A.E. 0.00 

United Kingdom 0.15 0.14 0.18 

USA 0.01 

Vietnam 0.69 11.81 3.23 

Zimbabwe 0.02 

Total 15.99 23.81 16.78 

/EfPItIh/ (8) whether the Government of Punjab has requested 
the Union Government to grant Central assistance 'or 

FlMnClal Aula.nee to Punjab for the development of some border town.; 
Development of Border Towne 

(b) if eo, the details thereof; 'and 

5042. SHRI SUKHDEV SINGH DHINDSA: (c) the time by when Central aseiatance II Hkely to 
SARDAR SUKHDEV SINGH LIBRA: be provided? 

WIU the Minister of HOME AFFAIRS be pleued to THE MINISTER OF STATE IN THE MINISTRY OF " 
state: HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): 
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(a) and (b) Yes, Sir. The Chief Minister of Punjab has 
requested for sanction of funds to the tune of Rs. 92.86 
crore to take up water supply and sewerage projects in 

Name of the town 

Ramdass 

Ajnala 

Khemkaran 

Fazllka 

Ferozepur city and Ferozepur 
Cantt. (with anny authorities) 
Guruharaahal 

Jalalabad 

Dera Baba Nanak 

Dina Nagar 

Gurdaspur 

Total 

Water supply 

0.66 

1.53 

0.81 

1.n 

9.23 

0.22 

0.72 

1.22 

0.95 

5.07 

22.18 

(c) The Border Area Development Programme (BADP) 
is a 100"10 centrally funded programme, implemented in 
362 identified border blocks of 17 States which include 
Punjab also. The budgetary allocation under the BADP, 
as fixed by the Planning Commission, il proportionately 
allocated to the border States. An amount of Rs. 635 
crore has been allocated in the budget of 2008-09 under 
the BADP. The share of Punjab under BADP, as per the 
criterion in vogue, would come to approximately Rs. 20 
crore and the extent of funds required for implementing 
the proposal can not be met from the nonnal allocation 
under BADP. 

[Tf'Bns/slionj 

Invotvement of Police Personnel In Illegal Actlvltle. 
and Crimea 

5043. SHRI RAJ IV RANJAN SINGH MLALAN-: 
SHRIMATI NEETA PATERIYA: 
DR. CHINTA MOHAN: 
DR. LAXMINARAYAN PANDEY: 

win the Mlnleter of HOME AFFAIRS be p~ to 
state: 

the following border towns of Punjab under the Border 
Area Development Programme (BADP): 

Estimated project cost (Ra. In crore) 

Sewerage Total 

2.40 3.06 

4.83 6.36 

5.29 6.10 

3.18 4.95 

26.91 36.14 

-.--
2.43 2.65 

6.03 6.75 

7.10 6.32 

4.22 5.17 

8.29 13.36 

70.68 92.86 

(a) whether the involvement of Police Peraonnel in 
Illegal activities and crimea are increasing in the country 
88 reported in 'Ruhtriya Sahara' dated January 21, 2008; 

(b) If eo, the total number of such cases registered 
by the Government during each of the last three yeara, 
till-date, State-wise and Crime-wise including Illegal liquor 
trade; 

(c) the action taken by the Government against each 
of the accueed officials; and 

(d) the steps taken by the Govemment to check 
such actlvttle8 In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI): (a) to 
(d) The information Is being collected and will be laid on 
the Table of the House. 

Small Reglona' Newapapera 

5044. SHRI ABU AYES MONDAl: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 
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(a) whether the Govemment has made any budget 
provision for the small regional newspapers In the current 
year; 

(b) If so, the detaiis thereof; 

(c) if not, the reasons therefor; and 

(d) the measures taken to boost the small 
newspapers of the country? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
and (b) There is no separate budget provision for .mall 
regional newspapers. 

(c) and (d) To extend support to smaH and regional 
newspapers the following changes have been made in 
Directorate of Advertising and Visual Publicity (DAVP)'s 
Press Advertisement Policy effective from 2nd October, 
2007. 

(i) In money terms advertisement share has been 
increased from 10% to 15% for small 
newspapers and 300/0 to 35% for the newapapera 
published in regional and other languages. 

(II) Minimum publication period, required for 
empanelment, has been reduced from 12 months 
to 6 months for regional language newspapers 
in Bodo, Dogri, Garhwali, Khasl, Kashmlri, 
Konkani, Maithill, Manlpurl, Mlzo, Nepali, 
Rajasthanl, Sanskrit, Santhali Sindhl, Urdu and 
Tribal languages. Whereas, in the case of all 
regional and other languages small and medium 
newspapers, the period has been reduced to 
18 months from 36 months. 

(Iii) All newspapers published from backward, border, 
hilly and remote areas or in tribal languages or 
those published in Jammu and Kashmir, 
Andaman and Nicobar Islands and North Eastem 
States, need to have substantiated minimum paid 
circulation of 500 copies per publishing day as 
against 2000 copies for others. 

(iv) Newspapers upto 25,000 circulation will not be 
subject to circulation checks. 

[English} 

Boarding and Heme' Fee"'t", 

5045. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the detaHs of educational In.tItutions functioning 
In the country Including Andhra Pradesh which have 
received grants during each of the last three years under 
the CentraUy sponsored leheme for boarding and host.1 
facilities, State-wiee and Union Territory-wi .. ; 

(b) the details of the grants released to the Stat. 
Governments during the said period, State and Union 
Territory-wise; 

(c) the number of applications pending with the Union 
Govemment for r.l.... of grant during the said period, 
State and Union Territory-wise; 

(d) the r.asons for delay In release of grant; and 

(e) the time by when the pending grants are lik.ly to 
be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) to (e) Under the Centrally Sponsored Scheme 
for 'Strengthening of Boarding and Hostel facilities for 
Girl Students of Secondary and Higher Secondary 
Schools', financial aaaiatance w.. provided to voluntary 
organizations for running girls' hOltel up to 2004-05. WhIle 
the scheme was operational upto 2004-05, reimbursement 
grant under the scheme h .. been provided up to 2007-
08. The amount released under this scheme during the 
last 3 years Is as under: 

2005-06 

2006-07 

2007 

Rs. 3.90 Crore 

Rs. 2.99 Crore 

Rs. 0.48 Crore 

Under this scheme, 888lstance was provided to the 
voluntary organizations directly and there was no State! 
UT-wlse allocation. Ali the viable proposals for the period 
upto 2004-05 were processed, and no application for the 
subsequent period is being entertained, .. the soheme 
In the present form has been diecontlnued. 

Export of Iron Ore 

5046. SHRI PRABODH PANDA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment has imposed a ban on. , 
Iron ore export recently; 



223 APRIL 29, 2008 224 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE [)EPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) No, 
Sir. 

(c) Production of iron ore is in excess of current 
domestic demand. The surplus iron ore fines, produced 
during mining as well as sizing and calibrating of lumpy 
ore Is being evacuated through exports as there Is less 
demand for It from the domestic steel industry. 

[Translation} 

Prlcea of Iron Ore 

5047. DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 
SHRI JUAL ORAM: 

Will the Minister of MINES be pleased to state: 

(a) the annual domestic consumption of iron ore In 
the country and the total quantity of iron ore exported 
during each of the last three years, country-wise; 

Country 2004-05 

China 59.40 

Japan 11.13 

South Korea 2.18 

Taiwan 0.61 

Europe 2.89 

Other countries 1.93 

Total 78.14 

(c) The information is being collected and shall be 
laid on the Table of the House. 

(d) As per available Information, an export duty of 
Rs. 300 per tonnes Is levied on an Iron ore, except for 
iron ore fines with less than 62% Fe content, for Which 

(b) the total production of Iron ore and Its domestic 
salee during the said period; 

(c) the details of prices of iron ore during the April 
2004 to 2008; and 

(d) the detaIIa of various taxes and the rat .. at which 
they are being levied by the Union and State 
Govemments on Iron ore during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) and (b) As per available Infonnation, 
production and domestic consumption of Iron-ore during 
2004-05 to 2006-07 is given below: 

Year 

2004-05 

2005-06 (provisional) 

2006-07 (provisional) 

(In million to,,") 

Production Consumption 

145.94 57.84 

165.23 83.43 

160.91 72.00 

Details of country-wise Iron-ore export In the last three 
years are given below:-

2005-06 

74.13 

10.33 

1.32 

0.14 

2.10 

1.25 

89.27 

(Quantity: In million metric ones) 

2006-01 (Provisional) 

60.16 

8.63 

1.91 

2.07 

1.02 

93.79 

export duty is levied at Rs. 50 per tonne. State 
Govemments collect royalty at rates ranging from Rs. 
4.00 to Rs. 27.00 per tonne, dead rent at the rate of Rs. 
100.00 per hectare per annum for first two years of iele 
holding of lease and RI. 400.00 per hectare per annum 
for third year. In addition, the State Govemments levy 
cessltaxes in their respective areas. 
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ActIon Plan to Check Terrort.m 

5048. SHRI RAJNARAYAN BUDHOLlA: Will the 
Mlnleter of HOME AFFAIRS be pleased to etate: 

(a) whether the Govemment has 'ormulated eny 
action plan to check the inc...... In terroriat actIvItIea In 
the country; 

(b) If so, the details thereof; and 

(c) the prog'reaa made in this regard 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) It is not a fact that terroriam has Increased In the 
country. Although violence end militancy has continued In 
some parts of the country, the overall situation has 
remained largely In control. 

The Govemment pursues a comprehensive policy to 
deal with terrorist by way of enhenced Intelligence shartng, 
strengthening of border management, augmenting the 
capabilities of police and lecurlty forces by providing 
advanced/sophisticated weapona, communication syaterna 
and training. As a result, a large number of terrorlal 
modules have been busted and poaalble major terroriat 
Incidents averted. Institutional arrangements have also 
been put in place 80 that sharing and analysis of 
information can be done on a continuing basis In a 
systematic and coordinated manner. The Govemment has 
also established bilateral and multilateral mechanlsrna to 
addreas the extemal Imperatives of terrorism. 

{English} 

Import-Export Policy on Fooc:I Iteml 

5049. SHRI L. RAJAGOPAL: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the details of the present import-export policy on 
food Items; 

(b) whether the Indian farmers are not getting 
remunerative price for their produce due to eXC888ive 
import of food Items; and 

(c) if 80, the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE ,AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) The 
detailed Item-wiM policy for Import end export 18 available 
in the ITC (HS) CllI88IfIcatlon of Export and Import Items, 
2004-09. 

Imports .... regulated through adJustments in Custorna 
Tariff within the bound rates. This mechanism has been 
effectively used in case of edible oil, coconut, tea, coffee, 
pepper, skimmed milk powder, poultry products etc. In 
caaea of prlcea falling below the specffled levels, the 
Govemment undertake8 procurement operations, to enaure 
that farmers' Interests are protected. Imports are al80 
regulated through the provisions of the Food Adulteration 
Act, 1954, Meat Food Product Order, Packaging 
requirements, Sanitary and Phyto-Sanltary (SPS) measures 
etc. The import of 300 eeneltlve Iterna Including major 
food Iterna II being monitored on a regular baala by the 
Govemment for checking any surge In Imports. 

{TI"llMlllIIonJ 

Grantl to PrIvIIte College. 

5050. SHRI JIVABHAI A. PATEL: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleaNd to state: 

(a) the number of colleges as on date In the country 
alongwlth the break up of Govemment and private 
colleges, State-wise; 

(b) the number of private coIIegee getting grant from 
the UGC; 

(c) the criterion for giving grant to the private colleges; 

(d) whether these grants are being mlsutillsed; 

(e) If 10, the detalia thereof alongwlth the SUCC888 
achieved to promote quanty education; and 

(f) the steps taken by the Govemment for promoting 
quality education In these private and Govemment 
col",? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) According to the University Grants 
CommieIIorI (UGC), out of around 20,878 coHegea In the ' 
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country, ens coIIegee are recognized by the Commlealon 
for rei .... 01 financial UIiatance from the UGC. A list of 
these cotleges, State-wise, is enctoeed as atatement. 

(b) Aa on 31.3.2008, 3870 private colleges received 
grante from the UGC. 

(c) Private CoReges that are permanently affiliated to 
State Universities and which get maintenance grante 

(under Salary heed) from the State Government concerned 
are eligible for grants from the UGC. 

(d) and (e) The Govemment has no Information. 

(f) The UGC provides development grante to eligible 
cotleges. BeeIdea, the Comrnl8slon gIYea g ........ to elglble 
collegee for Improvement of quality of education under 
the UGC's scheme of 'College. with Potentta' for 
Excellence'. 

smtement 

No. of CoIItIgtJs GoWHnmtlllfINon GoVflfl7flltlllt S8lrJ-wistI tmtt.r s.ctIon 2 (f) & 12 (8) of 1M lJGC Act 11J58 

SI.No. State/Unlon 
Territory Govemrnent 

1 2 3 

1. Andhra Pradesh 186 

2. Arunachal Pradesh OS 

3. Assam 27 

4. Bihar 205 

5. Chhattlagarh 112 

6. Goa OS 

7. 'GuJarat 38 

8. Haryana 47 

9. Himachal Pradesh 39 

10. Jammu and Kashmir 41 

11. Jharkhand 61 

12. Karnataka 152 

13. KeraJa 54 

14. Madhya Pradesh 296 

15. Maharashtra 75 

18. Manipur 36 

17. MeghaJaya 2 

18. Mizoram 1P 

No. of Colleges 
Non-Govemment 

Aided Unaided 

4 

182 

91 

29 

15 

323 

98 

10 

oe 
25 

382 

161 

124 

694 

12 

22 

10 

5 

31 

28 

30 

02 

03 

12 

02 

49 

10 

45 

09 

20 

123 

06 

07 

01 

Total 

8 

06 

217 

328 

143 

28 

374 

147 

49 

98 

98 

579 

224 

439 

892 

31 

21 
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1 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

Nagaland 

0rIua 

Punjab 

Rajasthan 

SlkIdm 

Tamllnadu 

Trlpura 

2 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Andaman and Nicobar Islanda 

Chandigarh 

31. Dedara and Nagar Havel! 

32. Daman and Diu 

33. Deihl 

34. L.akehadweep 

35. Pondlcherry 

Total 

/EngIish] 

ShOl't8ge of Staff In DO end AIR 

3 

04 

117 

129 

03 

80 

13 

98 

30 

45 

02 

11 

01 

38 

10 

2016 

5051. SHRI MANORANJAN BHAKTA: Will the 
Minister of INFORMATION AND BROADCASTING be 
ple888d to atate: 

(a) whether the Government Is aware that 
Doordarshan Kendraa and Akahwani Kendraa In the Union 
Territory of Andaman and Nicobar Islands are not able to 
function propel1y due to acute shortage of Staff; 

(b) If eo, the details of shortage there; n 

(e) the IItepe tllkenlbeing taken by the Government 
In this regard? 

4 

07 

200 

182 

90 

203 

03 

410 

12 

339 

07 

40 

01 

3870 

5 

03 

47 

oe 
20 

51 

371 

03 

04 

04 

887 

6 

14 

364 

218 

239 

03 

334 

18 

an 
45 

388 

02 

18 

01 

80 

11 

em 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIVA RANJAN DASMUNSI): (a) 
Existing etaff Is managing Doordarahan Kendra and 
Akaahvanl Kendra In the Union Territory of Andaman and 
Nicobar Islands, In spite of shortage of staff at theae 
Kendraa. 

(b) At present 65 poets In Akahvanl Kendra and 19 
poets In Doordarahan Kendra are vacant. 

(e) A proposal Ie being put up for consideration of 
the GeM con8tIIuIed for matter8 relating to Pruar Bharatl. 

UnnwUd Q,.".. In Jammu and KHhmlr 

5052. SHRI UDAY SINGH: Will the Minister of HOME 
AFFAIRS be pIeaHd to state: 
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(a) whether a large number of unmarbd gravee have 
been found in border villages near Uri as reported In the 
'Hindustan Times' dated March 29, 2008; 

(b) if so, the details thereof; 

(c) whether the Union Govemment proposes to 
investigate the matter; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAiRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (e) The Govemment does not consider It necessary or 
appropriate to comment on the newspaper report. 
However, as per information made available by the State 
Govemment, there are some cases where terrorista, who 
died close to the borders in the Uri area, in exchange of 
fire with the security forces, and could not be identified, 
have been burled as un-identified terrorist with the help 
and assistance of the local people of the area. The State 
Government has also informed that all cues of burial 
are well recorded at the respective Police Stations, and 
unless there Is any specific complaint with regard to any 
particular person, no probelinvestlgation Is required or 
contemplated. 

FDI In Retail 

5053. SHRI RAN EN BARMAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Govemment propoeea to carve out 
retailing into aeparate categories and allow FDI into the 
aector; 

(b) if so, the details thereof; 

(c) whether the Government has asked the Corporate 
Affairs Department to prepare a detailed note on Of9!l"ized 
retail sector; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) As per extant poHcy, no 'Foreign 

Direct Inveetment (FDI) II pennIIted In r8td tnIdIng, except 
Single Brand R.tall trading. 

(c) to (e) No, Sir. However, the Government· has 
Instituted a atudy to ...... the Impact of organized 
retailing on unorganized retail trade through Inclan CouncIl 
for Re .... rch on Int.m.tlonal Economic Rel.tlona 
(ICRIER). Govemment has also commIaaIoned • etudy to 
the N.tlon.1 Council of Applied Economic Rese.rch 
(NCAER) on Growth linkages of Foreign Direct IrMtetmerC 
(FDI) In India which would focus on the Impact of FDI on 
rural economy. The fln.' reports .re yet to be 8UbmItted 
by theae organizations. 

Tf8lnlng Campa Run by SIMI 

5064. SHRI DALPAT SINGH PARSTE: 
SHRI NIKHIL KUMAR: 
SHRI KINJARAPU YERRANNAIDU: 

WID the Minister of HOME AFFAIRS be pleased to 
stat.: 

(a) whether the Student lelarnlc Movement of Inda 
(SIMI) Is running training camps in the foreeta of the 
country, p.rticularly In the State of Madhya Pradesh and 
Kama .. ; 

(b) if so, the total number of activist8 arrested from 
the said places aIongwith the details of document8 and 
Items aeIzed; 

(c) whether active wom.n 81M1 activlMa indulge in 
motivating children to Join the organization; 

(d) If so, the details thereof; and 

(e) the stepa proposed by the Government to check 
the nefarious designs of SIMI actIvist8 across the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAL): (a) 
No, Sir. However, one training camp has been reported 
to have been organized at Aroda In Kh.rgone dIatrict of 
Madhya Pradesh. 

(b) Aa per available information, during 2008, no SIMt 
activists have been arrested from the forest .rea of 
Kamataka; however, 7 SIMI act1vi11t8 are reported to have 
been arrested from other places in the State of Kaniataka. 
The Jterne .. ized Include gelatin 8tickB, detonators, nand 
grenade, stolen motor cycles, etc. In Madhya Pradesh. 
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54 SIMI actIvta1t8 have been arreeted at different pIaceI 
In the State. Objectionable literature and documenta, arms 
and ammunitions, gelatin aticka, mobiles, cash, computers, 
etc. have been reportedly seized. 

(c) No such reports have been received. 

(d) Does not arise. 

(e) The activities of all such organizations having an 
adverse bearing on peace, communal harmony and 
security of the country are under constant watch of the 
law enforcement aganci.. and requlaite action Is taken 
on a continuing baaiI to prevent and check luch activItieI, 
Including ban under the Unlawful Actlvitlee (Prevention) 
Act, 1967, as amended in 2004. 

Allocation tor Elementary Education 

5055. ADV. SURESH KURUP: 
PROF. CHANDER KUMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to ltate: 

(a) whether allocations for elementary education hal 
fallen from 67 per cent in 2001 to 35 per cent In 2007· 
08; 

(b) If so, the reasons therefor; 

(c) whether as per the norma of Sarva Shikaha 
Abhiyan every IChooI lhould have at least two roorne 
and two teachere; and 

(d) If 10, the details of schools In each State and 
Union Territory which has single room and single teacher, 
separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) No, Sir. The allocation of elementary 
education in the total allocation for education was 64.19 
per cent In the year 2001·02 which has gone up to 
64.96 percent in the year 2007-08. 

(c) The Sarva Shlksha Abhiyan provides one teacher 
for every 40 children in primary and upper primary school 
and at least two teachers in a new primary school and 
one teacher for every class In a new upper primary 
school, a room for every teacher or for every grade! 

clue, whichever Is lower In primary & upper primary 
achool, with the provlaion that there would be two ClUB 
roorna with verandah In every primary achool with at least 
two teachers. A room for Head-Master In upper primary 
sehooVsectlon. 

(d) StateJUT wise details of schools with single 
teacher and lingle class room are given In the statement. 

S!.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

StalellUTs 

2 

Andhra PradeIh 

Arunachal Pradeeh 

Alum 

Bihar 

ChhIttiIgIIh 

Goa 

Gujarat 

Haryana 

HiIlllChal PredeIh 

Jammu and Kuhmir 

Jharkhand 

Kamataka 

KerIIa 

Madhya Pracleeh 

MaharaIhtra 

MInipur 

MeghaIayI 

MizorIm 

NagaJand 

Orilla 

P\I1jIb 

Number 01 
lingle Room 
GcMImment 

IChooII 

3 

24891 

594 

28888 

4853 

2398 

237 

1421 

472 

690 

2153 

1670 

5083 

38 

11286 

5875 

ffT 

830 

37 

3 

1840 

649 

Number 01 
Government 

IChooIs 
having 
lingle 

teacher 

4 

7350 

1850 

17818 

2782 

82n 

355 

1828 

1348 

1180 

980 

8862 

8127 

32 

26849 

4355 

444 

435 

63 

58 

5865 

2194 
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22. 

23. 

24. 

25. 

26. 

2t. 
28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Rljathan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakhand 

West Bengal 

Andaman and NIcobar lalanda 

Chandigarh 

Dadara and Nagar Haveli 

Daman and Diu 

Delhi 

Incia 

3 

3180 

18 

o 
234 

987 

364 

6837 

10 

o 
30 

2 

9 

o 
9 

105911 

4 

23575 

5 

952 

38 

7886 

2822 

1780 

9 

o 
75 

9 

o 
8 

131891 

Source: DIatrtct Information System 01 Education (OISE) data for 
200&-07 brought out by the National University of Educational 
Planning and AdmInistration. 

Private Unlvera/tl .. 

5056. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI HARISINH CHAVDA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be p/eued to state: 

(a) the IItepI takenlpropoaed to be taken by the 
University Grants Commlsalon to stop the mushrooming 
private universities in the country; 

(b) the names of the private universities approved by 
the U.G.C. during the laat three years; 

(c) the number of cases pending with the U.G.C. for 
approval of private universities as on date; and 

(d) the time by when these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI): (a) Private Universities are eetabfIshed 
by Act of Parliament or an Act of State Legislature. These 
private universities are regulated by the University Grants 
Commission (Establishment of and Maintenance of 
Standards in Private Universities) Regulations, 2003. 
Further, for the purpose of ascertaining the standards of -
teaching, examination and research of a University, the 
Un~~ts Commission (UGC) cauaes inspection 
of any departmeril· ~artm.nta. FInally, to ...... Ih. 
quality of Unlversity/Coilegea, the UGC hu •• tabllshed 
Nattonel Aaeeaement and Accreditation CouncH (NMC) 
under SectIon 12 (ccc) of the UGC Act, 1966. 

(b) to (d) According to Ihe University Grants 
Commission (UGC), the list of Private Universities 
approved by the Commission under. Section 2(f) of the 
UGC Act, 1956 during the lasl three years Is enclosed 
as statement. There are five propoea's of private 
universities pending approval wtth the Commission. 
However, there Is no definite time-frame fixed for clearance 
of such proposal •. 

LIllI 01 PtMIhI UnlvtNsit/tJ$ 116 on '*16 

SI.No. 

1. 

2. 

3. 

Name of Private Universities 

2 

Dr. C.V. Raman UnivefIity, Kargi Road, Bilaspur (Chhatlisgarh) 

MATS UniYerIity, Arang Kharora HiPay, Oistl. Raipur 
(ChhetIisVarh) 

Ganpat UnIversity, Ganpat Vldyanagar,··MehIana (Gujarat) 

Years of Ealablilhment 

3 

2006 

2006 

2006 
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2 3 

4. Martin Luther Christian University. KIPA Conference Centre. 2005 
Shiliong (Meghalaya) 

5. The lnatltute of Chartered Financial AnaIyatI of India Univer1ity, 2006 
Chaltlang, Aizawl (Mizoram) 

6. The Global Open University, Woktla (Nagaland) 2006 

7. Lovely Professional University, G.T. Road, Near Chehru Railway 2006 
Bridge, Oiatl Kapurthala (Punjab) 

B. Jaipur National University, Jagatpura. Jaipur (Rajathan) 2007 

9. Eastern Institute for integrated Learning in Management Unlvnty. 2006 
Jorethang (Sikkim) 

10. Institute of Chartered Financial Analysts of Inda (ICFAI), Agartaia 2006 
(Tripura) 

11. AmIty University, Naida (UtW Pradesh) 2005 

12. Mohammad Ali Jauhar University. Rampur (Uttar Pradesh) 2006 

13. Mangalayatan University, Allgarh (Uttar Pradesh) 2006 

14. Institute of Chartered Financial Analysts of India (ICFAI), Dehradun 2005 
(Uttarakhancl) 

15. University of Patanjali. Patanjall Yogpeeth, Haridwar (Uttarakhand) 2006 

leaving of Jobs by IPS OfIIcara 

5057. SHRI SURESH PRABHAKAR PRABHU: Win 

the Minister of HOME AFFAIRS be pleaaed to state: 

(a) the total number of Indian Police Service (IPS) 

officers who left the service during each of the last three 

years, till date; 

(b) the reasons therefor; and 

(c) the action taken by the Govemment to check 

such cases In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAl): (a) 

to (c) The Information i8 being collected and will be laid 

on the Table of the House. 

{T~J 

Compa.lnta Agalnat PolIce Peraonnal 

6058. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARISINH CHAVDA: 

WI. the Minlater of HOME AFFAIRS be pleued to 

state: 

(a) whether the police personnel are often found 
involved In ml8behavlng with the general public; 

(b) if 80, the number of complaints of such C8888 

received by the Govemment during the last three yeara, 

State-wise; 

(c) the action taken by the Government against such 
erring police officials during the above period, State-wi8e; 

and 
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(d) the steps taken by the Government to improve 
the functioning of police for ensuring the dignity of the 
citizens? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(d) The information is being collected and will be laid on 
the Table of the House. 

Re .. ntment of Small Shopkeepere 
against FDI In Retail 

5059. SHRI V.K. THUMMAR: 
SHRI HARIKEWAl PRASAD: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether there is resentment among the email 
shopkeepers on the entry of MNCs and foreign investment 
in retail markets and shopping malls in the country; 

(b) if so, the reasons therefor; 

(c) whether the Govemment has received a number 
of representations from the small shopkeepers during the 
last three years In this regard; 

(d) If 80, the details thereof; and 

(e) the action taken by the Government In thle regard 
aIongwlth the outcome thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (d) Govemment has received a number 
of representations against permitting Foreign Direct 
Investment (FDI) in retail trade from various industry 
associations, including small scale Industry and retail 
traders. List of representations Is enclosed 88 statement. 

(e) As per extant policy, no Foreign Direct Investment 
(FDI) Is permitted In retail trading, except Single Brand 
Retail trading. Govemment has instituted a study to 
888888 the Impact of organized retailing on unorganized 
retail trade through Indian Council for Research on 
Intemational Economic Relations (ICRIER). Govemment 
has also commissioned a study to the National Council 
of Applied Economic Research (NCAER) on Growth 
linkages of Foreign Direct Investment (FDI) in India which 
would focus on the Impact of FDI on rural economy. The 
final reports are yet to be submitted by these 
organizations. 

List of RtlplBStlf7t8tions AlJllins! FDI in Rillsi/ Tl1ItitJ 

SI.No. 

1. 

Association 

2 

Federation of Associations of Maharashtra 
(Representations being received since 2000) 

Main Issue in the representation 

3 

WhoIeaalelretail traders form the backbone of the middle 
class population and their business ethos will be disturbed 
by Induction of foreign players In this area. 

RetalVwholesale trading does not Involve any specific 
technology and does not require large acale investment. 
Hence FDI should not be permitted. 

Report of Mckinsey & Co. on ·India-The Growth 
Imperative" also covers the experience of Thailand. The 
Thai experience has resulted In the Retailers fighting for 
their survival forcing the Govemment of Thailand to 
consider a law for controUing large MNCs in the retail 
sector. 
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Bombay Sma" Scale Industrie8 AuocIation 
(Representations being received since 2000) 

Madhya Pradeeh Laghu Udyog Sangh 

Mahakoshal Chamber of Commerce & Industry 

Federation of Retail Traders Welfare 
Aaaoclallon 

Consumer Welfare High Power Committee 

All India OrganIaation of Chemists & DNggi8ta 

Federation of Associations of Small Industries 
In India 

Wadhwan Industries Aaaodallon 

Ambattur Industrial Estate Manufacturers 
AaaocIation 

ZUla Adhlkarl District Udyog Vyapar MandaI, 
Lalltpur, Shrl Raijnl Kant Srtvutava and Shri 
Nlmarjit 

SM Rafeeh Jaiawal, DeIhl 

Bhartlya Janata Party Vyapar PrakoIhat, Uttar 
Pradesh 

Nag-Vldarbha Chamber of Commerce, Nagpur 

3 

Support drawn from the Planning Commiaalon Reports 
submitted by a Group headed by Dr. S.P. Gupta on 
targeting 10 ""UIon employment opportunitiel; and that 
eubmItted by Shrl N.K. Singh against FD. In retail. 

Entry of multinational retailers like Mia Martes & Spencer 
would hurt the small traders and Industrl ... 

Action should be taken to prevent proliferation of 
multinational trading companies In the retail sector-
apecIfJc reference made to Martes & Spencer. 

RetaIl trade sector In India Ie bued on the family concept. 
WTO agreement doea not make It mandatory to allow 
FDI In retail trading. Therefore FDI should not be allowed 
In this sector. 

Allowing FDI in retail wUI kill Iakhs of amaJI ecaIe suppliers. 

0ecIsI0n to allow FDI in retail may be deferred to a 
more appropriate time to provtde a breathing time to our 
members to prepare thernHIves to face the competition 
with foreign Investors. 

Impact of entry of MNCe like Marica & Spencer on the 
local retailers. 

Entry of MNCs In the reteD MCtor wli adversely affect 
the small scale manufacturers u the aourcing would no 
longer be made locally. 

Safeguards may be put In place to protect the Indian 
Small Scale Industry which 18 providing employment to 
lakha of people. 

Repreaentatlon to the Prealdent regarding FDI In Retail 
Trade. 

FDt In Retait Trade. 

Against the entry of Walmart In India. 

Protest againat entry of FDI & Big corporate hou... In 
I'8taII trade. 
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24. 

25. 

26. 

27. 

28. 

29. 

30. 
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The Madru General Merchants AuociatIon, 
ChennaI 

Tanilnac:Iu Chamber of Commerce end 1nduItry. 

MIS. Acom through PMO 

MI.. GAOAG Dlatric:t Chamber of Cornmeroe 
& IncUtry. 

MI. Federation of Aaeoclatlonl of Maharuhtra, 
Mumbai 

Federation of Tradere' Organiullone of Weal 
Bengal 

Shri C.B. Aggarwal, Gondia 

MIa. Purual Merchants AuociaIion, Channa! 
through PUC 

MI •. Tamllnadu Thangam, VeHi, Vyran, Nagai 
Vyaparlgal Sammelanam, Chennal through 
PMO 

Ea.tem Blher Chamber of Commerce & 
InduMrtea, PIdna. 

Vyapari Elda SamItI, Bharatpur 

Shri RIIIIk LaI MardIa, Ahmadllbad. 

Shri Jethmal lakhani, Blkaner 

The Southem Gujarat Chamber of Commerce 
& Induetry, Suran 

Federation of Rajaathan Trade and IndUItry, 
Jaipur 

Bihar Ralya Khadyanna Vyavual Sangh, 
Piltna. 

3 

FoMign InveRnent In ret8II trade. 

Permitting FDI in retail trade and entry of dome.tle 
corporate heavy waIghta In grocery, fruita and vegetabI .. 
retail trade-oppoIad. 

IrnpKt of lIIowtng FDI In retail trade. 

FDI In retail trade. 

FDI In raIaII trade Walmart~harti for CUh & carry 
WhoIeule circurnvente all raguIatIonI. 

Change of A .... I Trade ecanario. 

RetaIl Trade. 

Foreign Irweetmant In RetaIl Trade. 

Foreign Inveetment In RetaIl Trade. 

FDI in Retail T ..... 

FDI In RetaIl Trade. 

Not to allow Aellance Fr •• h or Reliance Group of 
Induetri .. by any name entry into Agriculture (Farm 
Product) AetaIII Buelneee. 

AIeiItance to retail tradera and oIher indu8tri ... 

licence to Retail Trade. 

FDI in Retail Trade. 



245 

1 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

VAiSAKHA 9. 1830 (.s'.daI) 10 0utI6IJtJn6 248 

2 

Th. Retail & Dispensing Chern ... • AIIociation 
(Mumbai) 

Raniganj Chamber of Comm.rc.. Burctwan 
(W.B.) 

Association of Community Organisation. for 
Reform Now, louisiana 

Federation of Madra. Merchant. & 
Manufacture ... AuocIattona, Chenn ... 

Bihar Rajya Khadyanna Vyav .. ay Sangh, 
Patna. 

Ruhtriya Vyapar Mandai, New Deihl. 

Retailers AsIocIation of India, Mumbal 

Hardware Deal .... Association, Itwari, Nagpur 

Bhartiya Udyog Vyapar Mandai, D.lhl. 

Federation of Mumbai R.tall Cloth D.aI .... 
A88OC1atlona, Mumbal 

K.rala Vyapari Vyavuayl Ekopana Samlthl, 
TrivandNm. 

Shri Ghanshyam Das Garg, Muzaffamagar, 
Uttar Pradesh. 

Madrasa Sirajul Uloom, Saharanpur. 

All India Retalle... Federation (Regd.) Jalpur 

U.P. Udyog Vyapar Pratinidhi Mandai, Gatuka 
Associationa, Shahjanpur. 

DisH. Udyog Vyapar Mandai, Lalitpur. 

All India Forward Bloc, Delhi State Committee, 
Delhi. 

Divisional Insurance Employees AIIociation, 
Jalpaiguri, WMt Bengal. 

3 

To enter the retail sector In the form of FDI. 

FDI In retaH trade. 

FDI In retail trade. 

FDI In ...... 1 trade. 

FDI In retail trade. 

FDI In retail trade. 

To Intervence In the propoeed ban on nry of the modem 
retail.... by the Govemment of K ....... 

FDI In retail trade. 

FDI In retail trade. 

FDI in retail trad •. 

FDI In retail trade. 

FOI In retail trade. 

FDI In retail trade. 

FDI In retail trade. 

FDI In retail trade. 

FDI In retail trade. 

FDI in retail trade. 

FDI In retail trade. 
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/English} 

Minerai Re.ource. for Export 

5060. SHRI HITEN BARMAN: Will the Minister of 
MINES be pleased to state: 

(a) whether any task force appointed by the Planning 
Commission has recommended for the opening of our 
mineral resourcas for exports; 

(b) if so, the details thereof; 

(c) whether it would have any effect on the 
Industrialization of the country; 

(d) if so, whether the Government proposes to 
reconsider the National Mineral Policy; 

(e) if so, the details thereof; and 

~f\ the reaction of the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHRI B.K. 
HANDIQUE): (a) to (f) As per available information, the 
Planning Commission has not appointed any task force 
for opening of mineral resources of the country for exports. 
However, the Govemment has recently enunciated new 
National Mineral Policy, 2008 which includes policy 
measures like assured right to next stage minerai 
concession, transferability of mineral concessions and 
transparency in allotment of concessions, in order to 
reduce delays which are seen 8S impediments to 
investment and technology flow in the mining sector in 
India. The new National Mineral Policy has been tabled 
in the Partlament and is available on the website of the 
Ministry of Mines (http://mines.nic.in). 

Relmbureernent of State levie. to Exporte ... 

5061. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the Govemment proposes to devise a 
mechanism in which State Govemm.nts could reimburse 
State level levies to exporters; 

(b) If so, whether State level input duties paid by 
exporters, octroi, mandi tax, sales tax on petroleum 
products, electricity tax, municipal cess, etc. are' likely to 
be refunded; and 

(c) If so, the extent to which the Ministry of 
Commerce and Industry has agreed to refund State levies 
to exporters? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (c) 
Govemment Is committed to the fact that goods and 
services are exported and not the levies and taxes. Hoda 
Committee constituted for suggesting an altemative to 
DEPB scheme and formulation of a new scheme for 
reimbursement of State level indirect taxesllevies etc., 
submitted Its report In 2007. No final decision has so far 
been taken in the matter. 

/TIBnslstion} 

Fake Certificate. 

5062. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI HARIKEWAL PRASAD: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether several people have managed to get 
jobs In offices under his Ministry on the buls of fake SC 
and ST and Other Backward Class certifICates; 

(b) If 80, the details thereof; 

(c) whether the Govemment has constituted any 
Inquiry in this matter; 

(d) if so, the details thereof; 

(e) the time by when the findings of this Inquiry is 
likely to be received; and 

(f) the steps taken by the Govemment to check such 
Incidents In future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (f) Yes, Sir. Eight cases have 
been detected so far, where concerned persons have got 
job on the basis of fake ST certificates under this Ministry. 
This Ministry has already taken necessary action as per 
the relevant rules. The Instructions of Govemment of India 
issued from time to time in this regard are being followed 
scrupulously. 
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{English/ 

Mlsu.. of Anticipatory aall 

5063. SHRI P.S. GADHAVI: Win the Minister of HOME 
. AFFAIRS be pleased to state: 

Ca) whether the provision of anticipatory ball under 
the criminal procedure code Is being misused by the 
criminals; and 

(b) If so, the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRIMATI V. RADHIKA SELVI): Ca) and 
(b) In the case of Balchand Jain Vs State of Madhya 
Pradesh AIR 19n SC 366, the Supreme Court of India 
has laid down that the power under section 438 of the 
Code of Criminal Procedure, 1973 is of an extraordinary 
character and must be exercised sparingly and In 
exceptional cases only. However, thl. matter f.". 
exclusively within the purview of the judiciary. 

Gold R ... rves 

5064. SHRI SUBRATA BOSE: Will the Minister of 
MINES be pleased to state: 

(a) wheth.r there is adequate gold reserves in the 
country; 

Cb) If so, the details thereof, State-wise; 

Ce) whether the Geological Survey of India has been 
asked to find out the reserves available In the country; 
.nd 

Cd) If so, the progreea made in this regard, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES CSHRI B.K. 
HANDIQUE): Ca) No, Sir. M per Indian Bureau of Min .. 
year book (2006) total gold reserve of the country as on 
1.4.2005 18 85.12 tonnes. 

Cb) The State-wise details of the reserve of gold is 
as follows: 

State 

Andhra Prade8h 

Jharkhand 

Kamataka 

Reserve (In tones) 

6.02 

0.83 

78.27 

(c) Yes, Sir. Geological Survey of India (GSI) has 
been carrying out regional exploration for gold In the 
country. 

(d) The State-wise progress of Inve.tigations made 
in this regard by GSI Is given as per Statement 

PIOfIIWS of inlWliglllions for Gold CIII'IitId out by GSI during 1M ., I'iIIfI yN" 
(FiBId s.son 2002-tJ3 to FItIId SiIaDn 2006-07) 

State 

1 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

Rajasthan 

Jharkhand 

Area of Investigation 

2 

Anantapur, Cuddapah, Chltoor, Nellora and Kumool districts 

Haveri, Raichur, Tumkur, Chltradurga, Chlkmagalur, Gadag, 
Bellary, Devangere, Dharwar, Belgam, North Kannara 
districts 

Nilgiri and Krishnaglri districts 

Banswara, Ajmer, Bhilwara, Udaipur, Jaipur dIIItrIcIs 

Ranchi and West Singhbhum, Saraikela and Kharsawan Districts 

No. of Investigations 

3 

10 

38 

3 

20 

16 
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2 3 

Madhya Pradesh Sldhi, Katnl, Jabalpur and Balaghat districts 6 

Chhattlsgarh Kanker, Mahasamund and Raipur districts 9 

Kerala Palakkad, Malappuram and Waynad districts 5 

West Bengal Bankura district 

Uttar Pradesh Sonbhadra and Jhansl districts 

Maharashtra Bhandara and Nagpur districts 

Gujarat Jamnagar district 

BIhar Jamul district 

Non-Tariff Barriere betwMn India and SAAAC 

5065. SHRI PRABHUNATH SINGH: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) the types of non-tariff barriers existing between 
India and SAARC countries; 

(b) the extent of approximate 1088 due to such 
barriers; and 

(c) the steps taken/proposed to be taken to remove 
such barriers? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) During 
the meeting of SAFTA Committee of Experts (COE), the 
member countries had constituted a Sub-Group on Non-
Tariff Measures to look into Non-Tariff Measures (NTMa) 
and Para-Tariff Measures (PTMs) applied by one member 
country against the other. This Sub-Group was mandated 
to look Into the NTMs and PTMs which are trade 
restrictive and hinder in the way of providing market 
access to other member countries. The Sub-Group is yet 
to submit ita recommendations to SAFTA COE. 

(c) India has constituted an Inter-Ministerial Task 
Force under the Department of C~merce, Ministry of 
Commerce and Industry to look Into the issues of non-
tariff barriers adopted by India as aUeged by other 
countries. This Task Force has categorized these NTMs 
and PTMs Into custom cooperation, trade facilitation and 
infrastructure, sanitary, phyta-sanltary Issues and technical 
barriers to trade. The Task force Is expected to make Its 
recommendations when Its deliberations are comPleted. 

1 

9 

4 

2 

Procurement of Honey by KVIC 

5066. SHRI NAND KUMAR SAl: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of MICRO, SMAll AND MEDIUM 
ENTERPRISES be pleased to state: 

(a) whether Honey producers In the country are being 
exploited by the multinational companies; 

(b) if 80, the details thereof; 

(c) whether Khadl and Village Industries Commission 
has any proposal to procure honey from the farmers; 

(d) if so, the details in this regard; and 

(e) the steps taken by KVIC to Improve the 
Infrastructure for procurement of honey from farmers in 
various parts of the country? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) No, Sir. 
No euch complaint or report regarding exploitation of the 
honey producers by the multinational companlea has been 
received by the Govemment (in the Ministry of Micro, 
Small and Medium Enterprises). 

(b) Does not arise. 

(c) to (e) Khadi and Village Industries Commission 
(KVIC) is primarily playing a catalytic role In production 
and marketing of honey by encouraging the Institutions 
to create infrastructure at local level. 
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KVIC al80 has three departmental honey trading units 
located at New Deihl, Pune (Maharashtra) and 
Trlpunlthural (Kerala), which are purchasing honey from 
the nearby directly aided institutionslbeekeepers. Also, 
under a United Nations Development Programme 
(UNDP)-KVIC Joint Project, modem equipment, I.e., 
Honey Processing Plant, Bottling unit, Laboratory, comb 
foundation, etc., have been given to 12 directly aided 
institutions across the country, which procure honey from 
local beekeepers. 

Ranking of School. by CaSE 

5067. SHRI NAND KUMAR SAl: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to Itale: 

(a) whether CBSE proposes to rank varioua affiliated 
schools in the country on the basis of performance in 
Maths and Science as reported In the "Timea of Indlaw 

dated April 14, 2008; 

(b) if so, the facts of the matter reported therein; 

(c) whether any modalities have been worked out for 
selection of schools for such ranking; 

(d) if so, the details thereof; and 

(e) the extent to which standard of Maths and 
Science Is likely to be improved In the country after such 
ranking? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) and (b) Central Board of Secondary Education 
(CaSE) has informed that It is considering to Introduce 
an assessment system for its affiliated schools in the 
subjects of Mathematics and Science in a phased manner 
so as to highlight the gaps in leamlng system among the 
schools as well as among various regions, and for 
appropriate invention. 

(c) No, Sir. 

(d) Does not arise. 

(e) The above Is only at the stage of 
conceptualization. 

MeetIng 8etwMn asF and Pakl8tan1 Ranger. 

5068. SHRI M.K. SUBBA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a bl-annual meeting between BSF and 
Pakistani Rangers was held at Jodhpur recently; 

(b) if so, the Issues discussed and the outcome 
thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 
(c) No such BI-Annual meeting between BSF and Pakistan 
Rangers was held at Jodhpur recently. However, such a 
BI-annual meeting was recently held between BSF and 
Pakistan Rangers in Chandigarh from 26th to 29th March, 
2008. 

During the meeting, the .Issues discussed, broadly, 
where repatriation of inadvertent crossers, release of 
persons, construction of OP Towers, Posts, bunker and 
bund along Intemational border, smuggling of narcotics, 
fake Indian currency notes (FICN), arms and ammunition. 

Appropriate follow up action Is taken .In this regard.: 
Further, the decisions taken in the meeting have also 
been brought to the notice of the concemed agenciesl 
units for taking suitable follow up action, In consultation 
with the respective diplomatic channel, wherever reqUired. 

Right to Education 

5069. SHRI K.S. RAO: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the detalls of comments received from State 
Govemments regarding the Right to Education Bill, 2005, 
State-wise and Union Territory-wise; 

(b) the details of financial implications involved for 
Implementing Right to Education to achieve the target 
fixed for literacy; 

(c) whether the Govemment proposes to provido 
Incentive/Central assistance to State Governments to 
ensure Right to Education to every child between the 
age of 6 to 14 years, share expenditure on Education 
with the States, set up Central Universities and Institutions 



255 WmtBn AnsWflI$ APRIL 29, 2008 256 

for higher Education and National Vocational Miuion to 
upgrade the quality of skill formation In the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) Various StateslUTs (Chhattlsgarh, Gujarat, 
Haryana, Himachal Pradesh, Kamataka, Kerala, Madhya 
Pradesh, Maharashtra, Mizoram, Orissa, Pondlcherry, 
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh and West 
Bengal) had given comments In response to the draft 
Central legislation on Right to Education circulated in 
August. 2005. The detailed State-wise comments are 
available on the Ministry's website http://educatlon.nlc.ln. 

(b) The financial estimates prepared by National 
University of Educational Planning and Administration 
(NUEPA) for implementation of the Right to Education 
Bill. 2005, drafted earlier, to put in to effect the right to 
free and compulsory education to all children in the age 
group of six to fourteen years, has since been revised to 
As. 2,28,674 crores over a seven year period from 2008-
09 to 2014-15. The 11th Plan allocation for the 
Programmes of the National Literacy Miaalon Is As. 6000 
crores. 

(c) and (d) While preparing draft Right to Education 
Bill, 2008, which Is currently under consideration, 
comments of the StatealUTs on the earlier draft Right to 
Education Bill, 2005 have been considered. In the present 
version of the Bill, It is proposed to provide that the 
financial estimates under Right to Education will be shared 
between Centre and States in accordance with such 
formula as the Central Govemment may determine from 
time to time in consultation with State Govemments. The 
11 th Five Year Plan, endorsed by the Nation Development 
Council envisages, establishment of 7 Indian Institutes of 
Management (IIMs), 16 Central Universities in uncovered 
States, 14 world class Universities and 370 new degree 
colleges in districts having Gross Enrollment Ratio in 
higher education lower than the national level. It is also 
proposed to set up 8 new Indian Institutes of Technology 
(IITs) 20 Indian Institutes of Information Technology (lilTs) 
and 2 Indian Institutes of Science Education & Research 
(IISERs). A Centrally sponsored Scheme of 
Vocationalisation of Secondary Education is being 
implemented under which financial assistance is provided 
to States/UTs for introduction of Vocational Cou~ in 
the Higher Secondary Schools. 

SpecIal AuI"'noe tor T .. R .... rch Auoclatlon 

5070. SHRI S.K. KHARVENTHAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Tea Research Association (TRA) has 
sought special assistance from the Union Government to 
upgrade research activities; 

(b) If so, the details alongwlth the action taken by 
the Government thereon; 

(c) whether there Is also a proposal to nationalize 
the TRA; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH>: (a> Yes, Sir. 

(b) Government has announced a special Centenary 
Grant of As. 20 crore to TRA. Tea Board is In the process 
of finalizing the proposal in consultation with TRA. 

(c) No, Sir. 

(d) Does not arise. 

MPEDA Recommendatlona to Expand 
Deep Sea Fishing Fleet 

5071. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to state: 

(a) whether the Marine Products Export Development 
Authority haa made any recommendation. to expand the 
Indian deep 88a flahing fleet; 

(b) If so, the details thereof during the last three 
years and In the current year till date; 

(c) the number of deep sea fishing vessels required 
in this regard; 

(d) whether the Marine Products Export Development 
Authority proposes to provide funds for the purchase of 
such boats; and 

(e> if so, the details thereof alongwith the number of 
boats likely to be purchased? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER <SHRI JAIRAM RAMESH): <a) to (e) MPEDA 
,is facilitating expansion of the fishing fleet for sustainable 
exploitation of deep sea under exploited, commercially 
important resources such as Oceanic Tuna. During the 
XI Plan period, MPEDA has proposed conversion of 900 
existing vessels for tuna fishing and introduction of 
44 new vessels for tuna fishing under its financial 
assistance schemes. This conversion/introduction is 
targeted within 5 years and will cover mechanized fishing 
vessels & deep sea fishing vessels. In 2007-08 110 
vessels were upgraded to tune longllners with MPEDA 
assistance. Details of the relevant schemes of assistance 
are as follows: 

• For veasels of size above 20 M. Overall Length 
(OAL), the quantum of subsidy is 50 of the cost 
of conversion limited to Rs. 15 lakh. 

• In the case of vessels of size 13-20 M OAL the 
subsidy is 50% of the cost of conversion limited 
to a maximum of Rs. 7.5 lakh. 

• In addition to above, vessels of size less than 
20 M OAL are given subsidy for construction of 
insulated fish hold, refrigerated fish hold, Ice 
generator, Refrigerated sea water Iystem 
onboard for preservation of the catch. The 
quantum of assistance Is 30% of the cost of 
construction of these facilities limited to a 
maximum of Rs. 5 lakh. 

• Interest subsidy of 5% for construction of 
mechanized vessels subject to a maximum of 
Rs. 10 lakh. For deep sea fishing vessels the 
interest is 5% limited to a maximum of Rs. 15 
lakh. 

Agro Indu.trle. In Aural Ara •• 

5072. SHRI NAVEEN JINDAL: WiD the Minister of 
MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether the Government proposes to launch a 
pilot project to promote agro industries, particularly in the 
rural areas in the country; 

(b) if so, the details thereof; 

(c) whether matching marketing facilities are likely to 
be provided as part of the project; 

(d) If so, the details thereof; end 

<e) the time by when the project Is likely to be 
started? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) No, Sir. 
However, the Government (In the Ministry of Micro, Small 
and Medium Enterprises) has proposed to introduce a 
new scheme titled ·Prime Minister's Employment 
Generation Programme- (PMEGP), by merging the existing 
credit-linked subsidy scheme of Prime Minister's Rozgar 
Yojana (PMRy) with another credit-linked subsidy achame 
titled Rural Employment Generation Programme (REGP). 
People frorn rural as well as urban areas of the country 
are proposed to be benefited under this proposed acheme. 
Under this scheme, financial assistance in the form of 
subsidy/margin money is to be provided for setting up of 
units costing up to Rs. 25 lakh with increased Ivels of 
subsidy for smaller value projects and those taken up by 
beneficiaries belonging to marginalized sectlons of society. 
The scheme has been proposed to be implemented 
through Khadi and Village Industries Commisalon (KVIC), 
State/Union Territory Khadl and Village Industries Boards 
(KVIBs) and District Industries Centres (DICs) to State 
Government. 

(b) to (e) Do not arise. 

/Tf'lInslBtionj 

Enrollment of student. In Unlve,.ltte. 

5073. SHRI MAHAVIR BHAGORA: WHI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the percentage of students enrolled in various 
universities of the country, State-wi .. and Union Territory-
wise; 

(b) whether any survey has been carried out 
regarding enrollment/gender-wise and reserved category-
wise; 

(c) if so, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government to increase the percentage of enrollment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. ' 
PURANDESWARI): (a) to (c) Based on available 
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information, a Statement Indicating the State-wise of Wortd Clau Universities, Indian lnatltutes of Technoloy, 
estimated enrollment in higher education of an categories Indian Institutes of Management, Indian Institutes of 
of students, as also SC and ST students (gender-wise) Science Education and Research, Indfan Institutes of 
within the age group of 18·24 years, during 2005-06, Is Information Technology, aryd Schools for Planning and 
given in the statement. Architecture. Expansion of capacity of the existing 

(d) In order to achieve the targeted GER increase of instltutlona, Incentivising State Government for increasing 

5% by the end of XI Plan, a substantial increase in Plan State outlays on higher education, setting up of new 

allocation has been made in the XI Plan for the expansion colleges In low GER diatricts through partnership with 

of higher education, for setting up of institutions such as State Govemments are also some of propoeed steps for 

Central Universities in uncovered Stat... establishment achieving higher GER. 

Statem.", 

GI'08S Enl'Dlllwnl R.1Io (GER)-2005-06 in Hig/NIr Et:tut:./Ion (18-201 y..,.) 

SI.No. StateIIUTa I-AII CIlIegoriea 01 Students II-SC Students 1II-sT Students 

Boys Gir1s Total Boys GirII Total Boys Gilla Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhrs Pradesh 17.85 10.79 14.35 15.73 7.34 11.51 13.19 4.70 8.55 

2. Arunachal Pradesh 8.54 5.72 7.19 11.15 7.07 9.05 

3. Assam 8.95 4.60 6.80 7.21 4.11 5.74 7.91 3.98 5.89 

4. Bihar 9.17 2.22 5.86 8.32 0.93 4.63 7.61 2.87 5.20 

5. Chhattisgarh 9.81 7.53 8.69 13.84 10.25 11.99 5.47 2.74 4.07 

8. Goa 11.35 14.99 13.05 9.95 9.05 9.50 

7. Gujarat 13.33 11.11 12.29 14.37 10.40 12.55 9.39 5.75 7.57 

8. Haryana 11.27 11.12 11.21 8.13 4.28 5.33 

9. Himachal Pradesh 14.92 13.45 14.21 7.67 5.89 6.81 20.03 18.66 18.34 

10. Jammu and Kashmir 8.28 7.25 7.80 8.99 6.93 8.97 8.09 7.83 7.97 

11. Jharkhand 10.24 8.15 8.27 4.08 1.59 2.87 2.02 1.02 1.51 

12. Karnataka 15.78 11.73 13.84 10.98 8.03 9.55 8.68 4.01 5.36 

13. Kerala 10.91 12.20 11.57 8.17 12.73 10.54 9.97 13.34 11.78 

14. Madhya Pradesh 17.42 9.54 13.n 15.10 11.64 13.52 11.35 6.32 8.81 

15. Maharashtra 15.76 11.72 13.93 18.06 13.37 14.81 9.94 6.66 8.31 

16. Manipur 14.38 10.93 12.64 16.10 12.83 14.46 12.16 10.67 11.41 

17. Meg,alaya 14.63 13.30 13.96 26.00 24.80 25.40 10.88 10.94 10.81 

18. Mizoram 13.83 9.39 11.66 7.40 6.90 7.15 
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19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

Nagaland 

Orilla 

2 

Punjlb 

RajuttwI 

SlkIdm 

Tamil Nildu 

Dadara and Nagar Havell 

Daman and Diu 

DeIhl 

India 

/English} 
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3 4 5 6 7 8 9 10 11 

12.26 6.72 9.63 6.99 3.71 5.43 

15.06 3.49 9.34 4.80 1.88 3.18 3.18 0.32 1.88 

11.89 12.09 12.03 4.63 6.26 4.87 

~ ~ ~ ~ ~ ~ W ~ ~ 

14.07 10.92 12.60 32.70 34.20 33.45 2.83 2.26 2.64 

19.04 13.68 16.36 9.62 6.98 8.28 5.91 3.10 4.40 

~ ~ ~ ~ ~ ~ ~ ~ ~ 

10.58 7.n 9.29 10.52 6.SO 8.71 99.93 22.12 61.03 

16.14 15.31 15.74 9.88 7.60 8.73 19.83 14.88 17 .• 

10.36 6.98 8.21 8.85 3.14 5.02 4.83 2.40 3.66 

5.84 7.83 8.74 

36.87 49.51 41.41 

0.00 

3.n 
0.00 

4.44 

0.00 

3.96 

15.95 14.88 15.47 

43.80 41.13 48.39 15.82 13.01 14.60 

0.00 0.00 0.00 

26.22 21.78 23.96 24.45 17.70 21.58 

13.63 9.37 11.81 10.16 8.42 8.39 

4.45 

0.00 

4.90 

0.00 

8.59 

4.45 

0.00 

2.70 

0.00 

4.69 

4.45 

0.00 

3.80 

0.00 

6.61 

Projection of India AI BUll.... Friendly Place 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) India's efforts at Improving Its Image 
as a buslness-friendly-place are an ongoing and 
continuous exercise. Regulatory framework Is periodically 
reviewed and steps taken to rationalize and simplify 
business procedures. Various measures undertaken by 
the Government to improve busineaa environment in the 
country include stepa for improving industrial Infrastructure, 
Introduction of Value Added Tax from AprIl 2005, E-
Govemance Initiatives like MCA-21, Investment Policy 
liberalization, Single Window Systems by State 
Governments, single window for payment of income tax 
and corporate tax, ICE-Gate for online filing of custom 
and excise documenta, Right to Information Act 2005 and 

5074. SHRI K.J.S.P. REDDY: WUI the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether the Government has received 
suggestions/complaints from Investors to improve the 
image of India .. a business-friendly place; 

(b) If so, the details thereof; and 

(c) the steps being taken by the Govemment in this 
regard? 
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Micro, Small and Medium Enterpri.e. Act, 2006. In 
addition, the Government organizes investment promotion 
events in India and abroad. Further, the Government of 
India has been sorting out the investment problema of 
Foreign inve8tors from time to time through Foreign 
Inve8tment Implementation Authority (FilA). Variou8 
Intemational agencies rank countries on the parameter of 
attractlvene.. of Investment. India hila been ranked as 
the second most attractive destination for FDI in the 
"Wortd Investment Report 2007" by UNCTAD and by AT 
Keamey in FDI Confidence Index Survey 2007. 

rr,.nsllltionj 

Death of Prlaoner. In Jail 

5075. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the total number of prisoners died in various jails 
during each of the last three years, tin date, jaH-wlse, 
gender-wise and State-wise; 

(b) whether the Government has conductedlproposed 
to conduct any inquiry on the said death8 in the jails; 
and 

(c) If 80, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) The 
information relating to death of prisoners Is not maintained 
jail-wise. However, as per the data complied by the 
National Crime Record Bureau (NCRB), the total number 

of prleonera who died In various jall8 In the countrv during 
2004 to 2006 are as under: 

Year Male prisoner Female prisoner Total 

2004 

2005 

2006 

1144 

1341 

1369 

25 

46 

55 

1189 

1387 

1424 

The detai18 of Information State-wise, gender-wise and 
year-wise may be seen at Statement I, II and III 

(b) and (c) ·Prisons" Is a State subject under List II 
of the Seventh Schedule to the Constitution and Prison 
Admlnietration i8 the responsibility of the respective State 
Govemments. 

However the Model Prison Manual circulated to all 
State Govemments preecribea various measure. luch as 
keeping the prisoners under safe and humane oonditlons, 
provlclng medical facilities etc. In case of death of any 
prteoner, the poatmortem Is required to be conducted 
Immediately. A full report on the circumstances of death 
of prisoner is required to be submitted and 8ultable action 
against the guilty officials is to be taken as per law. 

The National Human Rights Commission have also 
issued an adviaory to all the State Govemments directing 
that the concemed District Magistrates and Superintendent 
of Police shoutd be Instructed to report to the Secretary 
General of the Commlesion about 8uch Incidents within 
twenty four hours of the occurrence or of these officers 
having come to know about 8uch incidents. Failure to 
report promptly would give rise to the presumption that 
there was an attempt to supprees the incident. 

S"''''''.nt I 

StaIfllUT-wise and Gtlnt:*r-wistl /ncldencs of DMIIIs of /n1T16_ Due to 
Vsnow CsUS88 In Ptisons During 2004 

SI.No. Name of Stale Natural Death Unnatural deaths such 18 Suicide, Total 
execution, murder by inmates etc. 

M F M F M F 

2 3 4 5 6 7 8 

1. AncIlra Pradeeh 110 .. 6 0 116 4 

2. Arunachal Pradesh 

3. Assam 21 0 0 22 0 
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2 3 4 5 6 7 8 

4. Bihar 83 2 13 0 96 2 

·5. Chhattiagarh 27 2 0 29 

6. Goa 0 0 0 0 

7. Gujarat 23 4 0 27 

8. Himanchal Pradeah 5 0 0 8 0 

9. Haryana 23 2 4 3 27 5 

10. Jharkhand 48 0 8 0 52 0 

11. Jammu and KuhmIr 4 0 2 0 8 0 

12. Kamataka 49 0 3 0 52 0 

13. Kerala 45 0 3 0 48 0 

14. Madhya Pradesh 75 0 0 0 75 0 

15. Maharaahtra 144 6 3 0 147 8 

16. Manipur 0 0 0 0 0 0 

17. Meghalaya 2 0 0 3 0 

18. Mlzoram 2 0 0 0 2 0 

19. Nagaland 0 0 0 0 0 0 

20. Ori ... 42 0 43 

21. Punjab 32 0 21 0 53 0 

22. Rajasthan 45 0 6 0 51 0 

23. S1k1dm 0 0 0 0 0 0 

24. Tamllnadu 95 8 0 103 

25. Tripura 2 0 0 0 2 0 

26. UttarPradeah 68 27 0 96 

27. Uttaranchal 5 0 0 0 5 0 

28. West Bengal 38 0 8 0 48 0 

29. Andaman and Nicobar Ialandl 0 0 0 0 

30. ChandIgarh 2 0 0 2 

31. Dadara and Nagar Havel! 0 0 0 0 0 0 

32. Daman and Diu 0 0 0 0 0 0 
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2 3 4 5 6 7 8 

33. Delhi 27 2 7 0 34 2 

34. Lakshadweep 0 0 0 0 0 0 

35. Pondicherry 0 0 0 0 0 0 

Total 1016 22 128 3 1144 25 

Statement II 

St.talUT-wistl MId ~w18s ~ 01 0.". 011"",.. DutI to 
V.1lbus CaIJStl$ in PrIBtJn$ OutIng 2005 

SI.No. Name of Sate Nalural Death Unnatural deIth. such II 1Uicida, Total 
Execution, murder by inmates etc. 

M F M F M F 

2 3 4 5 6 7 8 

1. Andhra Pradesh 127 0 2 0 128 0 

2. Arunachal Pradesh 

3. Assam 21 0 4 25 

4. Bih.r 188 9 0 189 9 

5. ChhattIagarh 60 0 0 80 

6. Goa 0 3 0 4 0 

7. Gujarat 25 2 5 0 30 2 

8. Himachal Pradesh 5 0 0 8 0 

9. Haryana 14 0 0 14 

10. JhaI1mand 60 2 0 82 

11. Jammu and Kashmir 3 0 0 0 3 0 

12. Kamatlka 57 2 2 0 58 2 

13. Karel. 34 0 3 37 

14. Madly. Pradesh 96 0 5 0 101 0 

15. Maharaahtra 104 7 4 108 8 

16. Manipur 0 0 0 0 0 0 

17. Meghalay. 0 0 2 0 

18. Mizoram 0 0 0 0 0 0 
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2 3 .. 5 6 7 8 

19. NagaJand 2 0 3 
20. Oriaaa 35 2 0 38 2 
21. Punjab 80 0 5 0 85 0 
22. RajU1han 44 0 0 44 

23. SIkkim 0 0 0 0 0 0 
24. TarniIrMIdu 88 9 7 0 93 9 
25. Tripura 5 0 0 0 5 0 
26. Uttar Pradesh 157 3 11 0 168 3 
27. Uttaranchal 6 0 0 7 0 

28. West eeng.J 39 0 40 

29. Andaman and Nicobar J8IandI 2 0 0 0 2 0 

30. ChancJlgaItl 3 0 0 0 3 0 

31. Dadara and Nagar Haveli 0 0 0 0 0 0 

32. Daman and Diu 0 0 0 0 0 0 

33. DeIhl 22 3 0 23 3 

34. Lakshadweep 0 0 0 0 0 0 

35. PoncJicherry 0 0 3 0 3 0 

Total 12n 43 64 3 1341 1387 

.. ,.",.", II' 
StaItJ/UT-wIMI III7d Gendtlr-w/tIs IncIdtInctI 01 DtMIhs 01 ""'-,. DUll 10 I4lIli1u8 c.UIItIS in P1'IMNI6 Dudng 200fJ 

SI.No. Name of State Natulll Death Unnalurll deaths IUCh II 1UicIde, TOlai 
ExecutIon, murder Irf InmaIH etc. 

M F M F M F 

2 3 4 5 6 7 8 

1. Andhra Pradesh 117 0 3 0 120 0 

2. Arunachal Pradesh 

3. Assam 25 0 1 26 

4. Bihar 157 7 9 0 188 7 

5. ChhattIsgaIfl 42 1 4 0 46 
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2 3 

6. Goa 0 

7. Gujarat 47 

8. Himachal Pradeah 1 

9. Haryana 41 

10. Jharkhand 47 

11. Jammu and Kashmir 3 

12. Karnataka 67 

13. Kerala 34 

14. Madhya Pradesh 75 

15. Maharashtra 100 

16. Manipur 0 

17. Meghalaya 0 

18. Mizoram 0 

19. Nagaland 3 

20. Oriaea 45 

21. Punjab 67 

22. Rajasthan 53 

23. Sikkim 0 

24. Tamllnadu 97 

25. Trlpura 5 

26. Uttar Pradesh 175 

27. Uttaranchal 7 

28. Weat Bengal 63 

29. Andaman and Niober Iliandl 0 

30. Chandlgarh 3 

31. Dadara and Nagar Havell 0 

32. Daman and Diu 0 

33. Delhi 19 

34. Lakshadweep 0 

35. Pondicheny 0 

Total 1293 

APRIL 29, 2008 
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5076. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to ltate: 

(a) the number of language teachers appointed under 
the Centrally Sponsored Scheme In var10ua State8 end 
Union Territories during each of the last th .... ye&r8, State 
and Union Territory-wile; 

(b) the details of the Inltlatlvea taken for promotion 
and development of all the languages lilted In Schedule 
VIII of the Constitution; 

(c) the detaII8 of the aIIocaIIon for Centrally Sponsored 
Schemee during each of the last three yeara for promotion 
of varioue languagee; 

(d) the details of funds docated and utilized under 
the Area Intenaive and M ..... ModernIzation Programme 

during the eaid period, State-wise and Union Terrltory-
wise; end 

(e) the number of Madaraa benefited during the said 
period, State-wise and Union Terrltory-wlae7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) There Is only one Centrally 
Sponsored Scheme for promotion of various languages 
viz. 'Scheme of Financial AssIstance for AppIntment of 
Language Teache,.'. The details of numbers of Language 
Teachers aulsted along with grants released to various 
StateelUTa during the 'eat th.... yea,. are given In the 
Statement I. 

(c) The details are given In the Statement II. 

(d) and (e) The funds allocated to various Statea! 
UTs under the Madrasaa Modemlaation Programme during 
the last three years is given In the statement III. 
Infonnatlon regarding Madrua-wI8e utilization of funds Is 
not maintained centrally since funds under the programme 
are released to the StatealUTs who, In tum, release It to 
IncIvIduaI MadrMaI and IlIbaequent1y Utilisation Certificate 
Is given by the retpeCtive StatelUT Government. 

sr.,.",.", I 

SI.No. 

2 

1. NagaIand 

2. MIzoram 

3. Arunachal Pradesh 

4. Kamataka 

5. Ancllra Pradeeh 

6. Madhya PradaIh 

7. UttItIkhInd 

No. aI 
TIIChn 

3 

991-H 

2OO-H 

5OO-H 

5OO-H 

229-U 

263-U 

484.00 

204.00 

665.80 

125.48 

27.48 

31.56 

(Rs. In Lakhs) 

2008-07 

No. aI Grant No. aI GrInI 
TtICheII IIIIued TIIChIII IIIeIIed 

5 6 7 8 

200-H 143.00 

991-H 1292.38 687-H 244.00 

200-H 204.00 

325-H 313.21 

5OO-H 317.87 14OO-U 175.00 
78-U 64.34 



276 Wni'IIM AnIIWflI'S APRil 29, 2008 to OW8lions 276 

2 

8. Himachal Pradesh 

9. Chhattisgartl 

Total 

Grand Total 

Number of Teachers: 49n 

3 

2191-H 
492-U 

4 

1538.12 

5 

2218-H 
78-U 

6 7 8 

1~Pb 83.20 
1DO-U 
426-U 108.00 

2324.80 1828-U 608.20 
687-
1~ 

Grant Released: Rs. 44,71,12,0001- (Rupees forty four crore seventy one lakh and twelve tho~ only) 

Abbreviations used: H for Hindi 

U for Urdu 

Pb for Punjabl. 

..,.",.,., " 
The following schemes are being run allover the 

country for the development of languages: 

1. Central Hindi Dlreotorate (CHD), Is a 
eubordinate office responeIbIe to promote and 
propagate Hindi and to develop it 88 a link 
language throughout India In pursuance of ArtIcle 
351 of the Constitution of India. The Directorate 
implements the schemes of publication of 
bllinguaVtrilingual dictionaries, correspondence 
courses, awards to Hindi writers, extension 
services and programmes, Hindi through 
cassettes etc. 

2. Commission for Scientific and Technical 
Terminology (CSTT), Is a subordinate office 
established 88 per the recommendation of a 
Committee constituted under the provisions of 
Clause (4) of Article 344 of the Constitution. 
The Commission is engaged in the task of 
evolving technical terms in Hindi and Indian 
languages, producing of University level books, 
definitional dictionaries and various reference 
literatures. 

3. Kandrlya Hindi Sanathan (KHS), a fuRy funded 
autonomous organization responsible for the 
propagation and expansion of the use of Hindi 
and its teaching in non-Hindi States through 
training of in-service Hindi teachers. I 

4. National Council for Promotion of Urdu 
unga.ge (NCPUL), a fully funded autonomous 
orv-nlzatlons to promote Urdu Language. 

5. National Council for Promotion of Slndhl 
Ungullge (NCPSL), to develop promote and 
propagate the Slndhl language. 

6. Cent,.1 In8thule of Indian unguages (CILL), 
a subordinate office to help evolvellmplement 
the Language Policy of Govemment of India and 
coordinate the development of Indian languages 
by conducting research In the areas of language 
analysis, language pedIagogy, language technique 
and language use in society. 

7. R .. htrlya Sanakrlt Sanathan (RSKS), a 
Deemed University (with 10 Campuses) with the 
objectives of preserving, propagating and 
modemizlng traditional learning and research In 
Sanskrit. 

8. Maharlahl Sandi pan I Raahtrlya Ved Vldya 
p,.tlahthan (MSRVVP), UDaln, an autonomous 
organization established for the preservation, 
conservation and development of Vedic Studies 
through establishing and supporting Ved 
Pathshalas. 

9. The Scheme of -Appointment of Language 
Teachers· provides 100% grant to State 
Govemments for three distinct components i.e. 



VAISAKHA 9, 1930 (S8.ta) 278 

(a) Salaries for Hindi Teachers in IChooIs in non-
Hindi apeaklng Stat ... 

(b) Salaries of Urdu Teachers In State 
Government schools in those blockBIdlatricts 
that have a Significant educationally backward 
minority/population. 

(c) Under the Modern Indian Language 
component, salariea are bom for any teacher 
of any of the languages listed in the 8th 
schedule of the Constitution (other than the 
mother tongue/official languagelf\rst language 
of the State) that is taught as the third 
language. 

Thia is a demand driven scheme and funds 
are released on the basis of requirements 
projected by the State Govemments. 

10. Development of CI ... leal Temll Language. 
The scheme includes the following components. 

(a) Certificate of honour to distinguished scholars 
of CluaicaJ Tamil Language. 

(b) Tamil Language Promotion Board. 

(c) Centre of Excellence for Development of 
Classical Tamil Language at Central Institute 
of Indian Languages, Mysore. 

(d) FeHowahipa for study of Tamil as a Classical 
Language. 

StIItement Ul 

(Amount Rs. in Lakha) 

Name of StateAJTs 2OQ5.06 20Q6.07 2007-08 

Amount No. of Madraau Amount No. of Mad ....... Amount No. of Mad ....... 

Andhra Pradesh 35.20 60 48.60 135 48.60 81 

Bihar 79.92 111 79.92 111 

Jammu and Kashmir 12.60 20 

Orissa 168.96 116 189.84 145 104.40 146 

Madhya Pradesh 364.00 446 287.69 457 75.11 889 

Maharaahtra 3.16 4 

Kerala 59.04 84 338.91 429 

Tripura 45.72 127 45.72 127 45.72 127 

Uttar Pradesh 235.25 683 2481.96 3380 3010.54 4170 

Tamil Nadu 

Chhattisgarh 242.92 208 

Chandlgarh 0.72 

Kamataka 77.41 72 

Uttarakhand 109.03 143 

Total, 1011.25 1631 3835.40 5118 3364.29 5523 
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Federation of Film Socletlea of India 

5077. SHRI REWATI RAMAN SINGH: Will the 
Miniater of INFORMATION AND BROADCASTING be 
pleased to atate: 

(a) whether the Federation of Film Societies of India 
(FFSI) proposes to celebrate Golden Jubilee year In 2008-
09; 

(b) If so, whether the Government has any proposal 
to release special grant to the FFSI for this purpose; 

(c) if 80, the dotalls In this regard; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): (a) 
Yes, Sir. FFSI has infolmed that they have drawn a plan 
to celebrate the 60th Year of FFSI In December, 2008. 

(b) to (d) This Ministry is not In receipt of any such 
proposal for release of special grant from FFSI. 

D.Ed. Cou ..... 

5078. SHRI RAYAPATI SAMBASIVA RAO: WiU the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of technical educational institution. in 
Andhra Pradesh which have submitted application to the 
South Regional Committee, NCTE and approved for 
starting D.Ed. course in the last year separately; 

(b) the number of Teachers Training Institutes in 
Andhra Pradesh in particular and other Southem States 
in general set up in the last year; and 

(c) the number of technical educational institutions 
granted recognition by the Ministry for Starting D. Ed. 
Course for the same period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): (a) 72 applications from the State of Andhra 
Pradesh were received by Southem Regional Committee 
NCTE during the period 01.04.2007 to 31.03.2008 for 
D. Ed. Course, out of which 8 were granted recognition. 

(b) Teacher Training Institute. are recognized by 
NCTE for running different courses in teacher education. 
Details of recognition granted in the Southem States by 
the Southern Regional Committee of NCTE during 
01.04.2007 to 31.03.2008 are as under:-

Andhra Pradesh 

Kamataka 

Kerala 

Tamil Nadu 

Pondicherry 

326 

379 

47 

434 

10 

(c) Total Number of D. Ed. Courses which were 
granted recognition by the NCTE during 2007-08 is 1063. 

{Tftlnslsh"on} 

Briefing of Media by Police OffIc .... 

5079. SHRI JIVAdHAI A. PATEL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the police oHicers are given directions to 
brief the media on certain offences; 

(b) if 50, the details thereof; 

(c) the effects of such briefings and interviews given 
by the police officials on the legal system; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (d) 'Police' and 'Public order' are State subjects under 
the Seventh Schedule of the Constitution of India and 
therefore, the State Govemments are primarily responsible 
lor standardizing the system by which media can have 
access to the inlormation they desire, subject to the 
consideration 01 legitimate public interest. 

/English} 

Inve.tment by PIO. In Aviation Sector 

5080. SHRI RANEN BARMAN: Will the Minister 01 
COMMERCE AND INDUSTRY be pleased to state: 
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(a) whether the Governm.nt has received lome 
representations for non·implementation of policy decision 
allowing Persona of Indian Origin (PI08) and Non.Rea/dent 
Indiana (NRII) to invest upto 100 percent in the domestic 
aviation aector; and 

(b) if so, the steps being taken to issue directives to 
the concerned Ministries/Departments and State 
Govemments clarifying the Govemment's stand on FDI 
by PIOs in aviation sector under FEMA? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) No, Sir. 

(b) As per extant policy, Foreign Direct Investment 
(FDI) up to 49% is permitted in Scheduled Air Transport 
Service/Domestic Scheduled Passenger Airlines. 
Investment by Non·Resident Indians (NRI) in this activity 
is permitted up to 100%. Section 2(w) of the Foreign 
Exchange Management Act refers to both NRI and 
Persons of Indian Origin (PIOs) as 'persons resident 
outside India'. Normally, the POI policy extends similar 
dispensation to investment by NRI and PIO. However, in 
the Civil Aviation Sector, the policy has allowed a special 
dispensation only to NRI. Also, the Aircraft Rules 1937 
stipulate that a Scheduled or Non·Scheduled air transport 
Operator's Permit can be granted only to a citizen of 
India or a companylbody corporate, provided, inltJr .. HII 
that its substantial ownership and effective control is 
vested in Indian nationals. 

Involvem.nt of For.lgn.... In Actl of T.rrorllm In 
Jammu and Kalhmlr 

5081. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment has found evidence of 
involvement of foreign nationals in terrorist activities in 
the State of Jammu and Kashmir; 

(b) if 80, the facts in this regard; 

(c) the number of terrorists including foreign nationals 
active in the State of Jammu and Kashmir; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
Yes, Sir. 

(b) The State of Jammu and Kashmir is facing cross 
border terrorism for the last two decades. In this regard, 
the apprehended militants had disclosed the foreign 
nationalities of fellow militants. Apart from this the foreign 
nationality of militants Is confirmed by the possession of 
Identity cards marking on shoes, clothes, Cigarettes and 
other Items on killed militants. 

(c) Available reports indicate that there are an 
estimated 1200 terrorists including foreign terrorists who 
are active in the State of Jammu and Kashmir. 

(d) The Central Govemment in tandem with the State 
Govemment has adopted a multi· round approach to 
contain cross·border terrorisrnlinflltratlon In Jammu and 
Kashmir. This includes strengthening of border 
management and multl·tiered & multJ..modal establishment 
along the borderlLine of Control, construction of border 
fencing, continuoul upgradation of the State Police and 
central forees through Improved weaponry, surveillance 
and communication equipments, use of technology, sharing 
of intelligence and operational cooperation between the 
various agencies involved in counter terrorism operations 
in the State. The lituation Is being closely and periodically 
reviewed both at the level of the Central Govemment 
and the State Government through the Unified 
Headquarters eet up under the Chairmanship of the Chief 
Minister of Jammu and Kaahmlr. 

R.cognltlon of Col leg .. 

5082. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of colleges in the country that have 
applied to the UGC for recognition and financial 
assistance, State-wise; 

(b) the number of cases out of the above pending 
for over a year as on 1st January, 2008; and 

(c) the time by when these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
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PURANDESWARI): (a) According to the University Grants 
CommIssion (UGC), 417 Colleges applied the Commission 
In 2007 for recognition and financial assistance. A State-
wise list of such colleges Is as per Statement. 

(b) and (c) Out of 417 applications received from 

collegee seeking recognition and financial ualstance from 
the UGC, 185 applications are pending with the 
Comml88lon for want of Infonnatlonldocumenta from the 
applicant coHegee. All the UGC recognition Is contingent 
upon receipt of requisite documents, no definite time frame 
can be given. 

StIIt.ment 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

NumiHJr of PfOPOSII/s fBCSivtK/ In /he l/GC for /he ytNIr of 2007 undtlr SsctIon 2(1) of thtI l/GC Act 1956 

S~te 

2 

Andhra Pradesh 

Arunachal Prade8h 

Assam 

Bihar 

Chhattlegarh 

Goa 

GuJarat 

Harvana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Oli88a 

Number of proposals 
received In the UGC 

3 

18 

18 

18 

12 

13 

7 

19 

3 

13 

68 

1 

4 

'26 

Number of propoula 
pencIng In the UGC 

4 

04 

11 

08 

7 

10 

1 

16 

2 

10 

38 

6 

Number of propoula 
cleared in the UGC 

under Section 2(1)12 (~ 

& 12(8) of the UGC Act 

5 

14 

07 

10 

5 

3 

6 

3 

3 

30 

1 

3 

20 
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2 3 

21. Punjab 

22. Rajasthan 10 

23. Slkklm 

24. Tamilnadu 15 

25. Trlpura 

26. Uttar Pradesh 161 

27. Uttaranchal 

28. West Bengal 7 

29. Andaman and Nicobar Islands 

30. Chandigarh 

31. Dadara and Nagar Havell 

32. Daman and Diu 

33. Delhi 

34. Lakahadweep 

35. Pondicherry 

Total 417 

TermlNltlon of Service. of IPS orrtcera 

5083. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the total number of IPS officers under suspension 
and terminated during the last five years, till date, 
separately; and 

(b) the total number of such officials convicted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): 
(a) and (b) According to the available information, Including 
the reports received from the State GovemmentalUnion 
Territories, during the last five years 47 IPS office", were 
placed under suspension. Out of this, one officer has 
been dismissed from service and one officer has been 
convicted. 

4 5 

5 5 

10 5 

33 128 

2 5 

165 252 

{Tl7lnMtionj 

Indl.'. Share In World Herbal Trade 

5084. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARISINH CHAVDA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether inspite of cultivation and availability of 
many herbs In the country, India is having very low share 
in the world trade of herbs; 

(b) if so, the share of India in the international trade 
of herbs during the last three yea"" year-wise; 

(c) the reasons identified by the Govemment for low 
share in the world trade; and 

(d) the 8tepa taken by the Govemment for increasing 
India's share in the world trade of herbs? 

" 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) The share of India in the international trade of 
herbs during the last three years is as under:-

Year Quantity Value 

2005-06 49157.87 MT 315.70 Cra. 

2006-07 44577.98 MT 364.52 Crs. 

2007-08 50056.89 MT 430.08 Crs. 

(c) India's low share in the world trade can be 
attributed to several reasons. Some of them are: 
resistance in developed markets to traditional systems of 
medicines, lack of standards and good management 
practices relating to cultivation of herbs and manufacturing 
of medicines from them, sourcing of herbs from 
unregulated forest area in unorganized sectors through 
traditional non-scientific methods, presence of heavy 
metals and some toxic substances In some herbal 
products etc. 

(d) Following steps have been taken to Increase 
production/increase of herbal medicines. 

(i) Mandatory testing of metals in all purely herbal 
ASU medicines for exports w.e.f. 01.01.2006. 

(ii) Testing facilities for ASU drugs In the country 
have been strengthened by upgradation of State 
Drug Testing Laboratories and accreditation of 
private drug testing laboratories. 

(iii) State Drug Licensing Authorities have been 
directed to ensure full compliance by all ASU 
drug manufacturers of the provision of Rule 
161 (1) and (2) relating to displaying on the label 
of the container or In a leaflet to be insterted in 
the package of an ASU drugs, the true list of 
all the ingredients used in the manufacture of 
the preparation together with the quantity of each 
of the ingredients incorporated therein. The 
relaxation in labelling provision has been made 
for the export of Ayurveda, Slddha and' Unanl 
medicines. 

(Iv) A reaearch project h.. been aanctloned to 
various laboratories to Council of SclentHlc and 
Industrial Research (CSIR) under the Golden 
Triangle physiochemical characteristics of 8 moat 
widely uaed Bhasmas and to carry out their 
toxicity studies. Good manufacturing practices 
have been made mandatory for all Ayurveda, 
Slddha and Unani drug manufacturing units In 
the country. 

(v) Government of India has Initiated awareness 
programmes for educating the industry through 
Its Export Promotion Council, Pharmexcll. 
Besides, Government has Introduced testing 
facilities for ASU drugs in the country have been 
strengthened by upgradatlon of State Drug 
Testing laboratories. 

/English} 

Regional Language Centr .. 

5086. SHRI VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Regional Language Centres (RLCs) 
set up for the development of recognized languages In 
the country, State-wise; 

(b) whether the Government 18 considering to set up 
more Regional Language Centres; and 

(c) if so, the details thereof, State-wise and location-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Central Institute of Indian 
Languages (CUL), Mysore, a subordinate office under this 
Ministry, has established seven Regional Languages 
Centres (RLCs) for the development of languages in the 
country. These RLCs are located at Mysore (Karnataka). 
Bhubaneshwar (Orissa), Patiala (Punjab), Pune 
(Maharashtra), Solan (Himachal Pradesh), Lucknow (Uttar 
Pradesh) and Guwahati (Assam). 

(b) No, Sir. 
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(c) Does not arise. 

/TIBnsllltion} 

Inclu.lon 01 DI.a.ter Management Subject In 
Management Cour ... 

5086. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission haa 
directed universities to include disaater management as 
a subject in the 8yllabus of the management courses; 

(b) if so, whether the Government haa accepted the 
recommendations of the commission; and 

(c) If 80, the time by when the subject is likely to be 
included in the syllabus? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (c) The recommendation of the 
Administrative Reforms Commission that Disaeter 
Management as a body of knowledge should be 
introduced as a subject in Management and Public 
Administration, has been circulated by the University 
Grants Commission to all the Universities for compliance 
in appropriate courses. 

[English} 

Scheme to Eatabll.., See-bed Boundary 

5087. SHRi P.S. GADHAVI: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether the Government has formulated any 
scheme to establish its sea-bed boundary to stake claim 
of some additional sea-bed areas beyond its existing 
exclusive economic zone; 

(b) if so, the details thereof; and 

(c) the time by when this scheme is likely to be 
implemented? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. The Government has a 
scheme to delineate outer Iimit8 of continental 8helf 
extending beyond the Exclusive Economic Zone being 
Implemented by Ministry of Earth Sciences. The outer 
limits of the continental shelf have to be established by 
acquisition of geophyaical data through bathymetry and 
through seismic reflection and refraction. The scheme 
involves acquisition. proceSSing and interpretation of 
geophysical data for determination of th& water depth. 
foot of slope and sedimentary rock thickness followed by 
the preparation of India's aubmlas/on to the United Natiol'l8 
with nece8sary documentations. The acquisition. 
processing and interpretation of geophysical data haa been 
completed and the documentation for the submission is 
in the advanced stage of completion. 

(c) The deadline for India's submission for outer limits 
of continental shelf to the United Nations is May, 2009. 

Revenue from Cricket Match 

5088. SHRIMATI BHAVANA PUNDALIKRAO GAWALI: 
Will the Minister of INFORMATION AND BROADCASTING 
be pleased to state: 

(a) the total revenue earned by the Doordarshan and 
Akashwani from the Broadcast/Telecast of cricket matches 
between India and other countries recently, match-wise; 

(b) whether the Doordarshan and Akashwani have 
given any share amount to any other organization; 

(c) if 80, the details thereof; and 

(d) the steps taken/proposed to be taken by the 
Government for increasing the revenue of both 
Doordarshan and Akuhwanl? 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
(a) to (c) Prasar Bharati (Doordarshan) have Informed 
that in terms of the Sports Broadca8ting Signals 
(Mandatory Sharing with Prasar Bharatl) Act, 2007 the 
rights holder has to share the live signal with Prasar 
Bharati and revenue earned Is to be shared in the ratio 
of 75"10 to the. Rights Holder and 25% to Praaar Bharati. 
The details a,. given below: 
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SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Event & Date 

India-Bangladesh Cricket Serl .. 
10th May to 29th May, 2007 

India-Ireland Cricket Series 
23rd June to 3rd July, 2007 

India-England Cricket Series 
19th July, to 8th September, 2007 

lnella-Australia Cricket Series 
29th September to 17th October, 2007 

India-Australia Twenty Twenty 
Cricket match 
20th October, 2007 

lnella-Paklstan Cricket Series 
5th November to 12th December, 
2007 

India-Australia Cricket Series 
26th December, 2007 to 7th 
March, 2008 

All India Radio has earned revenue of Rs. 
3,88,53,0121- from cricket matches viz., India V8 Australia 
Cricket Series 2007 and Commonwealth Bank Series 
(India-Australia-Sri Lanka) from 26.12.2007 to 7.3.2008 
as entire package. All India Radio has not given an)' 
8hare amount to any organization from the revenue 
eamed. 

(d) Prasar Bharati have Informed that All India Radio 
has initiated various steps to increase the commercial 
revenue which Include: 

• Changing the Fixed Point Chart to include more 
popular programmes so 8S to attract more 
advertisements/commercials; 

• Broadcasting interactive programmes to increase 
direct participation of the Iistenera through phone. 
in devices and field recordings; 

• All the Stations of AIR of late have enhanced 
dedicated time-slots for their specific target 
audiences viz. Women and Children, the Youth, 
Rural Community, Music Lovers, Industrial 
Workers and the Farmers; • 

Rights Holder 
Share 75% 

Praser Bharati's 
share (25%)1 

Revenue eamed 

Nimbus 
Rs.4,59,00,OOO/-

Rs. 1,53,00,0001-

Nimbus Rs. 2,55,00,0001-
R8. 7,85,00,0001-

ESPN Rs. 3,45,00,0001-
Rs. 10,35,00,000/-

Nimbus 
26,47,60,000/-

Re. 8,82,50,000/-

Nimbus Rs. n,60,OOO/-
R8. 2,32,50,0001-

Nimbus Rs. 20,31,25,0001-
Rs. 60,93,75,000/-

ESPN Rs. 8,00,00,0001-
Rs. 24,00,00,000/-

• All India Radio has introduced its New Rate 
Card w.e.f. 1.4.2008, wherein various package 
rates for State Hook-up as well as National Hook 
up etc. have been devised for the first time to 
attract more advertisers/clients towards All India 
Radio. 

Doordarshan has initiated various steps with a view 
to increase revenues. These Include: 

• Increased in-house marketing of progremme! 
event. 

• Setting up of additional marketing units in various 
ZoneslStates of the country. 

• Starting of 58" Finance Commissioning Scheme 
in which prime time 8erials are marketed in-
house by Doordarshan, and 

• In house marketing of feature films and other 
prime time programmes. 
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Fire Fighting Arrugementa 

5089. SHRI PRABHUNATH SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether there Is no proper fire fighting 
arrangements in Deihl's Walled City areas and fire-tenders 
are find It difficult to reach those areas in case of fire; 

(b) the corrective measures taken in this regard in 
congested areas like Sadar Bazar, Chandni Chowk and 
Chawri Bazar, etc.; 

(c) the reasons for Delhi Fire Service not 
Implementing the recommendations made in this regard 
by various Committees; and 

(d) the details of buildlnga which are not follOWing 
fire fighting norms and the action taken against all such 
buildings by Deihl Fire SelVice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Most 
of the residential and commercial buildings In walled city 
area are low-rise and these do not come under the 
pruvlew of Fire Prevention and Fire Safety Act, 1986. 
Hindrances to the fire tenders in reaching the tire incident 
sites In these areas, intsf'lllis, Include slow moving tr.ffIc. 

(b) The measures taken include Fire Station at 
Paiwalan made operational, water ring main provided for 
Sadar Bazar area and fire fighting resources e.g. fire 
tenders and equipment8 augmented In the fire stations 
within the vicinity I.e. Rani Jhansi Road, S.P. Mukherjee 
Marg and Teliwara. 

(c) Most of the recommendations contained In the 
report of Inquiry Committee for major fire on 16.04.1990 
at Gandhi Market, Sadar Bazar, Deihl have been 
implemented. 

(d) The details of 48 high rise buildings in the walled 
city area falling within the pulVlew of Delhi Fire Prevention 
and Fire Safety Act, 1986 and not following the fire safety 
norms have been given in the encfosed statement. Orders 
have been issued for disconnection of electric and water 
supply to these premises as per the dItections of the 
Hon'ble Court. 

1. 

2. 

3. 

4. 

Statement 

High Riss BuiIdngs (15 MTS & A/Jow) IdfJnlifisd 
UndBr Am PftMttH71ion & Am Saltily Act 1986 

in ",. WslItHf CIty AI'N 

237, Fatehpurl, Chandnl Chowk, Delhi. 

484, Katra Ashlrfl, Chamini Chowk, Deihl. 

600, Katra Ashlrfi, Chandnl Chowk, Deihl 

1326, Chandni Chowk, Deihl 

5. 4580, Deputy Ganj, Sadar Bazar, Deihl. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1B. 

2904-05, RaI Mandl, Sadar Bazar, Deihl. 

5093, Rai Mandi, Sadar Bazar, Deihl. 

4899, P ..... Nath Road, Sadar Bazar, Deihl. 

4888-92, Paras Nath Marg, Sadar Bazar, 
Deihl. 

4946, Kunear House, Bara Tooti, Sadar Bazar, 
Deihl. 

4855, Bara Tooti Chowk, Sadar Bazar, Deihl. 

1130, Bartan Market, Sadar Bazar, Deihl. 

1274, Sadar Nata Road, Sad.r Bazar, Deihl. 

1276, Sadar Nata Road, Sadar Bazar, Deihl 

1074, Sadar Nata Road, Sader Bazar, Delhi 

1058, Pan Mandi, Sadar Bazar, Delhi. 

1059, Pan Mandi, Sadar Bazar, Delhi 

5808, Main Bazar, Sader Bazar, Delhi. 

19. 1098, Maliwara, Chandanl Chowk, Delhi. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

1096-97, Mallwara, Chandanl Chowk, Deihl. 

11, Tiraha Bazar, Maltwara, Chandani Chowk, 
Delhi. 

12, Mallwara, Chandanl Chowk, Delhi. 

13, Maltwara, Chandani Chowk, DeIhl. 

2074, Maliwara, Chandani Chowk, Delhi. 

2075, Maliwara, Chandani Chowk, Delhi. 

4141, Naye Bazar, DeIhl. 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

4140, Naya Bazar, Delhi. 

4138-39, Naya Bazar, Delhi. 

4137, Naya Bazar, Delhi. 

4130, Naya Bazar, Delhi. 

4128, Naya Bazar, Delhi. 

4122, Naya Bazar, Delhi. 

4119, Nays Bazar: Delhi. 

4117, Naye Bazar, Delhi. 

4116, Naya Bazar, Delhi. 

4105, Naya Bazar, Delhi. 

4099, Naya Bazar, Delhi. 

3973-74, Naya Bazar, Delhi. 

4064, Naya Bazar, Delhi. 

3957·58, Naya Bazar, Delhi. 

2405, Gall Pahtya WaH. Telewara, Sadar Bazar, 
Delhi. 

2354-57, Telewara, Sader Bazar, Delhi. 

Sri Ram Palace, 2481-83, Telewara, Sader 
Bazar, Delhi. 

2486-89, 2503-04-06, Telewara, Sader Bazar, 
Delhi. 

2492-93, Telewara, Sadar Bazar, Delhi. 

Jain Estate, 2861-57, Pratap Market, Sadar 
Bazar, Delhi. 

47. Malhotra BuHdlng. 2858, Pratap Market, Sadar 
Bazar, Delhi. 

48. Abldul Islam, 4503, Pratap Market, Sadar 
Bazar, Delhi. 

rr,."'tion] 
Deployment of Women Battalion on Border. 

5090. SHRI BRAJA KISHORE TRIPATHV: Will the 
I 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government h88 any proposal to 
depute women battalion of ParamUltary Forees (PMF) on 
Nepal and Bhutan borde,.; 

(b) if ao, the details thereof; 

(e) whether the Government has alao any propoaal 
to give special training to such women personnel; 

(d) If ao' the details in this regard; and 

(e) the extent to which Illegal actlvltlel ant likely to 
be checked by deputing such women battalion? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 
to (e) The Sash .. tra Seema Bal (SSB) Is in the proceas 
of raising 07 Mahlla (women) Companies. to be trained 
according to the norms of SSB, for deployment on the 
borders with Nepal and Bhutan. It Is expected to check 
illegal activities where women are suspected to be 
involved. 

[English] 

Trllnaport Subsidy SCheme 

5091. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to 8tate: 

(a) whether the Government has implemented any 
transport sub8idy scheme to prom·ote Industrialization in 
the North-Eastern ntgion; 

(b) If 80, the details of the schemes; 

(c) the total funds allocated for the scheme during 
2007-08 and in the current financial year; and 

(d) the subsidy ntleased during the above period? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Ves, Sir. The Government had 
introduced the Transport Subsidy Scheme on 23.7.1971 
for promoting industrialization in the remote, hilly and 
inaccessible areas of the country. The Scheme is 
applicable to fourteen States/UTs, Including eight States 
of the North Eastern Region (including Sikkim). The 
Scheme is applicable to all industrial LI"Iits engaged in 
manufacturing activity (barring plantations. refU'l8ries and 
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power generation seta) and • admleelble for a maximum 
period of five yea .... Under the scheme, subsidy I. 
provided ranging between 50% to 90% of the transport 
coat on raw material and finished goods to and from the 
location of the industrial unit and the designated rail· 
head. 

(c) Rs. 610 crore were allocated under the Scheme 
during 2007-08. In the current financial year, an amount 
of Rs. 1 crore only has been provided under the Scheme, 
pending evaluation of the Scheme by the Planning 
Commission. 

(d) An amount of Rs. 819.29 crore has been rel •• ed 
under the Scheme in the financial year 2007-08. Out of 
this, an amount of As. 595.63 crore was releaaed for the 
North Eastern Region. No rele ... has been made eo far 
In the current financial year under the Scheme. 

Performance of NALCO 

5092. SHRI S.K. KHARVENTHAN: WiH the Minister 
of MINES be pleased to state: 

(a) the details of profit eamed by National Aluminium 
Company Limited (NALCO) during each of the last three 
years, till data; 

(b) whether NALCO is moving towards confemnenl 
of Navratna status; 

(c) If 80, the deteDs thereof; and 

(d) the steps taken/proposed to be taken by the 
Govemment to improve the performance of NALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF MINES (SHR B.K. 
HANDIOUE): (a) The details of net profit eamed by 
National Aluminium Company Limited (NALCO) during the 
last three years, till date is as follows:· 

Vear 2004-05 2005-06 2006-07 2007-08 

Rs. In crores 1235 1582 

"ProviIIonaI figure •. 

2381 

(T'~I December, 
07)· 

1215.83 

(b) and (c) The Apex Committee In Ita meeting held 
on , 3.2.2007 has recommended grant of Navratna status 
to NALCO subject to the pre-condltlon that requisite 
number of non-official part time (Independent) Directors 
are appointed on the Board of the Company. EIght non-
official Directors have been appointed on the Board of 
NALCO vide ttIiI MInistry's orders dated 27.9.2007 and 
24.4.2008. Matter has been referred to Department of 
Public Entarprisea (OPE) for taking further necessary 
action in the matter. 

(d) The Ministry closely monitors the performance of 
the Company and undertakes regular revtewa on quarterly baa. to enlUre optimal performance for furthering the 
growth of the Company. 

Special Aealatance to Groundnut Induetry 

5093. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of COMMERCE AND INDUSTRY be pleased 
to etate: 

Ca) whether the Government has dectded to give 
special assistance for the development of groundnut 
Industry in the country, eapeclally In GuJarat; 

(b) If 80, the details thereof a1ongw1th the time-frame 
fixed for the purpose; 

(c) whether the Induetry would aIao be required to 
contribute Ita own ahare for the purpou In addition to 
the Govemment'e ....... noe; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) The 
information Is being collected and will be laid on the 
Table of the Houee. 

{TrBnlllsllonJ 

Fire Incldenta In Siuma 

5094. SHRI RAMDAS ATHAWALE: Win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether incidents of fire In Jhuggl cluaters in the 
National C8pItaI Territory of Deihl have become common 
occurrence; 
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(b) If 80. the number of fl ... incidents in the Jhuggi 
clusters aIongwlth toea of ute and property during each 
of the last th.... yea... till date. eeparately; 

(c) the main reasons for the fire Incidents; 

(d) the steps takenlproposed to be taken by the 
Govemment to provide relief and rehabilitation to the 
victims of the fl... incidents; 

(e) whether every fire Incident hu been inveettgated 
upon by the Gov.rnment; 

(f) If 80. the stepa taken by the Government on the 
buls of the outcome of the inquiry report; and 

(g) the further steps tak.n by the Govemment to 
check such Incidents in futu ... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) The Government of National capital Territory of Deihl 
has reported that the incidents of fI... In Jhuggi cI.er in 
National Capital T.rrltory of Deihl are not common. 
How.ver. the details of fire incidents In Jhuggi ck.8te .. 
during the last three yea.. is as Under: 

Year 

2006 

2007 

2008 

No. of fire 
incidents 

7 

15 

oe 

No. of IIveI loll of 
lost Jhugglea 

(approximately) 

5 1886 

19 2091 

5 481 

(c) The main reasons for outbreak of fI ... Include 
explosion of gas cyHnder. short circuit in electric wire. 
drop Rght and ca ....... neea. 

(d) Rs. 1 Lakh per persons Is paid for death of an 
adult and Rs. 50.0001- in case of death of minor due to 
fire incident. In case of Jhuggie8 gutted in fI.... ex-gratla 
relief of Rs. 20001- is paid to every jhuggi dw.lI.r. 

(e) Investigation is carried out by Delhi Police In 
major fire incidents. 

(f) and (g) Steps tak.n by Delhi Fir. Service. 
Gov.rnment of National Capital Territory of Delhi ,Include 
organizing public awareness programmea th~ IectureaI 

demonItratIonI. dIetrtbutIng fire safety 1eafteIs. creating 
aWarenell through print and electronic media. 

{Engll$hJ 

Geo-Sclentltlc prog,.mme 

6095. SHRI SUGRIB SINGH: 
SHRI ~SHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of MINES be pleased to stat.: 

(a) whether the Geological Survey of India (GSI) has 
undertaken offshore geo-edentlflc programmee In the 
oountry: 

(b) If 80, the detaile thereof during .ach of the last 
three years. till dat.; 

(c) whether GSI has hired smail-mechanised boats 
tor the said purpose; 

(d) If 80. the number of boats hired during each of 
the leat' three years till dat.; 

(e) the details of the programmes undertaken by auch 
vessels during the said period; and 

(f) the expendltu... Incurred on hiring of such boats 
aJongwIth the Income eamed by GSI from sponsored work 
by various agencies during the said period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRV OF MINES (SHRI B.K. 
HANDIQUE): (a) and (b) Ves. Sir. Geological Survey of 
India has one deep sea research vesael R. V. Samudra 
Manthen and two coastal vessels R.V. Samudra Kaustubh 
and R. V. Samudra Shaudhlkama to undertake offshore 
geoaci.ntific programmes. The details of work done by 
these 3 vessels are given in the enclos.d statement. 

(c) to (e) Ves, Sir. Six mechanized boats w .... hired 
during Field Season [F.S.) 2004-05, five mechanized boats 
were hired during F.S. 2005-06 and three mechanized 
boats were hired during F.S. 2006-07. The details of 
programmes undertaken by hired boats .... as under: 
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• 

• 

Field Seuon 2004-05 

Studies of .ediment dynamics, 
coastal process and shoreline 
changes off Dhanushkodi, Tamil 
Nldu (T.N.). 

Close spaced bathymetric survey and 
goo environmental evaluation of the 
area between Kachuberla and Silver 
Tree point and Geoarchaeologlcal 
studies in Baharil and Geonkhali, 
WHt Bengal (W.B.). 

Seabed survey for conatructIon sand 
in inner shaH of Andaman Sea. 

Near shore/coastal study off KaraIkaJ 
and Nagapattinam (T.N.). 

Part of the programme of monKoring 
of coastal procell and shoreline 
changea off Godavari Delta, AnctIra 
PradeIh (A.P.). 

• Part of the programme of 
geotechnical surveys off Jalgarh, 
Maharashtra. 

• 

• 

• 

• 
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Field Season 2005-06 

CIoee spaced bathymetric survey and 
geoenvironmentaJ evaluation of the 
area between Kachuberla and Silver 
Tr.. point and Geoarchaeological 
ItudIeI in Baherll and GeoIchaII. 
~ of creeks in SundarbInI. W.B. 
Mapping of laIandsIIlleta and study 
of near-Ihore areas in ArabIan Sea 
oft Kaup and Hangarkalta. Kamataka. 

Part of the programme of monitoring 
of coastal pl'OC8888l and IhoraIIne 
c:hangea off Godavari Delta, A. P. 

Part of the programme of 
geotechnical Investigation off 
Hangarlcatla, Kamataka. 

• 
• 

• 
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FIeld Season 2006-07 

Study of craekI In SIRfarbans, W.B. 
Bathymetric survey and 
geoenvironmental study of Hatalia-
DoenIa Rfver (between Murl Ganga 
and SaptamukhI River). 

Part of the programme of monitoring 
of coutaJ pt'CC8IIII and shoreHne 
ctwlgel off Godavari Delta, A.P. 

(f) The expenditure for hktng of mechanized boata by GSI from aponaored work Ie given below: 
including fuel and crew charges and the totaJ inccme earned 

Field season 2004-05 

Total Expenditure Incurred As. 1,46,233 AI. 1,13,800 

As. 3,79,41,525 Total Income Earned Re. 3,90,52,750 

Field Season 2004-05 

• Geo-chemical scan for Hydrocarbon in 
Western offshore basin and Krishna 
Godavari [KG) basin 

• Study of poasibIe changes in bathymetricI 
magnetic Iiptures along AndImIn Arc-

Bmtem"" 

Field Season 2005-06 

2 

• Gao chemical scan for Hydrocarbon in 
w.tern offIhoIe basin and KG baIin. 

• Study and monitoring of Barren and 
Narc:ondam laland volcano. 

• EIIIhymetrIc 8UIWY off Pududteri. 

AI. 1,14,000 

Nil 

FIeld Season 2006-07 

3 

• Studies 01 Geomorphological and Iectonic 
III up Comorin Ridge off Kanyakumari. 

• Bathymetric and magnetic survey off 
Kalcinadl-VlIIlchapatnlm, OngoIa, A.P. and 
Puducheri-Nagapattinam, IN. 
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Trench Gap in the aftermath of Sumatra 
Earthquake (2004). 

o High Resolution Study (HRS) 01 Late 
Quaternary Planktonic Foraminifera from 
Northern part of 90" E Ridge In Bay of 
Bengal with IpecialIIference to Last Glacial 
MalCIma, ~Ieiatocene BoI.Ildary and 
Palaeo-oceanography 

o Seabed Mapping within Territorial Waters 
(T.W.) and paramebic studies In the shelf 
area off OrIssa coast. 

o Placer mineral resource evaluation and 
parametric stucIes in the l W. off 0riI8a 
between Sonapurapeta and Gopalpur. 

o Placer mineral reeoun:e evaluation In the 
lW. of A.P. 

o Geotechnical investigation of the seabed in 
the northern part off 0evI river estuary and 
parametric studies of the shelf. 

o Monitoring of coastal procelles and 
IhofeIIne changes off Godavari Delta, A.P. 

o Mapping of IIIbed within lW. off A.P. and 
IN. coasts. 

o Mapping of the .. abed within lW. off 
Maharashtra cout-Satpati to Vasai. 

o Mapping of the seabed within l W. off 
Kachchh, Gujarat and Shallow .. Iamie 
survey off Saurashtra cout. 

o Geotechnical surveys off Jalgarh, 
Maharaahtra. 

o Parametric stucIias within lW. ~ Kuaragod 
10 MI. Dit~, Kerala coast. 

o Geotechnical inve.tigation off Bhatkal, 
Kamataka. 

o Parametric stucIes within l W. off Keraia 
coast - Kannur to AzhIkocIe. 

o Evaluation of sand bodies In deeper water 
off KeraIa coast. 
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o HRS of Late Quaternary Planktonic 
FOI1IIninIfera from NoI1hem part of 90° E 
Ridge In Bay of Bengal with .peclal 
reIerenoe to LI8t GIIdII MuIma, HoIoceneI 
Plelstonc.n. Boundary and Pala.o-
oceanography. 

o Geotechnical apprallil off A.P. coa.t 
between MINvada and KdngapItnem and 
Paramelric studies of the IheIf 

o Seabed Mapping within lW. and parametric 
studies In the shell area eft Oriua couto 

o Geotec:tl.licII 1nYestIgatioI, d the stIbtd all 
JatacIIannohIn river and peramelric studies 
of the shell. 

o Monitoring of coastal proce.e. and 
shonIine changes off Godavari Della, A.P. 

o Mapping d the seabed wIIhiI T.W. eft A.P. 
and IN. Coast. 

o Mapping of the seabed within T.W. off 
Maharashtra C08sl-Vlrar to Santa Cruz, 
Mumbal. 

o Mapping of the seabed within T.W. off 
Kachchh, Gujarat 

o Geotechnical investigation off Malvan, 
Mahaluhtra. 

o Parametric studies within T.W. eft Kuara~ 
to MI. Dill, Kerala coast. 

o Geotechnical investigallon off Hangarkatta, 
Kamataka. 

o Parametric studies within T. W. off Kerala 
Cout-Kamur to Azhikode. 

o PnIIminary evaluation of raIIct sands beyond 
T.W. in mid-outer continental shelf off 
CaIicul·POMIIli, Keraia. 
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o Monitoring of changts around Barren and 
Narcondam l.ndI and parametric studIeI 
for CTEC In the east and south east of 
Car Nloobar IIIandI In the Andaman Sea. 

o Taphonomic .ignificance of benthonic 
foraminifer., o.tracode., pel.cypod., 
gastropods and bryozoa In the shell allIS 
d Bay d Bengal and ArlbIIn See during 
the HoIooane period. 

o Study on the effect of salinity-temperature 
on recent planktonic IoraminWera along a 
north-Iouth traneect In Bay of Bengal. 

o Study of sedImenta flOl'l'l central Andaman 
Trougv8preading Centre. 

o Study of the .. abed morphology and 
dtpoIIIIonal envifonmtnt oft Ganga Delta. 

o Geotechnical appraiIII of the Inner IheII off 
Nagavalli River mouth, north A.P. and 
Parametric studIeI of the c:ontInental shell. 

o Placer minel'll reaource evaluation in the 
T.W. off lduvanlpalem-leakalapallem, A.P., 

o Geotechnlcal Investigation off Mahanadi 
River and Parametric 8tudIeI off Mahanadl-
Chamra River mouth •. 

o Monitoring of coa.tal proc..... and 
shoreline changes oft Godavari Delta, A.P. 

o Mapping 01 seabed within T.W. off T.N. 

o Geotechnical inve.tigation off Vengurla, 
Maharashtra. 

o Mapping of the _bed within T.W. off 
Maharuhtra coast, Virar to Santa Cruz, 
MumbII. 

o Parametric studes within T.W. off Kerala 
Coast between Azhikod and Ambalapuzha. 

o Geotechnical investigation off Badagara, 
Kerala 

o Parametric studies within T. W. off Kerala 
Coast between AzhIkod and Ambalapuzha. 

o Preimlnary evaluation of relict sands beyond 
T.W. off Kerala Coast between 8eypore and 
Kannur. 



305 Wnf'1a? AnswtllS VAISAKHA 9, 1930 (~ 306 

Enrolment of Muallm Studente 

5096. SHRI K.J.S.P. REDDY: WUI the MinIster of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
-state: 

(a> the details of Muslim enrolment in primary and 
upper primary level separately in each State and Union 
Territory including Andhra Pradesh during 2006-07 and 
2007-08; 

(b) the details of Muslims belonging to SCIST and 
OBC in each State and Union Territoriea; and 

(c) the corrective steps taken by the Govemment to 
increase the enrolment of Muslim atudenta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) While information on 
students enrolled at different levels in various educational 
institutions in the country based on religion i8 not 
maintained centrally, according to the National Univeraity 
of Education Planning and Administration's (NUPEA) 
District Information System for Education (DISE), the 
elementary education percentage enrolment of MU8Ilm 
children in the 6-14 yea... age group compared to the 
communities' share In the population, ahaws a national 
coverage of 9.39% at primary and 7.62% at upper primary 
level for the year 2006-"07. In the case of Andhra Pradesh 
it is 10.00"10 and 9.11"10 and in Uttar Pradeeh it is 9.24% 
and 7.18"10, in Bihar 8.95% and 8.BOOk, In West Bengal 
27.9% and 19.63%, while in Kerala it Is 10.13% and 
9.59"10, respectively. Data collected on muslim children 
under DISE system for elementary education, was done 
for the first time in September, 2006. The data sets 
stabilize in a few years, 

(c) In order to encourage enrolment of children of 
muslim community, Government of India has launched a 
Centrally Sponsored Scheme of prelpost matric scholarship 
for students of class I to X belonging to the minority 
community. 

Job to WIdow. of PMF 

5097. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) the number of claims filed by the relativeslwidows 
of the peraonnel of Para Military Forces (PMF) died on 
duty stili pending with the Government during the last 
five years, till-date, force-wise; 

(b) the total number of jobs provided by the 
Govemment to the widowIIrelatives of the personnel of 
PMF on compaselonate ground during the .. me period; 
and 

(c) the steps taken by the Government to provide 
jobe to auoh persons and to clear all the pending cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
The infonnation i8 as under: 

Force Clalme 

AR 0 

BSF 350 

CISF 448 

CRPF 655 

ITSP 25 

SSB 0 

(b) 2075 jobl. 

(c) There is 5% reservation In group 'C' and '0' posts 
on compasalonate grounds. Each candidate gets three 
chances for consideration for compaaalonate appointment 
depending upon the availability of vacancy. Recruitment 
on cornpuaionate ground Ia an on-going proceu subject 
to condition on production of certificat .. of 8uccesslon, 
educational qualification, qualHying service in the written 
teat etc. 

Scheme to Promote Science and 
Technology In Stat .. 

5098. SHRI P.S. GADHAVI: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the achievements made uncler the Central scheme 
to promote Science and Technology In each State 
particularly, Gujarat during the last three years; and 

(b) the funds allocated by the Central Govemment 
for the purpose during the said period, State wile, 
including Gujarat, year-wise? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
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SIBAL): (a) Under the Central scheme to promote Science 
and Technology In State. entitled ·State ScIence and 
Technology Programme" a number of activities related to 
location specific need based research and development; 
pilot scale science and technology demonstration projects; 
studies/surveys on sp8cific topics of relevance to States' 
needs have been supported during the last three years 
apart from annual core grant to each State including the 
State of Gujarat. The specific achievements inclUde 8etting 
up of hospital wute disposal systems, water purification 
systems, decentralized energy generation systems and 
surface engineering systems In various States. In the State 
of Gujarat plasma nitrlding system, reverse osmosi. water 
desalination system, hospital waste d1apoaal system hu 
been supported during the last three years in addition to 
annual core support to Gujarat State Council for Science 
and Technology. 

(b) The funds allocated by the Central Govemment 
for the purpose during the years 2005-06, 2006-07 and 
2007-08 was Rs. 10 crores, 11 crores and 14 cro .... 
respectively for all the States Including the State of 
Gujarat. The Central Government does not allocate funds 
Stat.wise. 

National Education Policy 

5099. DR. ARUN KUMAR SARMA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the recommendations of State Council of 
Higher Education in regard to the National Policy on 
Education 1986 is yet to be materialized in AHam; 

(b) if so, the reasons for delay in implementation of 
these recommendations; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) Yes, Sir. 

(b) and (c) Action In this regard Is required to be 
taken by the State of Assam as per the guidelines of the 
University Grants Commission (UGC) on the setting up 
of State Council of Higher Education. 

Mode""ailtlon Programmes under CSiR 

5100. SHRI PRABHUNATH SINGH: Will the Min~er 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the equipments purchased by the 
laboratories/Institution. of CSIR under modernization 
programme are mismanaged; and 

(b) If so, the measures being taken to monitor the 
implementation of the modernization programme efficiently? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No Sir. The equipments purchased by 
laboratories/institutions of CSIR under modernization 
programme are not mismanaged. CSIR Implemented 
programme for modernization of 39 laboratories at a total 
cost of Rs. 262.38 crore during IX Five Year Plan period. 
All equipments proposed under modernization plan have 
been procured, installed and are being utilized for R&D. 
However, in a few cases delays have taken place in 
InataHation and repair of Installed eqUipment. 

(b) Modernization programme has already been 
completed. 

Winding up of FBI In India 

5101. SHRI SWADESH CHAKRABORTY: Will the 
Minister of HOME AFFAIRS be pleued to atate: 

(a) whether the FBI la going to wind up their 
organization In India; 

(b) if so, the details and the reasons therefor; and 

(c) the benefits the Government got from them to 
contain terrorism in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) 
to (c) The Govemment of India had accorded approval 
for opening the FBI legal attacM office In the US 
Embassy in New Deihl on the basis of reciprocity in 
FebNary, 2000. The activities of the office are limited to 
liaison with Indian law enforcement agenclea, and do not 
include any Independent Investigation or any other activity 
outside the liaison function. Such legal attache offices, 
which also exist in many other countries are foreign liaison 
posts of FBI and meant to facilitate cooperation with 
counter part agencies In hoet countries on cases of mutual 
Interest with a view to solving crimes that may have 
been committed and preventing crimes by sharing of real 
time information. There is no proposal to wind up this 
office. 
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Uniform F .. Structure In Unlv.re ..... 

5102. SHRI RAMDAS ATHAWALE: WIN the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of monthly fees and other chargee 
being recovered from .tudents by colleges under Delhi 
Universitiy; 

(b) whether the guidelines issued by the UGC in thil 
regard are applicable to theee college.; 

(c) If so, the reason. for disparity in the fee structure 
prevalent in theae colleges; 

(d) whether the Government propolel to enforce 
uniform fee structure for all college. of all universities; 
and 

(e) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) to (e) According to the Information 
provided by the Unlve .. 1ty of Deihl, following annual fees 
structure is common to all its affiliated college.: 

Fee/Chargee 

University Enrolment fee 

Admission fee 

Tuition fee 

University Development fee 

University Athletics fee 

University Culture Council fee 

WUS Hsslth Centre memberahlp fee 

NSS fund 

Identity card fee 

Rs. 1001-

RI. 5/-

Rs. 180/- (Under-
graduate courses) 

Rs. 1001-

RI. 50/-

RI. 5/-

RI. 12Ot'-

Rs. 201-

Rs. 5/-

However, other charges Uke library fee, magazine 
fe8, laboratoty fee, electricity & WIller chargee, atudents 
union fee, common room fee, cultural society, dramatics 

club, games/sports fee, laboratory development fund, 
library development fund, ground maintenance fund, 
student aid fund, etc. differ from college to college. 
Besidea, college security, library HCurity, etc. are also 
charged. There is disparity in the fee structure because 
of infrastructuraJ facilities and other additional provisions 
available in the College •. 

At present there are no guidelines issued by the 
University Grants Commission (UGC). However, the 
Comm' •• 'on has constituted a committee under the 
Chairmanship of Profeslor B.S. Sonde to formulate 
regulations for admission and fee for aided and unaided 
lnatltutlons with the following terms of reference: 

(i) To formulate regulatione with regard to admluion 
and fee for selt-financlng, private, profeaelonal 
institutions including 'deemed-to-be-univeralti ... ' 

(ii) To formulate regulations for admission and fee 
for lelt-flnancing cnu.... in aided Unlversltle81 
Colleges. 

(iii) To formulate regulations for admll8lon and fee 
for aided oou.... in aided Universities and 
Colleges. 

/Engli8hJ 

UNDP ".!Nnee In NMloMI .... ther 
Development progremme 

5103. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

WIN the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) whether the Govemment has Implemented the 
UNDP assisted National Leather Development Programme 
in the country; 

(b) If 10, the details thereof; 

(c) the number of small acale entrepreneurs In the 
leather l8ctor benefited under the aaId programme; and 

(d) the details of funds allocated for strengthening 
the technology, skill upgradation and marketing support 
during the last three years, State-wise? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) to (c) The Central Government had 
implemented a programme under the UNDP assisted 
Programme, "Small Industries Development & Employment 
Programme in Leather Sector" (SIDE-NLDP) from the year 
1992 to 2003. The objective of the programme was to 
increase the competitiveness of the footwear and leather 
product sector. An amount of US$ 25.50 million was 
allocated under SIDE-NLDP as financial assistance and 
a number of small scale entrepreneurs benefited from 
the programme. 

(d) The UNDP assisted Programme ·Small Industries 
Development & Employment Programme in Leather 
Sector" (SIDE-NLDP) was implemented till June, 2003 
and hence no funds were released under the programme 
during the years 2005-06, 2006-07 and 2007 -os. However, 
the Central Govemment implemented a plan scheme, 
titled, Indian Leather Development Programme (ILDP) 
during the 10th Five Year Plan and first year of the 11 th 
FIVe Year Plan period for modemlzation and technology 
upgradation of leather units, infrastructure and capacity 
building. The ILDP Scheme comprises of two components, 
Integrated Development of Leather Sector (IDLS) and 
Infrastructure Strengthening of Leather Sector. A Statement 
giving State-wise expenditure of the Central Govemment 
for strengthening the technology, skill upgradation and 
marketing support for the Leather Sector during the last 
three years is enclosed. 

Statement 

SI.No. StatesJUnion Total Amount 
Territories (Rs. In lakhs) 

1 2 3 

1. Andhra Pradesh 59.21 

2. Dadar and Nagar Haveli 16.89 

3. Delhi 874.74 

4. Gujarat 21.46 

5. Haryana 361.67 

6. Himachal Pradesh 10.00 

7. Jammu and Kashmir 12.51 

8. Kamataka 110.72 

2 3 

9. Ker.la 115.04 

10. Madhya Pradeeh 58.84 

11. Maharashtra 176.75 

12. Manipur 1.06 

13. Punjab 244.34 

14. Rajasthan 467.22 

15. Tamil Nadu 8294.37 

16. Uttar Pradesh 3826.03 

17. West Bengal 1935.57 

Total 16586.41 

Promotion of Khadl 

5104. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI G. KARUNAKARA REDDY: 

Win the Minister of MICRO, SMALL AND MEDIUM 
ENTERPRISES be pleaaed to state: 

(a) whether the Govemment has taken any fresh 
Initiative to promote and encourage the use of Khadl 
products among the people in urban areas of the country; 

(b) if so, the details. thereof, State-wise; and 

(c) if not, the reasons therefor? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
To promote the use of khadi products throughout the 
country, including urban areas, the Govemment, through 
the Khadi and Village Industries Commission (KVIC), has 
taken several initiatives, such as: 

(i) Organising exhibitions at National/ZonaVDistrict 
levels and providing financial assistance for 
organisingg such exhibitions; 

(Ii) Rebate scheme for .providing rebate on ..... of 
khadi to consumers; 
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Statement (III) Providing financial assistance under Products 
Development, DeaIgn Intervention and Packaging 
(PROOIP) Scheme for Improved designs and 
packaging of khadi products; 

Countty-w;. StilI/$/Ics of Ol!etsl8y1ng fomigntll's In 
IIIds lIS on 31. 12.2007. 

(iv) Launching 'Mission Khadi' to convert the Khadi 
fabric into ready-made garments with modem 
designs, thereby adding value to khadl products 
and modifying the present trend of direct sale 
of khadi in cloth form; 

(v) Launching brand name 'Khadi India' for khadi 
products; 

(vi) Conducting Public awareness programmes 
throughout the country to increase the awareness 
and knowledge among the public, especially the 
young generation; 

(vii) Modernisation and renovation of Khadi 
Gramodyog BhavanslSales outlets in a phased 
manner. As a first step in this regard, 2 bhavans 
located in Delhi, have been renovatedl 
modemized. 

(c) Does not arise. 

Influx of Foreign.,.. 

5105. SHRI SURESH PRABHAKAR PRABHU: WUI 

Country 

Afghanistan 

Algeria 

Angola 

Argentina 

Armenia 

Australia 

Austria 

Azerbaijan 

Bahrain 

Bangladesh 

Belarus 

Belgium 

the Minister of HOME AFFAIRS be pleased to state: Belize 

(a) the total number of foreigners illegally staying in 
the country, country-wise; 

(b) whether the Govemment has noticed infux of 
people from a particular country; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (8) 
to (c) As per available information, 22,467 foreigners were 
found to be overstaying as on 31.12.2007. The eountry-
wise break-up is given in the enclosed statement. 

(d) Powers have been delegated under Section 3(2) 
(c) of the Foreigners Act, 1946 to the State Govemmental 
Union Territories to detect and deport foreign nationals 
staying in the country unauthorlzedly. 

Bolivia 

Botswana 

Brazil 

British Overseas City 

BrItI8h Protectorate 

British Sub & Colo 

Brunei 

Bulgaria 

Burundi 

Cambodia 

Cameroon 

Canada 

No. of Foreigners overstaying 

2 

11852 

12 

3 

10 

164 

24 

7 

1083 

4 

14 

1 

27 

o 

1 

2 

4 

8 

7 

8 

330 
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2 1 2 

Chad 0 Indoneela sS 

Chile 3 Iran 214 

China 657 II'IIq 108 

China (Taiwan) 13 Ireland 16 

Colombia 14 larael 87 

Comoros 2 Italy 88 

Congo 17 Ivory Coat 2 

Croatia Japan 95 

Cuba 1 Jordan 4 

Czech Republic 4 Kazakhatan 6 

Denmark 23 Kenya 152 

Djibouti 6 Korea (North) DPR 3 

Dominican Republic 2 Korea South 263 

Egypt 27 Kyrghyzatan 5 

Eritrea 2 Laos 

Estonia latvia 3 

Ethiopia 40 Lebanon 8 

FIJI 161 Lesotho 1 

Finland 25 Liberia 2 

France 263 libya 7 

Germany 1n lithuania 1 

Ghana 7 Malaguy (Madagaakar) 

Grenada Malawi 7 

Gautemala 2 Malaysia 248 

Guinea 3 Maldives 7 

Guyana 8 Mauritania 1 

Hong Kong 4 Mauritius 192 

Hungary 2, Mexico 5 

Iceland 1 Morocco 5 
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1 2 1 2 

Moldova Slovak Republic 2 

Mbnaco Slovenia 1 

Mongolian 28 SomaHa 9 

Mozambique Sf South Africa 88 

Myanmar 278 SpaIn 47 

Namibia 7 Sri Lanka 1050 

Nauru 0 St. Lucia 0 
Nethertands 58 Stateleu 19 
New Zealand 32 Stateleu-TIbet 172 
Nicaragua 1 

Stateleal-Malaysia 8 
Nigeria 854 

Stateless-Singapore 0 
Norway 12 

Statel ... Tanzania 0 
Oman 123 

Sudan 148 
Pakistan 0 

Swaziland 1 
Palestine 5 

Sweden 36 
Panama 3 

Switzertand 49 
Paraguay 0 

Syria 41 
Peru· 2 

Tajlkiatan 3 
Philippines 72 

Tanzania 194 
Poland 19 

Thailand 67 
Portugal 16 

10 Tonga (Togo) 0 
Qatar 

Romania 4 Trinidad & Tobago 

Russia 133 Tunisia 0 

Rwanda 12 Turby 22 

Saudi Arabia 71 Tur1<menistan 0 

Senegal U.S.A. .880 

Seycheltes 1'12 Uganda 42 

Sierra Leone 3 Ukraine 36 
• 

Singapore 152 United Arab Emiratee 54 
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1 2 

United Kingdom 671 

Uzbekistan 8 

Vanatu 0 

Venezuela 7 

Vietnam 37 

Yemen 112 

Yugoslavia 4 

Zaire 0 

Zambia 1 

Zimbabwe 4 

Others 5 

Total 22487 

Regulatory Authority for Higher Education 

5106. SHRI VIJOY KRISHNA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the National Knowledge Commission hu 
submitted • proposal to set up an Independent Regulatory 
Authority for Higher Education with an appellate body for 
redresaal of academic grievances; 

(b) if so, the details thereof; 

(c) whether the present higher education Aystem in 
the country is regulated by 13 councils; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Govemment to set up an 
Independent Regulatory Authority for higher education? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): (a) and (b) In its Report to the Nation 
(2006), the National Knowledge Commission (NKC) has 
recommended establishment of an Independent Regulatory 
Authority for Higher Education and re-deflning the role of 
regulatory bodies such as University Grants Commission 
(UGC), All India Council for Technical Education '(AICTE), 

Medical Council of India (MCI) and Bar Council of India 
(BCI). 

(c) and (d) According to available information, there 
are 14 professional councils, apart from the State CouncUs 
of Higher Education. 

(e) There Is no consensus on the recommendation 
of the NKC. However, a 'Review Committee' has been 
constituted by Govemment to reldew the functioning of 
the UGC and AICTE. 

Import and Export Between India and Ru •• 1a 

5107. SHRI GANESH SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the status of import and export between India 
and Russia alongwith its value during each of the last 
three ye.... and In the current year till date, Item-wise; 

(b) whether the Government proposes to Increase 
Import and export (trade) with Russia; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The country-
wise details of commodities exported and imported 
a10ngwlth their value are available on the website of the 
Department of Commerce at www commerce goy.in. 

(b) and (c) A Memorandum of Understanding on 
Cooperation between the Ministry of Commerce and 
Industry and the Ministry of Economic Development and 
Trade of the Russian Federation was signed on 6th 
February 2006. The India-Russia Joint Study Group (JSG) 
set up in pursuance of the MoU has finalized Its report 
in July 2007. The report covers various aspects of trade 
between India and Russia in Goods and Services as 
well as in.astment cooperation and makes relevant 
recommendations to enhance bilateral trade and economic 
cooperation to US$ 10 billion by 2010. A Joint 
Communique between Ministry of Commerce and Industry 
of the Government of India and Ministry of Economic 
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Development and Trade of the RU88ian Federation for 
setting up the India-Rueata Joint Task Force to monitor 
the implementation of recommendations of India-RU88ia 
Joint Study Group and to further consider the posaibiIlty 
of signing a Comprehensive Economic Cooperation 
Agreement (CECA) has been Issued on 13.2.2008. 

{English} 

Aeaeument Method on Unit Area Syetem 

5108. MS. INGRID MCLEOD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether DMC (Amendment) Act, 2003 grants 
options to the tax payers for getting their properties which 
were not assessed prior to the date of operation of the 
said Act, assessed either on Unit Area (UA) rates or old 
rates; 

(b) if so, the details thereof; 

(c) whether certain tax payers in ROOlnl Zone, Delhi 
whoae properties were 888essed after 1.8.2003 and who 
have opted for 888888ITIent on U.A. rate system have 
been refused; 

(d) if so, the reasons therefor; 

(e) the details of cases settled and refused on Unit 
Area Method between the transitory period from 1.8.2003 
to 31.3.2004; 

(f) whether any Inquiry is likely to be conducted into 
this violation of the provision of the said Act to fix 
responsibility; and 

(g) if so, the time by when this inquiry is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) As per sub-section (1) of section 116 G of the Deihl 
Municipal Corporation Act, 1957, a tax on vacant land or 
covered space of building or both, levied under this Act 
immediately before the date of coming into force of the 
Delhi Municipal Corporation (Amendment) Act, 2003, be 
deemed to be the tax on such vacant land or covered 
space of building or both, levied under this Act as 
amended by the Delhi Municipal Corporation (Amendment) 
Act, 2003, and shall continue to be in force until such 
tax Is revised in accordance with the provisions of this 

Act, as amended by the Deihl Municipal Corporation 
(Amendment) lid, 2003. Further, stb-sec:tion (2) of Section 
116 G of the Delhi Municipal Corporation Act provides 
that notwithatanding anything contained In sub-section (1), 
where assessment has not been finalized In respect of a 
vacant land or covered space of a building or both, on 
the date of the commencement of the Deihl Municipal 
Corporation (Amendment) Act, 2003, the assessee may 
have such land or building or both, as the case may be, 
assessed on the basis of the annual value. 

(e) to (g) The Information is being eollected and will 
be laid on the Table of the House. 

{Tnmsl6tion} 

Price RI .. 

5109. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 
DR. CHINTA MOHAN: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleued to state: 

(a) whether the consumer price Index (CPI) Is 
continuously rising In view of the Increasing Index of 
wholesale price (WPI) during the year 2008 In comparison 
to 2007; 

(b) If so, the details of percentage along with the 
criteria to calculate the indices separately; 

(c) the details of items Included for calculation the 
said Indices; 

(d) the contrbutlon of food, manufacturing and service 
sector to this Increase; 

(e) whether there is any possibility of price decrease 
in the food sector after the new c!rops in April 2008 i., 
the country; 

(f) if so, the details thereof; and 

(g) the steps taken by the Govemment to check the 
rising trend in consumer price? 

THE MINISTER OF STATE IN THE DEPARTMENT , 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): (a) and (b) Presumably, the Hon'ble Member, 
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In part (a) of the queetlon, Is referring to the Conaumer 
P'rtce Index for Induatrial Workers (CPt-IW). For the year 
2008, the CPI-IW Ie avaHable, 80 far, only upto February 
2008. The CPI-IW for the months from January 2007 to 

CPI-IW 

Change 

February 2008, changes In index over pravloua montha 
and rate of inflation (CPI) on a point to point bu. In 
comparleon with IImI"r information baaed on whoIeaale 
Price Index (WPI) are given below: 

WPI 

Rate of Change Rate of 
Over Inflation on a over Inflation on a 

Previous point to point previous point to point 
Manthe Index Month (%) buls (%). Index Month (%) buls (%). 

January-07 127 0.00 6.72 208.8 0.19 6.37 

FebNary-07 128 0.79 7.56 208.9 0.05 6.36 

March-07 127 -0.78 6.72 209.8 0.43 6.61 

Aprll-07 128 0.79 6.67 211.5 0.81 6.28 

May-07 129 0.78 6.61 212.3 0.38 5.46 

June-07 130 0.78 5.69 212.3 0.00 4.53 

July-07 132 1.64 6.45 213.6 0.61 4.71 

Auguat-07 133 0.78 7.26 213.8 0.09 4.14 

September-07 133 0.00 6.40 215.1 0.61 3.51 

October-07 134 0.75 5.51 216.2 0.05 3.11 

November-07 134 0.00 5.61 216.9 0.33 3.25 

Oecember-07 134 0.00 5.51 218.4 0.23 3.84 

January-08 134 0.00 5.51 218.1 0.79 4.45 
• 

February-08 135 0.75 5.47 218.4 0.14 4.55 

March-08 223.2 2.20 6.39 

Note: The Whole.... Price Indices for the Months of February & March 2008 are ProvIeIonaI and the ConIUmer Price Indices for !he 
Months of January 2008 and F.bnJary 2008 are Prov1sIonaI. 
"Rate of inflation repreeenta percent change In Index In !he current period compared to !he Index for the corresponding month of the 
previous year. 
The difference in the changes in Indices and In the Inflation rat.. between WPI and CPI-IW reflect differences In the bale year, 
commodity basket and weights for the commodities In the reapectIve Indices. 
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(c) The CPI·IW aN complied on the buIe of group 
apecIfIc consumer .xpendtu ..... which Include expenditure 
on: 

I-Food. 

n·Pan.Supari, Tobacco & Intoxlcanta. 

III-Fuel & Light, 

IV·Houslng. 

V·Clothlng. Bedding and Footwear. and 

VI-Miscellaneous luch as MedIcal care. Education. 
Recreation & Amusement. Transport & 
Communications, Personal Care & Eflecta and Others. 

The Wholesale Price Index II an economy-wide index 
wtth w.lghts· based on valu. of quantities of commodities 
traded in the domestic market. It Is a more comprehensive 
measure of economy-wide inflation available with high 
frequency. 

(d) Within the above framework. the CPI-IW Is based 
on a much larger weight of. 48.20% food compared with 
the weight of 15.40% in WPI. 

(e) and (f) Market forces of demand and IUpply, 
among others, are major factors having significant impact 
on prices. With the prospects for new crops In April 2008 
being bright, the resultant domestic supply position of 
agricultural commodities is expected to dampen the 
domestic prices. 

(g) The price situation in the economy Is closely 
monitored by the Govemment and suitable measul1ll are 
taken, as and when necessary, to maintain price stability 
In the economy. The measures, 1nfrN!.I1I111, include: 

(1) Various Fiscal and Administrative measures 
relating .. imports and exports of edible oils, 
wheat, rice, pulses, cement and steel; 

(2) The RSI, as part of demand manag.m.nt 
measures has increaaed Cash Reserve Ratio 
(CRR) from 7.5% to 8.0%. 

fEngIIIIIIJ 

Thermal Energy from Ocean 

5110. SHRI JUAL ORAM: Will the Minister of EARTH 
SCIENCES be pleased to state: 

(a) whether there Is vast scope to generate thennal 
energy from the oceans; 

(b) H 80, the details of the posslbUlties explored by 
the National Institute of Ocean Technology (NIOT) during 
Tenth Plan till date; and 

(c) the future plan of the Govemment in this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) to (c) Yes, Sir. Energy can be generated 
utilizing the temperature difference between the surface 
of the .. a and deep sea waters. National Institute of 
Ocean Technology (N lOT) , an autonomous Institute under 
the Ministry undertook a pilot project of 1 MW floating 
Oc.an Thermal Energy Conversion (OTEC) Plant under 
• Jai Vigyan" Mission. The plant was set up on a barge 
named 'Sagar Shaktl', for deployment in open sea having 
a depth of over 1000 meters off Tutlcorln. The 1 Mega 
Watt (MW) Ocean Thermal Energy Conversion (OTEC) 
Technology Demonstration project was Initially approved 
as one of the Mission Project of National Institute of 
Ocean Technolog}i (NIOT) In Sept. 1998 at the total cost 
of Rs. 35.25 crore for a period of two years from 1998-
99. However, due to rough weather and inadequate 
technical support during the deployment of 1 meter 
diameter and 100 meter length of pipe, the same could 
not be supported and resulted in Its 1088. The Minlitry 
further approved Revised Cost Estimates (RCE) of Rs. 
61 .13 crores and Extension of the project up to 31st 
December 2002 on 22.02.02. There was once again loss 
of the Intake pipe. An expert committee was appointed 
for failure analysis. Based on its report, a revised project 
proposal was prepared for completion of the proJect. The 
proposal was referred to Ministry of Finance for their 
approval. Ministry of Finance recommended for winding 
up of the project and the project was accordingly 
discontinued. Considering the unavailability of required 
water depth near the Indian coast, the OTEC plants would 
have to be located 30 to 40 kilometers away from the 
coast, and therefore, would not be economical. Hence, 
the Ministry has no plan to take up this project. 

Impact of Chine.. Import. 

5111. SHRI SARVEY SATYANARAYANA: Will the 
Minister of COMMERCE AND INDUSTRY be pleued to 
state: 

(a) whether the Gov.rnment has made any 
8S8888ment on the Impact of domestic Industries due to 
import from China during each of the last three years; 
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(b) if so, the details thereof; 

(c) whether the Govemment has fixed any target for 
such Imports/export fromlto China and other countries till 
2010; 

(d) if so, the details thereof, country-wise; and 

(e) the steps taken by the Govemment to curb 
expensive import from China and other countries to 
safeguard the interest of the domestic Industry and to 
face competition in the international market? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) No 
specific study has been carried out to assess the impact 
of imports from China on the domestic industry. However, 
imports from China during the last three years, are as 
follows: 

Year 

2004-05 

2005-06 

2006-07 

April 2oo7-December 2007 
(Provisional) 

Source: DOCIS. 

Value (Rs. In Lakhs) 

3189230 

4811865 

7900861 

8020652 

(c) and (d) In August 2004 at the time of 
announcement of Foreign Trade Policy 2004-09, a target 
of doubling our percentage share of global merchandise 
trade within the next 5 years was set. Our total 
merchandise trade In 2007-08 i8 USD 390 billion (approx) 
which accounts for nearty 1.5% of wortd trade. Export 
target for 2008-09 has been fixed at USD 200 billion. 
However, no separate country-wise export targets have 
been fixed. 

(e) No specific measures have been taken to curb 
expensive Imports from China & other countries to protect 
the domestic industry. Whenever complaints are received 
regarding 'dumped' imports, and consequential injury to 
the domestic industry, the Directorate General of Anti 
Dumping (DGAD) initiates investigations/action as per anti 
dumping rules. 

HI-Tech He_ 8yatem for Cyclone PredIction 

5112. SHRI TATHAGATA SATPATHY: WlH the Minister 
of EARTH SCIENCES be pleased to state: 

(a) whether the Govemment has decided to set up 
high tech radar systems In the coastal belt of Or1ssa to 
monitor cyclone and other national disasters; 

(b) If so, the details thereof; 

(c) the locations at which such system is likely to be 
set up; 

(d) the total funds earmarked/released for the said 
purpose; and 

(e) the time by when the system is likely to be made 
functional? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAl): (a) to (c) India Meteorological Department (IMD) 
presently operates a network of 10 Cyclone Detection 
Radars and 29 Storm Detection Radars. One Cyclone 
Detection Radar Is located at Paradlp and one Storm 
Detection Radar at Bhubaneswar. Under modemizatlon 
of observations and forecasting facilities of IMD (Phase 
I), 12 nos. of Doppler Weather Radars (DWR) used in 
forecast of severe weather events are being procured for 
installation at various places of the country. With these, 
complete coastal belt of India Including Orissa would be 
coverod. One of the 12 Doppler Weather Radars is 
planned to be set up at Paradip in place of existing 
Cyclone Detection Radar. 

(d) A total amount of Rs. 920 crore has been 
approved by the Cabinet for the modemization phase I 
of IMD that Includes commissioning of the 12 Doppler 
weather radars. • 

(e) The target date for commissioning of the Paradip 
radar is December 2009. 

Disparity In A ..... m.nt 01 Property Tax 

5113. MS. INGRI.D MCLEOD: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Delhi Municipal Corporation Act grants 
option to the property tax payer for settlement of their 
cases, which were not settled prior to the date of coming 
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Into force of the DMC (Amendment) Act, 2003 but eettled 
before the Unit Area rates were notified from 1.8.2003 to 
31.3.2004 on Unit A..... ratea or old rates; 

(b) If 80, whether this provision of option to eome of 
the tax payers by refuelng them the option to get their 
properties assessed on U.A. rates while allOwing this 
option to others a thereby creating disparity among the 
tax payers; 

(c) If so, the reasons therefor; and 

(d) the action taken by the Govemment to redress 
the grievances of property tax payer'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): 
(a> Under the provisions of Section 116G of the Delhi 
Municipal Corporation Act, 1957, where assessment has 
not been finalized in respect of vacant land or covered 
space of a building or both on the date of commencement 
of the Delhi Municipal Corporation (Amendment) Act, 2003, 
the assessee may have 8uch land or building or both, 
as the case may be, assessed on the basis of Annual 
Value. This provision is not applicable in settled cases. 

(b) to (d) The Information Is being collected and will 
be laid on the Table of the Houee. 

Survey of Cltle. Vulnerable to Climate Change 

5114. SHRI DUSHYANT SINGH: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(a) whether the Govemment has Identified the cities! 
towns in various States which are vulnerable to climate 
change; 

(b) if so, the details thereof; and 

(c) the steps taken to counter the adverse impact of 
climate change in those cities and towns? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) No, Sir. However, climate parameters 
over the entire country are being constantly monitored by 
the India Meteorological Department. The National 
Communication on Climate Change prepared by the 
Govemment addreases wlnerability of varioUl regions of 
the country. 

(c) The Government has initiated several steps to 
address the problem of climate change. Recently,the 
Government ha set up a Prime Minister's Council on 
Climate Change to coordinate national action for 
888essment, adaptation and mitigation of climate change. 
The Ministry of Environment and Forests have also 
constituted an Expert Committee on Climate Change 
impacts, which Is headed by the Principal Scientific Advisor 
to the Cabinet. 

The Ministry of Earth Sciences has proposed to 
create a high-priority programme to address the Science 
issues of Global and Regional Climate Change with a 
well equipped state-of-the-art Centre of excellence at 
Indian Institute of Tropical Meteorology, Pune for inter-
disciplinary research & training in the area of science of 
climate change. 

rrrsnslah'onj 

ContrlbuUon of Small and Medium Induatrie. 

5115. SHRI BAPU HARI CHAURE: Will the Minister 
of MICRO, SMALL AND MEDIUM ENTERPRISES be 
pleased to state: 

(a) whether the Small and Medium Scale industries 
plays an Important role in the economic development of 
the country; and 

(b) if so, the average contribution of these industries 
to the Gross Domestic Product (GOP) alongwlth the 
percentage of workers out of the total workers, working 
in the country in comparison to America, Japan, France, 
China and other countries? 

THE MINISTER OF. MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b) 
Ye., Sir. The micro and small enterprise. (MSEa) 
constitute an important segment of the Indian economy, 
providing employment to an estimated 312.52 lakh people 
In the rural and urban areas of the country. The 
contribution of MSEs to the Groas Dome.tit:: Product 
(GOP) of the country is estimated at 5.94 per cent for 
the year 2006-07 (latest available). The data In respect 
of medium enterprises is not available presently. Further, 
in view of the varying definition of micro, small and 
medium enterprises (MSMEs) in different countries, no. 
comparative data on ahare of employment provided by 
the MSEs in the total employment is available. 

" 
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fEngIi$h/ 

Impect of GloMIl .... on on Small Sale InduatrIH 

5116. SHRI B. MAHTAB: Will the Minister of MICRO, 
SMALL AND MEDIUM ENTERPRISES be pleaeed to 
atate: 

(a) whether globalization has an impact on the small 
and medium enterprises in the country; 

(b) if so, the details thereof; 

(c) whether the production of theee Industriee Is being 
affected due to Import of cheap goods from various 
countries Into be Indian market; and 

(d) if 50, the efforts made by the Govamment to 
remove the probleme of these industries? 

THE MINISTER OF MICRO, SMALL AND MEDIUM 
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c) 
Government is conscious about the inherent challenges 
Including, inMr ""-, greater competition, posed on micro, 
smaH and medium enterprises (MSMEs) as a result of 
globalization and also opportunities bestowed on them In 
the form of increased accesa to modem technology, 
availabHity of a variety of raw materials & components at 
a lower price as a result of Importa, wider market 
segments, Impetus to quality, efficiency & opportunity to 
restructure and dlversHy. 

State 

Kamataka 

Kerala 

Tamil Nadu 

Non-Traditional Area 
(mainly Andhra Pradesh 
and OrIssa) 

North Eastem Region 

Total 

·Post monsoon estimates. 

2003-04 2004-05 

1,85,550 1,98,600 

63,850 54,300 

17,750 18,300 

3,050 4,000 

300 • 300 

2,70,500 2,75,500 

(d) The Government has put In place aeveral 
rneuures to help MSMEa become globally competitive 
which, intsr", include ... Istance for technological 
upgradatlon, accessing markets, Improved Infrastructure, 
better availability of credit, facilities for training and 
capacity building of entrepreneurs, etc. 

Production of Coffee 

5117. SHRI M. SHIVANNA: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the total quantity of coffee produced In the country, 
particularly In Kamataka for the last five years, State-
wi .. ; 

(b) whether the coffee growers, particularly small 
farmers are not getting proper prices for their produce; 

(c) whether the Govemment propoees to provide 
minimum aupport price to the coffee growers; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The State-
wi.. coffee production during the last fIVe years Is as 
below:-

(Quantity In metric tons) 

2005-06 2006-07 2007-08" 

1,96,275 2,06,025 1,91,575 

58,825 59,475 49,000 

18,825 18,225 18,100 

1,825 4,085 3,175 

250 190 150. 

2,74,000 2,88,000 2,62,000 
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(b) Present prices of coffee are quite remunerative 
and even small growers are getting advantage of It. 

(c) No, Sir. 

(d) Does not arise. 

Duty Cute In lE8aentlal Commodltl •• 

5118. SHRI ASADUDDIN OWAISI: • 
SHRI SANTOSH GANGWAR: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleaaed to state: 

(a) the names of the commodities on which rebate 
haa been given on the import duty by the Govemment 
keeping in view the rising prices alongwlth the names of 
the commodities export of which hu been banned 
completely alongwlth the details thereof; and 

(b) the extent to which inflation would be checked 
as a result thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) DetaIls of 
commodities alongwith reduction In the customs duty (date 
of notification-wise) are as under: 

20.3.2008 (w ••• f 21.3.2008): 

(a) Crude palm oil Including crude palrnolein from 
45% to 20%. 

(b) Refined palm 011 including RBO palmolein from 
52.5% to 27.5%. 

(c) Crude Mustardlrapeaeed/colza/canola oils from 
75% to 20%. 

(d) Refined Mustard' rapeseedlcolza/canola oils from 
75% to 27.5%. 

(e) Crude sunflower oil from 40% to 20%. 

(f) Refined sunflower oN from 50% to 27.5%; ar.\oI 

(g) Semi-milled and wholly milled rice from 70% to 
nil for Imports made on or before 1.3.2009. 

1.4.2008: 

(8) Soya bean 011 (crucle) from 40% to Nil and on 
soya bean oil (refined) from ~ to 7.5%; 

(b) Crude Palm 011 (Including crude palmo1eln) from 
20% to Nil and on RBD palm 011 (Including RBD 
paImoIeln) from 27.5% to 7.5%. 

(c) All other miscellaneous edible oils (crucle) such 
aa coconut 011, ground nut, etc. to Nil; 

(d) All other miscellaneous edible oils (refined) such 
as coconut oil, ground nut, etc. to 7.:5%; 

(e) Partly or wholly hydrogenated vegetable fata and 
oils commonly known as vanapati, margarine 
etc.-to 7.5%. 

(f) In-quota tariff rate for Maize under TRQ of 5 
lakh MT-to Nil. 

As regards ban on commodities, export of wheat & 
wheat products Including wheat flour has been banned 
vide NotificatIon No. 33 dated 08.10.2007 till further orders. 
Export of non bumatl rice has been banned w.e.f. 
01.04.2008. Ban on export of pulse. except Dollar Gram 
(Kabul! Chana), has been extended upto 31.03.2009 vide 
Notification No. 91 dated 01.04.2008. The export of edible 
011 except coconut 011 through Kochl post has been 
banned. 

(b) It is expected that the inflation would corne down 
due to reatrictlonslban on exports and lowering of custom 
duties. 

D...,.....nt of People Due to AI .. In Sea Level 

5119. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of EARTH SCIENCES be pleased to state: 

(a) whether the attention of the Govemrnent has been 
drawn to the news regarding 'warming will trigger huge 
exodus' reported In the TiI1ltl8 of Ina. dated March 27, 
2008; 

(b) whether the Govemment has made any study 
about the number of people displaced due to rise in Ha 
level In various coasta/cit/ea of the country; 

(c) if 80, the details thereof; State-wise and location-
wise; and 

(d) the remedial measures taken by the Govemment 
in tt6 regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY , 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) Yes, Sir. 

,. 
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(b) and (c) No, Sir. However, a broad assessment of 
vulnerabiUties of the coastal zone of India has been made 
in the National Communication of climate change. TheBe 
results shows that the impacts of rise in sea level may 
result in land loss and population displacement. 

(d) The Govemment has initiated several steps to 
address the problem of climate change. Recently, the 
Government has set up a Prime Minister's Council on 
Climate Change to coordinate national action for 
assessment, adaptation and mitigation of climate change. 
The Ministry of Environment and Forests have also 
constituted an Expert Committee on Climate Change 
impacts, which is headed by the Principal ScIentIfIc Advisor 
to the Cabinet. 

The Ministry of Earth Sciences has proposed to 
create a high-priority Programme to addreas issues of 
Global and Regional Climate change. The programme 
will establish research networks of leading National 
research groups and research centres Involved in allied 
areas by supporting collaborative research on important 
issues of national relevance including impacts on coastal 
zone. 

[Translation} 

Export Ag .... ment. 

5120. SHRI MAHAVIR BHAGORA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) India's rank in the field of export In the world; 

(b) the total export from India during the last three 
years; 

(c) the names of the countries with which export 
agreements have been signed during the last three yea ... ; 

(d) the achievements made therefrom during the 
above period so far; and 

(e) the measures being taken by the Govemment to 
increase the export? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE... AND 
INDUSTRY AND MINISTER OF STATE IN THE MIN1"sTRY 
OF POWER (SHRI JAIRAM RAMESH): <a) As per the 
latest WTO figures available, India ranked 2~th ~n 
in the world merchandise exports in 2007. 

(b) IncIa's total merohandlee exports during the last 
three ye_ .... given below: 

Year Total Exports (US S Blllon) 

2005-06 

2006-07 

2007-08* • 

103.1 

126.3 

138.7" 

*AprU-February, 2007-08: Provisional figure •. 

(c) During the last three years (i.e 2005-06, 2006-07 
& 2007-08) India has signed two new Free Trade 
Agreements i.e. Comprehensive Economic Cooperation 
Agreement (CECA) with Singapore on 28th June, 2005 
and Preferential Trade Agreement with Chile on 8th March, 
2006. Beside8, th, Free Trade Agreements already In 
place with Bhutan and Nepal were renewed on 28th July, 
2006 and 6th March, 2007 respectively. 

(d) India's merchandise exports to these countries 
during the last three years are given below: 

Country (Value: US S MlUlon) 

Singapore 

Chile 

Bhutan 

Nepal 

2005-06 

5,425.3 

152.2 

99.2 

860.0 

2006-07 

6,016.4 

374.9 

58.6 

930.7 

·AprH-December. 2007-08: Provlalonel figures. 

2007-08" 

5133.6 

179.1 

62.7 

913.7 

(e) With a view to incre8M India's merchandise 
exports, the Govemment has taken MyeraJ initiatives in 
accordance with the Foreign Trade Policy (FTP) 2004-09 
and Its Annuql Supplements. These initiatives Include 
bringing into force the SEZ Act, 2005 and the 
implementation of Focus Product Scheme, Focus Market 
Scheme, Vlshesh Krlshi and Gram Udyog Yojana, Duty 
Entitlement Passbook Scheme, Export Promotion Capital 
Goods Schema, Refund of Service Tax, Relief to Sectors 
affected by Rupee Appreciation, Promotion of High Value 
Added Manufactured Products etc. Substantive measures 
have also been taken to facilitate exports viz. reduction 
of transaction cost and time, simplification of procedure 
for exporters etc. 
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/EIIfI/i8h/ 

Agreement with China In Energy and ~ 

6121. SHRI M.K. SUSSA: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a> whether during the last vI8It of the Minister of 
Science and Technology to China, any agreement or 
Memorandum of Understanding (MOU) was signed, 
including the areas relating to energy security and 
defence; 

(b) If so, the details and the salient features thereof; 

(c) the details of achievements made therefrom 80 
far; and 

(d) the further steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): (a) to (d) Memorandum of Understanding (MOU) 
on Science and Technology cooperation with China was 
signed on 7th September, 2006 during the visit of Minister 
of Science and Technology and Earth Sciences to China. 
The MOU does not cover the areas of Energy Security 
and Defence. 

Production and Export of Tobacco 

5122. SHRI K.J.S.P. REDDY: 
SHRI L. RAJAGOPAL: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the preaent 8tatUS of tobacco growers in the 
country; 

(b) the production of tobacco in Andhra Pradesh 88 

compared to other States, State-wise; 

(c) whether the Government is taking any action 
against the concerned exporters who are patronizing some 
people; 

(d) if so, the details and If not, the reasons therefor; 
and 

(e) the steps taken by the Govemmant to export 
tobacco to China and other countries? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): (a) The pMsent 
status of tobacco growers in the country is: 

Name of the State 

Andhra Pradesh 

Kamataka 

No. of growers regd. During 2007-08 
crop aeuon 

46118 
(As on 31.03.2008) 

40740 

(b) The production of tobacco In Andhra Pradesh 88 

compared to other States, State-wise is 88 follows: 

Name of the State 

AncIhra PradaIh 

Kamataka 

(0) Eatlmated production. 

Production (M.Kgs.) 

2006-07 

171.95 

96.98 

2007-08 

167.32' 

87.66 

(c) and (d) No, Sir. No such complaint has been 
received. 

(e) To boost export of tobacco to China, the 
Government of India has signed a protocol of 
phytoaanltary requirements for the export of tobacco 
leaves from India to China on 14th January 2008. The 
Govemment Is taking following export promotion meaauNNl 
to increase exports of tobacco and tobacco producta: 

o Reorientation of the production of tobacco to 
maet changing intemational demands and also 
enhancing the quality and productivity of tobacco 
grown In India by implementing aeveral extension 
and developmental programmes, such as modaJ 
project areas, integrated pest management etc. 

o Participation in intemational trade, fairs and 
exhibitions. 

• Organising the delegations of tobacco trader and 
exporters to various countries and inviting trade 
delegations from important markets. 

o Undertaking an extensive advertisement 
campaign in the intemational media to promote 
Indian tobacco. 
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12.00 hr .. 

PAPERS LAID ON THE TABLE 

/TlBIJSIationj 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
Sir I beg to lay on the Table a copy each of the following 
papers (Hindi and English versions):-

(1) Memorandum of Under.tanding between the 
National Aluminium Company limited and the 
Ministry of Mines, for the year 2008-09. 

(2) 

(3) 

[Places in Ubrary, Sse No. l T 8686/08] 

Memorandum of Understanding between the 
Hindustan Copper limited and the Ministry of 
Mines, for the year 2008-09. 

[Places in Ubrary, Sse No. IT 8687/08] 

Memorandum of Under.tanding between the 
Mineral Exploration Corporation Umited and the 
Ministry of Mines, for the year 2008-09. 

[Places in Ubrary, Sse No. l T 8688108] 

/EnglillhJ 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
Sir, I beg to lay on the Table a copy of the MId Year 
Review (Hindi and English verelona) of the Central Public 
Sector Enterpriaes for the year 2007-08 (April-September). 

[Placee In Ubrary, Sse No. l T 8889108] 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, 
I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Film and Television 
Institute of India, Pune, for the year 2006· 
07, alongwith Auditied Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemmant of the working 
of the Film and Television Institute I of India, 
Pune, for the year 2006-07. 

(2) Statement (Hindi and Engllah versiona) thawing 
reasons for delay In laying the pape ... mentioned 
at (1) above. 

[Places in library, SH No. l T 8890108) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI SHRIPRAKASH JAISWAl): Sir, I 
beg to lay on the Tabl. a copy of the Reglatration of 
Foreigne... (Amendment) Rules, 2008 (Hindi and English 
ve ... Ion.) published In Notification No. G.S.R 237 (E) In 
Gazette of India dated the 28th March, 2008 under sub-
eection (3) of section 3 of the Registration of Foreigners 
Act, 1939. 

[Places In Ubrary, SH No. IT 8891/08] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A. 
FATMI): Sir, I beg to lay on the Table-

(1 ) 

(2) 

(3) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Council of 
Educational Re.earch and Training, New 
Deihl, for the year 2006-07. 

(il) A copy of the Annual Accounts (Hindi and 
English v.rsions) of the National Council of 
Educational Research and training, New 
Deihl, for the year 2006-07, together with 
Audit Report thereon. 

(III) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Council of Eduoational 
Research and Training, New Delhi, for the 
year 2006-07. 

Statement (Hindi and English v .... ions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Ubrary, SH No. IT 8692108] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Council for 
Teacher Education, New Delhi, for the year 
2005-06. 

(ii) A copy of the Annual Accounts (Hindi and 
English ve ... ions) of the National Council for 
Teacher Education, New Delhi, for the year 
2005-06, together with Audit Report thereon. 
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(iii) Statement regarding Review (Hindi and 
English versional by the Govemment of the 
working of the National CouncU for Teacher 
Education, New Delhi, for the year 2005-06. 

(4) Statement (Hindi and English versions) showing 
reuona for delay in laying the papers mentioned 
at (3) above. 

[Placed In Ubrary, StNI No. LT 8693108] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY 
OF COMMERCE AND INDUSTRY (SHRI ASHWANI 
KUMAR): Sir, I beg to lay on the Table a copy of the 
Newsprint Control (Amendment) Order, 2008 (Hindi and 
English versions) published in Notification No. S.O. 892 
(E) in Gazette of India dated the 17th of April, 2008 
iaaued under section 18G of the Industries (Development 
and Regulation) Act, 1951. 

[Placed In Ubrary, StItI No. L T 8694'08] 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): Sir, I beg to lay 
on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

(3) 

English versions) of the Indian Council of 
Arbitration, New Deihl, for the year 2006-07, 
along with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Indian Council of Arbitration, New 
Delhi, for the year 2006-07. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Ubrary, StNI No. LT 8695108] 

A copy of the Memorandum of Understanding 
(Hindi and English versional between the MMTC 
Limited and the Department of Commerce, Ministty 
of Commerce and Industry, for the year 2008-09. 

[Placed in Library, Sse No. LT 8696108] 

THE Mi~"bIER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI): Sir, I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

(3) 

(4) 

(5) 

English versions) of the Indian Institute of 
Technology. Bombay, for the year 2006-07. 

(U) A copy of the Annual Accounts (Hindi and 
English verslona) \ of the Indian Inatitute of 
Technology, Bombay, for the year 2006-07, 
together with Audit Report thereon. 

(iii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Institute of Technology, 
Bombay, for the year 2006-07. 

Statement (Hindi and English versions) showing 
reuons for delay in laying the papers mentioned 
at (1) above. 

[Placed In Ubrary, SH No. LT 8697108] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Technology, Guwahatl, for the year 2006-07. 

(1/) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Institute of 
Technology, Guwahati, for the year 2006-07, 
together with Audit Report thereon. 

(ill) Statement regarding Review (Hindi and 
Engli8h versions) by the Government of the 
working of the Indian Institute of Technology, 
Guwahati, for the year 2006-07. 

Statement (Hindi and EnGlish versions) showing 
reuons for delay in laying the papers mentioned 
at (3) above. 

rPlaced In Ubrary, StNI No. LT 8698108) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Atal Bihari Vajpayee 
Indian Institute of Information Technology and 
Management, Gwalior, for the year 2006-07. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the At&1 Bihar! Vajpayee Indian Institute of 
Information Technology and Management, 
Gwalior, for the year 2006-07. • 
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(6) 

(7) 

(8) 

(9) 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed In Ubrary, StHI No. LT 8699/08) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Information Technology, Allahabad, for the 
year 2006-07. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Indian Institute of Information 
Technology, Allahabad, for the year 2006-07. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (7) above. 

[Placed in Ubrary, StHI Nu. LT 8700108] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Board of 
Apprenticeship Training (Northern Region), 
Kanpur, for the year 2006-07 alongwlth 
Audited Accounts. 

(i1) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Board of Apprenticeship Training 
(Northern Region), Kanpur, for the year 2006-
2007. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

[Placed In Ubrary, StHI No. LT 8701/08] 

(11) (I) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of 
Technology Karantaka, Surathkal, for the year 
2006-07 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the National Institute of Technology 
Kamataka, Surathkal, for the year 2006-07. 

(12) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (11) above. 

[Placed in Ubrary, StItJ No. LT 8702108] 

12.02 hr •. 

COMMITTEE ON ESTIMATES 
Bmtement 

{English} 

SHRI C. KUPPUSAMI (Madras North): Sir, I beg to 
lay on the Table the statement (Hindi and English 
versions) of action taken by G~vernment on the 
recommendations contained in Chapter I and final replies 
In respect of recommendations contained in Chapter V of 
the Fifteenth Report of Estimates Committee on 'Insurance 
Schemes for weaker sections of the society' relating to 
the Ministry of Finance (Department of Economic Affaire-
Insurance Division). 

12.02112 hra. 

PUBLIC ACCOUNTS COMMITTEE 
72nd to 74th Report. 

{English} 

MR. SPEAKER: Prof. Vijay Kumar Malhotra-Absent. 

Shrl Khagen Das. 

Shrii)as, Shall I do it on your behalf? 

SHRI KHAGEN DAS (Tripura-West): Sir, I beg to 
present the following Reports (Hindi and English versions) 
of the Public Accounts Committee: 

(1) Seventy-second Report on ·Pradhan Mantri Gram 
Sadak Yojana (PMGSY)"; 

(2) Seventy-third Report on "Management of 
Foodgrains"; and 

(3) Seventy-fourth Report on Action Taken on 33rd 
Report of PAC on "Injudicious Waiver of 
Demurrage Charges". 

MR. SPEAKER: You have done very well. 

12.03 hr •• 

COMMITTEE ON PUBLIC UNDERTAKINGS 

28th, 28th and 30th Report. 

{English} 

SHRI RUPCHAND PAL (Hooghly): Sir, I beg to 
present the following Reports (Hindi and English versions) 
of the Committee on Public Undertakings:-
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(1) Twenty-alxth Report on Steel Authority of India 
Llmlted-A comprehenelve examination; 

(2) Twenty-ninth Report on Airports Authority of 
Inclia-Safety and Security Aspects; and 

(3) ThIrtieth Report on Indian Railways catering and 
Tourism Corporation Limited. 

12.03V2 hra. 

{English} 

STANDING COMMITTEE ON 
INFORMATION TECHNOLOGY 

SHRI K.V. THANGKABALU (Salem): Sir, I beg to lay 
on the Table the following Statements (Hindi and English 
versions) of the Committee on Information Technology 
(2007-08): 

(1) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I and final action taken replies 
contained in Chapter V of the Forty-second 
Action Taken Report (ThIrteenth Lok Sabha) on 
Demands for Grants (2002-03) (Ministry of 
Communications and Information Technology-
Department of Telecommunications). 

(2) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I and final action taken replies 
contained in Chapter V of the Forty-third Action 
Taken Report (Thirteenth Lok Sabha) on 
Demands for Grants (2002-03) (Ministry of 
Information and Broadcasting). 

(3) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I of the Sixty-first ActIon Taken Report 
(Thirteenth Lok Sabha) on Entry of Foreign Print 
Media and Foreign Direct Investment in Print 
Media (Ministry of Information and Broadcasting). 

(4) Statement showing action taken by the 
Govemment on the recommendations contained 
In Chapter I of the Tenth Action Taken Report 
(Fourteenth Lok Sabha) on Implementation of 
Software Technology Park (STP) Scheme 
(Ministry of Communications and Information 
Technology-Department of Information 
Technology). 

(5) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I of the Thirty-third Action Taken 
Report (Fourteenth Lok Sabha) on Functioning 
and Expansion of Postal Network (Ministry of 
Communications and Information Technology-
Department of Posts). 

(6) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I and final action taken replies 
contained in Chapter V of the Thirty-sixth Action 
Taken Report (Fourteenth Lok Sabha) on 
Spectrum Management (Ministry of 
Communications and Information Technology-
Department of Telecommunications). 

(7) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I of the Thirty-eighth Action Taken 
Report (Fourteenth Lok Sabha) on Working of 
Prasar Bharatl (Ministry of Information and 
Broadcasting). 

(8) Statement showing action taken by the 
Govemment on the recommendations contained 
In Chapter I and final action taken replies 
contained in Chapter V of the Thirty-ninth ActIon 
Taken Report (Fourteenth Lok Sabha) on 
Demands for Grants (2006-07) (Ministry of 
Communications and Information Technology-
Department of Posta). 

(9) Statement showing action taken by the 
Government on the recommendations contained 
in Chapter I and final action taken replies 
contained in Chapter V of the Fortieth Action 
Taken Report (Fourteenth Lok Sabha) on 
Demands for Grants (2006-07) (Ministry of 
Communications and Information Technology-
Department of Telecommunications). 

(10) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I and final action taken replies 
contained In Chapter V of the Forty-first Action 
Taken Report (Fourteenth Lok Sabha) on 
Demands for Grants (2006-07) Ministry of 
Communications and Information Technology-
Department of Information Technology). 

(11) Statement showing action taken by the 
Govemment on the recommendations contained 
in Chapter I and final action taken rep lie. 
contained in Chapter V of the Forty-second 
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[Shri K.V. Thangkabalu) 

Action Taken Report (Fourteenth Lok Sabha) on 
Demands for Grants (2006-07) (Mlnl.try of 
Information and Broadcasting). 

12.04 hr •• 

COMMITIEE ON EMPOWERMENT 
OF WOMEN 

16th Report 

{Englishj 

SHRIMATI KRISHNA TIRATH (Karol 8agh): Sir, I beg 
to present the Sixteenth Report (Hindi and English 
versions) of the Committee on Empowerment of Women 
(2007-08) on 'Medical Facilities for Women at All India 
Institute of Medical Science. (AIIMS), Hospitals and 
Primary Health Centres. 

12.04'/2 hra. 

STANDING COMMITTEE ON INDUSTRY 

204th to 210th Reporta 

{TrsnsIslionj 

SHRI SWAOESH CHAKRABORTY (Howrah): Sir, I 
beg to lay on the Table the foUowing Reports (HIndi and 
English veralone) of the Committee on I"'*-try.-

(1) Two hundred fourth Report on ActIon Taken by 
the Government on the recommendations 
contained In Committee's 201st Report on 
Demands for Grants (2007-08) pertaining to the 
Ministry of Heavy Industrle. and Public 
Enterpri8es (Department of Heavy Induatrles). 

(2) Two hundred fifth Report on ActIon Taken by 
the Government on the recommendations 
contained In 202nd Report of the Committee on 
Demands for Grants (2007-08) of the Ministry 
of Heavy Induetrles and Public Enterprises 
(Department of Public Enterprll .. ). 

(3) Two hundred sixth Report on ActIon Taken by 
the Government on the recommendations 
contaIMd in 200th Report of the ConvnIttee on 
DemandI for Grants (2007-08) of the Mnlatry 
of Small Scale Induetriaa. 

(4) Two tuDed eeventh Report on ActIon Taken 
by the Govemment on the recommendations 
contained In 199th Report of the Committee on 
Oemande for Grants (2007-08) pertaining to 
Miniatry of Agro and Rural Induatrles. 

(5) Two hundred eighth Report on Demands for 
Grants (2008-09) pertaining to the Ministry of 
Heavy Industries and Public Enterprises 
(Department of Heavy Industries). 

(8) Two hundred ninth Report on Demands for 
Grants (2008-09) pertaining to the Ministry of 
Heavy Industries and Public Enterprise. 
(Department of Public Enterprieea). 

(7) Two hURdred tenth Report on Oemanda for 
Grants (2008-09) pertaining to the MIni8try of 
Micro, Small and Medium Enterprt... (MSME). 

/Efl(Jlishj 

MR. SPEAKER: I believe you spoke in HindU 

12.01 hra. 

COMMITTEE ON SCIENCE AND 
TECHNOLOGY, ENVIRONMENT 

AND FORESTS 

18Sth to 181. Reports 

/Englitlhj 

DR. SWAN CHAKRABORTY (Jadavpur): Sir, I beg 
to lay on the Table the following Reports (Hindi and 
Englietl versions) of the Committee on Science and 
Technology, Environment and Foreats:-

(1) One Hundred and Eighty-fifth Reporl on 
Demands for Grants (2008-09) of the Department 
01 ScIence and Technology; 

(2) One Hundred and EightY-8ixth Reporl on 
0emandI for Granta (2008-09) of the Department 
of Scientific and Industrial Research; 

(3) One Hundred and Eighty-Hventh Report on 
DemandI for Grants (2008-08) of the Miniatry 
of earth ScIences; 

(4) One Hundred and Eighty-eighth Report on 
0emandI for GrMI8 (2008-09) of the MinIItIy 
of Environment and ForeeIa; 
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(6) One Hundred and Eighty-ninth Report on 
Demande for Granta (2008-08) of the Department 
of Space; 

(6) One Hundred and Ninetieth Report on Demands 
for Grants (2008-09) of the Department of 
Biotechnology; and 

(7) One Hundred and Nlnety-flr.t Report on 
Demands for Grants (2008-09) of the Department 
of Atomic Energy. 

12.05112 hr •• 

COMMITTEE ON PERSONNEL, PUBLIC 
GRIEVANCES, LAW AND JUSTICE 

25th to 27th Reporte 

/T,.nslslion} 

SHRI SHAILENDRA KUMAR (Chall): Sir, I beg to lay 
on the Table the fonowing Reports (Hindi and Engllah 
versions) of the Committee on Personnel, Public 
Grievances, Law and Justice: 

(1) 25th Report on Oemanda for Grants (2008-09) 
of the Ministry of Peraonnel, Public Grievances 
and Pensions; 

(2) 26th Report on Demands for Grants (2008-09) 
of the Ministry of Law and Justice; and 

(3) 27th Report on Action Taken Repllel on Law's 
Delaya: Arrears In Courts. 

12.06 hre. 

OBSERVATION BY THE SPEAKER 

BUllna •• Tran_clad during the Last Week 

[English} 

MR. SPEAKER: Hon. Members, for your information, 
I want to briefly recapitulate the main items of business 
transacted by the House during the last week. 

During QuestIon Hour, out of the 99 etaJTed questions 
which were listed, only 25 could be answered orally. The 
replies to the remaining Starred Questions along with the 
replies to 999 Unetarred Questlone for the same period 
were laid on the Table. 

As regarda, Financial and Legielative BUlIn ... , the 
HOUH discussed the Demands for Granta relating to the 
Ministries of Home Allalrs, Defence, Rural Development 
and Information and Broadcutlng, for about 6 hours and 
28 minutes, 5 hours and 36 minutes, 8 hours and 26 
mInu&eI and 3 hours and 65 minutes raapectlvely and 
the demands relating to theae MlniatriM were voted in 
full. 

The Outstanding Demands for Grants (General) 2008-
09 of the remaining Ministries were submitted for vote of 
the House and were voted In full on 24 April, 2008 and 
the related Appropriation Bill was passed. 

The House also di8cu8Sed the Finance BIH, 2008 for 
about 2 hours and 37 minutes and the Bin remained 
part-dllcUl8ed. 

One Ceiling Attention regarding sub8ldence of land 
In entire coal belt In Assnsol, Jharta and Ranlganj and 
action taken by the Govemment In this regard wu raised 
by Shrl Baaudeb Acharla. The Mlnleter of State for Coal 
made a Statement and replied to the clarifications. 

As regards the Private Members' Buein ... , 23 BIlla 
were Introduced. One Private Member'. Bill, IIiz. the 
Electoral Reforms Comml8alon BII, 2008 moved by SM 
C.K. Chandrappan W8I further dIaoulaec:t for over 2 hours 
and 30 rninutea and remained part dIecuased. 

Five Statementa were made by the Mlnlste,. on 
important aubjecta In the House. 

During the Iaet week, Members raised .. many as 
57 matte,. of urgent public Importance. Also, 43 matters 
were raised under Rule 3n. 

The Departmentally Related Standing Committee'" 
presented ten Reporta during the week. 

We loat 9 hours and 9 minutes due to interruptiOns 
and adjournments last week. The House sat late for 
1 hour and 49 minutes to compensate very partially the 
lost time. 

Though we have lost some valuable time of the 
House, yet I take this opportunity to convey my sincere 
thanks to the Hon. Membe,. for the co-operation and 
support generally extended to the Chair In smooth conduct· 
of the proceedings. 
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12.07 hr .. 

STATEMENTS BY MINISTERS 

(I) StIItu. of Implement8tlon of NComrnendMlon. 
contained In 51.t Report of the Standing 
Commltt.. on Information Technology on 
Demands for Grant. (2007-08), pertaining to 
the Mlnlatry of Information and Broadcaatlng* 

{English} 

THE MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, 
I beg to lay the Statement on the statue of implementation 
of Recommendations/Observations contained In the Fifty 
First Report of the Parliamentary Standing Committee on 
Information Technology relating to Demands for Grants 
(2007-08) conceming the Ministry of Information and 
Broadcasting in pursuance of direction 73A of Speaker, 
lok Sabha iaeued vide Lok Sabha Bulletin Part-II, dated 
1 st September, 2004. This 51 st Report was considered 
and adopted by the Standing Committee at their sitting 
held on 30th November, 2007 and was laid in lok Sabha 
on 4th December, 2007. 

The said 51 st Report was prepared by the Standing 
Committee after considering the Action Taken Notes of 
the Govemment on the Recommendatlonalobservations 
contained in their 43rd Report. These Action Taken Notes 
on the 43rd Report were laid on the Table of the House 
on 27th April, 2007. 

The above mentioned 51 st Report of the Committee 
contains five RecommendationalOb8ervations in Chapter-
I, on which the Committee desired to have Action Taken 
Notes and six Paras in Chapter-V, which the Committee 
considered as of Interim nature and on which the 
Committee desired to have Anal Action Taken Notes. 
The requisite Action Taken Notes and Anal ActIon Taken 
Notes have since been fumished by the Government to 
the Standing Committee on 21 st April, 2008. Through the 
said Action Taken Notes and Anal Action Taken Notes, 
the Committee has been apprised of the status of 
implementation of the RecommendationalOb8ervations. 

A Statement of the aforementioned Action Taken 
Notes and Final Action Taken Notes on the specific 
Recommendations/Observations as contained in the 51st 
Report of Standing Committee on Information Tech~ogy 

"I..aid on tha Table and aIao PIIIcad i'I Ubrary. See No. LT 8703108. 

in reepect of the Mlnlatry of Information and Broadcasting 
Is now \aid on the Table of the House. 

12.08 hr .. 

(II) Inclusion of BhoJpurl and RaJa.thanl 
languages In the Eighth Schedule to the 
Conatltutlon 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): Sir, 
the Govemment has been receiving demands for Inclusion 
of various languag.. in the Eighth Schedule to the 
Constitution over the last several years. At pntHnt, the 
Eighth Schedule consists of 22 languages. These are 
(1) Assamese, (2) Bengali, (3) Bodo, (4) Dogrl. 
(5) Gujarati. (6) Hindi. (7) ~nnada, (8) Kashmiri, 
(9) Konkani. (10) Maithlll, (11) Malayalam. (12) Manlpurl. 
(13) Marathl, (14) Nepali, (15) ORlya. (16) Punjabl, 
(17) Sanskrit. (18) Santhali, (19) Sindhi, (20) Tamil, 
(21) Telugu and (22) Urdu. 

In response to a Calling Attention Motion tabled by 
Shri Prabhunath Singh, MP, for 18th December, 2006 in 
the lok Sabha regarding the need to Include Bhojpuri 
language in the Eighth Schedule to the Constitution, a 
statement was made stating that action had been initiated 
to consider Inclusion of Bhojpuri and Rajasthanl languages 
in the Eighth Schedule to the Constitution. 

It was observed during inter-ministerial consultations 
in the matter that presently, candidates appearing in the 
Civil Services (Main) Examination conducted by the Union 
Public Service Commission (UPSC) are allowed to take 
the examination In any of the languages Included In the 
Eighth Schedule to the Constitution. UPSC has requested 
that the present link between the Eighth Schedule 
languages may be delinked from the Commission's 
scheme of examination keeping In view the problems 
faced by the Commission in conducting the examination 
in all the Eighth Schedule languages. In view of this, the 
Department of Personnel and Training has informed that 
the matter of inclusion of Bhojpuri and Rajasthani 
languages in the Eighth Schedule to the Constitution may 
be deferred till a decision is taken by the Govemment 
on the languages issue with reference to the UPSC 
examlnationa. 

The matter of Inclusion of Bhojpuri and Rajasthani 
languages in the Eighth Schedule is, therefore. still under 
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consideration of the Govemment and a decision wHl be 
taken after the issue of the language policy for the UPSC 
examinations is decided. 

(Placed in Library, StHI No. LT 8704108) 

12.10 hr •• 

(III) Statu. of Implementation of recommendation. 
contained In 32nd to 34th Report. of 
Standing Com mitt.. on Railway. pertaining 
to the Mlnlatry of Rallway.* 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Sir, I beg to lay the 
Statement on the status of Implementation of the 
recommendations contained in the 32nd, 33rd and 34th 
Reports of the Parliamentary Standing Committee on 
Railways in pursuance of the Directive 73A of the han. 
Speaker, Lok Sabha issued vide Bulletin Part II, dated 
1st September, 2004. 

The 32nd Report of the Committee on 'Performance 
of New Railway Zones' presented to the Lok Sabha on 
14.9.2007 contained 15 recommendations and Action 
Taken Notes thereon were fumished to the Committee 
on 9.4.2008 in English version and on 16.4.2008 in Hindi 
version. 

The 33rd Report of the Committee on 'Industrial 
Relations and Staff Welfare in Railways' presented to the 
Lok Sabha on 14.9.2007 contained 17 recommendations 
and Action Taken Notes thereon were fumished to the 
Committee on 31.12.2007 in English version and on 
3.1.2008 in Hindi version. 

The 34th Report of the Committee on 'Suburban and 
Metro Railways' presented to the Lok Sabha on 
19.11.2007 contained 10 recommendations and Action 
Taken Notes thereon were submitted to the Committee 
on 10.3.2008 in English version and on 17.3.2008 in 
Hindi version. 

The statements showing details of all the 
recommendations contained in the above three Reports 

"laid on 1he Table and also Placed il UbraIy, See No. LT~705I08. 

and Implementation status thereof are laid on the Table 
of the House. Since the state~nt8 are voluminou8, I 
request that the same may be taken as read. 

12.11 hr •• 

(Iv) Statu. of Implementation of recommendation. 
contained In 74th Report of Standing 
Committee on Commerce on Ce.. Law 
(Repealing and Amending) Bill, 2005, 
pertaining to the Ministry of Commerce and 
Indu.try (Department of Commerce) 

[English} 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY 
OF POWER (SHRI JAIRAM RAMESH): Sir, the 
Department Related Partiamentary Standing Committee 
on Commerce in its 74th Report had mlde 
recommendation that 'he Committee considered the BUI 
clau8e-by-clause at its sitting held on 24th. November, 
2005 and approved the Bill and recommended tl1at the 
Bill be passed". Subsequently, the Bill had been enacted 
and notified in the Gazette of India on 2nd June, 2006. 
A copy of 'The Cess Laws (Repealing and Amending) 
Act, 2006 i8 laid on the Table of the Hou8e. 

(Placed in Ubrary, See No. LT 8706108) 

12.12 hr •• 

SUPREME COURT (NUMBER OF JUDGES) 
AMENDMENT BILL, 2008* 

[English} 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to move for I.ave to introduce a 
Bill further to amend the Supreme Court (Number of 
Judges) Act, 1956. 

MR. SPEAKER: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Supreme Court (Number of Judges) Act, 
1956. 

The motion was IIdoptsd. 

"Published In the Gazatte of India, Extraordinary Part II, " , 
Sectlon-2, dated 29.04.08. 
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SHRI H.R. BHARDWAJ: 1** Introduce the Bill. 

MR. SPEAKER: I hope it will be with an asaurance 
of early disposal of casesl 

/EngI/6hj 

MR. SPEAKER: Now, I wltl allow five hon. Members 
to speak. Rest of the hon. Members will be covered at 
the end of the day. 

[TrsnsMtionj 

SHRI MUNSHI RAM (Bljnor): Sir, I may kindly be 
permitted to explain at length the condition of the 
sugarcane growers. 

MR. SPEAKER: It should not be In detail. 

SHRI MUNSHI RAM: In that case, Sir, It will be of 
no use. 

MR. SPEAKER: Then I can't give you perml88ion for 
that. 

SHRI MUNSHI RAM: Sir, please give me perml88ion 
to explain the condition of the sugarcane growers In detaR. 

MR. SPEAKER: O.K. you may start your speech. 

/Englishj 

If It Is unduly long, I will stop It. 

[Tl'llnsI8tionj 

SHRI MUNSHI RAM: Sir, during the last two years, 
the production of augar has exceeded Its requirement. 
!fs been so not only In our country but In the International 
arena also. We should not forget that we had to import 
sugar from Pakistan four years back. In India which Is 
an agricultural country, it is very unfortunate H we have 
to import the food items. We have been unsuccessful In 
providing the required facilities to the farmers. Govemment 
has not formulated any concrete policy for the farmers 
so that they could increase production. Insplte of sugar 
buffer stock in the country, there was great panic among 
the industrialists associated with this Industry. During the 
last two years when sugar was selling at rates between 
22-25 Rs. per kg. sugar mill owners eamed profit of 

··'ntroduced with the recommendation of the President. 

more than As. 200 crore per year. That profit reduced 
after the rates of augar decreued In the market. Due to 
decline in profit, there was panic among the Industrialists. 
Sugar MiD owners formed an organisation at All India 
level and the chairman of the organisation sent a letter 
to the hon'ble MPs on 28 March 2007, a copy of which 
has been received by me. Chairman of the AssocIatIon 
has hlmseH accepted through this letter that 25 erore of 
families, farmers and workers are associated with this 
industry through works like transportation etc. If the 
farmers producing sugarcane on this land will stop the 
production, what will happen to them and how will they 
manage their familiea ... (/~) Sir, pleue permit 
me to apeak In detail on this matter. 

{Eng/ishj 

MR. SPEAKER: Sorry, this Is not the time. 

I have given you the opportunity since you had asked 
me to. 

SHRI MUNSHI RAM: Sir, I will just conclude my 
speech. 

Sir, the Industrialists do their business worth 
Rs. 40,000 crores through It and create revenues of 
RI. 2500 cro.. for the Govemment, but contribution of 
the sugarcane growers has been the foremost who put 
In hard labour that results In the production of sugar. 
About 475 sugar factories chum out production of sugar 
in the country but If the sugarcane growers, stop 
cultivating sugarcane It8eH, how would the augar factories 
be able to produce sugar? How will business go 
on? The Chairman of the aseoctation has written the 
letter to the hon'ble Prime Minister on 20th AprIl 2007. 
... (1nfmnPIans) 

[Englishj 

MR. SPEAKER: I am very sorry. 

[Tl'llnsJ.tionj 

SHAI MUNSHI RAM: Sir, the details given by them 
regarding losses being incurred by them 0 RI. 530 per 
quintal are far from being true. Even after reducing the 
previously fixed price to RI. 125, the Uttar Pradesh 
Govemment did not pursue the matter either in the High 
Court or in the Supreme Court, nor did the Govemment 
of India. The farmers are paid lower than the minimum 
fixed price. It is an injustice. Today, we hardly get fuel 
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wood at As. 125/- but eugarcane is being purchMed at 
that rate. Now the sugar factortee are not ready to pay 
the du.. of sugarcane grow..... The owners of augar 
factories ahould make their payment within 16 days. But, 
tar from it they are not .ven paying their arrears, .ven 
aft.r two years nor th.y are ready to pay the tnt ....... 
thereon. I will seek perml88lon to flnlah my speech. 

MR. SPEAKER: You ahould give notice for dIacu88Ion 
on the subject, you will then have the fun opportunity 
becauae it Ie not a correct method. The finance bin Is to 
be diacuaaed right now. 

SHRI MUNSHI RAM: The farmer Incur Ioeaea. 

MR. SPEAKER: Consuming 80 much time wi hamper 
the proceeding. 

SHRI MUNSHI RAM: Mr. Speak.r, Sir, I am maldng 
my point. last year the sugarcane growers In U.P. got 
the price 0 Ra. 125. 

MR. SPEAKER: You have raised an excellent iasue 
but It Is not proper to raise the Issue at thla time. 

SHRI MUNSHI RAM: Mr. Speaker, Sir, H this matter 
ia not brought before the House, how It wiD be reaoIved. 
So, I demand that the Government of India should pursue 
the matt.r under consideration of the hon'ble High Court 
which is related to Iow.r price fixation of sugarcan. by 
the State Govemment and the farmers should be paid 
the price of sugarcane at least at the rate of Rs. 160 
per quintal. The Govemment have fixed the prices of 
sugarcane at As. 81.18 per quintal as minimum support 
price. I want to know the percentage of rise in Pric .. In 
the last thirty years vis-a-vis the minimum aupport price 
for the sugarcane growers. The hon'bIe Agriculture Minister 
himself is present In the House. I want to ask him to 
urgently pay heed toward the gr088 atrocities being 
committed against the sugarcane growers. 

{English} 

MR. SPEAKER: Thank you very much. You have 
raised an important issue, but at the wrong time. Aule8 
also need to be fonowed somewhat. 

Shri Gurudas Dasgupta. He is very keen on this 
iasue. 

SHRI GURUDAS DASGUPTA (Panakura): Sir, today, 
I am raising a different matter. I am railing a matter on 
cricket. It Is about 20-20 matches that are now being 
played. 

Sir, I have a deep apprehension that the great game 
of cricket, played by Sir Don Bradman, Is being reduced 
to a game of gambI. In many parts of thw world and 
now today In India. Eartler, it used to be flve-days' match 
and then It became one-day match. Now, there Is a tabIoJd 
ve ... lon of cricket and It ia 20-20 played for only three 
hours a day ... (lnftlnupllons) 

MR. SPEAKER: A lot of people are going to aee 
thoee match ... 

SHRI GURUDAS DASGUPTA: Yes, Sir. That Is the 
tragedy. Th. question Is that It is all being don. for 
money. They are borrowing Ideas mainly from the United 
Stat.. of America ... (InftltTUpllons) 

MR. SPEAKER: Crlcketl It 18 not from the United 
States of America. 

SHRI GURUDAS DASGUPTA: No, they are thinking 
of it ... (Inftlnuplion6) 

MR. SPEAKER: Some recreation la nec .... ry. Shrl 
Swain, pie ... listen. 

... (InMmIptions) 

SHAI GURUDAS DASGUPTA: I may Inform my hon. 
friends that there Is a talk going on In the United 
States ... (In~) There Is a talk going on. Theretore, 
I am saying that they are borrowing id ... from America, 
England and from Australia. Thia game Is being played, 
but see how It Is being played. I compliment Shri Shared 
Pawar becauae earlier he opposed It, but now he has 
retreated. He has retreated and he has agreed to hold 
the IPL Tournament In India. 

Sir, eight teams have been franchised ... (lf1/tJmIptitJM) 

MR. SPEAKER: This cannot be done like this. You 
raise the issue. Th.re cannot be a discusalon. I cannot 
allow It. 

... (Inlrlnupfions) 

SHRI GURUDAS DASGUPTA: EJ(1rt teams have been 
franchised and players are being purchued like In a 
cattle market and the highest price fixed is Rs. 5 
erore ... (Inltlnuplions) 

MR. SPEAKER: W. an know that 

...(lnMnuptIons) 
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MR. SPEAKER: Shri Mohan Rawale does not object 
to it. 

SHRI GURUDAS DASGUPTA: According to our 
information, a sum of Rs. 4,000 crore is being spent on 
the game. 

Sir, my question is this. The cricket is being taken 
over not by the players, but being taken over by the 
industrial houses, by wine merchants and by private airtine 
magnates. Open gambling and open betting is taking 
place. 

Sir, I have three questions. I am concluding. 
... (Intsnupllons) 

MR. SPEAKER: You want to raise three qU81tion •. 
This is not 'Question Hour'. 

... (InMnuptions) 

SHRI GURUDAS DASGUPTA: I would like to know 
whether the Government will find out the source of funds, 
wherefrom the money Is coming. In a poor country like 
India, we are spending Rs. 4,000 crore on cricket. 

Secondly, should the game of cricket be allowed to 
lose its nobility? 

MR. SPEAKER: You support cricket. 

SHRI GURUDAS DASGUPTA: My third question Is: 
·Should gambling and betting be allowed openly in the 
market, in the street and also In the playground.· I appeal 
to you that this is not the Indian tradition. We are falling 
a victim to consumerism, to a tabloid form of cricket 
which has nothing to do with sports. 

MR. SPEAKER: At least, afraid of you, the Finance 
Minister might have fled. 

... (InlBnupIIons) 

/T,..nsI8tionj 

MR. SPEAKER: Those members who are either in 
favour or against it may give their names. 

... (Intsnuplions) 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
You have made no mention about the cheer 
girls ... (Intsnuptions) 

MR. SPEAKER: Leave them, these poor girls too 
have come here to earn something. 

... (IntsITuptions) 

/Engli8hj 

MR. SPEAKER: I am sure the hon. Finance Minister 
will be suitably informed about your strong opposition to 
cricket. Now, Shri Hannan Mollah. 

. .. (IntsnupHons) 

MR. SPEAKER: I should have said, the money part 
of the cricket. 

SHRI GURUDAS DASGUPTA: I am a cricket lover. 
I used to play cricket. I used to go to the ground . 

MR. SPEAKER: Why did you not continue? Now, 
Shrl Hannan Mollah. 

SHRI HANNAN MOLLAH (Uluberla): I would like to 
draw the attention of the Government to the miserable 
plight of the tsunami victims of Andaman and Nicobar. I 
also visited that place yesterday. After fIVe years, even 
30 per cent of the rehabilitation and construction work 
has not been comleted there. Andaman Trunk Road, that 
is the only life line, is damaged severely. Some bridges 
are required over creeks. That is also not taken over. 
Ninety three per cent of the land Is under the Forest 
Department. They are not allowed to do any rehabilitation 
work, road work and developmental work. If the hon. 
Prime Minister does not intervene, I do not know whether 
the Forest Ministry will agree to this. There is another 
problem. Some relaxation is needed. Seventeen per cent 
of the people are taken from Ranchi tribal., but they are 
not getting the tribal status there. They are in great trouble 
there. In the name of encroachment removal, they are 
being attacked. Drinking water projects are also not being 
taken up and no project for rain water harvesting. This Is 
a serious problem. For construction work, they need ships 
for carrying material, but there are no ships. The Shipping 
Ministry is not giving ships for carrying materials. 

MR. SPEAKER: This is not a full debate here . 

SHRI HANNAN MOLLAH: So, these are certain 
problems I want to highlight. Because of bureaucracy, it 
is not being done. The Government promised to give 
them an Assembly and an elected Government. Even for 
a population of four lakh in another area in Puducherry, 
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an aaeembly is there. Shri Basu Deb Acharia brought 
forward a Private Member's BID and the Government 
promised that Andaman will get an AHembIy and an 
elected Government. If an elected Govenvnent is there, 

. these things will be solved. So, I demand the Government 
to keep their promlsea and taclde an the difficulties and 
help the tsunami affected people of Andaman. 

SHRI ANANT GANGARAM GEETE (Ratnaglri): Sir, I 
feel obliged that you have given penniallon to raiae a 
serious matter. Mr. Speaker, Sir, M.V. Razzaque is a 
Cargo-VeaHl company In Panama. It's ship Bartin Umanl 
set out for Tu!1(y from Ruaalan port on 17th February but 
atter crossing 90 miles the ship reportedly became 
untraceable. There were 25 Indian crew members on 
board and its captain too was an Indian. A question was 
raised In Rajya Sabha In this regard. 

{English] 

MR. SPEAKER: Please do not refer to that. 

/TMns/6tion] 

SHRI ANANT GANGARAM GEETE: All right Sir, I 
won't refer the matter here. But. there is Involvement of 
a big intematlonal racket In it and It Is not related to the 
Transport Ministry only, but the matter Is related to the 
Miniatrles of External Affairs and Ministry of Home Affairs 
as well. When the ship set out from the Ruesian Port, 
the Port authority infonned them about the Inclement 
weather. They asked them not to sail the ship due to 
bad weather but they tumed a deaf ear towards them 
and sailed the ship off the shores of Russia. 

MR. SPEAKER: You need not go In so much details, 
you just make your point. 

SHRI ANANT GANGARAM GEETE: Sir, I am giving 
infonnatlon. After traversing a distance of 90 kilometers 
the ship became untraceable. Now, there is no Infonnatlon 
whether the ship Is missing or has drowned. If the ship 
is drowned there is no such information about its 
drowning. The owner of the ship belongs to Panama and 
he has got the ship insured through an insurance 
company of London. The ship Is about 25 years old. 
When the ship had set out for joumey there were as 
many as 38 faults in It. Out of them 35 faults were 
rectified but remaining three faults were not attended to. 

Mr. Speaker, Sir, there Is an International racket 
behind It to claim insured money from the insurance 
companies. The family members of 25 crew members on 
board have written to the Ministry of Surface Transport 
that there is no information about the drowning of the 
ship, perhaps It has been hijacked or has become 
untraceable. It is possible that they may be alive and so 
we need aaaiatance from Interpol. Both the Mlnistrlea of 
Extemal Affairs and Home Affairs should pay heed to It. 
There II a need to save the lives of these 25 crew 
members. It is a fact because another such ship has 
gone missing 9 months ago. Even the information about 
that ship Is not avaHable. The company that had sent 
these crew membel'8, is not registered In our country 50, 
both Surface Transport and the Home Ministry need to 

. pay heed to it. This is the need of the hour to save the 
lives of those 25 crew members who are entrapped, 
therein. It seems to me that the ship might have been 
drowned to claim the In8urance money. 

{English] 

MR. SPEAKER: All efforts should be made. 

SHRI ANANT GANGARAM GEETE: These 25 
employ... may be murdered to claim the Insurance 
money. I urge the Govemment to take aaaiatance of 
Interpol to aave their Rvea. 

SHRI MOHAN RAWALE (Mumbal South Central): Mr. 
Speaker, Sir, I would like to aaocIate myaeH with the 
matter raised by Shrl Geete. 

/Eng/i6h] 

MR. SPEAKER: Those Member. who want to 
8880Clate themeetv .. with thle matter may send .Ilps to 
the Table. 

SHRI K. FRANCIS GEORGE (Idukki): Mr. Speaker, 
Sir, this is a very serious matter ... (lntsnvptlons) 

MR. SPEAKER: No Mr. George, this I, not the way. 
I wlH not pennlt such things. Nothing Is to be recorded. 

MR. SPEAKER: You are speaking without my 
permission. This hour is being misused. 

"Not recorded. 
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SHRI SANTASRI CHATTERJEE (Serampore): Mr. 
Speaker, Sir, you are aware as a .. o the entire HOUle 
that 1 at May Is the day of the Intemational wortdng class. 
Its history Is drenched with blood and sweat of the toiling 
people of the world. Since 1890, this day Is observed as 
the day of the intemational working class throughout the 
country. It Is a day of fratemity, peace and amity and to 
fight against the explOitation of the capitalist system. 
Unfortunately, in our country this day Is not declared .. 
a National Holiday. 

MR. SPEAKER: But we have declared a holiday not 
only on 1 st May but aIeo on 2nd May. 

SHRI SANTASRI CHATTERJEE: Sir, only a few 
Statea in India Uke West Bengal, Trlpura, Kerala, Tamil 
Nadu and some other States have declared it as a holiday 
under the NI Act. I would request the Government of 
India to declare this historic May Day as a National 
HoHday and I hope the entire House will join me In this 
demand. 

MR. SPEAKER: I join you, but let there be some 
more working days. 

SHRI A. KRISHNASWAMY (Srlperumbudur): Mr. 
Speaker, Sir, I want to associate with this 
matter ... (Inftlnuplions) 

MR. SPEAKER:. All right. The names of Shrl A. 
Krlshnaswamy, Shri C. Kuppu and Shrl A.K.S. Vljayan 
will be associated with this matter. 

rrfllnsllJlIonj 

SHRI GIRIDHARI LAL BHARGAVA (Jalpur): Mr. 
Speaker, Sir, toU tax is being charged at five poInt8 from 
Delhi to Jaipur and the policy of charging toll tax Is aIeo 
wrong. Charging of tol tax at various plecea hampers 
the traffic flow causing hardship to the passengers. My 
request is that toll tax IhouIcI be charged but there should 
be a rational policy in this regard. It Is sheer Injustice to 
charge Rs. 75 for a email vehicle. The contractors should 
be instructed to charge' clfterent tax for different vehieles. 
There should be separate lanes for car, truck and bus 
etc. at toll tax check posta. It will facilitate euy flow of 
traffic and passengers will get rid of traffic jam8 and their 

I 

time will also be saved. 

{Eng/IIII} 

MR. SPEAKER: All Other matters to be taken up at 
the end of the day. 

... (/nItNTUpt/on$) 

rr,."'/ion} 

SHRI CHANDRA PAL SINGH YADAV (Jhansi): Mr. 
Speaker, Sir, time wu given to speal< about cricket but 
why time Is not being given to speak on the ia8ue of 
drinking water ... (Inlflnllpt/on6) 

MR. SPEAKER: Please alt down. You will get time 
to speak in the evening. 

... (Infsnr¥JIIons) 

SHRI CHANDRA PAL SINGH YADAV: Mr. Speaker, 
Sir, people are not getting drinking water in our 
area .•. (ItWnupIions) 

MR. SPEAKER: You will get time to speak In the 
evening at the end of the day. 

12.30 ...... 

MAnERS UNDER RULE 377* 

/EnglIsh} 

MR. SPEAKER: Matters under Rule 377, Hsted for 
today, may be treated as laid on the Table of the House. 

(I) Need to review the conceulona extended to 
low coat pa ... nger and prtYllte aircraft uaed 
by prtYllte companle. 

SHRI L. RAJAGOPAL (ViJayawada): With a view to 
encourage aviation activities in the country, the 
Government of India, In 2004, extended concessions in 
navigation, landing & watch extension charges to low-
cost alrcrafts in the country and since then the low-cost 
airlines have been taking advantage of these concessions. 

In view of the free economy and globalization, there 
has been a huge and enormous growth In the industrial 
operations In the country and moat of the mega ventures 
are controlled by the corporate giants, multinational 

*Treated as laid on the Tllble. 
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companiel, eIc. Thll BUdden spurt in InduItriai actlvIty in 
the country warranted mae utilization of email aircrafta. 
There are many private companiea and corporate ~ 
which are undertaking various mega projecte In the 
country. They are ullng fixed wing aircraft for their 
movement and tranaportation of men and materiel by 
availing the eervtces of amaU airports situated near the 
place of their operation. Theee private email alrcrafta are 
making frequent tripe to Imall airports when compared to 
limited trips by low-cost passenger aircraft and enjoying 
the concessions given by Government of India which, In 
real terms, is not meant for private alrcrafts. 

In view of this, I request the Government of India to 
limit the above conc8aaions to Iow-c08t passenger aircraft 
and stop extending conceulons to private aircraft, and 
jets used by corporate and private companies. I also 
request to review the charges for various services offered 
at these airports on commercial terms to private aircraft 
and jets. 

(II) Need to give financial package tor relief and 
reconstruction works In the ftood affected 
·reglons of Karnataka 

SHAI IQBAL AHMED SAAADGI (Gulbarga): The 
Karnataka Government has submitted a memorandum 
seeking central assistance for relief and emergent WOf'ka 
due to heavy raln/ftood havoc In Karnataka during March 
2008. 

Due to heavy rains during March 2008, In the State, 
there are 26 human deaths. GratuitolM relief has been 
paid to the family members of the deceased persona .. 
per CAF norma. 2631 cattle deathe are reported which 
includes 52 big anlma18 and 2579 email animals Uke 
sheep/goat. 15,479 hours have been damaged for which 
As. 252.92 lakha has been paid. 

Due to heavy rains in the State the following 
structures haa been damanged:-

• 2498.85 kms. of Aoads worth As. 6285.40 lakha 

• 1075 nos. of BridgeslCulverts worth As. 2633.50 
lakhs 

• 115 nos. of Minor Irrigation Tanks worth As. 
333.70 lakhl 

• 70 nos. of Minor 11ft Irrigation worth Re. 995.05 
lakhs 

• 478 nos. of Water Supply/Sanitation worth Ra. 
513.05 IekN 

• 615 nos. of Electrical Damages worth As. 155.39 
lakhs 

• 3020 nos. of Private Building worth As. 119.17 
Iakhs 

In the memorandum, assistance of As. 54,185.14 
lakhs from the Govemment of India has been sought 
towards reecue, relief and emergent wortcs. 

I earnestly appeal to the Centre to kindly consider 
and sanction the required relief at the ear1lest to help 
and assist the flood affected people of Kamataka. 

(III) Need to check human trafficking In the 
country 

SHAI J.M. AAAON AASHID (Perlyakulam): Human 
trafficking continues to be a serious blot on India'. 
economy, which has registered approx. 9% growth rate 
in recent tim.... The magnitude of human trafficking II a 
clear Indication that all Important ISlues of poverty 
alleviation remains largely unaddressed even today. M 
per recent eatimates 2-3 mlRlon people are trafficked within 
and out of India every year in this nefarious Illegal 
business, which has assumed alarming proportion and is 
conaldered third biggest trade after drugs and arms 
smuggling. 

In the southem part of India too, human trafficking 
has attained slnlater dimension over the years. While 
poverty, lack of employment avenues, Illiteracy etc. are 
the main contributory factors to this scourge, natural 
calamltlea, ethnic unrest and crose-border Infiltration have 
compounded the situation In Southem India. 

Women and children happen to be the most 
vulnerable sections In this dubious trade, who are often 
lured out of this region with better job prospects, but 
generally end up as victims In the sex racket. Many of 
our villages present a grim picture of neglect and apathy, 
which lack even the basic amenities. It Is also apparent 
that many poverty alleviation schemes are not gl~ln" 

desired results, mostly due to lacunae in Implementation. 

In view of growing dimension of human trafficking, I 
urge upon the Govemment, NGOs and other social 
activists to embark upon urgent and pragmatic meaeure 
to check this menace and restore dignity of this great 
Nation in the world. 



367 Mlllltlm unt*r Rultl 377 APRIL 29, 2001 388 

(Iv) Need to eon.truet Jettle. at Hlrakot, 
Sutre .. re and DhamleJ .... coat. In Guja,.t 

{Tnmslation/ 

SHRI JASUBHAI DHANABHAI BARAD (Junagarh): 
There is about 250 to 300 kilometers long oceanic area 
between Porbander, Junagarh and Bhavnagar districts in 
Gujarat. In these sea-coast areas fishing Is the major 
profession of about 3 to 4 lakh families and fishermen of 
Porbander, Veraval and Mangrol coastal area have about 
20 thousand boats with them whereas the facility to keep 
a total of only about 16 to 18 thousand boats available 
on these three sea-coasta. Apart from that, the fishermen 
of Hlrakot, Sutrapara and Dhamlej sea coast have to 
face many difficulties in taking their boats into water and 
bring them back to the coast because there are no jetties 
on these coasts. It also causes damage to the boats. 
Keeping this fact in view the Govemment of Gujarat has 
sent proposals to the Central Government for the 
construction of jetties at Hirakot, Sutrapara and Dhamlej 
sea coasts. As per my information the survey work for 
the construction of jetties in all these three areas has 
been completed and jetties can be constructed there. 

The Government of India has not taken any steps 
so far on the proposals sent by the Gujarat Govemment. 

I have already submitted this proposal through Matters 
Under Rule 3n on 16.03.2005, but I have not received 
any information about the progress made 80 far on this 
proposal. 

I request the Government to Issue necessary 
guidelines to the concerned Ministry and Department 
regarding this proposal so that epeedy action is taken. 

(v) Need to ben the export of Iron-ore 

{English} 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): I would 
like to bring to the attention of the Hon'ble Minister of 
Mines an important matter conceming iron ore. As is well 
known, export of minerals In India Is guided by the EXIM 
policy, which regulatea and promotes judicioua use of 
iron ore for domestic purpose and export of surplus 
quantity. It is also reported that we have ample resources 
of iron ore In India. There is also a general belief that 
export of iron ore benefits mining sector, tertiary sector 
activities like shipping and road transport, and at the 
same time, it generates employment. There is no' denying 
of these facts. 

But a couple of months back, fear has been 
expreased about the faat depletion of Iron ore due to 
rapid Increue in exports. One school of thought Is of 
the opinion that levy on Iron ore export would conserve 
Iron ore for local use, while the other opined that price 
of steel for Infrastructure would go up. It Is reported that 
exports of iron ore have risen by about 100 per cent 
because of its demand In the International market. If this 
trend Is continued, It would be difficult to meet the 
domestic requirements. 

Under the circumstances, I would.A.rge upon the 
Government to completely ban the Iron ore exports 
forthwith keeping In view the domestic Industry. 

(vi) NHd to honour the freedom tlpte,. of Fir. 
W. of Independence 

{TfSnMlion} 

SHRI HANSRAJ G. AHIR (Chandrapur): Sir, we are 
celebrating the 150th anniversary of Indian freedom 
struggle, several freedom fighters took part in the country 
wide struggle for independence but history of this freedom 
stNggle Is not available In Its totality even today. Many 
valiant men' and women of freedom struggle sacrificed 
their lives for the Independence. They must be 
remembered by the next generations of the country. There 
Is a need to make entire information about the heroes 
and heroines available throughout the country who fought 
for independence by authenticating the necessary 
documents available. In this era of advertlaament there Is 
a need to prepare an action plan by the Government 80 

88 to keep the memories of the struggle of 1857 intact 
by using T.V., Internet and other media 80 that the new 
generation takes inspiration from It. Vir Baburao Shedmake 
sacrificed his life in the armed revolution again8t the 
British. His golden history is remembered evan today by 
the children and the old. A fair Is held at the place of his 
martyrdom. Such Adiwasl, Tribal and other freedom 
fighters are being forgotten today. Through you I would 
like to demand that a commemorative postal stamp should 
be Issued to make the present generation familiar with 
the history of such forgotten, known and unknown freedom 
fighters. The Department of Posts should issue 
commemorative postal stamp of all the freedom fighters 
by preparing programme running throughout the year. 
Today Railways is publishing advertisements on tickets 
and trains. If Information along with pictures of valient 
rnan and women who took part in the freedom struggle 
of 1857 Is published along with these advertisements, 
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then It witl be poaalble for the p ..... nt generation to get 
Information about them and alao get Inspiration from their 
lnaplring personality. I demand that the Government should 
take cognisance of It and act accordingly. The Gov.-nment 
ahould take this action to keep the mGmOry of theM 
vallent men and women intact and also pay tribute to 
them who fought for the independence during the freedom 
struggle of 1857 in different areas of the country. 

(vII) Need to restore the quote of wheat for APL 
category In Rajasthan 

PROF. RASA SINGH RAWAT (Ajmer): Sir, the people 
belonging to general category are considered under APL 
category. For the financial year 2007·08, the Govemment 
of India have allocated 16,959 metric tonnes of wheat for 
the APL families of Rajasthan State and no rice has 
been allocated. The number of ration cards under this 
scheme till June, 2005 is 1,07,96,720. Under the targeted 
public distribution system for APL families there Is a 
provision of providing 35 kilograms of wheat per family 
at the rate of rupees 6.30 per kg. Out of the total APL 
families of the State only 5 per cent families are being 
provided foodgrains, the rest 95 per cent families have 
been facing the problem of foodgralns. 

1,67,682 metric tonn .. of wheat were being allocated 
per month for the APL families by the Central Govemment, 
but this allocation has been substantially reduced to only 
16959 metric tonnes of wheat per month from June, 2006, 
which is quite insufficient considering the number of APL 
families and the State has repeatedly been requesting 
the Central Government to increase this allocation. 
Besides, under T.P.D.S., the State has been provided 
Imported wheat of red hue and small size by the F.C.I 
for many months through various schemes. The 
consumers and representatives of people in various 
districts have resented against the distribution of this 
wheat and demanded to provide good quality wheat. 

During first quarter of the month of March this year 
extensive damage was caused to the Rebi crop due to 
hailstorm and heavy storm and all categories of farmers 
have tremendously been in most of the districts of the 
State. At present, it is very urgent to provide relief by 
making available the foodgrains to the maximum number 
of people through public: distribution system. 

The Govemment of India is, therefore, requested that 
keeping in view the unprecedented natural calamity and 
rising prices of wheat, the APL famlliea in the State of 
Rajasthan, should be provided 157682 metric tonnes of 
good quality and edible wheat per month as it was being 
provided before June, 2008. 

(vIII) NHcI to give a .hare of revenue collected 
from rural area. to panchayats for 
development of the vlllag .. 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Before 
Independence, Indian leaders had a dream that since 
India Uves in villages and if villages develop, India will 
develop. From the religious point of view also religiOUS 
leaders said that if you want to search God you have to 
go to the villages, but after independence, It seems, that 
all of us have forgotten the Idea of developing the villages. 
Several schemes with the expenditure of crores of rupees 
failed to improve the infrastructure of the village.. The 
rate of migration from villages to cities has increased 
and the reason of which is the problems like lack of 
employment, insufficient educational and health facilities, 
electricity and water problems prevalent even today in 
the villages. If the villages are strengthened economically 
and If sources of income exists in the villages, the villages 
will become self· reliant on their own. For example, a 
certain percentage of the total revenue collected from a 
village should be given to that village and village 
panchayat will keep the information of the revenue to be 
collected in a year, for example, the revenue in the form 
of electricity, telephone billa, market fee8 is collected in 
• village and the amount of money goes to the State or 
the Centre. If, the entire amount of revenue collected 
goes first to the govemment. and then It is allocated 
back to the village, in this process, there is a possibility 
of huge leakage of money. If certain percentage of that 
amount Is allocated to the village at the initial stage Itself, 
the village will have a definite source of income. Then, 
that village will not always have to look to the govemment 
for its development. In the same manner a certain 
percentage of tax collected from the newly open brick 
kilns, petrol pump, wine shops or any other industries 
established, should be given back to that village. This 
way the village will be strong economically. This will lead 
to development and the creation of employment 
opportunities and the Panchayati Raj System wiU get 
strengthened. It Is hoped that the Govemment will work 
out a plan on this subject keeping in view my view points. 

(Ix) Need for a Centnli Lagl.latlon for provldlng 
acelal HCUI'Ity to ...".,.. bealdea reinstating 
the retrenched workers of 'MaharMhtra Rajy. 
Bunur Maha Mandai' 

SHRI SHISHU PAL N. PATLE (Bhandara): Sir, we have 
weavers in large numbers in the country, especially in 
Maharashtra they are weaving clothes by hand for the 
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last 80 ye .... and they po88888 good weaYing sldll. The 
Govemment of Maharuhtra conatltuted the Maharuhtra 
State Weavers Federation to purchase clothes prepared 
by the.. weavers and supply the cIothee in all the 
govemment offices of the State and thus more than one 
Iakh weavers were dependent on thIa Industry in the State. 
But recently the Govemment of Maharuhtra dIebanded 
them and rendered them without work by giving a 
payment of As. 25000. That is why theI8 weavers in 
Maharaahtra 818 on the verge of starvation. 

I urge the Government that these workers should be 
reinstated. Those who have been dtabanded by making 
meagre payment of Rs. 25000 should be given an 
increased amount to the tune of rupees one lakh. Those 
who want to work their PF should be deducted. Workers 
Law (tor safety) should be enacted for the weavers. Such 
facilities like scholarships, health care-houslng scheme and 
pension should be Implemented. 

(x) Need to ban the film ehowa of 'Jodha Akbar' 

SHRI SRICHAND KRIPLANI (Chlttorgarh): Sir, racentIy 
released Hindi Film -Jodha-Akbar· was mired In 
controversy. The main reason of dispute wu Jodhabai 
and the character of Jodhabai has been wrongly projected, 
the hletorlana are al80 of the earne view. The role of 
Jodhabai Portrayed in the film cauaed much reeentment 
among the Rajputs of the country and particularly the 
Rajputs ot Rajasthan raised their voice against it and 
due to this release the film was banned in may States. 

The role of Jodhabai in this film has not been 
portrayed properly. Due to controversy in this film, the 
whole Rajput community ot the country requested the 
Information and Broadcasting Minister to ban the screening 
of this film. 

So, Speaker, Sir, I would like to request you that 
this House should at once Interfere in this matter and 
the Central Government should atop the acreenlng of the 
film to pacify their resentment and mental agony of Rajput 
community. 

(xl) Need to give clellruoe 'or the renovation 0' 
..... mpuzha Dam alte and Garden project In 
KenIIa 

{English} 

SHRI N.N. KRISHNADAS (Palghat): Malampuzha 
Dam site and the garden is the moat attractive tourist 

point in Ker.... It has been conltructed 53 years ago. 
Now It II out dated due to the new tourllm trendII. So 
the TowIIrn Department of KenIIa have PNPBred a moat 
modem protect for the total renovation of thta important 
tou1It point. For ftnancIaI ... 18tance that project has been 
submitted before the touriam ministry of the Union 
Government. But atllI It Is awaiting the clearance from 
the Union Government. So, I urge upon the Govemment 
to give clearance to this Important project at the earliest. 

(xtl) Need to conatruct an over-bridge near 
Salem pur raUway .tatlon and on the 
aourthern aide 0' Bllthera road In s.tempur 
ParilMlentary Conatltuenoy, Uttar Praduh 

SHRI HARIKEWAL PRASAD (Salempur): A demand 
for the construction of an overbrldge near Salempur 
railway station between Bhatni-Varanasi railway aectlon 
In my Salempur Partlamentary Contituency Is being. made 
for the last aeveral years. Survey has Iince been 
conducted In this regard and eaaentIaI norma for the 
construction of an overbridge I.e., plying of one lac 
vehicles Is also fulfilled as the plying of one and half lac 
vehicles has been recorded on thle road. Letters have 
aI80 been written In this regard. The lleue was raised In 
the House but the Department of Railways did not make 
any provision for this in the budget. As a result of It, 
people of my constituency are agitating and demonstrating. 
The conatructIon of an overbrldge at the southem side ot 
Bllthare road In the same constituency is pending. The 
work Is not in progress at this site. Traffic jam tor hours 
is a common sight due to absence of overbridges on 
these roads and this road connects several districts ot 
Bihar. 

Through this House, I request the Govemment that 
order be I88ued for the conatructIon of overbrldges at 
SaJempur Railway station and at the Southern side ot 
Bllthara road. 

(xIII) Need to enaura conatructlon of roada aa per 
apeclfled norma under Raahtrlya Sam Vlku 
YoJana In Banka Parliamentary Con8tltuancy, 
Bihar 

SHRI GIRIDHARI YADAV (Banka): Sir, genlune 
material Is not being UMd in the on going construction 
work of Sultanganj-Amarpur-Banka-Katorla road, 
Sullanganj-Deoghar road and ~r-Hasidila road and 
eltimates for these roads have been made at very high 
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rat... As a reeult, poor quality roads will be constructed 
which will not lut more than six-seven months and the 
expenditure being Incurred thereon by the Govemment 
wHl prove uselesl. An enquiry is needed In this regard 
'and strict action taken 80 that the people's money is 
utilized properly and the personnel working In accordance 
with rules may be encouraged. 

Through this House, the Govemment is requested 
that an immediate enquiry be conducted Into this cue 
and the guilty punished. 

(xlv) Need to Includ. the Bheel Community of 
Orls.a In the lI.t of Scheduled Tribe 

[Eng/ish} 

SHRI PRASANNA ACHARYA (Sambalpur): The Bheel 
Community In Orissa is economically backward and 
socially downtrodden. This community is found, particularly, 
In Bargarh, Barpali, Bijepur, Bhatli, Attabira and Bhedan 
Block of Bargarh dlstt. They also reside in other parIS of 
the State. The Bheel Community enjoys all the facilities 
extended to SC/ST In other States but so far they are 
deprived of the same in Orlasa because this community 
has not been enlisted in the Ust of Tribals. The Orlasa 
State Tribal AdVisory Council has in the meantime 
endorsed the demand of the Bheel Community to be 
recognized as a tribal community and accordingly, the 
State Government vide its letter No. 33302 dated 24th 
August, 2007 h88 recommended to the Ministry of Tribal 
Affairs, Government of India to give recognition to the 
Bheel Community of Orl88a as a Tribe. But the matter Is 
still pending with the Ministry of Tribal Affairs thereby 
depriving the Bheel Community of Orissa of all the 
benefits they ought to get I would therefore, urge upon 
the Ministry of Tribal Affairs to expeditiously consider the 
matter and enlist the Bheel Community of Ori88a 88 a 
Scheduled Tribe. 

(xv) N .. d to conatruct approach roeda and ufety 
grill. on both .Idea of N.H. 80 between 
Kharagpur and Dantan In Weat Bengal 

SHRI PRABODH PANDA (Midnapore): It is a matter 
of concern that frequent accidents take place at the NH-
60 particularly from Kharagpur to Dantan. During last one 
year Bakhrabad and Manaharpur bus stand have 
witneased deplorable incidents. The local administration 
and different organizations have made some valuable 
suggestions for taking necessary measures In this regard. 
The proposals are 88 such, construction of approach roads 

at both sides of the main road, setting up grills for 
protection purpose and so forth. A large number of school 
students have no other way but to croas express high 
way for going to their school. Small markets are developed 
there. So these places are highly risky In the context of 
safety and security. I eamestly urge upon the Union 
Government to take the necessary measures at the 
earliest. It is to be noted that this is a part of Golden 
Quadrilateral. 

(xvi) Need to claar the armr. of wage. of retired 
.mploy... of the H.avy Engln •• rlng 
Corporation Limited, Dhurwa, Jharkhllnd 

/Tmns/8lion} 

SHRI MUNSHI RAM (Bijnor): Sir, in 1962-63, 15000 
employees were working in the HECl, the largest public 
undertaking of Asia located at Dhurwa, Ranchi. They have 
been demanding their wage arrears of 1992-96 from the 
management for the last 15 years. The management 
worked out a formula in the year 2006 for giving wage 
arrears and made payment to 6000 employees without 
giving any Interest and the remaining 8000 employees 
were told that their arrears will be paid to them out of 
the package which was coming soon from the Government 
of Jharkhand, but the management has not made any 
payment to them till date. This is a very serious matter 
involving the future and livelihood of the families of about 
15000 employees and It needs to be resolved by the 
Govemment of India by gMng a special package. 

Through this House, I demand from the Government 
of India that payment with interest be made to the retired 
employ ... of H.E.C.L., Ranchi, Jharkhand at the earliest 
as it is affecting the lives of about 15000 families. 

(xvII) Need to take action all"" the p.raona 
Involved In duecratlon ofu..- .tatue of Dr. 
B.R. Ambedkar In Mehboobnagar dlatrlct of 
Andhra Pradeah 

[English} 

DR. M. JAGANNATH (Nagar Kurnool): Dr. B.A. 
Ambedkar was the Head of the Constitution Drafting 
Committee and has been treated 88 the Father of the 
Constitution. 

In recent past Statements has been made against 
Dr. B.A. Ambedkar which shows the intolerance for the 
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National Integrity and for the development of Scheduled 
Castes and weaker sections of the society. 

Even the statues of Dr. B.A. Ambedkar have been 
damaged and desecrated all over the country time and 
again. But as no punishment is given to the offender, 
these incidents are happening repeatedly. 

Aecently at a village called Sreerangapor Pebbar 
Mandai of Mahaboobnagar District of Anethra Pradesh on 
8.3.2008 a full length statue of Dr. Baba Saheb Ambedkar 
is damaged. The head and hand of the statue of Dr. 
B.A. Ambedkar were chopped off by unscrupulous persons 
at 2.30 AM. There was large scale resentment among 
the Dalits and that led to Dhamas and road blockades. 
Even the local Dr. B.R. Ambedkar youth' aMoclatlon had 
flied complaint with the local police giving the names of 
the suspects. 

Instead of arresting the real culprits and punishing 
them the local police is trying to dilute the case and 
punish the innocent persons. I request through your good-
self the Govemment of India to direct the Govemment of 
Andhra Pradesh to arrest the real culprits and punish 
them and take neeeMary steps to curb such incidents in 
near future and throughout the country. I also request 
the Govemment of India to come out with a legislation 
awarding stringent punishment or life Imprisonment to 
those who commit such types of heinous crimes. 

(xviII) Need to provide fund. to the Government of 
A •• am for the provlnclan •• tlon of Bodo 
medium Venture school. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): I would like to draw the kind attention of the 
present Govemment at the Centre to a long pending 
matter that pertains to the urgent need of the Centre's 
intervention in the matter of helping the State Govemment 
of Assam and Bodoland administration in provincialislng 
aU the venture schools of Bodo medium In elementary 
and secondary stage of education. 

Since 1996 onward, a good ,",umber of primary, upper 
primary, Middle English-upto class VII and High Schools 
of Bodo medium in different districts of Assam have been 
suffering from untold troubles and difficulties of beyond 
description for not having been taken over under 
provinciaJisation system of schools by the State 
Govemment due to the paucity of funds. Although, this 
long pending issue has been raised by me time and 
again in the auglat House of Parliament, even then, 
nothing tangible has been done so far in this regard. 

I, humbly appeal the Union Govemment of India, to 
take prompt proactive and the danger of extinction positive 
actI.., plan to rescue the dying Bodo medium school 
educatloa In Assam from by rushing all kinds of required 
central 888i8tance at the earliest possible as genuinely 
deeerved and as highly solicited. 

12.32 hr •• 

FINANCE BILL:"2008-contd. 

fEngI/$/IJ 

MR. SPEAKER: Now, the House shall take up Item 
No. 24, Finance Bill 2008. The hon. Members who wish 
to lay their speeches may do so. Now, the hon. Mlnlsterl 

·SHRI AAYAPATI SAMBASIVA RAO (Guntur): Sir, at 
the very outset, I would like to congratulate the Congress 
Pre.ldent, Madam Sonia Gandhi II, the hon. Prime 
Minister, Dr. Manmohan Singh and the hon. Finance 
Minister, Shri P. Chldambaram for announcing the Debt 
Waiver and Aelief Scheme to the tune of Rs. 60,000 
crore. It is an historic announcement with no parallels. 
No Govemment in the past had announced loan waiver 
of this magnitude. It will not be an exaggeration if I say _ 
that the UPA Govemment is working in the interests of 
the fanners. This Govemment wants to see the farmers 
lead an honourable and respectable life. It Is an 
extraordinary effort of this Govemment to come to the 
rescue of the farmers who are in distre88. 

Now, I tum to my State, Andhra Pradesh, where 
about 78 lakhs small and marginal farmers would reap 
the benefit of Rs. 13,000 erore. Hence, I call Andhra 
Pradesh would be the biggest beneficiary of this landmark 
scheme of loan waiver. The loan waiver has come at the 
right time and In a sense it can be called a boon to the 
small and marginal farmers. This scheme would enable 
the small and marginal farmers to wipe off their debts 
and to revive their economic activity with enthusiasm and 
to start the life afresh. 

As is well aware, agricultural activity is depeildant 
on the vagaries of nature. In one senae, It can be called 
a gambling. In spite of vast development In our scientific 
sphere, we could not predict the weather conditions and 
guide the farmers about the impending natural calamities. 
Untimely rains In Guntur and Prakasam distrICts In Andhra 

·Speech was laid on 1he Table. 
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Pradesh this month has caused havoc to the chilli 
standing crop, which re8ulted In distress to the farmers. 

Now, let me tum to some of the shortcomings of the 
debt waiver scheme. Let me emphasis that the scheme 
benefits only the small and marginal farmers and not the 
tenant farmers. To quote a specific example, the tenant 
farmers, who are called Kowlu Rythulu' in Andhra Pradesh 
mostly hall from SCs, STs and Backward Classes. They 
live in penury. Hence, they deserve all the sympathy of 
the Govemment. Hence, I would like to suggest that the 
debt waiver scheme should be suitably modified with a 
view to extend the benefits to the tenant farmers also, 
as they are the ones who toll In the farm. 

Same Is the case with the Tobacco farmers. They 
do not get benefits under the loan waiver scheme. This 
is attributed to the system of paying price to the tobacco 
farmers. As is the practice, it is mandatory to eell tobacco 
at the Tobacco Board sponsored auction platforms and 
the price is paid to the Tobacco farmers by cheque 
through the Tobacco Board, which ensures that the dues 
to the banks from the Tobacco farmers are paid at the 
time of issuing cheques. There cannot be any default on 
the part of Tobacco farmers as the repayment Is 
compulsive and are made from the sale proceeds. 

The other important segment Is those farmers who 
pay their outstandings to the bank promptly. They are 
not eligible for the benefit under the debt waiver scheme 
as no amount is left unpaid against their names at the 
cut oft date. It is nothing but punishing those farmers 
who have promptly discharged their bank debts. Hon. 
Minister would agree with me that this would undoubtedly 
sends a wrong signal to the farmers who repay their 
bank debts promptly. As Is popularly said, *e are putting 
a premium on default. This should not be the case. Hope 
the Govemment would consider this aspect with all 
seriousness It deserves. 

Hence, I would like to suggest that the farmers, in 
general, and tobacco farmers, in particular, who have 
promptly repaid their bank loans should be brought within 
the ambit of the debt waiver scheme so that they are 
also allowed to reap the benefits of this scheme. 

Now, I come to the crop insurance scheme. Crop 
insurance scheme is primarily to protect the farmers at 
the time of natural calamities and pests create havoc. 
Farmers are in favour of insurance scheme but it should 
be made uniformly. At present, all the crops are not 

coming under the domain of the insurance scheme. I 
would most fervently suggest that Insurance scheme 
should be extended not only to cover all the crops but 
&lao to ensure that village Is considered as a 'unit' for 
the purpoH of assessing crop damage. 

I am of the firm conviction that the above suggestions, 
if implemented, would go a long way In bringing smile 
on the fates of the farmers. Farmers have welcomed the 
debt waiver scheme wholeheartedly. They are showering 
praises on the UPA Govemment. They are overwhelmed 
with this act of the Govemment. Under the able guidance 
of Congress PreSident, Sonia Gandhi Ji, hon. Prime 
Minister, Dr. Manmohan Singh JI, the UPA Govemment 
would make great strides in touching new heights in good 
govemance and resolving the genuine problems of the 
farming community and general public and by bringing 
about a" round development in the country. 

Additional point. 

Sir, I would also request the Finance Minister to 
ensure that Minimum Guarantee Price (MGP) Is fixed for 
chilly, tobacco and cotton. Not only that, the UPA 
Govemment should give the chilly, tobacco and cotton 
growers subsidy and when the prices of these important 
crops fa" drastically, subsidy should be given as per the 
MGP. I would request the Govemment to ensure that 
considerable funds should be allocated for this purpose. 

I would also like to urge the hon. Finance Minister 
to extend workers' insurance to a" the sections of people. 
I hope the progressive UPA Govemment would find an 
innovative method to stop the pathetic situation of farmers 
taking loans from moneylenders and commission agents 
at exorbitant prices. When they are unable to pay the 
prinCipal and high interest, they were forced to commit 
suicide. Most of the time, the1r interest component exceeds 
the principal. If farmers get loans from banks without any 
hassle, farmers would not knock at the doors of money-
lenders at exorbitant rate of interests. Hence, I would 
request the Govemment to issue fresh instructions or 
directions to the banks not to refuse loans on one pertext 
or another. Banks should extend every possible help to 
the farmers when they approach them for loan. Otherwise, 
they go to moneylenders, which is the cause for the 
whole problem. This trend should be changed forthwith. 
Banks should corne forward to extend fresh crop loans 
to the farming community. 
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Andhra Pradesh faces the problems of floods and 

drought almost every year. Central Govemment should 
come to the rescue of the Govemment of Andhra Pradesh 
by extending every possible financial aaaistance to tide 
over the recurring problem every year. Without the helping 
hand of the Central Govemment in the form of financial 
grants, State Govemment single-handedly could not tackle 
the problems of flood and droughts every year. 

[TflInslstion} 

·SHRI SHAILENDAA KUMAR (Chail): Mr. Speaker, 
Sir, I would like to give some suggestions in regard to 
the Finance Bill, 2008. MPLAD Fund should either be 
increased from As. 2 crore to As. 5 crore, It should be 
scrapped. The entire country Is facing the problem of 
drinking water. In order to solve the said problem. India 
mark lind hand pumps should be installed In every 
pariiamentary constituency through all the 500 MPs. The 
Government should give package from tourism and 
economic point of view alongwith a package for drinking 
water and irrigation besides providing stoppage of trains 
in backward districts like Pratapgarh, Fatehpur and 
Kaushambi of Uttar Pradesh. In view of the prevailing 
drought situation Package of As. 100 crore should be 
given for Bundelkhand, Uttar Pradesh. The Union 
Govemment should give special relief package. 

{English} 

·SHAI P.C. THOMAS (Muvattupuzha): Sir, I would 
like to raise the following points: 

(1) The farmers in difficulty are fortgotten when 
customs duty on palm 011 is drastically cut. 
Mainly coconut and other 011 seed farmers. To 
address price rise some other wayout has to be 
found. Decrease in duty (import) of palm 011 
never reduces the price of edible oil In the open 
market, as traders and producers In Malaysia 
increase the price at the time of each reduction 
in customs duty of palm oil. 

(2) In Kuttanad in Kerala the farmers producing 
paddy are in great distress due to summer rains. 
Their ripe paddy has been drastically destroyed. 
Some urgent steps to help them must be taken. 

(3) Agricultural loans should be delivered to farmers 
by banks at 4%. I 

·Speech was laid on the Table. 

(4) The steps to waive loans of small and marginal 
farmers should be expedited and directions 
should go to paid amounts towards interest 
should not be denied benefit of waiver Just 
because banks are doing book work to make 
their loans appear as new loans. 

(5) Tax retum forms and modalities for payment of 
tax should be simplified, further. 

(6) Citizens should be given more education on the 
need to pay tax. Self help groups should be 
used on a large scale to disseminate such 
conclentlsatlon. These groups may also be used 
for tax collection. 

(7) Further steps should be taken to arrest price-
rise. Encouragement given to private payers to 
use FDI godowns, and to take part In P.D.S. 
should be reviewed. 

(8) Genuine charitable institutions should be given 
tax exemptions and access to modern 
equipments should be without duty If It Is for 
the real charity undertaken. 

·DR. PAASANNA KUMAA PATASANI (Bhubaneswar): 
This year's Union Budget brought two bonanzas for two 
different sections of India. The Finance Minister offered 
to waive agricultural loans to the extent of 60 thousand 
crore rupees, benefiting about 4 crore cultivators. And, 
he offered unexpectedly deep cuts in the Income tax 
rates, hugely benefiting about 3 crore tax-payers belonging 
largely to the urban middle classes. A smaller section of 
this latter class, comprising about 45 lakh employees of 
the central government and another about 1.5 crore 
employees of the state govemments, were also promised 
an additional bonanza in the form of substantially 
enhanced pay-packets to be offered according to the 
recommendations of the sixth pay commission. 

While the agriculturists are going to get a one-time 
waiver of about As. 15,000 on the average; every income 
tax payer gets a regular annual benefit of at least As. 
4,000, those eaming higher salaries get to save much 
more on this account, an upper middle class salary eamer, 
getting about 5 lakhs per annum, benefits to the extent 
of As. 4,000 per month If not more. The details of the 
pay-packet bonanza have now been announced, and It 
seems all govemment employees can happily expect a 

·Speech wu laid on the TaI;Ile. 
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raise of at least 40 per cent in their current incomes. 
The total annual cost to the exchequer on account of the 
income tax foregone because of the new ratas, and the 
enhanced salary payments, are likely to be of the same 
order as that of the one-time waiver offered to the 
agriculturists. 

It is our response to these two kinds of bonanzas 
offered to two distinctly different sections of Indian people 
that gives an idea of the place of agriculture in our 
economic order. Because of the compulsions of an 
election year for all players In the election game, the 
criticism of the agricultural loan waiver has been muted. 
But most analysts are convinced that It is a regreaslve 
measure that at the best shall fail to benefit the really 
deserving, and at the worst shall weaken the moral fibre 
of our peasants, making them believe that loans raised 
do not have to be always repaid. The Income tax and 
pay packet bonanza, on the other hand, have been seen 
as positive signals that shall boost consumption and give 
a fillip to the economy. Many commentators have even 
pOinted out that the great raise In the pay packets of the 
higher government officers stili keeps them several 
notches below the managers in the private sector. The 
salaries being paid In th~ private sector to a small section 
of fresh managers and information technologists have 
already greatly distorted the awards system In our 
economy. Those going into managerial and software-
related professions get disproportionately more than those 
at the corresponding levels In other sectors of the 
economy. Consequently, hard-core engineering and 
science disciplines that are easential to a healthy national 
economy have got greatly de-emphasised. This distortion 
of the award system is fast becoming a problem of the 
same intensity as the distortion in the relative place of 
agriculture and other sectors of the economy that has 
long persisted in India. But, for the present let us focus 
on the latter distortion, that between agriculture and others, 
alone. 

Agriculture and cultivators have had a peculiar place 
in Indian polity since Independence. Given their large 
numbers, they have been politically Important; and, with 
the passage of time, their political clout has only been 
rising. Economically, however, agriculture has been 
considered more or less as an unwelcome necessity. We 
have to grow food, at least the bare minimum required 
to keep the people fed without having to undertake heavy 
imports; and we have to keep the large numbers 
dependent on agriculture occupied, /It least until we can 

find better employment for them In the Industry and 
services sectors. That sense of an unattractive but 
necessary activity, to be tranacended as soon as posaIble, 
seems to have Informed our economic thinking and 
planning about agriculture since Independence. 

Consequently, all our efforts In agriculture, even the 
highly over-rated so-called 'Green Revolution', have been 
aimed at assuring production of no more than 200 kg 
per capita of food-gralns per year. That figure of 200 kg 
per capita per year Is derived from a late nineteenth 
century report of the famine commisSion, which had 
determined that you need to ensure the availability of at 
least that much of food-grains In a region to foreatall the 
calamity of famine-deaths. We have taken that figure of 
famine rations to be our national limit of food production. 
We produce just about 200 kg per capita per year of 
food-grains; the actual supply Is somewhat less than that 
figure because a certain percentage has necessarily to 
be taken out for seed and waste, etc. In the world, 
average supply of about 300 kg per capita per annum of 
food-grains Is taken to be 88sentlal; most functioning 
economies produce above 600 kg per capita. 

Our level of production of food-grains Implies two 
things. One, since our average supply of food-grains 
equals the bare minimum required for human survival, 
large numbers who fall on the lower side of the average 
remain malnourished; all data on the health status of 
Indian people point to the prevalence of large-scale hunger 
and malnourishment, even more 80 among women and 
children. Two, since the total amount of food-grains we 
produce Is leas than sufficient for human needs, there is 
little left for animals. This has led to almost the complete 
exclusion of animals from agriculture, especially in those 
parts of India where agriculture is doing relatively well. In 
India, we used to have a pair of bullocks for every couple 
of hectares of cultivation. Today, one can see this number 
of cattle only In some tribal areas of the country where 
animals stili remain an Important ~art of life and economy 
of the people. 

Our economic policies have de-emphasised 
agriculture, and within agriculture, our policies have de-
emphasised both food-grains and animals. Agriculture 
economist and scientists have been convinced that 
cultivation of food-grains is lower form of agriculture and 
it should be replaced by commercial crops as soon 88 a 
certain amount of prosperity is achieved in a region; H 
possible even in the poorer areas, as has been done in 
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regions like V1darbha, where such shift invariably proves 
to be a sure recipe for disaster. Of the many causes of 
suicide deaths in Vldarbha, one of the most important is 
the shift from cultivation of Jowar to that of cotton and 
soybean. The agricultural economists and scientists have 
been equally convinced that cattle, especially indigenous 
Indian cattle, are an economic burden that needs to be 
lessened drastically. Once again, the experience of the 
Vidarbha cultivator Is the exact opposite; he knows that 
the one who has a cow or a pair of bullocks in his 
homestead Is hardly ever driven to suicide. 

The Indian Insistence on declaring self-sufficiency In 
food-grains production At the ridiculously low level of 200 
kg per capita per annum, promoting diversHication away 
from food-grains at this level of production, and 
recommending agriculture without animals is an 
international joke among both leaders and experts who 
know something about agriculture. This Is Indeed sad. 
Because, India's classical literature teaches a great deal 
about the core Importance of an abundance of food In a 
well-func~nlng society. This literature also teaches with 
great inllstence that production of food and rearing of 
animals are the core economic activities in any society. 
These have to be promoted and preserved in all possible 
ways, at all costs. 

The Issue of agricultural loan-waiver should be looked 
at in this perspective. Agriculture, like any other productive 
activity, requires running capital; that often has to be 
provided in the form of crop loans. When the cultivators 
fail to repay the loans, the banking system gets stuck, 
further loaning stops. This drives the cultivators to Informal 
and often usurious channels. It therefore become essential 
to unclog the banking system, and re-establish the flow. 

Let me recount another story from V1darbha. The 
data shows that in that unfortunate region, the cultivators 
have been shifting from cotton to soybean over the last 
several years. This was surprising to me; because, 
soybean yields in the region are also not particularly good. 
I asked several farmers why they were shifting to soybean. 
They wouldn't reply. Finally, a marginally better off 
cultivator, a police patel of his small village, said that he 
would tell me the reason. He said that the previous year 
when the time came to sow cotton, he had no money to 
buy the seed; the local cooperative wouldn't advance any 
seed because he had not repaid his loans. So, he I said, 
he went to the market, bought a few kilograms of soybean 

and broadcut In his field, hoping that at least something 
would grow. That la what the clogging of formal loan-
channels does to agrtculture. It makes cultivators forego 
cultivation. 

Loan waiver, of course, is not a remedy for our 
skewed economic: priorities. Remedying the situation would 
require rethinking almost all our priorities, rethinking what 
kind of nation we want to build for ourselves, and how 
we want to go about this urgent task. But, an occasional 
waiver of loans In agriculture ~s help in tiding over the 
immediate crisla and help the cultivators continue on the 
land for a while longer. And, it gives ua time to look at 
the condition of India and especially of our agriculture 
today, perhaps learn from what our classical literature 
teaches, and recover our priorities and our anchorage In 
the fundamental economic activity of mankind. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Speaker, Sir, I am grateful to the 
hon. Member, SM K. Swain, who initiated the debate 
and the number of hon. Members who have participated 
in the discussion on the Finance Bill, which, of course, 
is the last stage of the Budget exercise. 

Many· hon. Members have covered partly the same 
ground that they did when the Budget was being debated 
and In reply to that discussion I had dealt with the broad 
approach of the Government on matfttrs relating to 
economic poncy, fiscal policy and the Verious measures 
that we have taken not only to promote growth but to 
make that growth more inclusive. 

At this stage we are concerned with the Finance 
Bill. In a aense I am deeply gratified because to the best 
of my knowledge I find that there are no amendments 
moved by the hon. Members, though there are some 
official amendments. 

SHRI GURUDAS DASGUPTA: W. never wanted a 
mid-term pon. 

MR. SPEAKER: You are showing your lack of 
confidence In yourself. 

... (Inttlnuplions) 

SHRI GURUDAS DASGUPTA: It is not because of 
lack of confidence, but we do not want the country to be 
plunged into the mid-term poll. 
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SHRI P. CHIDAMBARAM: Sir, I am talking about 
amendments to the Finance Bill and the hon. Member is 
referring to something entirely different. 

The Finance Bill Is Intended to amend the Income 
Tax Act and some other fiscal laws, but the fact is that 
while some Members have raised some questions about 
the proviSions that we have made In the Finance Bill, 
none has found it necessary to move an actual 
amendment to the Finance Bill. 

Of course, I have responded to the concerns 
expressed post-Budget. I have also responded, as you 
will find, presently, to some of the concerns expreued 
on the floor of this House and I am moving some official 
amendments which would satisfy the concems raised by 
hon. Members. But the fact that there are no private 
amendments means that we have reached a stage where, 
broadly, fiscal polley has broad support among all the 
sections of this House. 

MR. SPEAKER: There were no cut motions either, 
probably only one cut motion was there. 

SHRI P. CHIDAMBARAM: I was referring only to the 
amendments, cut motions are different matter. Cut motions 
are really to make another point, not the point regarding 
the content of the Finance Bill but to make a political 
point. 

MR. SPEAKER: That is right. 

SHRI P. CHIDAMBARAM: There are none of that 
either. 

Sir, broadly. I wish to say that our Govemment is 
committed to what the CMP says on fiscal matters. I 
wish to quote the CMP: 

-The UPA Government will initiate measures to 
increase the tax GOP ratio by undertaking major tax 
reforms that expand the base of taxpayers' increased 
tax compliance and make the tax administration more 
efficient. Tax rates will be stable and conducive to 
growth compliance and investment.-

Sir. let us measure the achievements of this 
Government against these goals. The tax GOP ratio that 
we inherited was 9.2 per cent in 2003-04. 

At the end of 2007-08, it is 12.5 per cent. At the 
end of 2008-09. it will be 13 per cent. We have achieved 

a higher tax-GOP ratio despite cutting customs duties. 
excise duties and, In this Budget, personal income tax to 
every taxpayer In this country. Has the base of taxpayers 
increased? The answer Is 'Yes'. The number of assessees 
has Increased from 3.01.78.000 in 2003-04 to 3,25.00,000 
in 2007-08 despite Increasing the threshold from time to 
time and aHowing a large, number of erstwhile assesses 
to go out of the tax net. Has compliance increased? The 
answer is a resounding 'yes'. I am grateful to the hon. 
Members who complimented the Department of Revenue 
for improved tax administration. 

Look at the rat.. of growth of gross tax revenue. In 
the four yea .... of the UPA Government, gross tax revenues 
have increased by 19.9 per cent in the first year. 20.1 
per cent in the second year, 29.3 per cent in the third 
year and provisionally by 25 per cent in the fourth year 
2007-08. The tax administration has Indeed become more 
efficient. The coat of tax collection on the direct taxes 
side is only 53 paisa per Rs. 100, the lowest of any 
country in the world. On the indirect taxe. .ide. it is 65 
paisa per Rs. 100. As has been acknowledged by many 
hon. Members, the cost of collection is perhaps among 
the lowest in the world. What has this given us? This 
has given us an opportunity to make growth more 
inclusive. I will deal with the inclusive growth presently 
but the fact that we have such large tax revenue meana, 
among many things, two things. Firstly. more money has 
been given to the States. I will presently show the fiscal 
health of the States and the remarkable Im~rovement 

that has come about thanks to the Central Govemment 
giving them far more money than they would have even 
budgeted for or anticipated. Secondly, It has given the 
Central Govemment the headroom to vastly Increase the 
outlays. Have I starved any Department of money? I can 
say with confic:1ence that no Department has been starved 
of money. In fact. through the final Supplementary. we 
give them far more money than what was even originally 
budgeted at the beginning of the year. I have given some 
of these numbers earlier. But since this is a good occasion 
to highlight some of these numbe ..... please permit me to 
give these numbers once again. 

Take Education. In 2003-04, the Central Govemmenfs 
outlay for Education was Rs. 7024 erore; In the current 
year it Is Rs. 34,400 crore. Let me take Health. In 2003-
04. It was Rs. 6983 crore; In the current year it is Rs. 
16.534 crore. 

Now I take something which Is very close to my 
heart ... (Intsm.tpflonsJ 



387 Rn811C6 Bill, 2008 APRIL 29, 2008 388 

MR. SPEAKER: PI.as. do not Interrupt; this Is not 
right. 

SHRI P. CHIDAMBARAM: h wUI reach 6 per cent 
but the point is this. Have w. made dramatic progreu 
towards that goal? The answer is 'V.s'. WIH h reach 6 
per cent? Th. answ.r is 'Ves'. Has It reached 6 per 
cent? Not yet, but it wHI reach 6 per cent If w. contlnu. 
to grow at the same rate. 

Now I take something which Is cloae to all our hearts, 
namely, our children must remain In school. Only a couple 
of days ago, I had an opportunity to deliver a convocation 
addreee and I found to my great distress that 76 lakh 
children even today are out of schooL The attrition rate 
is very high. We want children to remain In school, and 
one of the Instruments was the Mid-Day Meats Scheme 
originally authored by the late SM Kamaraj in Tamil Nadu 
using the State's own money without a pie from the 
Central Govemment. Then the Supreme Court Intervened 
and said the Mid-Day Meals Scheme must be 
universalized and be made app\lcable to all children. In 
2003-04, the aUocatlon to the Mid-Day Meals Scheme 
was Rs. 1175 crore for all the chlld ... n of this country. 
This year, the outlay is Rs. 8000 crore. 

We are expanding the Mid Day Meal Scheme beyond 
the primary classes to upper primary classes. Therefor., 
Sir, the goal is inclusive growth. Th. starting point Is a 
set of sound, fiscal, monetary and financial policies that 
will promote growth. While growth takes place, while we 
savour the moment of growth, w. should be focused on 
making that growth Inclusive, and towards that, in the 
latter pert of my intervention today, I shall deal with how 
we are making this growth inclusive. 

Sir, I have taken note of the number of suggestions 
that have been received from various quarters post-
Budget. In fact, it is a tribute to our democracy that a 
large number of people participat. in the debate on the 
Budget. Thanks to technology, people are able to send it 
bye-mail, people are abl. to send it by fax, and the 
Members have spoken on their concerns. I have 
responded to many of these concerns. On some matters, 
i think, the concerns have arisen because of a 
misunderstanding of the provision or a lack of information, 
and i shall deal with them presently. 

Sir, since the presentation of the Budget on the 29th 
February, I have received a number of suggestions from 
the hon. Members of Parliament, various Associations, 

and Trade ."d Industry on the proposals in, the Finance 
Bin. I have al80 taken note of the valuable suggestions 
made by the hon. Members. of Parliament during the 
debate in this Hous.. In general, I am grat.ful, the 
Members have welcomed the relief In various tax rates 
but seem to have some reservations on some proposals. 

I have just now presented to you, Sir, how tax 
admlnlatration has improved and how tax revenues have 
inc ... ased. Th .... is, of course, anoth.r point of view that 
the Govemment must impose a higher tax burden on the 
rich. The marginal rate of tax on an individual or a 
corporate, including education cess, Is 33.99 per cent. 
BesIdes, It is the corporate sector, trade and Industry 
which pay the buH< of customs duti .. and excise duties. 
My endeavour has been to Increase the effective rate of 
corporate tax paid by corporationa but I confess my efforts 
are not entirely successful because of demands for 
continuing exemptions or introducing new exemptions. I 
think, I would not be revealing any secret if I say that 
every requ.st for ex.mptlon has the support of one or 
mo... Membera of this House, Irrespective of political 
affiliations. In my view, and I submit this for the 
conaideration of this HOUH, the way forward Is not to 
Increase tax rates but to remove the exemptions. In the 
last four yeara, I have succeeded to som. .xtent In 
removing the exemptions or Imposing sunset claUHS but 
I cannot say that I am fully satlsfi.d. The work on this 
regard would have to continue. Eventually, we will have 
to move towards a system of taxation where the 
.xemptlons are few, .ach .xemption is r.viewed 
periodically, and .ach ex.mptlon comes to an end atter 
a reasonable period of tim.. I am confident that the n.w 
Income-tax code that will be placed In the public domain 
shortly for d\scuaalon will ... flect my philosophy in this 
regard, and I hope that In due cours., the new income-
tax code will, atter debate and deliberations, become law. 

Sir, let me now deal with the changes In -the Finance 
Bill which ar. being introduced through official 
amendments. 

Clause 3 of the Finance Bill seeks to am.nd the 
definition of ·charltable purposew• It has been broadly 
welcomed although some concerns have been raised. 
The intent is to .xclude any activity, which is purely in 
the nature of trade, commerce or business, or any activity 
of rendering any service in relation to any trade, 
commerce or business for a cess or fee any other 
consideration, irrespective of the nature of us. or 
application, or retention, of the Income from such activity. 
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Sir, the Incom ... tax Act, not In India but the world 
over, tax.. Incomes. And what " 'an Income' Ie defined 
In each Act. 

So, as long as an entity carries on activity, which Is 
purely trade, commerce or business, simply because It 
wears the mask of a charity, It should not escape the 
Ili\come Tax law. That I believe, is generally accepted by 
all sections of the House as I listened to the debate 
yesterday. 

The intention-let me repeat-is to limit the benefit 
to entitles, which are engaged in activltiea, such as 
(1) relief of the poor; (2) education; (3) medical relief, 
which are already in the Section and which we are not 
touching; and any other genuine charitable purpoae and 
to deny the exemption to purely commercial and business 
entities, which wear the mask of a charity. A number of 
hon. Members have written to me expressing their concern 
on the possible impact of the proposal on Agricultural 
Produce Marketing Commit1ees or State Agricultural 
Marketing Boards. Since there is no intention to tax 
APMCs or SAMBs and in order to remove any doubts, 
I propose to Insert a new clause 26 MB in Section 10 
of the Income Tax Act to speifically provide exemption to 
any income of an APMC or an SAMB constituted under 
any law for the time being In force, with the purpose of 
regulating the marketing agricultural products. 
... (Interruptions) It was done even a few days ago but I 
did not want to deprive you of the pleasure of raising the 
point yesterday. 

I once again assure the House that genuine charitable 
organisations will not, in any way, be affected. The CBDT 
will-following the usual practice, on the day the Finance 
Bill receives the a •• ent of the Prealdent--lssue an 
explanatory circular containing guidelines for determining 
whether an entity Is carrying on any activity In the nature 
of trade, commerce or business, or any activity of 
rendering any service in relation to any trade, commerce 
or business. Whether the purpose is a charitable purpoae 
will depend on the totality of the facts of the case. 
Ordinarily, Chambers of Commerce and similar 
organisations rendering services to their own Members, 
will not be affected by the Amendment and their activities 
would continue to be regarded as advancement of any 
other object of general pubic utHIty. 

Sir, I propose to extend the exemption to the Coir 
Board. I gave It prospective effect. But there has been a 
demand that it should be implemented retrospectively. 
Since, we can only go back to usessment year 2002· 

03, I propose to extend the exemption to the Colr Board 
with effect from 1 at of April, 2002. 

SHRI KHARABELA SWAIN (Balasore): Sir, what about 
the gup/dan, anonymous donation. I shall be grateful if 
you say about it. 

SHRI P. CHIDAMBARAM: That's not in this Finance 
Bill; that has in the Finance Bill of 2006. Two years have 
passed since that Finance Bin was passed by this House. 
Anyway, I will deal with It again. 

The Sunset Clausea under Sections 10A and 10B of 
the Income Tax Act~e appll" to STPI and the other 
applies to EOUs-stlpulate 31.03.2009 as the date, on 
which exemptions will come to an end. The Kelkar Task 
Force on Direct Taxes recommended elimination of tax 
exemption under Sections 10A and 10B and in the case 
of the computer software, recommended elimination of 
exemption with certain transitory arrangements pending 
entering into a totalisatlon agreement with trading partners. 
The Kelkar Task Force, on implementing the FRBM Act. 
also recommended that Sections 10A and 10B should be 
grandfathered or should be phased out In two years 
beginning 2004. The Economic Advisory Council to the 
Prime Minister has alao endorsed the view that the tax 
exemptions under Sections 10A and 10S should not be 
extended beyond 31.03.2009. In the face of these 
recommendations, , was faced with a dilemma when I 
presented the Budget. I deliberately reserved Judgement 
on that so that we could reflect on It more calmly after 
the Budget. 

We have since applied our minds to the fact that the 
Suna.t Cia ... will end on 31.03.200i. My own view la, 
broadly In accord with the recomrnendatlona of the Kelkar 
Task Force and the EAC. 

The most appropriate occasion to announce a 
decision In this regard would have been Budget 2009-10. 
However, as things stand, the Budget for 2009·10 may 
not be presented in February, 2009 but only atter the 
General Elections. Thus we are faced with a peculiar 
situation. The Sunset Clause falls on 31.03.2009 while 
the Budget is not likely to be presented in February. 
2009. 

Therefore, in order to avoid any uncertainty as we 
draw close to 31.3.2009, it has been decided that the 
two Sections, 10A and 108, will be amended. The 



391 Rnllnctl Bill, 2008 APRIL 29, 2008 FlMnctI BID, 2(JOIJ 392 

[Shri P. Chidambaram] 
exemptions will continue until 31.3.2010 In order to give 
the Government sufficient flexibility to take a well-
considered decision and announce It at the appropriate 
time. So, this will be extended to 31.3.2010. 

Sir, there was some concem about Section 40 (a) of 
the Income-Tax Act, which disallows expenditure in case 
TDS is not deducted and paid at the right time. Here, i 
wish to explain what TDS Is. TDS is voluntary tax 
compliance. It is pre-assessment. That is the way income 
tax system all over the world work. In fact, we must 
move towards a situation when nearly 100 per cent of 
taxes are collected voluntarily through TDS and through 
advance taxes. In fact, p08t-uaeeament tax collection 
must be reduced to the smaJl~t percentage I'088lble. 
That is the way all modem tax systems work. But TDS 
is Important. It is important that people deduct TDS, 
deduct tax at source, remit it at the appropriate time and 
not keep the money to themselves becausa that is the 
money which legitimately belongs to the Exchequer. 

The law was amended by the Anance Act, 2004, 
and It was provided that If a person liable to deduct TDS 
at source on specified expenditure fails to do so or fails 
to pay the tax within the time allowed to him, the 
expenditure will be disallowed, besides subjecting any 
delayed payment to interest and penalty. Since the law 
was introduced In the Finance Bill, 2004, the first 
a88888lTlent year was 2005-06. Several representations 
have been received from hon. Members as well as from 
trade pointing out the hardship that arose In the first 
assessment year after the amendment, namely, 
assessment year 2005-06. Apparently, mistakes were 
made in complying with the amended Section 4O(a) (ia), 
particularly In respect of deductions that ought to have 
been made In respect of payments made In the month 
of March. So, for March, there was a shorter time limit 
because if you deduct In April of the year, you had a 
whole year to deposit. In March, you had a shorter time 
limit. Apparently, some people made mistakes.· 

With a view to mitigating the hardship, I propose to 
insert a New Clause 8 in Finance Bill, 2008 to provide 
that no disaJlowance under Section 4O(a) (ia) of the 
Income-Tax Act shall be made in the case of a deductor 
in respect of the expenditure Incurred In the month of 
March, if the tax deducted at source on such expenditure 
had been paid before the due of filing of the retum. The 
tax payers win now get a time period of six months for 
depositing such TDS relatable to payments In the month 
of March to escape the disallowance of the expense under 

this Section. Naturally, the proposed amendment hu to 
be given retroepective effect from use88ment year 2005-
06. This will take care of most hardship Cas8S where 
some genuine mistake was committed. 

Clause 15 of the Finance Bill, 2008 seeks to insert 
a new proviso in sub-section 9 of Section 80lB so as to 
provide that no deduction shall be allowed to an 
Undertaking engaged In refining minerai oil, If It begins 
refining on or after 1st April, 2009. This is a sunset Clause 
deliberately put in there, like the sunset in the 
telecommunication exemption. We are now Bun-setting the 
refinery exemption. Refinery margins are very high, thanks 
to the windfall profits that are reaped by oil companies 
today and thanks to crude 011 now touching 120 dollars 
a barrel this morning. There is no justification to give a 
tax exemption to pure refineries. Therefore, a conscious 
decision has been taken to sunset this Clause on the 
1st April, 2009. 

However, it has been brought to my notice that 
consequent to this proposal, three Public Sector Refineries 
under constructlon-some of them In an advanced stage 
of construction-Paradip, Bina and Bhatinda, may not 
qualify for the tax benefits since their commissioning may 
not be completed before 1 st April, 2009. That is a genuine 
concem. With a view to ensuring that the benefits to 
these three refineries is not denied on account of their 
inability to adhere to this deadline, it is proposed to amend 
the proposal to provide that such refineries will be eligible 
to avail of the benefit if they begin refining not later than 
31st Marr.h, 2012. 

I am told that the three refineries will be completed 
by 2012. SOnMl concerns have been expressed regarding 
the scope of section 8OIB(9) of the Income Tax Act. Sir, 
let me make It clear that we have made no amendment 
to section 80IB(9) except to put the sunset clause; 
otherwise the section remains as It was. We are not 
making any amendment. As the hon. Members are aware, 
this sub-section allows 100 per cent tax exemption In 
respect of an undertaking which begins commercial 
production or refining of mineral oil for a period of seven 
consecutive 888888ment years. 

Now, what is the scope of this section? It is disputed. 
The Department has taken a view; the assessees have 
taken another view. The disputes go back to assessment 
year 2001-02.· The disputes are under adjudication before 
different tax authorities. In my view, It is not correct to 
reaoIve these di8pute8 by debate in ParlIament. We should 
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aHow the dleputea to be resolved In the nonnal course 
by the tax tribuna. and the courts. Neverth...... some 
doubts have arisen becaUH of the notes on claU881 
attached to the Finance Bill. I wish to clarify theM doubts. 
The statement In the notel on claulel Is a mere 
re.tatement of the Income Tax Department's known 
position before the tribunals and the courts which are 
adjudicating the matter. Nothing new has been stated. It 
Is simply a restatement of the Department's position which 
has already been placed before the tribunals and the 
courtl. Besides. It Is a well settled proposition of law that 
notes on clauses have no legal effect and are not binding 
on the courts. I may uaure potential bidders for 011 
exploration blocks that the benefit of section 80lB (9), as 
finally Interpreted by the courts, will be applicable to all 
exploration and production contrects, whether obtained 
through nomination or bidding. I am confident that the 
tribunals and courts will resolve these disputes perhaps 
in about six months to one year. 

Sir. other amendments to the Finance Bill are purely 
consequential In nature and therefore. I need not explain 
them. On ~tdIIsn, I would say that this was introduced 
two years ago and I have replied to the debate In 2006 
as well as last year. What we are trying to discourage 18 
"anonymous- donations. Anonymous donations to religious 
Institutions are not being taxed at all. It Is anonymous 
donations to charitable instltutlona which are being brought 
under tax. if either the donor or the donee' does not 
reveal who the donor is. When you are donating to a 
school or a hospital. why should it be an anonymous 
donation? We are not saying. make It public. but at least 
your books must show who the donor is. Otherwise. the 
inference is. it is based on experience, that this donation 
is largely donation of unaccounted money. I am not trying 
to tax the intent to donate; I am taxing the money that 
is donated because the presumption II that this money 
is not accounted money. 

SHRI KHARABELA SWAIN: If It is not a donation for 
a school or a medical institution and is for an 
orphange ... (lnlsnuptlons) 

SHRI P. CHIDAMBARAM: They can keep a book or 
they can maintain a book ... (lntsnuplions) All I am saying 
is that the intent to donate is honourable and laudable. 
I salute the donor. All I am saying Is let the donor give 
his name to the donee. Let the donee simply maintain a 
record of who gave it to him. I' do not say that publish 

It in the newspaper; keep the record. That Is all we are 
asking. We are not saying that publish It In the newspaper; 
just keep a record of who gave the money. I think. this 
is a wholesome provision. this is a prOvision to plug the 
source of black money. 

Sir. let me quickly run through one or two questions. 
Many of them I can answer separately. Shri Swain asked 
how many banks have 18 per cent agricultural credit. 
Twenty-two banks have achieved it this year and there 
were 11 banks last year. Next 'lear I will ensure that all 
the public sector banks achieve it. The figure of 11 has 
become 22. It is a good number. 

Sir, there was some question about package software 
and customised software. Customised software Is sold as 
a service and package software Is sold as a product. 

13.00 hr •• 

Now, both must be treated equally. There is no 
reason why one should be treated differently from the 
other. Therefore. we have imposed a 12 per cent excise 
duty on packaged softwares sold as goods, and 12 per 
cent service tax on customised software sold 88 a service. 

There wu some question about how much refunds 
have been given in the last year. In fact. the refunds that 
have been given in 2007-08 have been the largest. In 
2003-04. the total refund was Rs. 25.737 crore. and In 
2007-08 we have issued 45.14 Iakh cheques and refunded 
As. 40.742· crore. In fact, the refund position has improved 
sharply after the 'Refund Banker' Scheme has been 
Introduced in select metropolitan cities where the refund 
Is directly credited to the income tax account of the 
au888888. It doea not go through any human hand at 
all as it i. electronically credited to the bank. and the 
bank pays It In aclvance If It i. covered under the 'Refund 
Banker' Scheme. 

SHRI HARIN PATHAK (Ahmedabad): It 18 pending 
for thle year. 

SHRI P. CHIDAMBARAM: I have refunded As. 40.000 
crore In 2007-08. 

SHRI HARIN PATHAK: It is pending for 2008-09. 

SHRI P. CHIDAMBARAM: It will be issued now. and 
the figures for 2008-09 wHI be more than the flgur.. for 
2007-08. If the collection. are more. then the refunds 
also will be more. 
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SHRI HARtN PATHAK: I have not received It. 

SHRI P. CHIDAMBARAM: TheI'8 w .. a question on 
computerization. I have a long note on computerization 
of the two Departmenta, and I will .. nd that long note to 
the hon. Member. Computerization has made remartcable 
progreu. In fact, the CUitome Department ii, mol'8 or 
1888, completely computerized now. I wtI send the note 
to the hon. Member who wanted to know about 
computerization. 

There was a mention that Budget and off-Budget 
subaldlea are rtelng. It Is true that subeIdIea al'8 rising, 
but that is a decision that .11 of us have to take 
collectively. I believe that In a developing country some 
subsldlea are unavoidable. In fact, some sub8ld1.. are 
welfare promoting subsidies. Food subsidies are 
neceaaary; fertilizer subsidies are necessary; .nd fuel has 
to be subsidized thanks to the relentless rise in fuel prices. 
There are other subsidies for power, Irrigation, etc. 

The subsidy bill Is large. In fact, the subsidy bUI of 
an subsidies taken together is reaching a point whel'8 it 
may become unsustainable. The CUrl'8nt Budget cannot 
bear the entil'8 burden of all subsidies, and some of this 
burden has to be deferred. This Is not the first time that 
we .1'8 deferring the cUrl'8nt expenditul'8. In fact, off-
Budget Ixpendltul'8 has been a pl'8ctlce for many years. 
If you take It to the Budget, it does make the fiscal 
deficit ratio and the revenue deficit ratio woree than what 
It appears on the Budget. Nevertheless, let me say that 
the record of this Govemment In containing fiscal deficit 
and revenue deficit Is exceptional. 

I can read both figures, that Is, without the off-Budget 
expendltul'8 and including the off-Budget expendltul'8. In 
2007-08, without the off-Budget expenditul'8, the I'8venue 
deficit came down to 1.4 per cent and the fiscal deficit 
to 3.1 per cent. Plea.. I'8member that we Inherited a 
I'8venue deficit of 3.8 per cent, and we have reduced It 
to 1.4 per cent. We inherited a fiacal deficit of 4.5 per 
cent, and we have redued It to 3.1 per cent. This year, 
we will reduce the revenue defICIt to 1 per cent, and the 
fiscal deficit to 2.5 per cent. 

If we account for the off-Budget expenditure, in 2003-
04, the then Govemment did give off-Budget expenditure 
and Incur off-Budget expendltul'8 and I can give the 
numbers. In 2003-04, including the off-Budget expenditure 
the revenue deficit was 3.7 per cent, and in 2007-08, it 
was reduced to 2 per cent. Likewise, the filCaI deficit in 
2003-04 was 4.5 per cent, and In 2007-08, It WI8 reduced 
to 3.3 per cent. 

So, I do not think we lhould Pl'8I8nt an alarming 
pictUl'8. Even Incluclng off-Budget expendllure we have 
been fllcally prudent; we have reduced the flloal afIcIt; 
we have reduced the I'8venue deficit. Of course,_ it Is 
worse than what the Budget papers dl8cloae, but we 
must coUectively compliment ourselves that with sound 
fiscal management and flacal prudence we have been 
able to reduce the fllcal deficit and the I'8venue deficit. 

This off-Budget expenditul'8 would, of course, have 
to be met In succeeding years. We are Issuing bonds. 
These bonds are to be redeemed by us, by our children. 
Therefore, at some point of time we would have to take 
a view of how much 1ubak:l1es we can bear and how the 
subaldy should be prlorltleed. I ag.... there al'8 merit 
subsidies and there are non-merit subsidies. Merit 
subaldlel would have to be continued. As economic 
situation changes, some subsidies which are non-merit 
may become merit and some subsidies which are merit 
subsidies may become non-merit subsidies. But there is 
only a certain burden that the Budget can bear. That is 
why many of theee expenditures are supported by bonds. 
This wu 80 In previous Govemments also. This Is not a 
new practice of this Govemment. But that is something 
which Is lnevttable given the fact that many expenditures 
h.ve rI .. n sharply and the Badget cannot bear thl 
expendltul'8 today. Therefore, bonds have to be laued. 

I think I have dealt with moet of the iSlues that 
arose out of the Finance Bill on the Direct Taxes side. 
On Indirect Taxes side some concems were raised. 

SHRI KHARABELA SWAIN: Sir, In SIkkim only four 
hundred famHles have been brought under the Indian 
Income Tax law whereas everybody else Is exempted. 

SHRI P. CHIDAMBARAM: Sir, on Slkklm, this Is an 
issue which hu been In discussion between the 
Government of Slkkim and the Central Govemment since 
the late 19808. As you will recall, the Income Tax Act 
wu sought to be extended to Slkkim. The Govemment 
of SIkkIm, the people of SIkkIm protested. It Is after nearly 
18 years of discussion that we have reached an 
.g .... ment with the Govemment of Sikklm. After reaching 
an agreement with the Govemment of Sikkim we are 
extenctng the Income Tax Act to Sikkim but we are 
exempting Sikkim subjects who are on the Subjects 
Register. 

I think It is not proper 10 unravel the package thai 
has been agreed after 18 years of Intensive discU88ion 
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through five different Govemments. What we are now 
doing Is, under the Bill we win exempt from income tax 
Income of a Sikkimese Indlvtdual which accrues or an888 
to him from any source In the State of Sikkim or by way 
of dividend or Interest on securttles. The tax exemption 
Is proposed to take effect retrospectively from first day of 
April 1990. The definition of the term Sikkimese for this 
purpose is based on the Register of Sikkim Subjects 
maintained under the Sikkim Subjects Regulation, 1961, 
read with Sikkim Subjects Rules, 1961, and subsequent 
Government Orders issued in this regard. The Government 
of Sikkim also follows the same Register and Government 
Orders while is8uing certificates of identification to the 
residents of Slkklm which enable8 the holders of these 
certificates to purchase land and .eek employment in 
Govemment service in Sikklm. The package approved by 
the Government also provides that the cases of non-
Sikkimese individuals shall not be reopened under the 
Income Tax Act, 1961 for earlier years. CBDT will issue 
a circular. 

There is a Slkklm Subjects Register. That Register Is 
operated for purchase of land and employment in 
Govemment service in Sikkim. The same register is being 
operated for exempting Sikklmese citizens from the 
Income Tax Act. All other. are deemed to be non-
Slkklm.... I am extending a concession. I am not going 
to reopen their past .....aments. This will apply only 
prospectively. If somebody has been clever enough to 
avoid his Income tax liability for past years, so be Itl Let 
the evil Ue where It Desl We will apply It only proapectively. 
This is the best I can do. We should not unravel this 
package and create another conflict with a sensitive State. 
We have reached an agreement. 

Let us live by this agreement. Income-tax revenue 
from Sikkim is going to be so very small, I do not think 
it is necessary to unravel thle package. 

Now, I take up indirect-taxes. In order to encourage 
Value Addition In exports, I have proposed reduction in 
customs duty on some of the inputs of gem and jewellery 
Industry In this year's Budget. I, now, propose to extend 
full exemption from basic customs duty to two more inputs, 
namely, cut and polish coloured gem stones, and rough 
synthetic gem stones. The duty would be reduced from 
five per cent to zero. 

Newspaper have represented that the intemational 
pric88 on news print have been riling alarmingly. I 
propose to reduce the baaic customs duty on newsprint 

from five per cent to three per cent with the hope that 
'they would be kind to me. 

MR. SPEAKER: And to parliamentary deliberations. 

SHRI P. CHIDAMBARAM: Tapioca starch Is 
manufactured primarily by a large number of small, 
unorganised units. Owing to a hefty increase in the 
volume of Imports, the Government had Imposed a 
safeguard duty on this item In 2005-06 for a period of 
three years. This levy expires on 1 at of May, 2008. And 
the Director-General of Safeguards says that he would 
not be able to take a decision before that date. In the 
meanwhile, ftood of Imports continue. In order to anow 
some additional flexibility to this Industry to adjust, I 
propose to Increase the basic customs duty on this Item 
from 30 per cent to 50 per cent with effect from 1 st May, 
2008 COinciding with the expiry of the safeguard duty. 
Thus, same level of protection would be available to the 
domestic industry. 

Anti-dumping duty is not levied on imports by one 
hundred per cent export-oriented units. However, these 
units otten use imported inputs for the manufacture of 
goods that are sold domestically. They are allo permitted 
to .ell a portion of Imported Inputs Into the domestic 
market. With a view to provide a level playing field to 
domestic units, It has now been prescribed In the Foreign 
Trade Policy that EoUs would be liable to pay anti-
dumping duty on imported inputs, either sold directly or 
contained In finished products that are sold in the 
domestic market. Notlfication Is being Issued to reflect 
the change In the FTP. 

On the excise aide, packaged cement at the price of 
about Rs. 250 per bag Is currently chargeable to a specific 
rate of duty of Rs. 600 per MT. This reaulta In • 
regre •• lve duty structure and doe. not sufficiently 
discourage Incre... In price beyond the threshold of 
R.s. 250 per bag. Since all other dutIee are lid vs/orsm, 
I propose to correct this by changing the mode of levy 
on packaged cement In this price bracket also to an lid 
VS/onIf17 rate of 12 per cent of retail sale price. 

In recognition of the fact that electric vehicles .re 
emission-free and environmental-friendly, the Govemment 
has fully exempted electric cars from excise duty In this 
year's Budget. I propose to extend this exemption to all 
electric vehicles, including electric two-wheelers and 
electric three-wheelers. 



399 Finance BiD, 2008 1.P.RIL 29, 2008 

[Shrl P. Chidambaram] 

Ensuring availability of clean potable drinking water 
is a very high priority of this Govemment. The House 
may recall that water filters, functioning without electricity 
and preasurlaed tap water were fully exempted from exciae 
duty in the Budget of 2007-08. The manufacturers of 
such filters have been representing that replaceable Idts 
used in such water filters attract a peak rate of 14 per 
cent excise duty and this is inhibiting the rapid growth in 
their use. I propose to fully exempt replaceable Idts used 
in the water filters from excise duty. 

Full exemption from excise duty/CVD available to 
shutter-less looms was withdrawn from thle year's Budget 
as domestic capacity for their manufacture has Increued 
appreciably in recent years. However, I am informed that 
there is still no production of projectile type of shutter-
less looms. I propose to restore the excise duty/CVD 
exemption on projectile type of shutter-leas looms. 

Sir, the concerns this year have been limited. 
Therefore, the redressal of the concems have aleo been 
very limited. There are not too many concems. 

Now, I wish to briefly deal with some measures that 
we are taking as part of inflation management. DUring 
discussions in the House in recent weeks, I have 
conveyed the Govemment's concerns over the recent rIee 
in prices and ita resolve to take every posaIble measure 
to stem the rise in Inflation. The House is aware, that of 
the various fiscal and other InitiatIVes, particuIar1y reduction 
In customs duties and excise duties done during the 
Budget and the reduction in customs duties taken after 
the Budget. To recapitulate the import duty on semi-milled, 
and Wholly-milled rice was reduced from 70 per cent to 
nil. Customs duty on crude edible oils w. reduced to 
nil. 

On refined edible oil, it has reduced to 7.5 per cent. 
Customs duty on margarine and vanaspati was also 
reduced to 7.5 per cent. Customs duty on maize imported 
under a Tariff Rate Quota of 5 lakh MT w.. reduced 
from 15 per cent to nil. 

Despite these changes, some sectors of industry such 
as steel continue to exhibit a sharp incre .. e In prices. 
Sir, steel plays an important part in the economy. 
Currently, steel and steel products contribute about 21.3 
per cent of the current inflation. We have looked at 
measures to augment the domestic availability of steel 
products as well as sotten prices. Accordingly, I propose 
to take the following measures: 
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1. Reduce the buic customs duty on pig iron and 
mild Iteel products; namely, sponge Iron 
granulee and powders, Ingote, billets, seml-
finished products, HR coila, CR colli, coated 
ooIV..,.., bars and rods, angle shap81 and 
sections and wires from five per cent to nil. 

2. TMT bars and structurals are commonly used 
for construction of houses. In order to rein In 
the price, I 'propose to fully exempt the import 
of this item from CVD. Currently, the CVD Is 14 
per cent, which will now be zero. 

3. I propose to reduce basic customs duty on three 
critical Inputs for manufacture of ateel; namely, 
metallurgical coke, ferro alloys and Zinc from 
five per cent to nil. 

4. The objective of containing domestic prices will 
not be achieved unless we augment the 
domestic supply and availability of intermediates 
and finished products. Despite a slow down 
during 2007-08 the value of exports of steel 
items was as high as Rs. 26,000 crore In that 
year. In this background, there is a cue for 
diI-lncentivising the export of steel. It is proposed 
to impose export duty on steel items at the 
following three different rates: 

• 15 per cent on apecifIed primary forms and semI-
finished products and hot rolled coils and sheets. 

• 10 per cent on specified roil products Including 
cold-rolled colis and sheets and pipes and tubes. 

• Five per cent on galvanlsed steel in coli and 
sheet form. 

For this purpose a uniform statutory rate of 20 
per cent Is being incorporated In the Export 
Schedule and the afo ..... id rates; 15, 10 and 5 
will be operated through a Notification. 

5. In order to ensure adequate availability of milk 
In lean Bummer months, it i8 proposed to reduce 
basic customs duty on skimmed milk powder 
from 15 per cent to 5 per cent for a Tariff Rate 
Quota of 10,000 MT per annum. 

6. Similarly, on butter oil, which Is used for 
reconstituting liquid milk, reduction in duty Is 
proposed from 40 per cent to 30 per cent. 

7. A minimum export price of 1200 dollars per MT 
II .applicable to basmati rice. The marginl of 
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exporters of this Item have been rising as a 
result of buoyancy in International prices. I 
propose to Impoee an export duty of Rs. 8,000 
per tonne on this item along with a 
commensurate reduction In IIC minimum export 
price. Hence, the MEP will be re-flxed at 1000 
do/lars per MT and Re. 8000 per MT will be 
taken as an export duty. 

While changes in import duty rates will be effective 
today, changes in export duty will come into effect on 
the date when the Finance Bill 2008, receives the assent 
of the President. 

Sir, finally, I wish to make a brief statement on the 
food situation ... (InfBmptions) 

DR. SUJAN CHAKRABORTY (Jadavpur): Medicines 
are also imported ... (lntsmptJOns) It should be made to 
four per cent... (Intsrruptions) 

SHRI P. CHIDAMBARAM: That has been reduced 
from 16 per cent to 8 per cent. There are import duties. 
There Is a MODVAT credit. If you look at the Import duty 
and the MODVAT credit you will find that the excise duty 
paid on the final product Is virtually a very-very small 
amount. If I do not put an eight per cent excise duty you 
cannot operate the MODVAT credit system. 

Sir, as part of Inflation management, we have taken 
a number of measures to Improve the supply side of 
foodgrains. I am happy to inform you that the food 
situation has Improved Significantly in the last few weeks, 
thanks to a bumper harvest and thanks to an extraordinary 
effort made in procurement of wheat and rice. 

According to third advance estimates released by the 
Department of Agriculture and Cooperation, the estimated 
production of foodgrains In 2007-08 is as follows. Rice 
will be 95.68 million tonnes and wheat will be 76.78 
million tonnes and both I believe are all time records. 
Therefore, I want to tell the people of India that the food 
situation Is improving every day and there Is no reason 
to assume that we will face any food shortages as is 
faced In some countries or there will be a food crisis. 
We have enough food. 

MR. SPEAKER: We should congratulate the farmers. 

SHRI P. CHIDAMBARAM: This means that the 
production of rice and wheat is more than the 
consumption needs and there is no cause for concem 

on the availability of foodgralns In the system. Domestic 
procurement of wheat 88 on 28th April, 2008, yesterday, 
was 134 lakh tonnes as against only 76.32 lakh tonnes 
lut year. The total wheat procurement lut year was 111 
lakh tonn .. and we have crossed that. AIt of yesterday, 
we have procured 134 lakh tonnes. The target Is 150 
lakh tonnes and I am confident that we wiD far exceed 
that target. I wish to compliment the farmers of this 
country, especially the farmers of Haryana and Punjab. I 
think It Is quite appropriate If we place on record our 
appreciation for the tremendous cooperation shown by 
the Government of Haryana and the Government of 
Punjab on this behalf. 

Rioe procurement In KMS 2007-08 as on 28.4.2008 
is 229 lakh tonnes as against 209 lakh tonnes last year. 
The rice procurement this year will be 270 lakh tonnes. 
Here I wish to place on record our appreciation for the 
efforts made by the Govemment of Andhra Pradesh which 
has procured more than what It originally promised to 
procure and has now come and said that they will procure 
an additional six lakh tonnes. I also wish to compliment 
the State of Orissa and the State of Chhattlsgarh for 
cooperating in rice procurement. If all the States continue 
to show the level of cooperation that they have extended 
this year, I have no doubt in my mind that our farmers 
will produce more, we can give them good procurement 
price, we can procure enough food stocka, we can 
augment the supply to the PDS and by Improving the 
administration of the PDS, we can take care of the poor 
of this country. But this must be a cooperative effort and 
I appeal to all State Govemments to cooperate in this 
effort. 

Sir, wheat prices In the wheat futures In Chicago 
BOT are showing a decUne. Global rice prices, of course, 
stili continue to be sticky. Edible on price In the open 
market is under check. The Govemment has decided to 
release 10 lakh tonnes of edible oU In 2008-09 through 
PDS. The public sector companies are Importing edible 
oil. It will be distributed to the State Govemments through 
the PDS at a subsidy of 15 per kilogram. Meetlnge have 
been held with State Govemments. Their demands for 
distribution have been obtained. A scheme will roll out in 
end-Mayor ear1y-June. 

The Government has taken a number of ateps to 
check the rise In prices. The Minister of Agriculture has 
dealt with It. I though I will take this opportunity to share 
with the Members of this House that there Is enough. 
food in this country. There Ie enough food to meet 
everybody's requirement. 
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MD. SALIM (Calcutta-North East): What about Import 
duty on iron are? 

SHRI P. CHIDAMBARAM: We will deal with that. 
Everything need not be dealt wtthln the Finance BiD. Some 
matters can be dealt with outside the Finance Bill. We 
will deal with that. 

Sir, I just thought that I will share with you the fi8c:a1 
position of the States and how it has improved 
substantially, thanks to the devolution of funds to the 
Stat... The flacaJ position of the States has never been 
better than today. In fact, collectively all the States have 
now reached a level where theIr revenue deficit i8 clOH 
to zero and their fiscal deficit is two per cent. There are 
only two or three States which are facing fiscal distress. 
They have got ways and means requirement, but 
otherwise States are In a very healthy fiscal situation. In 
fact, their cash position, If you look at the 14-day billa 
and auction bills as on 26th April, 2008, it was Rs. 73,868 
crore. Twenty-five States are in revenue surplus. As per 
Revised Estimates in 2007-08 the revenue surplus of all 
States is Rs. 14,143 crore. Only three States have a 
revenue deficit. Barring two States all others have passed 
the FRBM Act. Twenty-one States have availed of the 
debt waiver. The total waiver Is Rs. 13,285 crore. For 
the first time, the capital expenditure at State level 

, exceeded the fiscal deficit Indicating that the revenue 
surplus is being used to augment capital expenditure. 
The aggregate States debt to GOP ratio Is 13.2 per cent. 
The fIScal health of the States has never been better 
and States must, therefore, come forward to assume 
greater responsibility for the programmes that we are 
Implementing. 

Just look at the numbers. The States' share of taxes 
and duties in 2003-04 was Rs. 65,784 crore. Thanks to 
our tax administration, this year, as against Rs. «?S,784 
crore we will give to the States a sum of Rs. 1,78,765 
crore. It is three times the an10unt of devolution. In temw 
of grants alone, in 2003-04 the Central Govemment gave 
to the States a sum of As. 47,320 crore. This year we 
will give Rs. 1,24,745 crore ... (lnt.nuptions) 

SHRI GURUDAS DASGUPTA (Panskura): This is not 
generosity. This Is part of federal obligation. 

MR. SPEAKER: Nobody refused. 

SHRI P. CHIDAMBARAM: I did not uee woro. like 
'generosity' or 'charity'. You may please go through the 

records. All I uld was thanks to our policies, thanks to 
growth In tax revenue, thanks to tax administration. I 
said this half an hour ago aIao, we are giving far more 
to the Stat .. than the States even woutd have anticipated 
or budgeted for ... (lnltlmpt/0n8) 

MR. SPEAKER: Those States who do not want need 
not take It. 

... (Intsnuplions) 

MD. SALIM: Wealth Is generated in the 
States ... (InltHruptions) 

SHRI P. CHIDAMBARAM: Who says no? Wealth is 
generated by people who live in the Stat.. and that 
wealth Is being judiciously taxed and constitutionally 
lhared with the St.t ..... (lnlMl.ptioM) 

MR. SPEAKER: Without the States there will be no 
Centre. 

... (Int.nuptions) 

MR. SPEAKER: Nothing will be recorded. 

... (Intsnupticn8)· 

SHRI P. CHIDAMBARAM: Sir, the States' share of 
taxes is decided by the Finance Commiaalon. Th.t is a 
conatltutlonal body. We are adhering to the Finance 
Commi881on. The grant is from the share of the Centre, 
the grants to the States are from the Centre'e share of 
States taxes. Now 25 per cent of the revenue accruing 
to the Centre In Its account is being given as grants and 
that is because we have to bear the expenditure of 
Defence; we have to bear the expenditure of a number 
of Issues wI1ich the Stat.. do not share. Twenty-five per 
cent on the revenue accruing to the Centre is being 
given as grant to the States. 

Therefore, our fiscal policies, our monetary pollcie. 
and tax administration have benefited not only the 
schemes of the Centre but has vastly benefited the States 
also. The fileal position of the States today is extremely 
good ... (InltJnuptions) 

MR. SPEAKER: Anything said sitting In the seat and 
without the permission of the Chair is not to be recorded. 

. .. (Int.nuptions) • 

"Not recorded. 
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SHRI P. CHIDAMBARAM: I do not wish to take the 
time of the House on other mattera ... (lnltlmptions) 

MR. SPEAKER: My trouble begins now as there are 
many amendments to the Bill. 

SHRI P. CHIDAMBARAM: We have the fewest 
amendments in the lut several yeara ... (lnltlm.pllons) 

SHRI KHARABELA SWAIN: What about the 
grievances regarding the Sixth Pay Commission? 

SHRI P. CHIDAMBARAM: I have already answered 
it in a Question. A Committee chaired by the Cabinet 
Secretary and consisting of a number of Secretaries 
representing different Departments has been constituted 
to look into the representations received after the Report 
of the Sixth Pay Commission was submitted. That 
Committee will report to the Govemment and then the 
Government will take an appropriate decision. 
... (Inltlnupllons) 

SHRI BASU DEB ACHARIA (Bankura): There is a 
demand from the employees that there should be a 
meeting in- this regard as it was done in the case of the 
Fifth Pay Commission ... (lnlsmpllons) 

MR. SPEAKER: That is a matter which will be 
decided by somebody. This is Anance Bill and not a 
discussion on the Pay Commlasion. 

... (lnIBnupllons) 

MR. SPEAKER: He hu said that a Committee is 
looking into It. Send your recommendations to It. 

... (InlBtTUpIion$) 

SHRI P. CHIDAMBARAM: We win bear in mind the 
experience, both good and no so good, of the Fifth Pay 
Commission and take an appropriate decision on the Sixth 
Pay Commission's Report ... (lntsmptions) 

SHRI BASU DEB ACHARIA: Sir, he has not replied 
to the point regarding the reduction of tax on petroleum 
products ... (lnlBnupllons) It is a direct impact of prices. 

SHRI GURUDAS DASGUPTA: There is increase in 
the prices of petroleum products because of 
inflation ... (Inltlnuplions) 

MR. SPEAKER: It is over. He has already replied on 
this point. 

. .. (Inlrlmplions) 

MR. SPEAKER: Thia Is unfair. Do not record anything. 

'" (lnltlnuptions) .. 

MR. SPEAKER: You have heard about the 
Intemational price. Pleue take your Hat. Thia is not fair. 
I would not allow you. This is not the way to raise Issues . 

... (Inltlnuptlons) 

MR. SPEAKER: Nothing Is being recorded. Why are 
you saying It? 

... (Inltlnupllons)" 

MR. SPEAKER: I will not allow this type of 
diaturbances in the House. Please sit down. You have 
made your submissions. How will Parliament survive If 
you do Uke this? You made your points and at that time, 
he did not disturb you. He has to give a reply to the 
discuulon and he has replied. Just becauae you do not 
like some of his replies, you keep on disturbing the 
proceedings. No, I will not allow this. 

SHRI P. CHIDAMBARAM: Sir, I think, I have 
answered all the Issues. Thank you very much. 

MR. SPEAKER: The question is: 

"That the Bill to give effect to the financial propoaais 
of the Central Govemment for the financial year 2008-
09, be taken into consideration". 

ThtJ motion was sdopltld. 

MR. SPEAKER: The Houae will now take up clauae 
by clause consideration of the Bill. 

Clau ... 2 and 3 

Income Tax Amendment of Section 2 

MR. SPEAKER: The question Is: 

"That clauses 2 and 3 stand part of the BIN. W 

ThtJ motion was sdopttId. 

CIIIUS1J8 2 and 3 IMIW sddtId to 1M BIll. 

·Not recorded. 
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(Mr. Speaker) 
CI.u .. 4 

Amendment of Section 10 

Amsndmtlnt 171IIde: 

Page 6, for lines 5 and 6, Substitute-

'(aa) after clause (26AAA) as so inserted, the 
following clause shall be inserted with effect from the 1st 
day of April, 2009, namely:-

"(26MB) any income of an agricultural produce 
market committee or board constituted under any law 
for the time being In force for the purpose of 
regulating the marketing of agricultural produce;w; 

(b) In clause (29A), after sub-clause (g), the following 
sub-clause shall be inserted and shall be deemed to 
have been inserted with effect from the 1st day of April, 
2002, namely:- (1) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question Is: 

"That clause 4, 88 amended, stand part of the Bill". 

The motion wss 1Idopted. 

Clause 4, as amended, wss addtJd to th6 BiN. 

Motion Ae: Suspension of Aule 80 (I) 

SHRI P. CHIDAMBARAM: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business In Lok 
Sabha in so far 88 It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment No. 
2 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved". 

MR. SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Government amendment No. 
2 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved". 

The motion was adopted. 

New ClaUN 4A 

Amendment of Section 10A 

Al11tNIdm6nt msde: 

Page 6, after line 1 0, insert-

'48. In aectlon 10A of the Income-tax Act, In sub-
section (1), in the fourth prOVision, for the figures 
"201 OW, the figures "2011" shall be substituted. (2) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question Is: 

"That new clause 4A be added to the Bill. W 

Ths moh'on was sdoptsd. 

Motion Aej Suspension of Aule 80 (I) 

SHRI P. CHIDAMBARAM: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business In Lok 
Sabha in so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its appHcation to the Government amendment No. 
3 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved." 

MR. SPEAKER: The question is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of BUSiness In Lok 
Sabha in 80 far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in its application to the Govemment amendment No. 
3 to the Finance Bill, 2008 and that this amendment 
may be allowed to be movedw. 

The motion WBS adopttld. 

New Clause 48 

Amendment of Section 10B 

Page 6, after line 10, insert-

'48. In section 108 of the Income-tax Act, in sub-
section (1), in the fourth proviso, for the figures 
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"2010", the figures "2011" shall be sUbstituted. (3) 

(Shri P. Chldambaram) 

MR. SPEAKER: The question is: 

"That new clause 4B be added to the Bilr. 

The motion WBS 8dopf«I. 

New Clsuse 4B was addtKi to thtI BHI. 

Clsuses 5 to 7 ""'111' BddtId to th8 Bill. 

Clau .. 8 

Amtlndmtlnt of StJctIon 40 

Amtlndmtlnt made: 

Page 7, for lines 1 and 2, substitute-

'8. In section 40 of the Income-tax Act, in clause (a),-

(a) in sub-clause (ia), with effect from the 1st day of 
April, 2005,-

(I) for the words, brackets and figures "hu not been 
paid during the previous year, or in the subsequent year 
before the expiry of the time prescribed under sub-section 
(1) of section 200", the following words, brackets and 
figures shall be substituted and shall be deemed to have 
been substltuttJd, namely:-

"has not been paid,-

(A) in a case where the tax was deductible and was 
so deducted during the last month of the previous year, 
on or before the due date specified in sub-section (1) of 
section 139; or 

(B) in any other case, on or before the last day of 
the previous year"; (ii) for the proviso, the following 
prroviso shall be substiuted and shall be deemed to have 
been subsHMtJd, namely: 

·Provided that where in respect of any such sum, 
tax has been deducted in any subsequent year, or 
has been deducted-

(A) during the last month of the previous year but 
paid after the said due date; or 

(B) during any other month of the previous year but 
paid after the end of the said previOUS year, 

such sum shall be allowed as a deduction in 
computing the income of the previous year in which such 
tax has been paid:; 

(b) sub-c/ause (ib) shall be omitted with effect from 
the 1st day of April, 2009.'. (4) 

(Shri P. Chldambaram) 

MR. SPEAKER: The question is: 

"That clause 8, as amended, stand part of the Bill". 

ThtI moNon wss sdoptsd. 

C/I!Il/88 8, as amtlndtK/, was sddtld to tlNl BHI. 

CIsUSBS 9 and fO ""'111' added to the BHI. 

Motion Re: Suapenalon of Rule 80 (I) 

SHRI P. CHIDAMBARAM: I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which it relates, 
in Its application to the Govemment amendment No. 
5 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved." 

MR. SPEAKER: The question Is: 

"That this HOUM do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business in Lok 
Sabha in so far as It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which It relates, 
in its application to the Govemment amendment No. 
5 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved". 

77NI motion w.v adopttld. 

New Clau_ 10A 

Amendment of Section 44AB 

Amtlndmtlnt msdtl: 

Page 7, after line 35 insert-

10A. In section 44AB of the Income-tax Act, In the 
Explanation, in clause (ii), for the figures, letters and words 
"31st day of October", the figures, letters and words "3Oth" 
day of September" shall be substituttKI. (5) 

(Shri P. Chidambara~) 

MR. SPEAKER: The question is: 

"That new clause 10A be added to the Bilr. 

77NI motion WBS sdopf«I. 

New C/I!Iuse fQA WB8 add«i to thtI Bill. 

CiIlWtJ 11 to f4 WtIII9 added to th8 Bill. 
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[Mr. Speaker] 

C .. u. 15 

Amendment of Section 80-1 B 

Page 8, for lines 46 and 47, substitute-

MProvided also that where such undertaking begins 
refining of mineral oil on or after the 1 st day of Aprtl, 
2009, no deduction under this section shall be allowed 
In respect of such undertaking unless such 
undertaking fulfils all the following conditions, namety:-

(I) It 18 wholly owned by a public sector company 
or any other company In which a public sector 
company or companies hold at least forty-nine 
per cent, of the voting rights; 

(II) It Is notified by the Central Govemment in this 
behalf on or before the 31st day of May 2009; 
and 

(IH) It begins refining not later than the 31st day of 
March, 2012: (6) 

(Shrl P. Chldambram) 

MR. SPEAKER: The question 18: 

"That clause 15, as amended, stand part of the Bill". 

ThtJ moNon W88 sdoptsd. 

Clsuss 15, S$ smtII7dtId, WAS' 1Iddi1d to thtI Bill 

C/sUStlS 16 to . 19 ...."., MidtId /0 11111 Bill. 

Caau. 20 

Amendment 'Of Section 115-JB 

Page 10, after line 44, insert-

'(aa) In Explanation 1 as numbered, after clause (vii), 
the foUowing clause shall be Inserted and ahaII be deemed 
to have been inserted with effect from the 1 st day of 
April, 2001, namely:-

-(viii) the amount of deferred tax, If any such amount 
Is credited to the profit and loss account.".'. (7) 

(Shri P. Chldarnbaram) 

MR. SPEAKER: The question is: 

"That clause 20, I as amended, atand part of the Bill". 

Ths motion was IIdopIwf. 
, 

CIIIIJ8I1 20, liS BITItJndtKJ, WS$ 1Iddi1d to thtJ BIll 

ClllustlS 21 to 24 tM!J1I!r BddtId to IhtI Bill. 

Clau.25 

Amendment qf Section 115-WE 

AmtIndmtInts 171IIdtJ: 

Page 11, lor linea 38 and 39, 8Ub611tut~ 

"25. In section 115WE of the Income-tax Act,-

(A) for sub-section (1), the following sub-netion shall 
be subatituted, namely:-". (8) 

Page 12, IIl'1r1r line 32, Insllft-

'(B) In sub-section (2), In the provllO, for the words 
"twelve months from the end of the month·, the words 
-six months from the end of the financial year- shall be 
subslflultH:/. ': (9) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question Is: 

"That clause 25, as amended, stand part of the Bill." 

Ths moNon was lldopltld. 

CIsUH 25, 118 1lmendtK/, W88 sdd«l to IhtI Bill. 

CIIIU8t18 26 to 28 WflM IIddtHf to IhtI BIll. 

caau .. 28 

Amendment of Section 143 

Amtlndmtlnt 171IIdtJ: 

Page 13, line 26, for reduced, substitute -adjusted" 
(10) 

(Shri P. Chldambaram) 

MR. SPEAKER: The question Is: 

"That clauee 29, as amended, stand part of the Bill. 

Thtl motion was sdopItId. 

et.1J8I1 29, lIS IImt1ndtKJ, was 1Iddi1d to ths Bill. 

Clsusss 30 and 31 ...."., IIddtKJ /0 thtI BiN. 

Clau .. 32 

Amendment of Section 153 

AlTItIfIdmtInt 171IIdtJ: 

Page 14, for lines 24 and 25, substltute-

(b) in Explanation 1,-

(i) In the proviso, for the brackets, figures, word 
and letter M(2) and (2A):, the brackets, figures, 
letter and word -(2), (21\) and (4)· shall be 
substituted and shall be deemed to have been 
substituted with effect from the 1st day of June, 
2003; 
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(1/) after the provl80, the following provlao .hall be 
inserted and shall be deemed to have been 
Inserted with effect from the 1st day of June, 
2007, namely:- (11) 

(Shrl P. Chldambaram) 

MR. SPEAKER: The question Is: 

"That clause 32, as amended, stand part of the BiII.~ 

The motion WlI$ 8dopted. 

Claustl 32, tiS amtlndtKl, mlS adrItH:I 10 thtI BiD. 

ClaustlS 33 to 35 Wflrt1 adrItH:I to thtJ BUl 

CI.u .. 36 

Amendment of Section 1530 

Page 15, line 15, for "2003~, substitute "200r (12) 

(Shrl P. Chldambaram) 

MR. SPEAKER: The question is: 

"That clause 36, as amended, stand part of the Bill. ~ 

The motion wss sdoptsd. 

Clause 36, as amendsd, wss addtHi 10 the BUl 

ClaUStlS 37 to 39 WflnI sddtHI to IINJ BHl 

Amendment of Section 194 C 

Amendment made: 

Page 15, for lines 37 to 39, substitute-

'40. In section 194 C of the Income-tax Act, In sub-
section (1), in clause (k), after the words ~Hlndu undivided 
family", the words Mor an association of persons or a 
body of individuals, whether incorporated or not, other 
than those. falling under any of the preceding clauses~ 
shall be Inserted with effect from the 1 st day of June, 
2008:; (13) 

(Shrl P. Chldambaram) 

MR. SPEAKER: The question Is: 

~t clause 40, as amended, stand part of the BIII.~ 

Cl6US6 40, 6$ 8tnt1f1dtJd, was adrItH:I to IhII Bill 

CIaUSII8 41 10 45 Wflrt1 sdrItH:I to ths Bill 

Motion Re: SUiipenalon of Rule 80 (I) 

SHRI P. CHIOAMBARAM: Sir, I beg to move: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business In Lok 
Sabha in so far 88 It requires that an amendment 
shaH be within the scope of the BID and relevant to 
the subject matter of the clause to which it relates, 
In its application to the Govemment amendment No. 
14 to the Anance Bill, 2008 and that this amendment 
may be allowed to be rnoved.~ 

MR. SPEAKER: The question Is: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Bualness In Lok 
Sabha in so far 88 It requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which It relates, 
In its application to the Govemment amendment No. 
14 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved.~ 

New Clau .. 45A 

Amendment of Section 251 

Page 16, after'line 27, Insert-

'4SA. In section 251 of the Income·tax Act, In sub-
section (1), after clause (a), the following clause shall be 
loserted, namely:-

M(aa) in an appeal against the order of assessment 
In re.pect of which the proceeding before the 
Settlement Commission abates under section 245HA,' , 
he may, after taking Into consideration all the material 



415 FlnsnctJ Bid, 2(J()(/ APRIL 29, 2008 FiflllnctJ Bid, 2(J()(/ 416 

[Mr. Speaker) 

and other information produced by the assesee 
before, or the results of the inquiry held or evidence 
recorded by, the Settlement Commission, in the 
course of the proceeding before it and such other 
material as may be brought on his record, confirm, 
reduce, enhance or annual the asse.ment;",'. (14) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question is: 

"That new clause 45A be added to the Bill." 

Nsw c/B1JS8 45A WBS sddsd to ~ Bill. 

Clllus. 46 snd 47 WSIl!P IIddsd to ",. BHI. 

Clau .. 48 

Amendment of Section 271 

Page 17, line 9, for "sub-section (1)" substitute 
·Clause (c) of sub-section (1 )". (15) 

Page 17, line 11, for "sub section (1 )", subetitute 
"The said clause (c)". (16) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question Is: 

"That clause 48, as amended, stand part of the Bill." 

TIItI motion WBS IIdop/6d. 

Cliluss 48, liS smtll1dsd, WB8 sddsd 10 Ihs Bill. 

CIIIustlS 49 10 51 WSIl!P sddsd to ths BDI. 

Amsndmsnl msd6.· 

Clau .. 52 

Insertion of new section 292 BB 
Notice deemed to be valid in 

Certain circumstances 

Page 18, after line 13, insert-

"Provided that nothing contained in this section shall 
apply where the asse .... has raised euch objection 
before the completion of such ass.ssment or 
reaseessmenr. (17) 

I 

(Shrl P. Chidambaram) 

MR SPEAKER: The question Is: 

"That clause 52, 88 amended, stand part of the Bill." 

TIItI moNon WIIS sdopttHi. 

CIIIUStI 52, ss smsndsd, wss sdcfsd to ",. BIll. 

C/ll1I$II(J 53 to 57 WlPIl!P sdt:ftld to ths Bill. 

Clau .. 58 

Amendment of Section 18 

AmsndtnsnlS f17IIds.· 

Page 18, line 57, for "sub-section (1)", substltuts 
tlause (c) of sub-section (1)," (18) 

Page 18, line 59, for "SUb-section (1)", substitute "the 
said clause (cr. (19) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question is: 

"That clause 58, as amended, stand part of the BUr. 

Ths moNon WIIS Bdoptsd. 

Cllluss 58, ss smsndsd, was addsd /0 ths Bill 

ClIIUstJ 59 wss sddsd to IhB Bill. 

Motion Rei Suspension of Rule 80 (I) 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That this House do suspend clause (i) of rule 80 of 
Rules of Procedure and Conduct of Business In Lok 
Sabha In so far as it requires that an amendment 
shall be within the scope of the Bill and relevant to 
the subject matter of the clause to which It relates, 
in its application to the Govemment amendment No. 
20 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved." 

MR. SPEAKER: The question is: 

"That this House do suspend clause (I) of rule 80 of 
Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amendment 
ahan be within the scope of the Bill and relevant to 
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the sub;ect matter of the clause to which It relates, 
in its application to the Govemment amendment No. 
20 to the Finance Bill, 2008 and that this amendment 
may be allowed to be moved." 

Th. motion w.u sdopftld. 

New Clause 59A 

Amendment of Section 23A 

AlT18ndlT18nf m.cm: 

Page 19, after line 20, insert· 

seA. In section 23A of the Wealth·tax Act, after sub-
section (9), the following sub-section shall be inserted, 
namely:· 

·(9A) In disposing of an appeal against the order of 
asaeasment in respect of which the proceeding before 
the Settlement Commission abates under section 
22HA, he may, after taking into consideration all the 
material and other Information produced by the 
assessee before, or the results of the Inquiry held or 
evidence recorded by, the Settlement CommiSSion, 
in the course of the proceedlnga before It and such 
other material as may be brought on his record, 
confirm, reduce, enhance or annul the assessment." 

(20) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question is: 

~hat new clause 59A be added to the Bill." 

The motion was sdopfBd. 

Nsw clsuse 59A was sdded to the BHL 

CIIlUSS 60 was sddt!Kf to fIN!I Bill. 

AlT18ndmenf mads: 

Clau .. 81 

Insertion of new Section 42: Notice 
Deemed to be vaiid in Certain 

Circumstances 

Page 19, after line 52, insert· 

·Provided the nothing contained in this section shall 
appiy where the assessee has raised such objection 
before the completion of such assessment or 
reassessmenr. (21) 

(Shri P. Chidambaram) 

MR. SPEAKER: The question is: 

"That clauee 81, 88 amended, stand part of the Bill." 

CIsU8tl 61, ss sl11tll1dsd, wss.ddsd to fhtI BilL 

CIwHs 62 to 71 ...,.., sdded to 1M BIlL 

Ct.u.72 

Amendment of Act 51 of 1975 

Amendment made: 

Page 21, for lines 22 and 23, substltute,-

(i) in section 9A, for sub·section (2A), the following 
sub-section shall be substituted, namely:· 

(2A) Notwithstanding anything contained in sub·HCtion . 
(1) and sub-section (2), a notification issued under sub-
section (1) or any anti·dumping duty imposed under sub-
section (2), shall not apply to articles imported by a 
hundred per cent Export·orlented undertaking Unle88-

(i) ap8cifically made applicable in such notifications 
or such Impositions, as the case may be; or 

(iI) the article imported is either cleared as such 
into the domestic tariff area or used in the 
manufacture of any goods that are cleared into 
the domestic tariff area, and In such cases anti-
dumping duty shall be levied on that portion of 
the article so cleared or 80 used as was leviable 
when it was imported Into India. 

ExpMI7II~or the purposes of this sub· 
section, the expression ~undred per cent export-
oriented undertaking" shall have the meaning 
assigned to It in Explanation 2 to sub-section (1) 
of section 3 of the Central Excise Act, 1944; 

1 of 
1944 

(ij) the Firat Schedule 8hall be amended in the 
manner specified in the Seoond Schedule; 

(Iii) the Second Schedule ahall be amended in the 
manner specified in the Third Schedule; 

(22) . 
(Shrl P. Chidambaram)' 



419 FIMnctI BIH, 2OIJ8 APRIL 29, 2008 FIMnctI BIll, 2OIJ8 420 

MR. SPEAKER: The question Is: 

.,.hat clause 72, as amended, stand part of the BIN.· 

CIIIt.-. 73 to 120 ~ MkItId to IhtI 811. 

Firat Schedule 

Page 42, in line. 6, in column (2), for "3,00,000", 

TM Fhl ScMduItI, _ ~ wu 
MIdtHI to 1M 8IH. 

TM Sscond SchtKIu/s W6$ IIdritK1 to 1M BID. 

Third Schedule 

Page 47, for "nee 3 and 4, the foRowing The ThIrd 
shall be substituted, namety:- Schedule 

'In the Second Schedule to the Customs Tariff Act,-
substitute "2,25,000·. (23) 

(Shrl P. Chidambaram) 

MR. SPEAKER: The question Is: 

"That the First Schedule, 88 amended, stand part of 
the Bill: 

(i) against heading No. 12, for the entry In column 
(3), the entry "Rs. 3000 per tonne" shall be 
aubstituted; 

(II) after heading No. 26 and the entries relating 
thereto, the following shall be In Inserted, 
namely:-

Heading No. Deecription of article Rate of duty 

1 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

2 

Pig iron and spiegeleiaen in pigs, blocks or other primary forms 

Ferroua products obtained by direct reduction of iron ore and other 
spongy ferrous products, in lumps, peUets or similar forma; Iron having 
minimum purity by weight of 99.94% In lumpe, pellets or similar forma 

Ferrous waste and scrap, remelting scrap ingots of iron or steel 

Granules and powers, of pig iron, spiegelelsen, iron or steel 

Iron and non-alloy steel in ingots or other primary forma 

Semi-finished products of iron or non-alloy steel 

Flat rolled products of Iron or non-alloy steel, hot rolled, not clad, plated 
or coated 

Aat rolled products of iron or non-a1loy steel, cold rolled (cold-reduced) 
not clad, plated or coated 

Flat rolled products of Iron or non-alloy steel, plated or coated with zinc 

Bars and rode, hot-rolled, In Irregularly wound coils, of Iron or non-alloy steel 

Other bars and rode of iron or non-alloy steel, not further worked than forged, 
hot-rolled, hot-drawn or hot-extruded, but including those twisted after rolling 

3 

20""" 

20".4 

20010 

20010 

20% 

20% 

20"10 

20% 

20% 

20% 

20% 
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38. 

39. 

40. 

41. 

42. 
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2 

Other bars and rode of Iron or non-alloy el .. 1 

Angles, shapes and sections of Iron or non-alloy-steel 

Wire of Iron or non-alloy steel 

Tubes and pipes, of Iron or steel 

Bumati rice 

MR. SPEAKER: The question is: 

"That the Third Schedule, 88 amended, stand part of 
the BUr. 

Thll motion WIIS IIdopttId. 

ThtJ Third SchtJduIs, lIS IIfMf1dt1d, 
WIIS IIddtHi to thtI Bill. 

The Fourth, the Fifth lind the Sixth SchtKIuItls 
Wl!PM eddtHi 10 IIHI BNI. 

seventh Schedule 

3 

20% 

20% 

20% 

Re. 12000 per tonne-

(24) 

(Shrl P. Chldambaram) 

ThtI S8ven/h Sch«IuIB, lIS I1IT1tIf1dtId, 
WIIS IIddtKI 10 thtI Bill. 

T1NI EIghIh lind thtI Ninth SchtIduItItI 
"",M IIddtHi 10 thtI Bill. 

C/IIUSII 1, thtI EfIIICIing Fonnule lind thtI Long T1IItJ 
"",M 8ddtHi 10 IIHI B8I. 

... (lnltlnupHons) 

AmtIndtTNInt fT7IIdB: 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, the 
Finance Minister has not responded and agreed to our 
demand for reduction of taxes and cess on petroleum 
producla and banning of forward and futures trading. It 
has Ita direct Impact on the price. of eaaentlal 
commodities. So, in protest we are walking 
out ... (lnItI/TUPlions) 

Page 51, for line 7, Insert-

'(2) in Chapter 25, 

(i) in tariff Item 2523 10 000, for the entry in column 
(4), the entry "Rs. 450 per tonne" ahall be 
substituted; 

(II) in tariff Items 2523 29 10, 2523 29 30, 2523 29 
40 and 2523 29 90, for the entry In column (4), 
the entry "As. 900 per tonne- shall be substituted 
against each of them'. (25) 

(Shrl P. Chidambaram) 

MR. SPEAKER: The question is: 

"That the Seventh Schedule, as amended, stand part 
of the Bill: 

13.51 hr .. 

At /his 6I6gtI, Shn" s.su DtIb AcIMtis lind $OmtI oIhBr 
han. MtImbtIm ItJft thtI ~. 

MR. SPEAKER: The Minister may now move that 
the Bin, 88 amended, be paseed. 

SHRI P. CHIDAMBARAM: Sir, I beg to move: 

"That the BBI, 88 amended, be passed: 

MR. SPEAKER: The question is: 

"That the SHI, as amended, be palHd: 
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13.52 hr •. 

Ths Lok SlIbhs thsn sdjoumsd for Lunch till Fotty-
Fivs MinuttIs ptlSl FoutfHn of II1s Clock. 

14.50 hr. 

The Lok &lbl7s ~ stier Lunch sl FIfIy 
M/nU!tJs pss! FoulfHn of tits Clock. 

[MR. DEPUTY SPEAKER in ths ChsiIJ 

STATUTORY RESOLUTION RE: APPROVAL 
OF CONTINUANCE OF PROCLAMATION 

BY PRESIDENT IN RELATION TO 
THE STATE OF KARNATAKA 

{English} 

MR. DEPUTY SPEAKER: Now we will take up item 
No. 25; Shrl Shivraj V. Patil. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATlL): Mr. Deputy Speaker, Sir, I beg to move the 
following Resolution: 

"That this House approves the continuance in force 
of the Proclamation, dated the 20th November, 2007 
in respect of the State of Kamataka, issued under 
article 356 of the Constitution by the President. for 
a further period of six months with effect from the 
20th May, 2008.· 

As the House is aware, the President issued a 
Proclamation Imposing President's Rule under article 356 
of the Constitution in the State of Kamataka on 20th 
November, 2007, keeping the Legislative Assembly under 
suspended animation. The Resolutions, seeking approval 
to the Proclamation were approved by the Lok Sabha 
and the Rajya Sabha on 26th November, 2007. 
Subsequently, when It became clear that no party or 
combination of parties was in a position to form a 
Govemment and the only option left was to seek fresh 
mandate of the people, the Legislative Assembly of the 
State was dissolved on 28th November, 2007. 

As the Hon. Members are aware, under clause (4) 
of article 356 of the Constitution, a Proclamation issued 
by the President and duly approved by the Parliament 

I 
shall, unless revoked, cease to operate on the expiration 
of a period of six months from the date of issue of the 

ConhnlJlll7CtJ of ProcIsmslion by 
PMSidsnI ,n Rsl.lIon to II1s Ststs of K.lT16tsks 

Proclamation unless a Aesolution approving the 
continuance in force of such a Proclamation is passed 
by both the Houses in which case the Proclamation shall 
continue for a further period of six months. Accordingly, 
the Proclamation in relation to the State of Kamataka 
shall cease to operate on 19th May, 2008, unless W8 In 
this House decide to extend It for a further period of six 
months. We must, therefore, either have an elected 
Govemment in place by the 19th May, 2008 or extend 
the duration of President's Rule. 

Here, I would like to clarify, in terms of the first 
proviso of the clause (4) of article 356 of the Constitution, 
President's Rule in a State can be extended for a period 
of six months only. However, the Proclamation can be 
revoked at any time before the expiration of the six 
months period, H 80 required. 

The Election Commission of India has I .. ued the 
Schedule for general elections to the Legislative Assembly 
of Kamataka in three phases i.e. 10.5.2008 for 89 
Assembly constituencies, 16.5.2008 for 66 Assembly 
constituencies and 22.5.2008 for 69 Assembly 
constituencies. The counting of all places will be on 
25.2.2008 and the election shall be completed by 
28.5.2008. 

It is evident from the above that it would be 
necessary to extend the President's Rule in Kamataka 
beyond 19th May, 2008, as the General Elections to 
constitute the new Legislative Assembly cannot be 
completed before 19th May, 2008. 

In view of the above, it is proposed that President's 
Rule in Kamataka may be continued for a further period 
of six months with effect from 20th May, 2008. 

I seek the approval of this august House to the 
Resolutions moved by me. 

fTmnslsHonJ 

MR. DEPUTY SPEAKER: I want that it should be 
adopted as it is. There is no problem because elections 
wiU be held. 

/English} 

SHRI BRAJA KISHORE TRIPATHY (Puri): This 
happens because the Govemment had not taken any 
action. The Government should have taken proper action 
to conduct the election in due time. The Election 
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Commission has announced the schedule because 
Kamataka is under the Governor's Rule. It Is the fault of 
the Union Government, which could not achieve the target 
for election preparation ... (Interrupt/pns) 

MR. DEPUTY SPEAKER: The question Is: 

"That this House approves the continuance In force 
of the Proclamation, dated the 20th November, 2007 
in respect of the State of Karnataka, issued under 
article 356 of the Constitution by the President, for 
a further period of six months with effect from the 
20th May, 2008". 

The motion WBS sdopltJd. 

... (Infilnuptlons) 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
this is not a proper course. This extension is not due to 
our fault. . .. (IntsnuptlOl7$) 

MR. DEPUTY SPEAKER: Now, that item Is over. 
You have missed the bus. Please sit down. 

14.55 hr •. 

JAWAHARLAL INSTITUTE OF POST-
GRADUATE MEDICAL EDUCATION AND 
RESEARCH, PUDUCHERRY BILL, 2008 

[Eng/Ish} 

MR. DEPUTY SPEAKER: Now, we take item no. 
26-Shrf Anbumanl Ramadoss. 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): Sir, the Jawaharlal 
Institute of Post-Graduate Medical Education and Research 
(JIPMER) was established in 1964 along with Institutions 
like AIIMS, PGI and MER with the primary objective of 
developing pattern of teaching in under-graduate and post-
graduate medical education and to establish and 
demonstrate high standards in educatlln. However, due 
to constraints in the process of manpower selection, lack 
of academic autonomy, and lack of flexibility in 
administrative and financial matters, JIPMER could not 
grow. Even at the time of estabIishlc1g JIPMER, there 
was a demand for establishing the same through an Act 
of Parliament. During the last three years, number of 
new projects like establishment of super-speciality blocks, 

trauma care centres, dedicated oncology blocks, nursing 
college, etc. lIave been sanctioned. 

The Govemment is also in the process of sanctioning 
of expansion projects like the MCH blOCk, expansion of 
super speciality block, etc. Without the required technical 
manpower, the ectual benefit of the upgradatlon of the 
Institute will not be available to the common man. 

The Jawaharlal Institute of Post-Graduate Medical 
Education and Research, Puducherry Bill, 2008, which 
was passed by the Rajya Sabha on the 23rd of April, 
2008 will empower the Institute with academic autonomy, 
develop Ita own curriculum, set new trends in medical 
education, and to award its own degrees and also 
research purposes. It will also provide the Institute the 
required flexibility in manpower selection, particularly the 
faculty members who are now recruited through the Union 
Public Service Commission, as a part of the Central 
Health Service. 

I beg to move." 

-rhat the Bill to declare the Institution known as the 
Jawaharal Institute of Post-Graduate Medical 
Education and Research, Puducherry, to be an 
institution of national importance and to provide for 
Its incorporation and matters connected therewith, as 
passed by Rajya Sabha, be taken Into conalderation.· 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to declare the Institution known as the 
Jawaharlal Institute of Post-Graduate Medical 
Education and Research, Puducherry, to be an 
Institution of national importance and to provide for 
its Incorporation and matters connected therewith, 88 

passed by Ra;ya Sabha, be taken into consideration." 

SHRI KIREN RIJIJU (Arunachal West): Mr. Deputy 
Speaker, Sir, I rise to take part in a very important Bill-
Jawaharlal Institute of Post-Graduate Medical Education 
and Research, Puducherry Bill, 2008. 

Before I speak on the Bill, I would like to recall that 
JIPMER, Puducherry is a very Important Institute for tha 
people of my Region, North-East because a lot of brilliant 
doctors had been passed out from this Institute. I keep 
this Institution in very high esteem, and today, on this 
occasion, I would like to submit a few points. 

"MoVed with the rec:ommendatlon of the Pr88ident. 
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Sir, JIPMER began as Friends Medical H08pitaI which 
was known for quality medicine and with the dB juM 
transfer of Puducheny to India, the Institute came directly 
under the adminietration of the Director-General of Health 
Services, Government of India. Now, we are looking 
towards the autonomy of the Institution so that the 
administrative problems and the problems of the staff of 
JIPMER, which they are faCing for a long time, can be 
resolved. I beHave, the hon. Minister Is doing something 
in this direction, and this Bill will go a long way in solving 
the problems. 

JIPMER, AIIMS and PGI, Chandlgarh were 
established together. But if you see the budgetary 
aUocation, last year JIPMER got the aMuaI budgt t of 
Ra. 56 crore whereas AIIMS got the an'" budget of 
RI. 300 crore. 

15.00 hr •• 

The AIIMS is a very important institution, all know it. 
But at the same time, the Jawaharlal In.t!tute of 
Postgraduate Medical Education and Research (JIPMER) 
is a symbol of an institution in the South India, which 
should be treated at par with the AIIMS, if not more; and 
the focus should be given equally for an the inIItItutions. 
Today, with the objective of making It as an Institution of 
national Importance, I believe the financial allocations from 
now onwards for JIPMER would be in lines with the 
category of the AIIMS. 

Sir, one of the important things, which we come to 
know, is that the Infrastructure of JIPMER, the hardware, 
Is not up to the mark. The entire infrastructure, which we 
see In JIPMER, Ia very old. Introduction of new equipment, 
new Iaboratoriea, new claaarooms, strengthening of the 
medical students, etc., require modem infrastructural 
facilities for JIPMER, which Is not visible today. I hope 
that with the intervention of the Central Government, 
definitely, something concrete would come up aAd this 
institution would continue serving the people of the country 
In a better way. 

I have also interacted with some of the passed out 
students, who are doctors now as well as the present 
students. The ward orderly and the nursing staff, I believe, 
are to be recruited on a contractual basis on the lines of 
the AIIMS. The main problem is being faced by the 
intema. Some of the interns have to push the trolleys 
themaefves; they have to carry the blood samples from 

I 

laboratories, classrooms and aU around. The behaviour 
of the ward orderly Is very casual. 

SHRI TATHAGATA SATPATHY (Dhenkanal): Yea, It II 
the practical problem being f&oed by the Interns. It is the 
intama, who do It. 

SHRI KIREN RIJIJU: So, the encouragement, which 
should be coming from the Government, Is to give more 
autonomy. The institute should be given the powers to 
decide ~ themselves In hiring the people on contractual 
bull .0 that the performance of the atan could be 
U8eeeect p.q,erly. They ahould be allowed to decide as 
to who should be working, who should be brought under 
contractual service, and who should be discharged on 
the basis of the failure to their duties. All these things 
are poealble only if a true and genuine autonomy Is 
granted to the Institution. Otherwise, it is a very long 
time taking process. Even for appointment of a clerk, 
you have to take permission from the Director-General, 
Health Servicea, and the Government of India, which takes 
a long time. When we are working on granting of giving 
autonomy to all the major institution. In the country, it 
should be considered to give greater autonomy to JIPMER 
al8o. 

Now, taking opportnity of this occasion-I think, we 
have requested the hon. Minister many a time before-
I am coming to our traditional medicine system. One of 
the Important and long pending demands is the recognition 
of Sawa RIgpa Chikltsa Paddati, which is also known as 
Arnchl system under the Indian System of Medicines. 
Now, you have recognized AYUSH-Ayurveda. Yoga, 
Unani, Siddha and Homeopahty. My suggestion is that 
within the AYUSH, we may add one more S for Saws 
Rigpa, just below S meant for Siddha. I feel that the 
recognition of Sawa Rigpa is very necessary because it 
spread in the entire region of Himalaya and it goes right 
up to far Eastern countries. The origin of this system of 
medicine is India, but it Is not being recogntzed in this 
country whereas It 18 being widely recognized elaewherel 
China is even patenting this system of medicine. Now, 
people believe that it Is their system of medicine, whereas 
the fact is that it belongs to India. It is our property. 

It satisfies all the conditions for recognition. The 
system has ita own fundamental principles of health and 
diseases and a very comprehensive health care system. 
If you go by the literature also, it satisfies all the 
conditions you have stipulated. It has its literature on the 
concept and diagnosl8 management of the diaeasee. It Is 
an Indigenous system with unique base of modalities. 
This system is today al80 used and practised as health 
care syatem in remote 8f888 of Himalayan region as 
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Ilfnchl system from Ladakh to my State, Arunachal 
Pradesh. Today we 1M that the western world is also 
looking towards this traditional system because modem 
allopathy system has lot of side effects. This _"~ 
system, llmehi system has its own richness and that " 
a good reason why the western people are reposing more 
faith In this system of medicine. The only thing Is that it 
requires recognition from our own Government, the 
Govemment of India. It is not coming forward. I feel that 
the Health Minister Is a very knowledgeable person of 
this field and Is seized of the matter. Hon. Speaker aJso 
appreciated the hon. Minister on many occasions as a 
very knowledgeable Health Minister, but I cannot 
appreciate It as long as he is not fulfilling my demand or 
concem of the members. My compliment will come, but 
It depends on how the Minister acts on my request. 

We do not have a medical university in my State, 
Arunachal Pradesh. We have one homeopathy institute 
in Arunachal Pradesh, Arunachal Pradesh Homeopathy 
Institute which has been included under Rajiv Gandhi 
Central University, but they are not Issuing permanent 
registration because this Institute Is not included In the 
Second Schedule of Central Council of Homeopathy Act, 
1973. I think, the matter Is on the table of the hon. 
Minister. I am going to meet him, but since I have got 
this opportunity to speak today, I would request the hon. 
Minister to kindly see that those students who have 
passed during the last two years, are recognised as 
doctors. They have all the requisite qualifications, but 
they are not called doctors for want of Inclusion of this 
Institute in the Second Schedule of Central Council of 
Homeopathy Act, 1973. If he issues an order immediately 
or makes an Immediate intervention, this problem can be 
solved. 

Since the hon. Minister comes from South India and 
I come from the far North-East, we have to have proper 
coordination. I had raised one matter last month regarding 
the NEIGRIHMS, Shillong. When NEIGRIMHS was 
contemplated by hon. former Prime Minister, late Rajiv 
Gandhi, the objective was that it should be a premier 
medical institute in the North-East at par with AIIMS. It 
got delayed due to various reasons, but during the NDA 
time, It was realised and now it has been established. 
There were some controversies which I wiD not go into. 
The hon. Minister knows about it and I had also raised 
this matter. I am getting a lot of memoranda and lot of 
complaints from the people in that area, but I have not 
played politics on that line. I coufd have raised It on 
many platforms, but I do not want to do politics on that 

very important Institute. I believe, the Health Minister will 
understand the whole affair. I am not against any kind of 
linkage with any institute in South India, but we must 
see that the poor patients of North-East are not required 
to travel to South India. Travelling to South tndia does 
not mean anything, but It Is a very costly affair. That Is 
the problem which we can solve where the intervention 
of the hon. Minister Is required so that the people of 
North-East can be treated in the North-East Itself. 

I know that South India Is very advanced In medical 
system. So, the expertise in, and advancement of, the 
Instttute In South India can definitely come to our rescue. 
The hon. Minister himself hailing from the South India 
will definitely give a big boost to this effort, without 
undermining my sentiment and the sentiments of the 
people. There is something on the line of outsourcing. 
NEIGRIHMS has been outsourced from South India. This 
kind of misconception that has crept into the mind should 
not really come forward. 

Mr. Deputy Speaker, Sir, I had some more points to 
mention, but I believe that I should not take much time. 
Therefore, I thank you for allowing me to apeak on this 
very important topic. 

SHRI S.K. KHARVENTHAN (Palani): Thank you, Sir. 
First of all, I want to congratulate and appreciate our 
hon. Health Minister, Dr. Anbumanl Ramadoss, for bringing 
this landmark Bill to upgrade the Jawaharlal Institute of 
Post-graduate Medical Education and Research (JIPMER) 
into a National-level institute like AIIMS. 

I want to congratulate our hon. Minister for introducing 
reservation in All-India Common Medical Entrance 
Examination before I discuss about the provisions In the 
Bill. He has taken a step after 14 years, and given 
reservation for SC & ST students. He has also given a 
very good scheme to this country under the guidance of 
our hon. Prime Minister, namely, the National Rural Health 
Mission. In the same manner, he has brought this Bill 
before this august House. 

Firat of all, I want to mention about the Jawaharlal 
Institute of Post-graduate Medical Education and Research 
(JIPMER), Pondicherry. This is one of the premier medical 
college and hospital in India. The origin of the Jawahartal 
Institute of Post-graduate Medical Education and Research 
(JIPMER) can be traced to 1823 when a medical school • 
called "Ecole de Medicine de Pondichery' was established 
by the French Govemment. After POndicherry's transfer 



431 JIIWllh8Mi InslitutB 01 
Post-GnldlMltI Msdic81 

APRIL 29, 2008 

[Shri S.K. Kharventhan] 

to India, the Govemment of India took over the medical 
college In the year 1956. 

The medical college was upgraded as a Aegional 
Centre on 13 July 1964, and it was christened as the 
Jawaharlal Institute of Post-graduate Medical Education 
and Aesearch (JIPMEA). The hospital is under the direct 
administrative control of Directorate General of Health 
Services (DGHS), Ministry of Health and Family Welfare, 
Government of India. The institute is affiliated to 
Pondicherry University, and they conduct a number of 
medical and paramedical courses. The Jawaharlal lnatltute 
of Post-graduate Medical Education and Aesearch 
(JIPMEA) is having Under Graduate, Post Graduate as 
well as Ph. D. courses. 

Aecently, a survey was conducted by NDTV, during 
the year 2007, and they have given the ranking of medical 
colleges throughout the country. The first place Is occupied 
by AIIMS, New Delhi, which is under the Govemment of 
India. second place is occupied by Christian Medical 
College (CMC), Vellor~hich is a private institution run 
by Christian Missionary; and the third place is occupied 
by the Jawaharlal Institute of Post-graduate Medical 
Education and Aesearch (JIPMEA), Pondlcherry, and It is 
also with the Govemment. A large number people-not 
only from India, but from all the Asian countries-come 

. to these hospitals, particularly, the CMC hospital and the 
Jawaharlal Institute of Post-graduate Medical Education 
and Aesearch (JIPMEA). 

I want to mention about the medical education in 
this country before mentioning about certain provisions of 
this Bill. As compared to the medical education throughout 
the WOrld, the Indian medical education attracts a number 
of countries and students. We are also getting a large 
number of NAls coming to join and educate themselves 
in one of the best medical colleges in India, namely, the 
Jawaharlal Institute of Post-graduate Medical Education 
and Research (JIPMEA). 

Medical education in India is also given important 
consideration from intemational point of view. The Medical 
Council of India controls medical education in India. The 
universities and colleges in all the States-that give 
medical education-are monitored and timely inspected 
by the Medical Council of India every year. They aHow 
colleges and universities to grant MBBS, MS, MD, BOS 
or any graduate or post-graduate degree or, diploma 
provided those colleges are strictly adhering to the 
standards set by the Medical Council of India. 

There is a provision In this Bill Itself that after 
upgrading this institute they are going to start a medical 
college, nursing college, dental college and also Rural 
health Centres. I think that it is clearly mentioned in its 
provisions. 

Institutions like AIIMS and JIMPER starting new 
medical colleges is a welcome move. However, with the 
permission of the Medical Council of India, private medical 
colleges are coming up everywhere in the country. It is 
not possible for a poor student to get admisaion in any 
of those colleges. If a poor student gets a good rank in 
the entrance examination, he can get admlNlon Into these 
colleges without having to pay any capitation fee. 
Otherwise, only children of rich people can afford to go 
to these medical colleges. There Is one medical college 
in Tamil Nadu which Is offering a seat for MBBS plus 
MD course and MBBS plus MS COUl'8e, on payment of 
As. 1 crore. On payment of As. 1 crore, a student can 
study both the courses in seven years. So, medical 
education has become a saleable product in the market. 
Some private medical colleges Involved In this kind 
business have been set up even without having any 
infrastructure facilities, without any proper laboratories, 
without sufficient faculty members, without proper library 
and other facilities. 

A large number of girls from Kerala and Tamil Nadu 
go to the Gulf countries and the European countries after 
coming out of the nursing colleges. What is the position 
of too nursing colleges in the country? In my village 
Dharapuram there is a nursing college. There are no 
infrastructure facilities there. There is no teacher. Nothing 
is there. After this Bill is pasaed, JIPMER would be 
starting a medical college and nUl'8lng college. It I. a 
welcome step taken by our Govemment and the hon. 
Minister. 

Further, I want to mention certain points with regard 
to the Bill. 

SHAI C.K. CHANDRAPPAN (Trichur): Sir, the hon. 
Member is raising a very Important issue that these 
Institutions are being approved without any Infrastructure. 

MA. DEPUTY SPEAKER: Without even the teachers. 

SHAI C.K. CHANDRAPPAN: There are medical 
Institutions working in our country without any 
infrastructure. 
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MR. DEPUTY SPEAKER: It is happening not only 
Kerala but In other parts of the country aIeo. 

SHRI C.K. CHANDRAPPAN: I think the Minister will 
give an answer to this point. How do they wort<? It is 
happening all over the country. It is a state of anarchy. 

SHRI S.K. KHARVENTHAN: All medical colleges are 
controlled by the Medical Council of India. All nuratng 
colleges are controlled by the Nursing Council. Dental 
colleges are monitored by Dental Council. Each Council 
has its Chairman, Vice-Chairman and Members. They 
have their own inspection teams. The Nursing Council 
.. ncia a team to inspect a college before extending the 
approval of affiliation. The team gives a negative report 
and says that that institution should not be approved. 
However, the approval is stili given. If this Is the situation, 
what is the purpose of having that Council? . 

Our girls are going abroad and working. They expect 
a very good service from Malayalee and Tamil Nadu girls 
In the European countries. How can this kind of a 
mushroom growth of institutions provide good education? 
This is a pathetic situation in the country. To avoid all 
these things, I humbly request the hon. Minister that 
instead of starting a medical college by this Institute, 
JIPMER, instead of starting a nursing college, instead of 
starting a dental college, a number of medical colleges, 
a number of dental colleges, a number of nursing colleges 
should be started by this Institute. This Is my humble 
request. 

Clause 5(1) of the Bill deals with the composition of 
the Institute. Clause 5(1) (k) says that three Members of 
Parliament of whom two shall be elected from among 
themselves by the Members of the House of People and 
one from among themselves by the Members of the 
Council of States. There Is another provision under Clause 
8 which says that the President and other Members shall 
receive such allowance from the Institute 88 may be 
prescribed. 

We are aware of the problem of office of profit that 
has come up In the last couple of years. I would like to 
know whether a Member of either Rajya Sabha or 
Lok Sabha who is nominated as a member of this Institute 
and draw allowances from this Institute will attract the 
provisions of the office of profit law. That provision has 
to be clarified. 

Puduchsny Bill. 2008 

Another Important thing Is the provialon of Clauae 
8(b). which Is dealing about the out-gOing Member-an 
out-golng member shall be eligible for re-nomination or 
re-election. The period of this Committee is five years. 
Each member serves for a period of five years. If a 
Member Is renominated for five years and then again for 
five years, it would spoil the institution. If a Member sits 
there for 10 years or 15 years, it would yield a good 
result. For example, in all the universities, syndicate 
member is nominated for a maximum of two term. Even 
I was a syndicate member in Ambedkar Law Institute 
only for two terms. I was not eligible for the third term. 
Whether he Is an ex-officio member or elected member 
of nominated member, this provision has to be changed . 
For how many terms an out-going member shall be 
eligible for re-nomlnatlon or re-election? Whether It Is for 
two terms or three terms or 1 0 years or 15 years? This 
has to be clarified. Otherwise, we must make a provision 
that a member can continue for 15 years or 20 years. 

Another important thing Is the objects of the Instltut~ 
it is clause 12. The object is to develop patterns of 
teaching in undergraduate and postgr&duate medical 
education In all Its branches so as to demonstrate a high 
standard of medical education. As earlier mentioned by 
me, this Institute I. going to give a very good medical 
education for the students. While doing so, the _ 
Government has to take steps to appoint nece .. ary 
teaching faculty who are of international standards. Not 
only aatisfying the local norms, we have to develop our 
youth. For example, if you go anywhere in the USA, our 
Orthopaedic Surgeons are welcomed by the foreigners 
and giving Importance to our young doctors. So, we have 
to develop our youth In such a fashion. Faculty members 
and other. who are appointed should have good 
qualHication. 

In the same manner, clause 13 deals about the 
,11ed1ca1 college, nu .... ng college and dental colleges, about 
which I submitted earlier, and I reiterate that II number 
of Institutes have to be opened. Very Important step taken 
through this Bill Is welcome, which Is clause 13(f)(v)-
about rural and urban health organlaatlons. Our Minister 
Is very much interested in the National Rural Health 
Mission. After the introduction of the National Rural Health 
Mission, huge allocation has been made. Even in the 
constituency of each Member of Parliament, three 
hospitals are selected. They are also conducting Mega 
Health Ca~e, inviting all people and providing very good 
and valuable service. Likewise, under JIPMER, it would, 
render very valuable service to the rural people in the 
medical field. 
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Furtherm"re, clause 13(g) deafs with training the 
teachers from different medical colleges In India. It Is a 
very good step. At present, there Is no such facility 
exclu8ively to teach the teachers. For example, after the 
assumption of office by the UPA Govemment, a National 
Judicial Academy at Bhopal was constituted, which Is a 
unique institute in this country. We are calling the sub-
ordinate Judiciary; we are making all arrangements, 
including accommodation; they are staying for a week; 
and judicial officers are given very gaod training. Ukewlse, 
a separate block should be opened in the JIPMER and 
aU facilities should be provided; doctors and teachers from 
various fields should be invited; and training should be 
given. This is a very good proposal brought by the 
Govemment. 

Another clause 13 (m) deals with reservation, at least 
20 seats out of every 75 seats in undergraduate courses 
In the Institute for local applications. Previously, there 
was no such faclHty in JIPMER. It is a new proposal. It 
Is a welcome step. For each 75 students, they are going 
to select 20 students, which would help the local people, 
the Puducherry people. Poor people and downtrodden 
would get admlaalon In the Institute. All per this sub-
clause, at least 20 seats out of every 70 seats are 
reeerved. 

If the number of seats Is increased from 75 to 150, 
automatically the seats under reservation have to be 
increased from 20 to 40. If number of seats Is increased, 
the seats under reservation accordingly should be 
increased. This is my humble submis8i0n. 

With respect to the fee structure, I would say this. 
The national level institutes like liMa and IITs are getting 
huge fees. JIPMER is getting very meagre amount as 
fees. After developing this as a national Institute, the fee 
structure should not be changed. Normal fee haa to be 
collected. Then only we can give good service for the 
sake of education to the people from poor and 
downtrodden classes. 

One or two persons every day are coming to us and 
getting letters for admission Into JIPMER for treatment 
because it is giving the best treatment and free treatment. 
People from all parts, not only from South India, but also 
from the North and the East like Kolkata and Assam, are 
coming to JIPMER for treatment, as they go to VeHore 
Medical CoNege and others, particularly for heart I surgery 
and kidney transplantation. It gives very good treatment 
and cheap treatment. So, the medical expenses should 

not be increued even after making It as a national 
Institute. They are going to start medical collegea, dental 
coIIeg.. and nursing collegee. They also Ihould be run 
at reuonable rat... It should not be Increased; then 
only It wHI help the poor people of this country. 

With reapect to C & D employees, I would say this. 
PrevioueJy this Bill was taken up in the Rajya Sabha a 
few months back and members discussed about the 
C & 0 employees; the local people agitated; and they 
are protected under 28 (1); and so, the C & D employees 
rights are protected under that. 

Considering all these things, It 18 a very welcome 
step taken by our Govemment and particularly by Dr. 
Anburnanl Ramado8a; he, being a doctor hlrnseH, is doing 
a lot of social service and he knows the mood of the 
people of this country. He has brought forward a very 
valuable Bill before the august House. I fully 8Upport and 
welcome this BUI. 

DR. RAM CHANDRA DOME (Birbhum): Thank you. 
I rise to 8upport thlt. Bin, namely, the Jawaharlal Institute 
of Post·Graduate Medical Education and Research, 
Puducherry Bill, 2008. 

At the outset, I must congratulate the Minister, Dr. 
Anbumani Ramadoss, my good friend, for bringing such 
a good legislation to make the pioneer Institute in the 
South, an autonomous Institute_, for the overall 
improvement of teaching, training, research and medical 
servlc",s there. 

Being a member of the Standing Committee on 
Health and Family Welfare, we have examined this Bill 
thoroughly and we have visited that place also. We have 
taken evidence of all the stakeholders. At that time, there 
was a storm, out of 80me genuine apprehensions among 
the section of doctors, faculty members, paramedics, staff 
and local people; and there was a great agitation against 
awarding of autonomous status to this Institute. But we, 
the members of the Standing Committee, unanimously 
have taken evidence of all stakeholders. We appreciated 
the ground realities there, with proper understanding of 
the problems. The Standing Committee unanimously 
recommended proper amendments to this Bill, taking into 
consideration all those representations. 

Sir, I am happy that the hon. Minister and the 
Government ultimately have accepted ai, the major 
amendments and have Incorporated them In the revised 
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Bill. Altog.th.r, 34 amendments have been accepted by 
the Government. That is a welcome decision. I believe, 
with these amendments the Bill hu been enriched and 
has become very purposeful. DefInitely, theM amandmanIa 
have Improved the very objective of thIt.i Bill. 

Sir, giving autonomy to the institute is a very noble 
mission because it has been suffering from a number of 
constraints like funda, lack of faculty and a number of 
other constraints. Without proper autonomy and declelon 
making authOrity, the main objective of giving training, 
research and medi-care services to the peopte wu 
hampered a lot. I believe with this legislation majority of 
those constraints will be removed and thle institute will 
become a pioneer institute and aIao become an equivalent 
institute to the other autonomous Central Instltutee of our 
country. 

Sir, apprehensions of the people were genuine so 
far as medl-care services were concemed. Poor people 
w.re getting these s.rvlces free of cost or at a very 
affordable price. Their apprehension was that they will 
miss this opportunity once the Institute would g.t 
autonomy. Local faculty members are also very much 
apprehensive of their career prospects. Other paramedical 
staff also has some apprehension with regard to their 
transfer, posting and promotion. aut all these things have 
been taken care of in this amendment Bill. This Bill has 
been unanimously passed by the Rajya Sabha after 
incorporating a number of amendments. 

A provisions has been made with regard to local 
students getting admiuion in the undergraduate courses. 
Against an intake of 75 students, 20 seats have been 
reserved for them. I am very happy about it. Our Standing 
Committee had also made recommendations on this Issue. 
I would like to request that this should be extended to 
the postgraduate course also. The service conditions of 
local staff. particularty their pension should be taken care 
of. They should be given protection in this regard so that 
they are not deprived of any opportunity so far as their 
promotion or gradation is concemed. 

Nowadays, adequate autonomy for such Institutes Is 
very much required but awarding autonomy alone Is not 
enough. Financiai support In terms of budgetary allocation 
should also be taken care of because that Is much more 
important and the institute also deserves so. That Is why, 
I propose much more financial allocation should be 
provided for this in the current Budget. 

In our Committee, when we examined the status of 
faculty poaltion. we found that It was in a very bad 
condition. In the farthest end of our country. qualtty faculty 
members are not intereated to go and many of the faculty 
positions are remaining vacant for a long time, th.reby 
hampering teaching. research and training of the Institute. 
This part should be taken care of. These vacant posts of 
faculty membars should be fUled Immediately for serving 
the interest of teaching, training and r .... rch. 

Similarty. In oth.r grades like nuralng staff and para-
medical staff etc. also there are many vacant posts for 
a long time thereby causing difficulties In rendering 
services to people. This part should be taken care of 
immediately and vacant poets should be filled up. 

The students were very much apprehensive that after 
getting autonomous status, the fee structur. may go up, 
thereby depriving the poor students of getting quality 
education. We recommended from our Committee on this 
point that the fee structure should not be such that poor 
students cannot afford studies. That part has been taken 
care of by this Bill. I am really happy on this Issue. 

While speaking on this Bill, I must point out some 
oth.r Ills which are prevailing In our pioneer Central 
Govemment Institutes In our country like All India Institute 
of Medical Sclencel, Poat Graduate Institute of Medical 
Education and Research, Chandigarh and other central 
institutes. Our recent experiences are not very good 
partlcular1y In regard to the pioneer Institute like AIIMS 
situated In our national capital. In all respects this il a 
prestigious and noble Institute and at the same time this 
Institute is enjoying much more patronisetlon from the 
Central Govemment. But .ven then, there are so many 
ills in this Institute in respect of t.achlng, training, 
treatment rendered to the poor patients and moreover In 
research works. These are not satisfactory at all. II It 
what w. .xpected after Investing so much budgetary 
allocation in this Institute? Even after that. ills are there. 
My suggestion to the Minister is to take particular care of 
this so that the prestige of this Institute could be 
maintained. 

The ~radation programme of some medical colleges 
of our country up to the level of AIIMS is proposed by 
the Department. Though this programme has been taken 
up for the last few years yet the progress of work is not • 
at all satisfactory. 
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The Budget allocation is not adequate. That is why 
the Govemment should take urgent steps to fulfil this 
commitment. 

Sir, my next point is about opening of new medical 
colleges. Many of my colleagues here have mentioned 
about this point and It Is a fact that It Is a difficult task. 
These days, partlcularty at the backdrop of privattsation, 
liberallsatlon and globallsation, the poor people have 
become a victim of this era. The State Govemments are 
very much constrained to open new medical colleges on 
their own, but if the Government would deny its 
responsibiHty to open new medical colleges, then who 
else will open? Is it the corporate sector? Rampant 
corporatisation of the education and health sector has 
disastrous consequences all over the country. There is 
no social control. These are very sensitive and vital 
sectors. The corporate sector is benefiting out of these 
two sectors. They only have a profit motive. Quality of 
both education and health services are not maintained. 
There is no one look after this aspect. A definite social 
control should be brought about in these matters by way 
of legislation to contain mushrooming of private medical 
colleges. On the contrary, the Government should take 
the responsibility of opening new medical colleges. The 
Central Govemment should help the State Govemments. 
There is uneven development. It is a big country. The 
poorer States are unable to open medical colleges. The 
private sector is not willing to go to the remote areas to 
open medical colleges. This cannot be allowed to go on. 
There should be a rational policy and the Govemment 
cannot deny their responsibility in these vital sectors. 
Therefore, I would like to urge upon the Govemment to 
re-assess their policy so that these anomalies and issues 
of uneven development are redressed without any further 
loss of time. 

Sir, my next point is about vaccination. Children are 
vaccinated as a preventive measure from diseases. The 
Government talks about universal immunisation. But 
vaccines are produced in other countries. There are three 
very eminent vaccine producing laboratories in our country. 
One is the Pasteur Institute, the other one Is at Kanur In 
Kerala; another in Kasauli in Himachal Pradesh. But 
recently the Govemment has ordered to suspend their 
production. We do not know the reason. It is very 
unfortunate. I urge upon the Govemment for restoration 
of the activities of these institutes by reversing their order. 

MR. DEPUTY SPEAKER: You have two more 
Members to speak from your Party. You may conclude 
now. 

DR. RAM CHANDRA DOME: Sir, with these words, 
I conclude my speech. I support the Bill. 

rr,.nsatkJnj 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I rise to speak on Jawaharlal Institute of 
Post Graduate Institute of Medical Education and 
Research, Puducherry Bill, 2008. While supporting this 
Bill I would like to raise certain points. ~ everyone knows 
that It Is enshrined In our Constitution that education, 
health and employment should be provided to all. I 
remember the slogan given by Dr. Ram Manohar Lohla 
ji that food and clothing should be cheaper and medicines 
and education free. This slogan was followed in letter 
and spirit in the State of Uttar Pradesh under the 
Govemment of Shri Mulayam Singhji. This Bill has been 
presented in the House which seeks to provide for 
opening of an Institute on the lines of AIIMS, New Delhi. 
An Institute of national importance Is about to be set up. 

15.46 hr •• 

[SHRI DEVENDRA PRASAD Y ADAV In the Chsllj 

have read in the Bill that hon. Minister of Health, 
Govemment of India will be Its Chairman; the Secretary 
to the Govemment of India will be its eX-DHIcIo Member, 
hon. Vice Chancellor of the University of Puducherry will 
be Its ex-oHlclo Member and the Chief Secretary of the 
State will also be its ex-officio member. BesIdes, two 
hon. Members from Lok Sabha and one hon. Member 
from Ralya Sabha are likely to be elected to the 
Goveming body. It is very good. All these office bearers 
or Members of Board of Directors will provide enough 
support to this Institute. 

Mr. Chairman Sir, I would like to tell you that there 
is Sanjay Gandhi Institute of Medical Education In 
Lucknow, Uttar Pradesh set up on these lines which has 
a very good team of doctors and experts and is fully 
equipped with modern equipments. At times we are 
compelled to think whether these institutes which are 
opened with an aim of providing treatment to very poor 
people who are suffering from serious diseases and who 
have no money for their treatment can at least get 
treatment in reputed and high level institutes to serve 
their purpose. 

The Govemment of India has launched many health 
schemes for the poor. I will not go into the details in this 
regard. Several times the hon. Members from either side 
have raised their pOints, however, our objective should 
be to facilitate best medicines and treatment to every 
individual who is poor. I would like to draw your attention 
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to such major Institutes, particularty, AIIMS. Today, If a 
poor patient from our parliamentary constituency, suffering 
from a serious disease who first visited a local doctor, or 
a good doctor at district or State level and Is referred to 
the Medical In.titute, New Delhi, faces a lot of 
Inconvenience In getting medical treatment here. We have 
to recommend their c ..... At times, we have to call the 
Director or write a letter. Only them he Is able to get the 
treatment. Moetly, here are 8UCh patients who are suffering 
from serious diseases which require a speCialist's 
intervention, after which the Investigations begin. These 
investigations are so time consuming that at times the 
patient dies during the course of InvHtlgatlon. And at 
times it happens that a particular machine is out of order 
and as a result operation gets delayed and the patient Is 
asked to come at a subsequent date which could be 
after a week, ten days or a fortnight whereas the patient 
suffers from some very serious disease which requires 
immediate medical intervention. We should pay special 
attention to the alternate arrangement of eSlentlal 
equipments which are very urgently required. Immediate 
treatment facilities should be provided by operating a 
substitute equipment In case an equipment is out of order. 

Just now, an hon. Member averred that at times not 
even the recommendation of an MP works. Be It AIIMS 
or any other State level Medical education Institute that 
you are going to open, the doctors will have to accord 
priority to the cases recommended by an hon. Member 
of Parliament or Member of Legislature on telephone or 
through a letter because we do not receive all kinds of 
patients. Usually, only a poor, helpless person in a pitiable 
condition calls upon us and we have to recommend for 
them. They should ensure this facility. 

Facilities should be provided for a time bound 
treatment. After consulting the doctor, the investigations 
related the disease, at times, take such a long period 
that the patient dies during the course of Investigations. 
Investigations should be done immediately and treatment 
should also given on time. Only then our objective would 
be achieved. 

In Uttar Pradesh people come from far flung areas 
at Sanjay Gandhi Medical Institute for getting medical 
treatment. They come from a distance of 200, 300 kms. 
If they come with the family then the patient somehow 
gets admitted to the hospital, however, there is no 
provision for the lodging of the family in the campus. If 
a Medical Institute Is being opened in Puducherry then 
sufficient arrangement should be made for lodging of at 

least family members of the patient. The family Members 
of the patient in Sanjay Gandhi Medical Institute, Lucknow 
reside in hotels and more expenditure is incurred on 
commuting and lodging of family members than that 
incurred on the treatment. It should alao be looked Into. 

In regard to the medicines, I would like to say that 
sometimes medicines prescribed by the doctors are asked 
to be purchaaed from the market. At times medicines are 
either available outside at double, trip/e rates or are not 
available at all. Essential drugs for serioua diseases should 
be made available within the hospital complex. Only then 
the object of the Bill would be achieved. 

Just now all the hon. Members referred to the 
doctors. Many doctors are leaving their jobs at the medical 
institute and are opening their private nursing homes and 
giving out best medical treatment and also minting money. 
Do you know the scenario of a nursing home. It means 
when a patient gets admitted there he gets, his treatment 
done either by taking loans or after mortgaging his wife's 
jewellery. The nursing homes charge arbitrarily. So, we 
should provide good salaries, accommodation and 
education facilities to the children of the doctors of Medical 
Institutes there only. I am very glad that a Central school 
has been opened for the education of children of the 
doctors of the SanJay Gandhi Medical Institute. They have 
a big campus there. If the doctors would not stay there 
within the Institute complex or will not get facilitiea then 
no one will be there to look after the patlenta. So, thla 
alao needs to be looked Into. 

I will conclude by raising one point. Through you, I 
would like to draw the attention of the hon. Minister that 
the erstwhile Government of hon. Mulayam Singh jl In 
Uttar Pradesh had aent proposal of setting up five medical 
colleges In the State to the Union Govemment which are 
still pending for approval. I raised questions In regard to 
it during the question hour and also raised It during the 
discusaion. The proposal should be sanctioned since Uttar 
Pradesh is the biggest State of the country. The 
development of the country is not possible in the absence 
of the development of Uttar Pradesh. With these worciJ 
while supporting the Bill, I conclude. 

SHRI SHANKHLAL MAJHI (Akbarpur): Mr. Chainnan, 
Sir, I also ueociate myself with the hon. Member. 

MR. CHAIRMAN: All right, you can associate yourseH. 
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[English} 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, I riee 
to aupport the Jawaharlal Institute of Post Graduate 
Medical Education and Research, Puducherry Bill, 2008. 

Sir, this Is one of the famous and prestigious 
institution of thle country which produced a lot of doctors 
and Post-Graduate doctors in this educational lnetitute. 

Sir, today, the medical courses are highly expensive, 
but when compared to other institutes, those who study 
in the JIPMER, without spending a lot of money have 
come out aa very good doctors from this Institute. 

Sir, I congratulate the hon. Minister for bringing 
forward such a very good legislation. This Institute was 
started in 1964 to give high standards of education in 
this country and to have an excellent patient care. These 
two things have been done very nicely. But In today's 
scenario, it is going a little bit down day-by-day. So, to 
develop this Institute, the hon. Minister has brought this 
BiD as a national importance institution as like AIIMS and 
other hospitals and the Medical Research Centre in 
Chandlgarh. 

Sir, I want to register one of my points regarding the 
Members. It Is mentioned in the Bill that the Institute 
shall consist of following Members. In this I felt very 
happy to see that Members of Parliament would be 
nominated. It is a very welcome suggestion. But two 
Members from Puducherry and one Member from Lok 
Sabha and the other Member from Rajya Sabha have 
been identified for selection. This Institute is in Puducherry 
and most of the people from Tamil Nadu are taking 
treatment there. So, why can you not post one of the 
MPs from Tamil Nadu there? ... (Intenuplionsj It is clearty 
stated in the Bill that two Members of Parliament from 
the Union Territory of Puducherry, one from the Lok Sabha 
to be nominated by the hon. Speaker of lok Sabha and 
the other one to be nominated by the Chairman of Rajya 
Sabha will be there in the Institute. So, you are putting 
a total of four Members there ... (lnltlnupHonsj 

DR. ANBUMANI RAMADOSS: That is old one. This 
is a new one ... (lntenuptions) 

SHRI A. KRISHNASWAMY: I am very sorry. But most 
of the people from Tamil Nadu are taking treatment there. 
So, you should post one of the Members from I Tamil 
Nadu there. A total of 39 Members of Parliament from 

Tamil Nadu are supporting this Bill. So, the hon. Minister 
should consider this request. 

Now, I come to the other aspect of terms of office. 
It 18 mentioned that they are posted for five years .. It 
should be reduced to three yea,.. If you post them for 
five years, It will lead to monopoly and corruption. I would 
request the hon. Minister to reduce it to three years. I 
hope the hon. Minister would consider this amall request. 

15.68 hr •• 

[SHRI V AAKAlA RADHAKRISHNAN in thtI Chw'lj 

Lastly, I would like to say something about my 
constituency. Last week, the measles vaccine killed three 
children of my constituency. The State Govemment has 
suspended the officers and doctors. The vaccine comes 
from the Govemment of India and In my constituency 
there are accusing the Central Govemment. So, I would 
request the hon. Minister to take serious note about the 
supply of medicines. Three children dieing is not an 
ordinary issue. I visited their homes in my constituency 
last Sunday. One old lady of 45 years caught hold of my 
hand and cried that after 25 years of her marriage, she 
got one baby. She was complaining that her stomach is 
a dried stomach. She will not get a baby in future and 
after the delivery of her baby, they removed her uterus 
so that in future ahe would not get a child. 

16.00 hr •. 

Her entire family was upset. Even our hon. Chief 
Minister had given Rs. 3 lakh for her family. But she 
said this money will not support me. Only my baby can 
support me in future. She was crying that ahe would not 
get a baby in future. So, the Minister should take aome 
serious steps about supplying this vaccine. In 2004-05, 
the Minister told us that one of the AIIMS will be opened 
in Tiruchi or Salem. I request the hon. Minister that from 
JIPMER, you can give diplomas in dental surgery and 
nursing. My demand is to have on institute in my 
constituency in Gumidipoondi in Thlruvailuvar district. Our 
MOS, Health, also goes by that road very frequently. So, 
I request you if you could bring one hospital to this road, 
I shall be grateful because Gumidipoondi is very backward 
area. Nellor. people can also come there because it is 
very near to that place. This is one of the important Bills 
having national importance. I support tile Bill and I 
congratulate the hon. Minister for bringing such a 
wonderful Bill. I support it on behalf of the DMK Party. 
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SHRIMATI ARCHANA NAYAK (Kendrapara): Thank 
you for giving me an opportunity to participate in the 
discussion on the Jawaharlal Institute of Post Graduate 
Medical Education and Research, Puducherry Bill, 2008. 
The JIPMER Bill had drawn the attontion of the whole 
nation in December, 2007 as the Government suffered a 
major embarrassment in Ralya Sabha when Opposition 
and the Left Parties teamed up to force the Government 
to withdraw the Bill. The then Parliamentary Affairs 
Minister, Shri P.R. Dasmunsl, said that this wes the first 
time that a Bill after being scrutinized by the Standing 
Committee and the Cabinet was being taken back to the 
Cabinet. "It Is very unfortunate and an embarrassing 
situation. We will take It back to the Cabinet". He said. 

The JIPMER Bill seeks for conversion of the 
Centralty-admlnistered premier health institute into an 
autonomous institution. The move is opposed by several 
people in the Union Territory of Puducherry. Members of 
the JIPMER Anti-Autonomy People's Action Committee 
met in New Delhi on 18th April, 2008. They insisted that 
the MPs should ensure that when the autonomy Bill is 
introduced in Parliament, four main features should be 
incorporated in it. They have threatened to organize 
agitations including bands in Puducherry. One of the four 
demands of the Committee Is for continuing the 
reservation in medical seats for residents of Puducherry. 
At present, 20 seats of the total 75 were reserved for 
the residents of Puducherry. The present Bill in its 
amended form has taken care of the demand in sub 
clause (m) of clause 20 of the Bill. 

The other demand of the Action Committee is that 
the existing free treatment for the public to continue. Sub 
clause (n) of the clause 25 of the new Bill has taken 
care of the demand. Another demand of the Action 
Committee was that the existing fee structure for medical 
education should be retained and in no case should it 
be raised to more than what is prescribed In the medical 
college directly run by the Central Government. The Bill 
has taken care of this demand also. 

Sub-clause (n) of Clause 25 of the Bill stipulates 
that free treatment shall be provided to the poor patients 
in the same manner as are being provided In the medical 
institute of the Central Government. 

Sir, ample provisions should be made in the JIPMER 
Bill so as to ensure that the institute is run smoothly and 
efficiently to render service to the humanity. 

On this occasion, would like to request the hon. 
Health Minlst.r that he should take steps for the 
Immediate completion of AIIMS at Bhubaneswar, Orissa. 

With these words, I conclude my speech and I 
support the Bltl. 

/Tnll1sllltlonj 

·SHRI M. APPADURAI (Tenkasl): I thank the chair 
for giving me an opportunity to speak on the bill moved 
by our Hon. Union Health Minister to grant autonomous 
status to the Jawahartal Institute of Post-graduate Medical 
Education and Research, Puducherry. I welcome this 
move. Now, It Is like calm after storm. The moment this 
announcement came regarding the granting of autonomous 
status to JIPMER, there was hue and cry. Both public 
and the employees were agitated that the facilities they 
were getting from the Government InstlMe may not 
continue at the hands of an autonomous body. Public 
feared that they may not get free medical treatment. 
Parents feared that fees for medical studiea may be 
increased. Employees apprehended that pension and other 
benefit may not oontlnue. Hence there was an opposltlon 
to this move. So the Bill has been reintroduced with 
nece88ary amendments. The priority in admission given 
to the residents of Puducherry must continue. This Bill 
provides for 20 out of 75 seats to the students from 
Puducherry. Apart from continuing free medical facility to 
the poorer sections of the society the inter.sts of 
employees must be protected. 

Under 20(1) of the Bill it is provided that the 
pensionary benefits for the employees of the Institute shall 
continue. It Is a welcome change from the eariier version 
of the Bill. While all8uming power, this Government 
proml8ed that AIIMS like higher institutes for Medical 
Education and Research would be established in many 
other parts of the country. I am pained to note that no 
such institute has come up so far. I would like to ask of 
you as to whether you would be establishing at least 
one before the expiry of the tenure of this Govemment. 
I urge upon this Governmant to pursue further to fulfil Its 
promise. This Bill is a move in that direction. 

With the autonomous state more funds and more 
foreign collaboration will flow. With this the new 
autonomous institute can enhance Its quality of service 
and standard of Education and Research. Such a higher 

"EngHsh translation of the speech originally delivered In Tamil. 
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grade institute must be set up in the pattem of AIIMS in 
the south of Tamil Nadu either In Madurai or T1runelveli. 
Even after 62 years of independence Medical Education 
continues to remain a proposition beyond the reach of 
the poor. Hospitals in the private sector are thriving but 
the Govemment hospitals remain undemourished. It is 
the ground reality that there is always scarcity In 
Govemment hospitals either for doctors or for medicines. 
In my Tenkasi constituency, instead of 60 doctors the 
total strength there, only 16 doctors have been posted. 
At the same time more and more of our medical 
graduates are going away and out of the country seeking 
better pastures In foreign countries like USA, England 
and Japan. Even to-day we have just one doctor for 25 
thousand people. So naturally the poor and the needy 
could not get medical facilities. Just because the 
Govemment are not filling vacant posts our medical 
graduates go out of the country. This brain drain gives 
rise to Inadequate medical care in the public sector that 
alone can benefit the poor. Rise in private hospitals have 
given rise to Private Medical Colleges also. In Puducherry 
a small Union Territory, more than 5 Private M.dical 
Colleges are there. In that small territory there is one 
Govemment institute with so many Medical Institutions in 
the private sector that do not have enough of trained 
faculty and adequate infrastructure facilities. But they 
collect lakhs and lakhs of rupees. Hence there must be 
proper monitoring to plug the loopholes. Recently more 
than five children have died in Tamil Nadu and one child 
died in my constituency due to vaccines. Only poor meet 
with this kind of tragic ends. Our planning and execution 
fail to address the needs of the poor. That is why I ask 
of you as to whom do we aim at. Whom do we serve? 
Whose false is this? Is It fate? I do not believe in God 
but I believe that doctors who save life are like Gods. 
Reiterating the views of the rationalist Chief Minister of 
Tamil Nadu who tread the path of Perlyar let me tell you 
that I do not leave it to fate. Hence there must be 
attempts to bring out more qualified doctors and nurses 
from this institution to serve the poor and the needy with 
better medical care. Expressing my support to this Bill, 
let me conclude. 

SHRI VIRCHANDRA PASWAN (Nawada): Sir, I rise 
to speak in favour of the Jawaharlal Institute of Post-
Graduate Medical Education and Research, Puducherry 
Bill, 2008. The Govemment of India has taken a very 
commendable step and I understand that this I kind of 
effort should be made in medical sector whenever this is 
needed in the country. Whenever the need for setting up 

of such Institutes Is brought to the notice of the House 
and the Govemment, these should definitely be let up at 
other places also. Like arrangement has been made for 
medical education and reserch In Puducherry, there Is a 
need to make similar arrangements for other States also. 

Since, this institute is going to be set up, there is no 
1C0pe for any criticism or mentioning Its functioning It will 
be thoroughly discussed when It comes into existence. 
When it comes into existence, I would like to express 
what hu emerged out of the Bill that has been presented 
here. I would like to say something about the setting up 
of the Institute. The hon'ble Minister of Health and Family 
Welfare, Govemment of India will be the Chairman of 
this Institute. The Bill mentions about the members of 
this Institute. The Secretary, Ministry of Health and Family 
Welfare, Government of India will be the ex-officio 
Secretary, the Vice-chancellor of the Puducherry University 
will be the ex-officio Member and similarly the Chief 
Secretary of the State will be the ex-officio member. 
Besides this, it has been mentioned that the Institute 
shall also consist of a number of other Members. 

{English} 

DR. ANBUMANI RAMADOSS: Hon. Member, we have 
got a new copy today 88 passed by the Rajya Sabha. 

SHRI VIRCHANDRA PASWAN: Ohl It is old copy. 

DR. ANBUMANI RAMADOSS: I think, you are 
referring to the old copy. You go to the new copy; there 
you can see all the changes which we have initiated. We 
have removed a large number of clauses; 34 amendments 
have been made in the new copy which Is available 
here. 

SHRI VIRCHANDRA PASWAN: Thank you hon. 
Minister for giving this information. . 
{TlSnslllHon} 

Sir, the representation of Parliament has been 
mentioned in it. In the old copy, the inclusion of one Lok 
Sabha Member and one Rajya Sabha Member was 
mentioned. I would like to thank the hon'ble Minister for 
giving me updated copy of the bill as passed by the 
Rajya Sabha. As mentioned in the Bill there will be two 
Lok Sabha Members and one Rajya Sabha Member in 
it. There should be more and more representation of 
people's Representatives in such Institutes. Therefore, four 
Members from Lok Sabha and two members from 
Rajya Sabha belonging to Puducherry and considered to 
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be suitable for this job by the House or by the hon'ble 
Speaker or hon'ble Chairman should be nominated. 

Similarly, the State Assembly Is there. I have not 
gone through it, and the hon'ble Minister will apprise me. 
In the earlier bill, there is no representation from the 
Legislative Assembly. I feel that there should be 
representation from the PeQPle's representatives elected 
for Legislative Assemblies in the same way as hon'ble 
Legislators are nominated to other universities and 
educational institutes. The hon'ble Minister is present here. 
Since there Is Legislative Assembly In Puducherry, I would 
like to request the Govemment to provide for maximum 
representation from the Legislative Assembly so that it 
may be made useful to people. I do not want to discuss 
it in detail. I have already mentioned that other States 
also have such requirements. I hail from Bihar. There is 
an urgent need of medical centres and health services in 
Bihar. Bihar is not having a single institute of higher 
education, like the one set up In the name of an Important 
person in Puducherry. Similarly, there is a need to set up 
high level educational institutes In medical sector in the 
name of great personalities like Lok Nayak Karpurl Thakur 
ji, social leader of Dalits, Shri Bhola Paswan Shastri the 
three time Chief Minister of Bihar and Lok Nayak Jal 
Prakash Narain. I would like the Govemment to take 
note of all these things seriously. I feel that such Institues 
should be opened not only in Bihar, but in other parts of 
the country as well because medical education is an 
important part of life without which we cannot Imagine 
best human resources. If we want to develop our country 
and want our country to stand parallel to other countries, 
human resources should be in best condition. Health 
services are essential for staying healthy and medical 
education is necessary for providing health services. The 
efforts made in Puducherry State should also be made 
for other States. I would like to give stress on two-three 
points that representatives of people should be given 
maximum representation in such educational Institutes and 
the educational institutes should be set up in the name 
of great leaders of the country who have worked for the 
welfare of the society, the country, the States and 
backward and dalit people. 

With these words, I support this Bill. 

/Eng/ish} 

MR. CHAIRMAN: Now, I would request Prof. 
Ramadass to speak. You are the real beneficiary of this 
Bill. So, you can speak about the Bill and give your 

practical experience. You are directly benefited by Shri 
Anbumanl's favour. 

PROF. M. RAMADASS (Pondlcherry): Sir, perhaps 
you are the first Chairman in the last four years who has 
given me flexibility of time, and I must be grateful to you 
for that at the first Instance. 

Sir, on behalf of Pattall Makkal Katchl and its founder 
President and our beloved leader, Dr. Ayya, I welcome 
and support this Jawaharlal Institute of Post-Graduate 
Medical Education and Research, Puducherry Bill, 2008. 

Sir, before I go into the merits of this Bill, I would 
like to Inform this House that as the lone Lok Sabha 
Member of Puducherry, it is a day of joy and jubilation 
for me, it is a moment of pride that Puducherry today is 
going to be bestowed with an institution of national 
Importance. 

Sir, as you have rightly said, we are the beneficiaries, 
and the people of Puducherry should be celebrating this 
as an occasion of a great moment, after this august 
House passes this Bill. 

Some of the Members who had spoken to me, earlier 
especially Dr. Ramachandra Yadav said that there were 
some storms In Puducherry, and some agitations In 
Puducherry against this Bill. I should tell, as a Member 
of that Territory, that those agitations were all motivated, 
thoAe agitatiOns were carried out without reading out the 
provisions of the Bill, without understanding the nuances 
of the Bill, and without understanding the Implications of 
the Bill. How can one comment on a Bill without even 
seeing the provisions of the Bill? That was the situation. 
It was like groping In the dark. One who Is afraid of his 
own shadow. It wu only that type of people who were 
creating some problems. 

Politically, I should tell you that there are four major 
political parties in Puducherry-the Congress, the ruling 
party; the Dravlda Munetra Kazhagam, the alliance 
partner; Pattali Makel Kachi; and the Communist Party of 
India. All these four parties unanimously supported this 
Bill In Its draft form Itself even before it could be amended. 

There are 30 Members in the Puducherry Legislative 
Assembly and 27 members irrespective of political 
affiliation supported this Bill. In fact, the people of 
Puducherry were craving for this occasion as to wh8{l 
this Institute will be upgraded into an institution of national ' 
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importance 80 that the local people would get the best 
healthcare, would get quality medical education which 
would enable them to go higher and higher In the societal 
ladder. Therefore, It Is not correct to say that there were 
big agitations. But stili, as a democrat, our hon. Health 
Minister took Into account all those apprehensions and 
tried to convince them by saying that our Intentions, the 
Intentions of the UPA Government are not to defraud or 
defray anybody. 

Therefore, we feel that It Is a moment of Joy because 
after hither and thither, stumbling here and there, we are 
now able to aee the dawn of the day today after pualng 
this Bill. 

The second thing, which I would like to say Is that 
I should compHmem the hon. Minister not only for piloting 
this Bill but also for doing many great things In the interest 
of the Institute even before It could be converted into an 
Institution of national importance. I belong to Puducherry; 
I have seen this Institution from 1966 Itself when I went 
to JIPMER as a candidate for admission. The Institution 
was established in 1964. After completing my PUC, I 
sought admission in that college In 1965. Therefore, from 
my student days to the stage of a prof_or in the Central 
university, I have observed the working of JIPMER. In 
the last 50 years, no Central Health Minister visited this 
Institution a/though it is a Central Institution affiliated to 
the Ministry of Health and Family Welfare. It was only 
this Health Minister who visited as many times as 
possible, went through the Institute, studied the facilities 
available, identified the deficiencies, pointed out the 
mistakes and tried to rectify all those deficiencies within 
the last four years. 

Today, in the last four years, there has been a sea 
change in the composition of this Institute. There has 
been a tremendous improvement in the healthcare; and 
there has been a greater awakening about this Institute 
in the last four years. Thanks to the large number of 
initiatives that our hon. Minister has taken; even before 
it could be converted into an Institution of national 
importance. 

Sir, the CT scan, which was there In the Institute, 
was not working. It was made operational. We got a 
world class MRI machine there. We have got an 
emergency block constructed In the last four years. We 
have got a state-of-the-art lab there where peqpIe from 
all over the country come and take treatment with the 
dedicated cardiologists there. We have super speciality 

block created there. We have filled up 65 and above 
faculty poaltlona In the college or in the Institute, which 
were lying vacant for many yea... beca~e of the hurdles. 
We have established a nursing college there. We have 
constructed an auditorium. We have established a 
Regional Centre for Cancer. 

Sir, an hon. Member from the CPI was asking about 
the National Rural Health Mission. He was saying: 'What 
Is this? The National Rural Health Mission is not 
percolating down the common man.- He must have asked 
me how this is working. It is only on 12th April that 
under this National Rural Health MI88lon, we conducted 
a mega event, a mega health camp In a place called 
Manadipet, which Is the remotest village, a village afflicted 
by poverty, a village afflicted by illiteracy, with the people 
who had not seen the facility of modem medicines. We 
took the medical service to the doorsteps of these 
common people there. We organised a mega health 
campaign in which about 5,000 people participated. 

They have been taken up for the follow up action in 
the Mure also. Therefore, I should compliment the Minister 
for all the hard work that he has rendered to enhance 
the Image of JIPMER, Puducherry. 

If one has to appreciate this Bill, one must also 
understand the background In which this Bill has been 
brought. The Union Territory of Puducherry has got a 
population of 10 lakhs spread over four regions-Mahe, 
Karalkel, Yanam and Puducherry. This institute was closely 
associated with the history of Puducherry ltseH. You know, 
Sir, as not only an old leamed lawyer but also as a 
historian and a man who is connected with Mahe and 
therefore the Union Territory of Puducherry, that the Union 
Territory of Puducherry was an erstwhile French colony. 
It was under French rule for more than 138 years. It was 
liberated from the yoke of French rule in 1954. Jawaharlal 
Nehru, the architect of modern India, the first Prime 
Minister of this country, adopted Puducherry as his pet 
child. He said 'we will give you whatever you want; we 
will create whatever Infrastructure you want; you are an 
infant now and we will create everything for you.' So, on 
the eve of the merger of Union Territory of Puducherry 
with the Indian Union, Jawaharlal Nehru gave us a gift 
and that gift was Dhanwantri Hospital. It was the first 
institution. 

MR. CHAIRMAN: What about Mahe? It is also a 
part of Puducherry. 
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PROF. "M. RAMADASS: Sir, as you told me, I have 
half an hour to speak. I am coming to this. I am only at 
history stage of it. I will come back to you. M:ahe will 
definitely benefit ... (InllJmpion.s) Therefore, the merger of 
Union Territory of Puducherry with the Union of India 
aignaIIed the eatabIIehment of Dhanwantri Hospital In 1954 
Itself. After merger, It remained as a c:lrect Union Territory. 
It was not brought under the Union Territories Act. In 
1963 when the first Union Territories Act was paaeed, 
the Union Territory of Puducherry also came under the 
ambit of the Union Terrltor1e8 Act, 1983. Immediately after 
that when the status of Puducherry was elevated, the 
status of Dhanwantrl Medical College was alee elevated 
by Pandit Jawahartal Nehru. At that time, It was upgraded 
Into Jawaharlal Institute of Post-Graduate Medical 
Education and Research In 1964 after It became a Union 
Territory. 

It was established by the Ministry of Health and 
Family Welfare at that point of time and It appointed a 
committee under the chairmanship of Shrl K.L. Rao in 
which Dr. A.L. Bollyar was also a member. This 
Committee, after going into various aapecIS of JIPMER, 
recommended that this JIPMER should be upgraded into 
an institute of national importance in 1985 Itself, along 
with All India Institute of MedIcal Sclenoee and on the 
lines of PGIMS, but unfortunately, the Ministry of Health 
did not take that suggestion into account. Had it been 
done, JIPMER would have become an All India Institute 
of Medical Sciences at that point of time Itself. 

I think, the destiny would have It. It was destined to 
this Health Minister that what could not be done In the 
last 44 years, we are doing it today because the destiny 
feels that It Is this Health Minister who must make It an 
Institute of national importance. Perhapa nobody In his 
position today in the Ministry of Health would have done 
this even in 2008. Therefore, after 44 years, today this 
institution is being upgraded as an Institute of national 
importance because of the untiring and ceaaeleu efforts 
of the Minister and the derriocratic way In which he has 
done this. Therefore, I wish to say to this august House 
that this Institution should have been upgraded as an 
Institute of national importance in the year 1965 Itself as 
per the direction or suggestion of the K.L. Rao Comrrittee. 

In the last many years, during Its existence JIPMER 
has proved to be a pioneer institution in the country. It 
must be admitted and acknowledged that the Jawaharlal 
tnatitute of Post-graduate MedIcal Education and ReIearch 
(JIPMER) had proved to be one of the best institutions 

In South India. The admiasIon prooedu .... are pu/drII, and 
there Is no element of favourltilrn for anybody. We have 
uIected the beet talented students In the Jawahartal 
1ne111u18 of Poet-graduate Medical Education and Reuarch 
(JIPMER) who have proved to be outatanding surgeons, 
medical practIIIoners not only In India, but elMwhere in 
the world aIao. Therefore, the Jawaharlal Inatitute ot Poet-
graduate Mec:lcal Education and Res .. rch (JIPMER) has 
got credibility of producing great men and women In the 
medical field. 

MR. CHAIRMAN: I am gMng you extra time to speak 
on this luue. 

SHRI C.K. CHANDRAPPAN (Trtchur): You are being 
epecIaIIy favoulWd. 

PROF. M. RAMADASS: Yea, Sir. Let not my thought 
proceu be shattered. 

MR. CHAIRMAN: I am giving you extra time as you 
represent this place. 

... (In/tJIrUpIIons) 

PROF. M. RAMADASS: It Is but natural. I know that 
you are a man of eocIai juetice ..• (/n~) 

MR. CHAIRMAN: The Bill Is sponsored by 
Dr. Anbumani Rarnad0a8, and you .... apeaklng. Both 
are eorract. 

••. (/n/tJIrUpIIons) 

PROF. M. RAMADASS: Therefore, this institution is 
reputed to have produced great men and women in the 
field of medical ICIences. 

This institute wu established at a time when the 
Government of Pondicherry did not have heallhcare 
facilitiea In Ita hospitals, and everybody from Pondicherry, 
Karalkal, Mahe, Vanam and also adjoining are .. of Tamil 
Nadu, Andhr. Pradesh and Karnataka flocked to the 
Jawaharlal Institute of Post-graduate Medical Education 
and Research (JIPMER) for getting the best facHlties. We 
had the best Principals, best Directors there, who could 
meet this challenge by providing qualitative medical service 
there. Therefore, we should acknowledge all these things. 
But in spite of aU these accomplishments, the people of 
Pondicherry were feeling that the Jawaharlal Institute of' " 
Post-graduate Medical Education and Reeearch (JIPMER) 
wae deteriorating in its quality and deteriorating in 
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providing the best services both to the students as well 
as to the patients. It is because the institution was working 
under a restrictive regime under the control of the Central 
Govemment Health Services (CGHS). Even today, as the 
BJP Member who initiated the discussion said, the 
institution does not have academic autonomy to design 
its own courses. It is affiliated to the Pondicherry 
University. It is a very paradoxical situation. The 
Pondicherry University itself does not have a Department 
of Medicine and Department of Specialised Medical 
Courses, but you are annexing or afflHating the Jawahartal 
Institute of Post-graduate Medical Education and Research 
(JIPMER) to the Pondicherry University. One can Imagine 
the kind of quality that can be ensured In the teaching 
curriculum to the students of the Jawaharlal Institute of 
Post-graduate Medical Education and R .... rch (JIPMER). 
Therefore, it was felt that this affiliation with the 
Pondlcherry University has to be severed, and the 
Jawahartal lnstitute of Post-graduate Medical Education 
and Research (JIPMER) should emerge as an 
autonomous educational academic Institute. This Is one 
reason. 

The second reason is that the institute somehow was 
able to get financial resources from the CGHS, but it 
was not able to get faculty positions filled-up for many 
years. In many of the Departments there were positions 
that were lying vacant for many years because the 
selection process of the Jawaharial Institute of Poet-
graduate Medical Education and Research (JIPMER) was 
a peculiar process. One has to advertise the positions 
and wait for the UPSC clearance, and people agree to 
come when UPSC conducts interviews. But after coming 
and seeing Pondicherry, they will remain there for six 
months and leave the positions. They also have to work 
under the CGHS orders, and many faculty members-
who are eminent surgeons and other practician-did not 
like the restrictive regime and left the institute. As a result, 
the institute was starved of faculty members, and no 
qualitative education was imparted to students. Therefore, 
in many of the Departments, the positions were remaining 
idle. 

MR. CHAIRMAN: Please conclude your speech as 
the names are coming to me one after the other. 

PROF. M. RAMADASS: I will take another 10 
minutes ... (Interruptions) 

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN 
(Ramanathapuram): Let him take his own time to 
speak ... (IntetTUptions) 

MR. CHAIRMAN: There are a number of speakers 
who wish to speak on this Bill. You have already been 
given the time of four speakers to speak on this issue. 

PROF. M. RAMADASS: I do not want to argue with 
you ... (lnlflnupIion$) The third and the great .. t malady 
afflicting the Jawaharlal Institute of Post-graduate Medical 
Education and Research (JIPMER) was that the decision-
making powers of the Institute were vested with the DGHS 
and the Ministry of Health and Family WeHare and not 
with the Director in Pondlcherry. Therefore, for every 
activity the Director will have to send the file to Delhi; it 
will go to the Deputy Director, DGHS; It will go to the 
Director, DGHS; It will go to Joint Secretary, Ministry of 
Health and Family WeHare; It will go to the Secretary; 
and then It will go to the hon. Minister; and If naceasary 
It will go to Planning Commission; It will go to Finance 
Committee; and then AFC, TFC, FFC and al/ kinds of 
FFCs will come. Once a file is sent, the Director will 
have to forget about the file and carry on his activity 
without doing anything. As a reSUlt, a number of 
improvements could not be done because the decision-
making power was centralised at Delhi. Even to replace 
a bulb, the Director will have to send a file direct from 
Puducherry to Deihl and nobody knows when it will come. 
This was also afflicting the institution and its functioning 
to a very great extent. 

An expanding institution cannot thrive in the absence 
of finances. As the BJP Member rightly nid, the budget 
for the last year was only Rs. 56 erore for this institute 
which is providing as many courses 88 are provided in 
the AIIMS. However, while AIIMS is having a separate 
budget for Rs. 300 crore, JIPMER was having only Rs. 
56 crore. Therefore, the institution was haunted by dearth 
of finance, paucity of funds. That also made the institution 
to be sick. 

The restrictive regime in terms of academic 
restrictions, in terms of decision-making restrictions, in 
terms financial restrictions, all these restrictions crippled 
the functioning of the institute. As a result the medical 
health care in JIPMER deteriorated to the greatest extent. 
What was Ironical was that the General Hospital in 
Puducherry was providing better facilities than a Central 
institute JIPMER. It has come down to such a lev~1. It is 
under that circumstance that the hon. Minister took over 
as the Minister of Health and Family WeHare. The general 
public aiso felt that why such an institution of excel/ence 
has come down to the nadir of destruction and that it 
should be improved. People are feeling that way. 
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Fortunately or otherwlae, I al80 became Member of the 
Parliament during that point of time and I repreeented 
this case to the Ministry of Health and Family Welfare. 

MR. CHAIRMAN: Please conclude. Let us hear others 
also. You have covered all the points. 

PROF. M. RAMADASS: I have some more things to 
say, Sir. 

The Institution In Its functioning today require. the 
removal of restriction.. Just as the economy has been 
liberated from the restrictive Raj, liberated from the control 
Raj, the JIPMER had to be relieved from this re.trictlve 
Raj. This Is what Is being done by the present Bill. We 
are not only upgrading It Into a national Institute, but we 
are conferring this Institute with all kinds of powers so 
that they can develop into a premier lnetltutlon In the 
country. 

Many people think that we are converting this Into 
an autonomous institution. But many of the people who 
can read the Bill can e .. ily see that nowhere In the Bill 
there is the word autonomy. All agitatlon8 and 
apprehensions founded on the ground that it is becoming 
an autonomous institution. What is being done Is that we 
are upgrading an ordinary institute into an Institute of 
national importance. 

When the whole country is asking for setting up of 
national institutes and when AIIMS like Institutions are 
coming up at different places, you are bestowing 
Puducherry with one of the institute. of national 
importance. It is again a tribute not only to the people of 
Puducherry but we are paying a tribute to Jawaharlal 
Nehru in whose name this Institute has been established. 
We are paying great tribute to that architect of modem 
India who wanted medical education to be spread. On 
this day if Jawaharlal Nehru had been alive, he would 
have felt very happy to congratulate our hon. Minister for 
this pioneering effort that he is making. 

I would take only five more minutes. This, I am saying 
seriously. 

MR. CHAIRMAN: Please conclude. 

PROF. M. RAMADASS: I am speaking on the Bill; I 
am not speaking anything other than that. The BiD spread 
over 32 clauses, provides for an Institute Committee with 
22 Members' a Governing Body, many Standing 

Committees and ad-hoc Commltt .... All these Committees 
would take decisions there Itself with regard to academic 
matte ... , with regard to financial matters and all other 
matters incidental thereto. Therefore, the Institute will get 
complete deci.ion-making powers. They need not come 
to DeIhl for anything. Therefore, all decisions will be 
quickened, expedited and constructive work can be done 
in a better way. 

Secondly, there have been 15 functions or objective. 
of Bill for doing many things, about which I want to 
explain, but you are not giving me time. 

Another important advantage Is mentioned In section 
15 of this Bill, which says that the JIPMER would have 
a separate budget. 

MR. CHAIRMAN: If you are not concluding, you will 
not get this Bill passed today. If you want to get this Bill 
passed today, please conclude. 

PROF. M. RAMADASS: No, Sir, please do not take 
such a serious stand. 

MR. CHAIRMAN: You ple .. e conclude. I want to 
see that the Bill Is passed. If you take further time, It will 
not be passed today. You must realize that. Do you not 
want clause-by-clauae consideration today? 

PROF. M. RAMADASS: I want, Sir. 

MR. CHAIRMAN: Then, you conclude your speech. 

PROF. M. RAMADASS: I also want to allay the fe.rs 
of the employees that the conditions of the employees 
would not be altered in any way or would be detrimental 
to them, They would be govemed by the Pension Rules 
of the Govemment of India. They would be governed by 
the Institutional rules which would be framed by the 
Govemment of India. Therefore, all apprehensions are 
not correct. Everyone now Is in favour of this Bill. 

MR. CHAIRMAN: Do not worry. Dr. Anbumani 
Ramadoas would look into all those matters. Why do you 
worry? 

PROF. M. RAMADASS: I am concluding, Sir. 

Common man would get better services; and people 
were saying about fee structure, etc. I would say that. , 
the JIPMER would collect the lowest fee structure in India 
for students. 
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MR. CHAIRMAN: Please conclude. 

PROF. M. RAMADASS: And the 26 per cent 
reaervation that exist for Puducherry students would 
continue ... (InMf1ZIPIions) 

MR. CHAIRMAN: The Minister would look Into all 
those things. He has ~Iready taken a decision to give 
the status of 'All-India Institute'. 

PROF. M. RAMADASS: I am concluding, Sir. In view 
of the Intrinsic merits of this Bill, and Ita ability to spread 
qualitative, relevant and excellent medical education as 
well 88 excellent medical care to the people of Puducherry 
and to the citizens of India, I whoIeheartedy welcome 
this Bill. I congratulate the hon. Minister of Health for 
piloting this Bill and making the people of Puducherry 
joyous. Thank you, Sir. 

SHRI TAPIR GAO (Arunachal East): Hon. Chairmen, 
Sir, I rise here to support this BUI and I personally, on 
beha" of the people of this country, really appreciate our 
hon. Minister of Health, who has got the vision and has 
got the dream to wipe out the disease from thla country 
and from the world. Disease is such a thing where It has 
got no regards for the VIPs; nor It has nay pity on the 
poor. So, heritage institutions like JIPMER, which 18 185 
years old, from the days of France rule tUI today. I have 
got this opportunity to join and congratulate the people 
of this country, and especially the brothers and sisters of 
Puducherry. 

For upgrading an institution to the level of national 
importance and giving autonomy to an Inatitution but if 
we do not give more funds to such Institutions means 
not doing anything. 

In India, we have got lots of institutions where they 
have been upgraded; and autonomy as well has been 
given to those Institutions, which are not only In the field 
of medicine, but in other fields also. But they are mostly 
defunct because of non-availability of funda. Therefore, I 
would like to request the han. Minister of Health to give 
more funds to such institutions so that they come up to 
world class. 

JIPMER is mostly known among the people of North 
East because a lot of patients go to this Institution and 
more students from this region are coming out of this 
Institution. So, the people of North East are very familiar 
to this Institute. So, more funds should be given to this 
Institution so that the faculty, equipment and technology 
can be upgraded by which the poorer people can get 
services from JIPMER. 

Here, I would like to say that In European countries 
nowadays, people prefer Ayurvedic and Homoeopathic 
medlclnea. So, theae subjects may kindly be Included in 
this Institution. 

Employment welfare-the hon. Member, who spoke 
prior to me, said that there was a lot of agitation against 
this Bill due to some mlaapprehenllon, by the local people 
of Puducherry. Here I would like to request that while we 
are giving national importance to this Institute, the cases 
that have been reglatered against those people may be 
withdrawn so that these people can alao join the 
mainstream with the upgradatlon of this Institute. 

I would like to request you that your vision is very 
important for this country. But you are missing one 
inetrument and one weapon whereby the country could 
salute your service and by which It will remember you in 
future. The previous Government has proposed to 
establish six AIIMS-like Institutions all over the country. 
Had the aame kind of Input that you put Into this Bill of 
JIPMER, been put into establishing six AIlMS-like 
instltutlona, people of this country could have got the 
aervices. 

Second point is that In all the Central institutions, 
the staff shortage is there all over the country. So, our 
institutions are unable to provide more services to the 
poor people. I request you to kindly look Into the problem 
of shortage in the staff of Central Medical institutions so 
that the facilities could be extended to these people. 

In future, when JIPMER comes up as an established 
Institute, If the seats are increased from the existing ones, 
then they may look into the proportionate Increase in the 
seats of reserved quota In the future so that SC/ST I 
OBCs can get the benefit in proportion to the Increase in 
the number of seats. 

I have some of my own experience of this moming. 
Social, human and psychology subject should be given 
more importance In medical colleges. This morning, I had 
been to Ram Manohar Lohia Hospital with a dehydrated 
patient at about 6 a.m. 

In front of the patient one of the doctors there scolded 
me like anything. Instead of being patient-friendly our 
respected doctors are very rude nowadays. I told the 
doctor that I am a Member of Parliament who is pushing 
the patient into the emergency room and in spite of 
attending him you are scolding me. How will you treat 
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the common poor patients In your emergency ward? This 
is Just to give you an example. We need patlent.frlendly 
behaviour from our doctors. Therefore, I would request 

. you to give more Importance to subjects like Psychology 
in JIPMER. It Is because of your vision and leadership 
that Institute is going to come up as a WOf1d.dau lnIIItute. 
We need good doctors, nurses and other lItaff coming 
out of that institute. Therefore, in that Institute subjects 
like Sociology and Psychology may be given more 
importance. 

With these words I conclude my speech. Thank you, 
Sir. 

SHRI FRANCIS FANTHOME (Nominated): Mr. 
Chairman, Sir, I would like to commend the hon. Minister 
for bringing this piece of legislation to re-model and to 
re-englneer the Jawaharlal Institute of Post-graduate 
Medical Education and Research at Puducherry. it ie 
indeed a remarkable piece of thinking that has gone into 
the structure that has been pianned at Puducherry. The 
Minister and hla colleagues have obviously taken a lot of 
effort and pain. I would like to mention thla in particular 
because eome of the constraints that have been observed 
in the national institute. of medical science and research 
have now come to force in terms of our appreciation and 
care has been taken that the future and the growth of 
medical education and research at Puducherry and at 
this particular institute is not constrained. The vision, 
therefore, Is an Integrative vlelon where there Is a 
prOvision that there will be two or more medical colleges 
associated with the institute. There would be at least one 
or more hospitals associated with the Institute and there 
would be at least one nursing college and several centres 
that will augment and enhance the auxiliary services that 
are required to support the medical aervice&. The vision 
that is being indicated from this Bill is extremely forward 
looking and I WOUld, therefore, like to commend the 
Minister for having brought this Bill for discussion. 

I would also like to mention that the need to liberate 
and the need to remove restraints that operate at the 
national centres of research, particularly in the sphere of 
medical research as has been envisioned in this Bill, 
needll to be dovetailed into all other national Institutes of 
medical research and training. The kind of supportive 
instruments that have been included here need to be 
exhibited there as well. As the representative from 
Puducherry was mentioning, there seemingly is a kind of 
liberation of the restrictive elements that were operating 
in JIPMER which now seems to be finding a broader 

canvas of addre8aa1. I would like to think that such 
restraints whether they are at JIPMER-and now re-
engineered Into a national Institute of Importance-or any 
other national institute, our vision, understanding and our 
approach to 8OIut1ons should be on the aame linea. I am 
sure the Minister would take this forward. 

17,00 hra, 

I would also like to take this opportunity to 
congratulate the people of Puducherry of this extremely 
important Institute that is coming to the Union Territory 
there. This Institute, as has been shown In the Bill, has 
an Integrated certifying and accrediting authority that has 
been enshrined within the powe,. of the structure that 
the Institute ahall have. This again Is a forward looking 
instrument and will definitely go a long way to seeing 
that this Institute finds ahape In its understandings as an 
institute of national Importance. 

I would like to conclude by rnentlonlng-I know the 
hon. Minister wouid have this in mind-that there are 
vistas of medical sciences and research now emerging. 
Be It In the sphere of molecular biology or nano-
technology, be it In the sphere of research, In the sphere 
of oncology or stem cell research or whatever It be, these 
forward domains need to be reflected In our national 
Institutes and attract the best doctors In their specialised 
fields put up at this Institute so that they reflect not only 
a desire to excel In the sphere of medical sciences but 
alao practice a realiem to realise what i. important in the 
sphere of medical sclenc ... 

Sir, I thank you for allowing me to speak on the Bill. 
i would like to commend and support the Bill. 

MR. CHAIRMAN: Shrl Francis George, please be 
brief. Atter all, It is for establishing a medical Institute. I 
do not find any dispute about It. It is not a political topic. 

SHRI K. FRANCIS GEORGE (Iddukl): Sir, please 
allow me to speak. 

MR. CHAIRMAN: You can speak a few words and 
sit down. 

SHRI K. FRANCIS GEORGE: Sir, the Jawaharial 
Institute of Post-Graduate Medical Education and Research 
is being elevated to the position of Institute of national 
importance. In fact, before coming to the House, I was 
under the impression that this is going to be a university 

,. 
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or a deemed university or an autonomous institution. Now, 
after going through the Bill I find that It is none of them. 
It is just an elevation to the status of an Institute of 
national Importance. Even then it is a very laudable step 
that has been taken by the hon. Minister considering the 
fact that this Institute is one of the oldest institutes of Its 
kind in our country. 

If I understand correctly, it was started back in 1823 
by the French as an ordinary medical school. In 19.56, 
the Government of India took over after the transfer of 
power and after that this Institution has been serving not 
only the people of Puducherry but also the people of 
adjacent areas of Tamil Nadu, Kamataka and even people 
from Kerala. If I understand correctly, people go there for 
specialized treatment. It is said that any day about 4000 
out patients are treated in that hospital and also various 
specialized treatments are being offered in that hospital. 
But at the same time it is very astonishing to note that 
there are 600 vacancies to be filled as of now and also 
a lot of infrastructure development which is required is 
yet to take place in this very oldest of Institutes of our 
country. It is only very pertinent and natural that we take 
a decision to alleviate this to one of the institutes of 
national importance in our country, which means, raising 
it to the status of AIIMS, Delhi, or PGI, Chandigarh. I 
understand that the Bill had a long and tortuous joumey 
from the Rajya Sabha to the Lok Sabha. There had been 
difference of opinion on whether the issues like protection 
of employees, reservation policy and free treatment t~ 
are being provided in that institute would continue once 
this institution gets an elevated status. The hon. Minister 
had to again go back and get the Bill revised and now 
I understand that all these apprehensions have been taken 
care of and all are out to support this Bill. 

After according elevation, the idea is to have better 
fund mobilisation and also better development of 
infrastructure of the institute. I would like to know, how 
better fund management and development of infrastructure 
is being proposed by the hon. Minister? Now, If there 
are not changes in the existing structure of administration 
and also from what are being allocated by the Centre, 
how are funds going to be generated? If the hon. Minister 
proposes to develop this institute into an institute of 
excellence we need funds for which the Govemment of 
India will have to be very liberal and go out of its way 
to help this institute. It is then only that we can, in real 
sense, elevate this Institute into a national institute of 
importance and excellence. 

Sir, I would like to make a .uggestlon here. Since 
this institute Is being elevated to the status of • national 
institute, the hon. Minister can think of starting a project 
on a disease called Alzheimer. I would not say that this 
is the newest disease ever heard of, but the number of 
patients suffering from this allm.nt has gone up 
substantially. A large number of people are getting affected 
by this dreaded disease. It Is a dis.... that looks 
innocuous and simple but I would say that this is on. of 
the most dreaded aliments that a human b.lng can suffer 
from. So, It would be very good If the hon. Minister can 
take the initiative and start a research project on this 
particular ailment in this institute. 

Sir, the National Knowledge Commission has come 
out with a Report relating to the various fields including 
the field of medical education. I would like to quote from 
the Report. It says: 

"The quality and quantity distribution and avaliablUty 
of human resources for the health sector In India at 
present needs to be Improved substantially to deliver 
traditional, rural-oriented and equitable health _rvlces. 
Ov.r the years, health related Institutions and training 
has become more urban ori.nted, doctor-centric and 
technology driven. Medical education should be both 
nationally sensitive and globally competitive to realize 
this objective. Our medical education system needs 
radical reforms." 

There are several recommendations of this 
Commission. I hope, the hon. Minister will take particular 
care to implement those recommendations in this particular 
institute to atart with and then at the national level. 

17.08 hra. 

(SHRIMATI SUMITRA MAHAJAN In lilt} Ch81ij 

Madam, I would like to know about a promise made 
by the previous Govemment and also by this Govemment 
about starting various medical institutions in various parts 
of the country that would have the status of an All India 
Institute of Medical Sciences. One such institute was 
promised to be raised was the Trivandrum Medical 
College. But nothing has happened so far. It is good to 
leam that work is going on. I would like to ask the hon. 
Minister if he is going to elevate it to the status of AIIMS. 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): If the State Govemment 
wants, then they can do It. It is a State Govemment 
institute. 
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SHRI K. FRANCIS GEORGE: The State Govemment 
hu never said no to that. I do not know. All State 
institutes are to be elevated to the status of AIIMS with 
the help of the Central Govemment. That is what I 
understand. That is what was mentioned In the Budget. 
It is good that a model institution is coming up in the 
Southem part of country. Along with that other such 
institutes in other parts of the country should also be 
considered by the hon. Minister. I would once again like 
to congratulate the hon. Minister for taking this Initiative 
so that the Southem part of the country also gets an 
institute of an elevated status of a national Institute. 

DR. BABU RAO MEDIYAM (Bhadrachalam): Madam, 
I thank you for giving me an opportunity to speak on this 
Bill. 

At the outset, I want to congratulate the hon. Minister, 
Dr. Anbumani Ramadoss for his new and innovative 
measures in the field of health. He has specially paved 
the way for social justice in allowing the reservation for 
SCs and STs in the all-India Medical Examiution. There 
are many other steps which he has tal<en in respect of 
AIIMS and other institutions. I congratulate him for all 
these measures. 

As regards this Bill, it is a very welcome step. 
JIPMER, Puducherry is being elevated to an Institute of 
national importance. I read the old Bill where I saw 
relevant provisions. I found that only two Members of 
Pariiament were mentioned. But when I saw 'the Bill as 
passed by Rajya Sabha' , I felt that the sentence has 
been put correctly mentioning three elected Members from 
both the Houses, that is, two from Lok Sabha and one 
from Rajya Sabha. Hence, I support the Bill. 

Regarding the functions of the Institute, one function 
is mentioned at page S(g), that is, train teachers from 
different medical colleges in India. This is a very important 
step that is provided in this Bill because today, medical 
education has become a very commercial one. Common 
people are not able to enter Into medical studies becaUse 
day-by-day, it is becoming costly. Now the trend is towards 
private medical colleges. Medical education and medical 
training are being treated as very costly affairs in our 
country. Hence, I request the hon. Minister to enlighten 
on this point. 

We are having the MCI, the Ministry for Health and 
the State Govemment Departments. It has become 80 
easy now to put up a medical college. No norms are 

being obIerved. I remember to see a cartoon in a popular 
Telugu dally. One gentleman Is putting up a Medical 
College board in front of his hOU88. His neighbour is 
asking as to why he is putting up that board and whether 
he is starting a medical college. Then the first man 
responded that he is going to start a medical college 
from the next day. The neighboured asked him whether 
he has gone mad. Then, he added that he went to the 
State capital to get a medical seat for his son but the 
Minister concerned sanctioned him a medical college. This 
is the situation. The MCI and the Ministry are having 
some guidelines for it but they are not at all observing 
them. WIthout any Infrastructure, they are just starting a 
medical college. I want to know as to how is it possible 
to do it. I request the hon. Minister to enlighten us as to 
how private medical colleges are cropping up. 

I am interested to know about training in medical 
profession. Today, the medical profession· needs a 
committed faculty. For example, in the faculty of Anatomy, 
there is no sufficient Anatomy faculty in our country but 
the number of colleges and the seats are being Increased. 
Anatomy is a basic subject and a medical student is 
expected to gain structural knowledge of the human body. 
But training Is not sufficient. Hence If JIPMER takes up 
such a training programme for all the medical faculties, 
it will be a very welcome step. Hence, I support this Bill. 

As regards disputes mentioned In clause 28 page 7, 
it is said that when disputes arise between the Institute 
and the Central Govemment, the decision of the Central 
Govemment is final. In the case of AIIMS, we wltnassed 
many things and they were tackled by the hon. Minister 
very effectively by bringing in a legislation. The decision 
of the Central Govemment shall be final In ca888 of 
disputes. Though autonomy is given to such Institutes, 
when a dispute arises between the Central Govemment 
and the Institutes-the provision given here is a very 
good-the decision of the Central Govemment is final 
and binding. 

I welcome this. There are certain all India level 
medical institutes in our country, like the AIIMS, the 
JIPMER and the Post-Graduate Institute of Medical 
Education and Research at Chandigarh. My suggestion 
is that we should have a common Bill for all these 
institutions for controlling and coordinating both medical 
services and their administrative affairs. If we have 
common norms and common guidelines for all these • 
institutions, then it would be easy for us to monitor them. 
Otherwise, for each institute, we are bringing a separate 
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Bin. This is time consuming. Hence, I would request the 
hon. Minister to bring a common Bill before the 
Partiament. 

With these suggestions, I once again congratulate 
the hon. Minister for bringing In this Bin. I support the 
Bill. 

DR. KARAN SINGH YADAV (Alwar): Madam 
Chairman, I rise to support this very nice piece of 
legislation which our hon. Minister has brought In today, 
which aims to give national status to JIPMER In 
Puduchery. It was long awaited. I must compliment the 
hon. Minister for the hard wort< he has put In this regard. 
The aspirations of the people of Puducherry and the 
neighbouring districts of Tamil Nadu from where most of 
the patients go for the treatment to this Institute is being 
fuHilled today. I can see the joy on Dr. Ramedosa's face, 
who is an economist and also the Member of Parliament 
from that. area. YVhen he returns home, he carries a 
great package of health for his voters. I wish I will also 
be in the same position some time. As a Member of the 
Standing Committee on Medical and Health, I have visited 
that IMIitution. As a doctor, I heard a lot about that 
Institution. It is a Central Govemment Institution. The 
medical education, the graduate and the poat-graduate 
education, provided in that Institution la of great standard. 
Graduatea and post-graduat.. of that Institution are 
teaching in various medical coUeges in our country and 
abroad. As It Is being run by the Central Govemment, 
from a far off place, that Is Delhi, the logistics are not in 
favour of that Institution. There are a lot of hurdles 
regarding recruitment of faculty, regarding the development 
of new courses, and for starting new super specialities. 
Every time they have to run to Medical Council of India 
which we have known In the past years has tamlshed 
the image of medical education In this country. 

I think it Is a very well thought out legislation which 
will make this Institution on par with the Post-Graduate 
Institute of Medical Education and Research, Chandigarh 
and with All India Institute ot Medical Sciences. Now, a 
lot more research activity and academic activity would 
come into existence in that particular Institution. 

I must compliment the Minister, who has brought 
laurels to his Ministry by not only creating the National 
Rural Health Mission but also by bringing in legislation 
on anti-smoking, and some other BIlls which 8/'8 In the 
pipeline, like the Drugs and Cosmetics Bill, Paramedical 
and Physiotherapy BBl. His pursuance to see that medical 

education In this country gains reputation and status by 
making the Medical Council of India an Instrument 
deeervaa to be complimented. 

I am sure, we, as medical men, expect a lot from 
our hon. Minister of Health. I hope that in the next 
Se8lion he would bring the Medical Council of India 
(Amendment) BiU because medical education haa become 
very expensive. Prlvatisation has taken too much of place 
in this country. We want that more medical colleges should 
come up in the Government sector. We want the 
reservation policies to be implemented in the Govemment 
sector as well aa in the private aector. 

Madam, here I would like to congratulate our hon. 
Minister of Health who has been responsible for asking 
the Medical Institute as well as the PGI to start 27 per 
cent reservation for OBC in the very first go, not the 
staggered re.ervation, as It la being done in other 
institutes. It wiU be done because of his commitment. 

Madam, for the last 50 years In the pre-PG Central 
Entrance Test, there was no reservation for Scheduled 
Caate& or Scheduled Tribes. It was after his taking over 
as a Chair, he saw to it that the reservation I. 
implemented for Scheduled Castes and Scheduled Tribes 
in Post-Graduate courses. Here, I would like to request 
the han. Minister of Health one thing. Now the reservation 
for OBC. II also being made possible in these Central 
institutes as well as In the Central PG and UG Entranoe 
Examinations. 

We have met a lot of people in Puducherry. All the 
faculty members of that institute have with one voice 
8aId that this should be raised to that Institution. All the 
students who came were in support of the Bill. It was 
only a few politically motivated employees who thought 
that after this BID Is enacted, they will be called as an 
institute's servant and not a Central Govemment servant. 
What a kind of logic Is this? They find that being an 
employee of a Central Govemment; they have a higher 
status than being an employee of an Institute. Those 
kinds of notions were there. 

There ware certain apprehensions about the 
reservation which was being given to the local Puducherry 
students In medical colleges. There were certain 
apprehenalona that once It becomes an Institute, It will 
become costlier. I have seen the BIU and everything haa 
been taken care of. The reservation continues for the Ioc., residents of Puduc:heny. The fee structure remains 
the same and the extra funding which will now go to the 



489 oMtNhIII18l It18tiItJM 01 
Post-GI'MI"''' Altldlcsl 

VAISAKHA 9, 1930 (S.~ 470 

Institute and the autonomy that Institute would now get, 
the Director and the President wiU have, I am lure the 
time is not far off when Puducherry lnatltute wHI be as 
high as the PGI Chandlgarh or the All India Institute of 
Medical Sciences. 

Madam, with these few words, I once again 
congratulate the hon. Minister of Health and I commend 
this Bill and support this Bill. 

{Translation} 

SHRI RAGHURAJ SINGH SHAKVA (Etawah): Madam 
Chairman, I would like to thank you for giving me an 
opportunity to speak on the Jawahar Institute of Post-
Graduate Medical Education and Research, Puducherry 
Bill, 2008 and would like to congratulate the hon'ble 
Minister of Health for bringing thle Bill. This Inatltute was 
set up in 1964 but it is now being accorded the status 
of an institute of national importance. Our country has a 
vast population. If one goes to the All India Institute of 
Medical Sciences in New Delhi, one would find huge 
rush of patients there. Unfortunately, there are only two 
such Institutes In the entire country, one in Chandigarh 
and the other in Delhi. Now, the hon'ble Minister has 
accorded this institution in Puducherry the status of 
national importance and also has provided it with full 
authorities. He deserves to be congratulated for this. There 
Is a need to open such an Institution not only In 
Puducherry, but also in all the States of the country 
because whenever any serious problem occurs in Delhi, 
the patients rush to the All India Institute of Medical 
Sciences. There Is always heavy ruah of patients there. 
People face a number of difficulties and then they return 
from there. The people with limited resources have only 
one hope, they rush to Delhi for treatment. An institution 
of this status has been opened in Puducherry. Through 
you, I would like to request the hon'ble Minister to open 
such institutions in every State of the country. 

There is an urgent need for this because the way 
new diseases are occurring and the prices soaring; the 
people are not able to afford treatment in private 
institutions. I would like to say that this institution should 
have representation of four Members from lok Sabha. I 
have got an old copy of the Bill, which mentions only 
two Members. The hon'ble Minister has just stated that 
probably three Members have been included in it. I would 
like to say that there is a need to include more Members 
and representatives of people In It. Whether they are 
members of Panchayats, District Panchayats or Assembly 

in the State. It is becaUH representatives of people are 
well aware of the problems being faced by the people of 
their area. I would also like to say that there is a n~ 
to empower them with more right because hon'ble 
Mulayam Singh Vadav ji has got a rural mini P.G.I. set 
up in my constituency, Etawah. He has done a 
commendable job. In Uttar Pradesh, mini PGls have been 
opened in various places. Thousands of patients visit the 
O.P.D. there, everyday. Around three to four thousatfcJ 
patients corne from a small district. I am a member there 
but I have not been given any powers. If we say anything, 
we are not heard because there is monopoly of Director 
and other officers. I am saying this because I would like 
that rights be given to the repreaentatlves of people also. 
T~ hon'ble Minister is doing a flne job. The rep ..... ntatlv. 
ot people whether of big Itature or small one is more 
aware of the problems of people, and he has the 
sentiments to serve the people upto a maximum level. 
Therefore, the hon'ble Minister should empower him to 
do all this. Whether the representatives from Panchayats, 
districts or whether they are MLAs, they all should be 
included in it. I would again like to request you that such 
institutions should be opened In every State, then only 
the problems of this country and the new serious diseases 
occurring In the country, can be tackled In a proper way. 

SHRI RAM KRIPAl VADAV (Patna): Madam 
Chairman, I thank you for providing me an opportunity to 
speak. I rise to support the Jawahartal Institute of Post 
Graduate Medical Education and Research, Puducherry 
Bill, 2008. At the outset, I express my gratitude to the 
hon'ble Minister who has taken a major step for the 
upllftrnent of medical education, in particular. He has taken 
a welcome step in view of the sentiments of the common 
people' of the area which has suffered neglect for years. 
Provision of Medical Education in every corner of the 
couhtry is the need of the hour. Whereas, given the 
present scenario, only four Medical Institutes of this 
standard including this one have been opened across 
the country. I feel its insufficient. Today, given the plethora 
of diseases and the mounting needs of the people and 
in particular, the growing dependence on the Government 
Institutions, since the private medical service has become 
very cody, I feel such institutes should be promoted. 
There Is a need to open a large number of Institutes 
across the country on the linea of the ones in Delhi,. 
Chandlgarh and the proposed Institute in Puducheriy, 
since t~ number of such Institutes Is essentially Ie ... 
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Through you, I would like to draw the attention of 
the hon'ble Minister towards the recent decision of the 
Govemment that six institutes on the lines of AIIMS would 
be set up in various States across the country. Funds 
have also been provided for this purpose. However, these 
funds are meagre. An AIIMS is also proposed for my 
parliamentary constituency .. Some work has already begun 
there. However, it will take time to complete the work 
given the pace of work there. When the N.D.A. 
Govemment laid its foundation stone it was assured that 
this Medical Hospital would be fully ready by the year 
2009. At that time, it was stated that it would reduce the 
wor1<!oad on such other Medical Hospitals which are being 
opened in the five States. Today, a large number of 
patients come from Bihar to Delhi for treatment. I am 
their elected representative. A large number of patients 
from Bihar are continuously crowding the city because 
there are no standard medical institutes In Bihar. There 
is no proper medical facility, so they have to come here 
for treatment. There are long queues of those patients 
here. Madam, you would also be visiting patients from 
your constituency In the hospital, you might have 
experienced that 60 parcent patients are from Bihar. I 
feel the hon'ble Minister should pay attention to It. No 
funds were allocated prior to his decision for the setting 
up of Institutes on the lines of AIIMS, so I would express 
my gratitude to the UPA Govemment and him for taking 
special interest and getting the funds sanctioned In a 
proper way. However, the funds are very meagre. From 
that fund only four walls and nothing else could be 
constructed. The intentions of the Govemment have been 
to provide medical facilities even in States 80 88 to reduce 
the burgeoning number of patients in Delhi and their 
botheration. 

Madam, there are several such people, who cannot 
even spare the fares to travel to Delhi for treatment. So, 
I have to provide them fare and even make arrangement 
for their stay. Madam, even you would be facing similar 
problems in your constituency and perhaps an AIIMS is 
also proposed for your State, however, no action has 
been taken thereon. The Hon. Minister is requested to 
take concrete action on it. He has taken a lot of measures 
to provide medical facilities to the common man, by 
sanctioning funds to several hospitals under the Rajiv 
Gandhi Health MiSSion, making arrangements for running 
24 hrs. Hospitals, P.H.Cs. and by providing exceHent 
doctors, making medicines available etc. However, I feel 
unless standard Hospitals are constructed in th, States, 
as pointed out by all the hon'ble Members, the objectives 
wiH not be achieved upto the desired level. If medical 

facllitle8 are proposed to be provided to the people, then 
there Is a need to ponder over these points. A few years 
back IGMS hospital, in the name of late Smt. Indira 
Gandhi wu opened in Lucknow and Patne. It was 
envisaged that treatment on the lines of AIIMS would be 
given there. However, It is In critical condition, since the 
State Government does not have enough funds and 
sufficient grant is not provided by the Union Govemment. 
Due to this reason they are not working properly. 

Madam, through you, I would like to bring to the 
notice of the hon'ble Minister that the IGMS hospital 
constructed in Patna, Shekhpura Is not upto the mark. I 
had requested for funds in the past to make this hospital 
upto the mark ... (lnlsnvplions) This question concerns the 
people. There are lots of problems in Bihar. It Is requested 
that the hon'ble Minister should take measures to obviate 
the problems of the people. The IGMS hospital should 
be upgraded. There is Patna Medical College which was 
an acclaimed hospital countrywide, however, today it Is 
In a pitiable state. He has provided there some funds 
and there has been some upgradation. There Is too much 
wor1<!oad on the Patna Medical College and the IGMS 
hospital since people from remote areas In Bihar visit 
either of the hospitals for treatment In absence of any 
other standard hospital. There Is lack of good doctors, 
proper medical facilities and equlpments. People have to 
go to other places for MRI. Since there 18 no MRI 
machine, it causes a lot of trouble to the common man 
since As. four-five thousand are required for an MRI. 

Madam, how would a poor person living below the 
poverty line be able to afford his treatment. He doel not 
have 10 much money, so It really takes the life out of 
him. 

MADAM CHAIRMAN: Please conclude now. Please 
write a letter to the hon'ble Minister in this regard. The 
hon'ble Minister will see to it. 

SHRI RAM KRIPAL YADAV: Madam, I have been 
writing letters to him. I am raising this issue to draw the 
attention of the hon'ble Minister. I am concluding now. 

MADAM CHAIRMAN: Please conclude now. 

SHRI RAM KRIPAL YADAV: Madam, I am concluding. 

I appreciate the Bill introduced for Jawaharlal Institute 
for Post Graduate Medical Education and Research. At 
the same time I would request that jf excellent medical 
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facilities are provided even In the LG.M.S. and the 
P.M.C.H. and the Patna Medical College by way of 
introducing a Bill, then, I would be grateful. 

It is requested that similar institutions should be 
opened there as well. I would like to draw your attention 
towards the P.M.C.H. The doctors required to teach over 
there are not qualified upto the desired level. All the 
senior doctors have retired. The Institute does not have 
sufficient funds, so senior level qualified doctors are not 
being appointed who could impart high quality medical 
education. I feel that the people of Bihar would be highly 
obliged if qualified doctors could be appointed. There is 
much degradation in the Institute. The affiliation of 
P.M.C.H. is running out. Conditions are being impo88d 
every other day. Through you, I would like to draw the 
attention of the hon'ble Minister to expedite the setting 
up of AIIMS so that high quality Medical facilities could 
be provided very 800n. 

Madam, I understand that the hon'ble Minister will 
definitely think over the matter that I have stated because 
my demand is very genuine for a backward and poor 
State like Bihar. He will consider providing a financial 
package for the upgradation of these colleges and, thus, 
oblige the people by enabling AIIMS to be operational 
over there. I again support this Bill and extend my thanks 
to you, I conclude. 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Puri): Madam, 
we are discussing the Jawaharlal Institute of Post· 
Graduate Medical Education and Research, Puducherry 
Bill, 2008. This Bill intends to make the institute a statutory 
body corporate and to declare it as an institution of 
national importance. This Bill also empowers the institute 
with academic autonomy. 

Madam, I support this Bill to give autonomy to enable 
JIPMER to create an environment conducive to high 
standard of medical education. When we are discussing 
this Bill, India faces an acute shortage of manpower in 
health sector. According to the Planning Commission's 
report, India is short of six lakh doctors, ten lakh nurses 
and two lakh dental surgeons. Indian doctors who have 
migrated to deveioped countries fonn nearly five per cent 
of their medical work force. That means around 60,000 
Physicians are estimated to be working in countries like 

Puduchtlny BIll, 2008 

the US, the UK, Canada and Australia alone. This Is 
when India, on the other hand, has a dismal patient· 
doctor ratio. 

ACCOrding to this report of the Planning Commission, 
for every 10,000 Indians, there Is only one doctor. In 
contrast, Australia has 249 doctors, Canada has 209 
doctors, the UK has 166 c\octors and the US has 548 
doctors for every 10,000 people. India has also an acute 
shortage of dental surgeons. At present, the number of 
dental surgeons registered in India stands at just about 
73,000 against the requirement of three lakhs. Similarly, 
the Health Ministry estimates that there needs to be one 
nurse for every 500 people. According to this India 
requires 21 lakh trained nurses In 2007, but only 11 lakh 
nurses are now available. 

This has made the Planning Commission to suggest 
that medical sector should be opened up completely. I 
do not know what the Govemment is doing In this regard. 
The report says, the shortage of human resources Is a 
distressing feature of India's health care services. This 
staff shortage is also there in other aspects of medical 
infrastructure in the categories of health care professionals 
like radiologists, laboratory technicians, dental hygienists, 
physiotherapists and medical rehabilitation workers. 

So, in all the spheres of the medical sector, we. have 
shortage of manpower. When this ia the ... te of affairs, 
when the NDA Govemment has decided to open six 
AIIM5-like Institutes in the country inciuding 0rI888 for 
the last four years, I do not know why this Govemment, 
for political reasons, is not doing anything to develop 
and establish the AIIMS·llke institutes that has been 
decided by the earlier Govemment. So, I would rather 
request that the Govemment should come forward. The 
Health Minister is from the doctors fratemity. I hope, he 
must have better knowledge than we have. He should 
take care how to develop the infrastructure in medical 
sector. Only doctors, staff and work force are not enough. 
We have also shortage of all the medical instruments. 
Doctors are good. Those Indian doctors who are working 
abroad, they are not only highly educated but also they 
are quite appreciated. They have gone there from the 
Indian soil, from our own institutes; they are good doctors 
in all aspect. But we have lack of Infrastructure here. We 
do not have the modem machinery that is required in 
the hospitals. We do not have other things. We do not 
have hospitals, buildings etc. We are lacking all these 
things. When you are just upgrading this Institute, it is a 
quite welcome step. We support it. The other thing is 
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that In other States, in other 8ectOrs, In other areas, 
where there is alao requirement, the Govemment should 
also come forward to help and do the needful. Thank 
you, Madam Chairman. 

SHRI C.K. CHANORAPPAN (Trlchur): Madam, I am 
very happy that the hon. Minister Dr. Ramadoss has 
initiated a Bill that Is very good and I support It. I share 
the joy and happiness expressed by the other Ramadass 
who is a member from Puducherry. We are all happy. 
My point is that Pondicherry is a State with 8 riifference. 
It is unlike any other Indian State. It is spread over In 
the country. There Is Mahe, there Is Yanam and there Is 
Karaikal, far apart. How the people in those regions will 
get benefit? That also, we have to think about. Personally, 
I feel emotionally attached to Mahe because I was elected 
to this Parliament from Tellicherry just bordering Mahe. 
From Puducherry, we used to get a lot of representation 

• on their various problems. So, Sir, If there Is any 
possibility, my suggestion is that-I do not know; It Is a 
post-graduate institute and all that; I understand the 
complications-if the university centres could be 
established In Yanam, Mahe and Karalkal, that would be 
really good because the whole State will get benefited 
by it. So, I would request you to give a serious look into 
this problem. I do not suggest anything because I am 
not a doctor to know how these kinds of institutions are 
working. Mostly doctors spoke- about It. But I hope the 
Minister will look Into It considering the peculiar character 
of Puducherry State. This is one thing. I support the Bill. 

Secondly, Mr. Kharventhan has raised a serious issue. 
That is not related particularly to this Institute but it is a 
serious problem which the country Is facing today. Just 
now, my friend has mentioned how seriously we are 
lacking in India the trained medical personnel, from doctor 
to nurses to medical workers. This Is an area where 
special attention has to be provided ·so that we create 
enough people. Even if we are not coming to the level 
of European States or America, at least, we must have 
a respectable situation. 

Now, Sir, the very fact is that we have a very big 
demand for these personnel, and It made this area as 
an area of big commercialisation. Medical Institutes, • 
Medical Colleges, Nurses Institutes, and all these 
associated things which are coming up allover the country 
and especially the self-financing colleges are scandalous. 
I do not want to go into the details. 

Legally, paying or accepting capitation fee is not 
permissible. Now, who can prove It? But the fact is well 
known. Just now he mentioned that there is a package 
published by one University in Tamil Nadu. You pay one 
crore of rupees. How do you pay that amount of Rs. 
One crore? It Is a capitation fee. That package says: 
"You pay Rs. One crore, you can become a doctor and 
you can become a speclallar. So, what I suggest here 
ia-Shri Anbumani Ramadoss will be remembered through 
history if he is doing that-that a Central legislation 
regulating the creation of medical Institutes is brought 
forward. AdmiSSion, appointments, and everything should 
be properly regulated. I am not against the private sector 
entering this field. They can. Probably the Govemment 
may not have money to shell out. But when the private 
seetor comEt8 and makes a jOint venture or start a 8e1f-
financing Institution, It should be under the scrutiny of 
the State. Scrutiny of the State Is not to create any 
problem8 for them but to safeguard the interests of the 
people. So, I would like to support Shri Kharventhan's 
pOint of view. My desire is that a Central legislation Is 
the only remedy. I hope, the hon. Minister will consider 
that. 

Madam, the last point that I would like to make Is 
about setting up of AIIMS like Institute in Kerala, which 
everybody has been demanding. At the time of the NDA 
regime, this decision had been taken. When my friend, 
Shri Francis George raised this issue, the Minister 
intervE/ned, and I am glad that he Intervened and said: 
-Do not worry. In Trivandrum, the work has started". I do 
not know the details. But what I understood from the 
Press is that the amount allotted to create an Institute 
like AIIMS is not enough. Certain amount is allotted and 
certain work is taking place there. I am happy that it is 
happening. But the promise given was that these Institutes 
in different States would be like the All India Institute of 
Medical Sciences. It conveys a certain meaning. So, to 
that extent, I would like to know whether that Institute 
will be developed. I hope, the Minister, while replying to 
this debate, may make that clear. 

With these few words, I fully support the Bill, and I 
am very happy and fully join in the joy and rejoice of the 
people of Puducherry. 

'DR. K.S. MANOJ (AJfeppey): Madam Chairman, I rise 
to support the Jawaharlal Institute of Post-Graduate 
Medical 'Education and Research, Puducherry BiN, 2008. 
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Madam, JIPMER, Pudhcerry Is a prestigious 
Institution, which is catering the need of medical education 
and research In the country. By an Act, this . Institute has 
been given the status of an institute of national 
importance. 

Madam, In the country, for medical education and 
research there are many research institutes and medical 
Institutes. 

Madam, only very less researches are taking place. 
But the sad thing is that whenever the medical teams, 
be it the medical inspection team of the Medical Council 
of India or be it the National Board of Examinations, visit 
various medical colleges and Institutions In the country, 
they find that the number of research papers, dOing 
research in various medical colleges is very, very 1888. 
Only the thesis paper which is mandatory In postgraduate 
medical courses, which is mostly there In most of the 
medical colleges. 

Madam, in the JIPMER, Puducherry, already various 
researches are taking place. While I was working as a 
medical college teacher in Kerala, there used to be 
research in the case of medical education. They have 
developed a particular course to train the medical 
teachers. That is there in JIPMER, Puducherry. My 
suggestion is that it should be developed a little bit more, 
and various teachers and faculty members in various 
medical colleges should be trained in JIPMER, Puducherry 
also. 

Another Important point, which I would like to make, 
is that there is a declining trend of medical ethics in the 
medical profession. But nowhere in the country are 
medical ethics being taught. Only in forensic medicine, 
which is deal with post-mortem and autopsies, medical 
ethics are taught. My suggestion would that in the 
JIPMER, Puducherry, medical ethics as well as 
communication skills should be taught to doctors. 
Communication skills for the doctors are very essential. 
All the quarrels with the patients that are taking place In 
the Casualty are just due to the lack of communication 
skills of doctors. My view is that the communication skills 
should be developed and evolved as a special subject. 
Similarly, medical ethics should be taught to the medical 
students. 

Madam, nowhere in the Bill, there is a mention about 
the autonomous nature or deemed to be university nature 
of the Institution. But the Institution has got the capacity 

go give degrees including the postgraduate degrees, 
paramedical degrees and other certificates to the students. 

MADAM CHAIRMAN: Now, pi .... conclude. 

DR. K.S. MANOJ: I am concluding, Madam. 

My suggestion II that autonomy should be given to 
the lnetltute. In the BIH lteelf, thla Act ove,....s the Indian 
Medical Council, the Nursing Council and other regulatory 
bodies in the country. 

MADAM CHAIRMAN: Please conclude, now. Your 
Party has already taken so much time. 

DR. K.S. MANOJ: I am making very important points. 
Just allow me to make two-three more points. 

MADAM CHAIRMAN: You have to conclude within a 
minute. 

DR. K.S. MANOJ: Madam, the age limit for the 
President of the Institute Is not mentioned here whereas 
the same for the Director Is mentioned. When in the 
case of AJIMS and other Bills, we are bringing In some 
amendments. Here alao, some age limit should be 
Pre8crtbed for the P .... ident of the Institute ... (Intsmp/hn.s') 

Similarly, In the JIPMER, Puducherry, there is no 
mention of Post Doctoral Course, OM Courses and Ph.D. 
Degrees to be awarded from the unlve,..lty. All theae 
things should be taken care of. 

MADAM CHAIRMAN: Please conclude now. 

DR. K.S. MANOJ: Madam, I am on my last point. 

MADAM CHAIRMAN: Your party has taken more than 
enough time. 

DR. K.S. MANOJ: I am just concluding. My last point 
Is about reservation. There Is a mention about 20 per 
cent seats out of total 75 seats should be reserved for 
the local applicants. But I doubt whether it holds good 
before the Judiciary; whether this clause stands before 
the court of law, I doubt. It Is because nowhere In the 
country that reservation is given. There are so many 
institutions In our country. I would be very happy If 80me 
reservation is given to the local applicant in an institution 
at my place. 
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But we should S88 the thing In such a good manner 
in an institution of national level and national importance. 
I do not know whether it will stand good or not. 

With these few suggestions, I conclude. 

$HRI SURESH PRABHAKAR PRABHU (RaJapur): 
Madam, medical education, and generally for that matter, 
aU the health care system In India needs a total revamp. 
Therefore, any institution that you try to create to address 
this problem is always a welcome measure. 

The Minister has been running a campaign against 
lot of ills In the society. He is trying to run a campaign 
against tobacco and against stars appearing to support 
for it. Mr. Minister, I would request you to also run a 
campaign for improving medical education In India. That 
is something which we really need. Therefore, if you are 
trying to create an institution of national importance under 
Entry 64 of List I of the Seventh Schedule to the 
Constitution by declaring this Jawahartal Institute of Post-
Graduate Medical Education and Research in Puducherry, 
it is a welcome thing. 

My request is that the number of trained doctors 
that we need In India is Increasing rapidly. We need 
specialization in several fields because there are new 
types of diseases which are coming up, the diseases 
which were not known to us some years ago. We are 
developing new medicines to address that. It is because 
we are developing new formulations, In fact, more complex 
diseases are now getting manifested because the human 
genes are developing some sort of a resistance to those 
medicines and therefore, new diseases are coming up. 
So, what we really need Is that we fresh research of 
various types to address this problem. We need research 
at the pharmaceutical companies level so that they can 
develop new molecules and new drug delivery system so 
that this problem can be addressed. But that Is one hand 
of application of medicine. 

On the other hand, we need people who can 
diagnose the problem, who can then treat a disease, 
and to do that, we need now huge number of medical 
practitioners, doctors and speciaWzed doctors in the field. 
Unfortunately, the number of doctors that we need is far, 
far greater than the Education delivery system can 
produce those doctors. So, my request to the Minister is 
this. Why should we confine and bring a law in the 
Parliament to declare one institution as an institution of 
national importance? Why do you not create one for each 

State? I would say why not create 10 to 20 Institutions 
like this, as many as possible, so that each State would 
have at least one but more, maybe one for each district? 
Just Imagine there are 600 districts. I am sure you know 
It better because you are a medical doctor, and I am 
not. Probably, we have more than 600 diseases which 
need apeclalized attention. So, why do you not think about 
a model In which we create at least one specialized 
institution per district of a great importance? 

Second point Is that when we call It an Institute of 
national Importance, what does It really mean? It Is 
because I remember some time ago about the Civil 
Aviation Minister declaring In the Parliament that now we 
will call this airport as intematlonal airport. So, It Is like 
that there is Ram Bharose Hindu Restaurant in many 
places. Now, we call it as a Five Star Hotel from 
tomorrow. Does it really become Five Star Hotel just 
because we declare It? Just because we call an airport 
as an international airport, does it really become 
intemational? 

Therefore, when we declare an institution of national 
importance, how do we define it? What is the criteria? 
How do we have benchmark? Look at the Ali-India 
Institute of Medical Sciences, one of the finest institutions. 
In fact, when we go there, now-a-days we see many 
patients occupying every inch of space that is available 
there. That means, there Is a need for It. But at the 
same time, because we call it as an institution of nationa, 
Importance, we spoil it to the level of an Institution of 
national squatting. People are squatting all over. So, why 
not really try to create an institution which can be 
measured in terms of national standard. 

My request to the Minister would be, do not call It 
as an institution of national Importance alone. Why not 
benchamrk it against the best Intemational practices that 
are prevailing in the medical field? So, each of these 
specialized institutions will not only conform to national 
standard but also to intemational standard, and that would' 
be the lasting contribution. 

We have some other problems on medical health 
care system. One is, of course, the delivery system. The 
other one is the formulation system, and the third one Is 
this. Actually speaking, how do you make sure, not the 
specialized institution in India, availability of people who 
are wor1<ing at the lower level for which there is a huge 
shortage? 
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MADAM CHAIRMAN: One minute pl ..... 

Now, I think the Bill is also to be passed. If the 
House agrees, we will extend the time up to 6.30 p.m. 
or so. 

SHRI SANTOSH GANGWAR (Bareilly): We can 
extend the time till we pass the Bill. 

SHRI BRAJA KISHORE TRIPATHY: Let us extend 
the time till the passing of the Bill. 

MADAM CHAIRMAN: So, the House Is extended till 
the passing of this Bill. 

18.00 hrs. 

SHRI SURESH PRABHAKAR PRABHU: Ma~, on 
the one hand, we certainly need the specialized Institutions 
of this kind and I welcome this, as I said. On the other 
hand, we need specialized medical delivery system 
institutes. At the same time, we have also huge shortage 
of people working at the lower level of this medical 
delivery system. We need mid-wives and various other 
people. We also need people working as technicians who 
are not available. I think, that needs a huge attention. 

Hon. Minister has launched a very ambitious project-
Rural Health Delivery Programme. In fact, I am looking 
forward to It becoming a successful programme because 
this is a very ambitious type of programme which he has 
launched. But in that also, one of the key components Is 
going to be the type of people that will be required to 
man these institutions. In fact, I am aware that he was 
trying to tell doctors that they should spend one more 
year in rural areas and the type of protest that came up. 
So, how do you find people who will be able to go to 
the villages, the people who could be trained in the 
villages? Can we think about not just institutions of 
national importance like the one we are creating but also 
institutions at lower level-village level and sub-district 
level-which can produce the type of people that we 
require on the lower level? That is also something which 
needs your attention. I would request him to think about 
it. 

/Trans/shOn} 

SHRI RAMDAS ATHAWALE (Pandharpur): Madam 
Chairman, the Bill passed by Rajya Sabha is 'Jawaharlal 
Institute of Post Graduate Medical Education and 
Research, Puducherry Bill, 2008' which has now been 

introduced In this House by the Minister of Health and 
Family Welfare and the fund of Rs. 104 crore has been 
sanctioned for this Institute. This is a very good thing. 
Puducherry had suffered a huge loss due to Tsunami, so 
there Is a need to provide training to more and more 
doctors over there. In the name of this Institute, the word 
'Jawahartal' has been added. My suggestion is that the 
word 'Nehru' should be added to the word 'Jawahartal'. 
My second suggestion is that the Private medical institutes 
prepare doctors by taking donation of As. 25-50 lakh or 
one crore In the name of education fees and then the 
p.ople talk about their merit. This Institute Is a 
Govemment organization, 80 they should not demand 
more money for admission and the students of SCslSTs 
should be given admission at minimum fees. The person 
speaking on this Bill is Ramadas who belongs to 
Puducherry. The person replying to this Bill is also 
Ramadoss and I am also Ramdas and belonging to 
Mumbai. We should make our collective efforts to 
strengthen this medical institute. My suggestion is that 
there is a need to impart training with regard to duties 
in rural areas to all the students who are admitted to this 
inatltute and to all the doctors doing post graduation 
courses there. It haa been a normal practice that those 
who become doctors prefer to aettle in cities. They are 
not willing to serve In rural areas. My request is that 
there is a need to send the doctors in rural areas. You 
do work in villages. While going to Puducherry, I have 
seen your village three-four times. Among these doctors, 
training should be given more to those who are willing to 
give their services In villages. 

I support this Bill on behalf of my party. There is a 
need to make this Institute operational at the earliest. 

18.04 hr •• 

[MR. DEPUTY SPEAKER in the cha/~ 

[English} 

DR. ANBUMANI RAMADOSS: Sir, firstly I would like 
to thank all the hon. Members of Parliament in this august 
House for supporting this Bill and giving their valuable 
comments on Jawaharlal Institute of Post-Graduate 
Medical Education and Research, JIPMER, Puducherry. 

Sir, it was a long standing demand not only from Ihe 
people of Pondicherry, but also from the people of Tamil • 
Nadu, Andhra Pradesh, Kerala and Karnataka from where 
patients used to come to this institute. As I have already 
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said In my initial atatement that this Institute was given 
Ita name In 1964, and this institute was there before that 
also. At that time, AIIMS and PGIMER, Chancligartl were 
started along with this Institute. Hence, all the three 
instltutee were started together In a space of a few years. 
The two Institutes, namely, AIIMS and PGIMER, 
Chandlgam were started 88 Institutes of excellence by a 
statute of Parliament, but unfortunately, JIPMER was not 
at that point of time. At that point of time Itself there 
were 80 many Commmee recommendation8 that JIPMER 
should be made a National institute and should be given 
a statute by the Parliament so that It can enact Its own 
policies and priorities. Unfortunately, it wu not to be for 
all these years. The hon. Member of Lok Sabha from 
Pondicherry, Prof. M. Ramadass, has rightly said that the 
institute did not progress to the extent it was supposed 
to because of the logistics and the distance from Delhi 
to Pondlcherry. This Is the only Central Govamment multi· 
speciality Institute In South India, and It was started in 
Pondicherry. 

I have been, as an Individual, going into the history 
of thet institute as well as the functioning of It for the 
last 25 years. I, as a medical doctor, have known this 
institute for the last 25 years, namely, about ita progresa; 
how it was going; and where It was going. Unfortunately, 
midway, it was not going as It was supposed to with 
regard to the research works. Further, there were so 
many vacancies available and infrastructure was not there. 
In fact, when I took over 88 the MInister nearly 4 years 
ago, CT Scan facility was not functioning; there was no 
Neurologist in the Neurology Department; and road 
accident victims were shifted to the Pondlcherry 
Government Medical College, Govemment Hospital or 
were shifted to Chennai. This was supposed to be a 
Central Govemment institute, but this was its status. 

I have taken a series of meetings since then. I have 
already said that a lot of patients not only from 
Pondicherry, but Tamil Nadu, Kerala, Karnataka and 
Andhra Pradesh used to come and rightly so, since they 
had faith in that institute. Since the last four years we 
had taken a number of steps to improve It by putting up 
more infrastructure for it. But the problem persists with 
regard to the faculty and manpower. The problem of 
recruitment, today, is that it Is done through the UPSC. 
The problem that we are facing through UPSC Is that 
they take nearly two years to call for advertisements, 
and when they call the doctore-Wtlo are seleCted for 
JIPMER, Pondlcherry-they do not join or they join and 

then atter one month or elx montha they leave it. Hence, 
there Ie huge vacancy, which we could not fill up at our 
level nor the Inatltute could do justice to them. Therefore, 
we had to go through a lot of discussions to bring It to 
an Institute of National importance, and give it a statute 
by an Act of Parliament so that It has Its own autonomy 
in academic functioning. Further, It will have Its own 
Academic Commmees, Governing Body, Institute Body, 
Its own Finance BodIes, etc., so that it could take care 
of Itself and give Its own degrees. It could do what it 
wants to do in the institute so that It could come out 
from all these slumbers that have been there for the last 
few years. 

Coming to this Bill, it was passed in the Rajya Sabha. 
I would like to inform thet we had to go through some 
steps, and some corrections were made in It. I had to 
take this Bill back to the Cabinet, so that a lot of concerns 
of the Members of Rajya Sabha were also taken into 
consideration. Now, we heve a comprehensive BUt before 
us in the Lok Sabha to be decided today by the hon. 
Members. 

The hon. Member of Pondicherry, Prof. M. Ramadass, 
has said about concerns of the employees, etc. In fact 
during the course of the lut two years myself. at my 
level; at the Members of Parliament level; at the officers 
level; at the Secretary level; at the Joint Secretary level 
had taken a series of discussions with the employees, 
faculty, students, etc., so that the importance of the Bill 
was addressed and they had the knowledge about the 
Bill. 

We have a comprehensive Bill today where concerns 
of the employees, students, the reservation policy, etc., 
have been taken into consideration so that we get a 
good institute. 

Some of the Members asked why only Puducherry 
and why not others also? As I said, this i8 a longstanding 
demand. In fact, that is a very wonderful institute. I would 
like the hon. Members to visit that institute and see the 
importance and the bigness of that Institute, and the 
research and the faculty. Alumni from there have been 
going all over the world. 

Coming to the responses to individual questions, my 
good friend hon. Member Kiren Rijiju talked about the 
budget. The budget will definitely be Increased. Today 
people are comparing the budgets of AIIMS and the PGI 
with that of JIPMER and saying that Rs. 56 crore to 
Rs. 60 erare is nothing. However, even that has not 
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been able to be epent by the JIPMER becaLM 01 the 
Iogietice. For everything they have to come to DelhI, end 
then there were a lot of iuues Invotved In that, unlike 
the AIIMS and the PGI. Once we give them thle statute 
today, It will be easier for them to function and they 
could take care of their problema. 

With regard to Infrastructure, in the last two yeera 
we have put in about Rs. 180 crore Investment Into 
JIPMER, Puducherry for having speciality, super speciality 
block, nursing college, cancer block, etc. We have been 
trying to give more Infrastructure. But then, again as I 
said, the problem Is of the faculty and the manpower 
which we are trying to addreaa today. 

Hon. Member Ri~ju was enquiring about the AMIChi 
system of medicine. I think I am digressing a little bit 
from JIPMER Puducherry, but then the hon. Member was 
enquiring about this system called Allmchl which Is 
followed in the Himalayan regions. It Is a proud system 
I was fortunate enough to visit Leh-Ladakh where they 
follow that system. I had visited that exhibition In that 
institute and I found to my surprise and amazement that 
it is a very rich system. I have asked my officers from 
the Department of Indian Systems of MedIcine to take 
up that Issue and see whether we could recogniH the 
system or not. We are considering taking It up. After 
going through the various scientific fora, I have asked 
the Indian Council of Medical Research as well as the 
Department of Indian Systems of Medicine much ear1ter 
to take up that Issue as well. 

With regard to the point on homoeopathy Institute, 
let me find out what is the issue and then take that up. 

With regard to NEIGRIMS, In fact, we have a good 
Institute for the North-East In Shillong called NEIGRIMS. 
The luue which the hon. Member raIaed is that it Is as 
though we are outsouralng thoee. The problem Is that In 
the North-East we do not get faculty. We have a beautiful 
institute. It Is one of the best institutes In the country. 
We have spent nearly As. 230crore on that Institute. 
But it has a long history starting from 1984. Finally now 
we are completing that and the hospital Is functional. 
However, unfortunately, specialiSts are not there. Nobody 
wants to come and join there. They were not available. 
So, we were trying to have a aeries of recnitrnent drives 
but our efforts failed. Nobody wants to join and anybody 
joining also comea out. Then we had to tum to other 
institutes which are doing service-oriented work, Institutes 
like Sankar Netralaya, institutes like CMC Vellore, institutes 

like Tata Memorial. I do not know why the hon. Member 
was saying that the Minister is fOCUSing only on South 
India. There w, have these big ,nllsted In8tItutes doing 
social service rather than being some commercial entities. 

SHR! KIREN RIJIJU: I am not saying that South 
India Is taking the benefit. South India has a rich tradition 
of medical Institutions. Let us in the North-East benefit 
out of your rich expertise in that field. 

DR. ANBUMANI RAMADOSS: That is precisely what 
we want to do. We want to empower that Institute with 
aU faculty and full equipment. The UPA Government's 
poIk:y Is that not one patient from the North-East should 
go out of the North-East for treatment. That Is the policy 
of the UPA Govemment and that Is preclHIy what we 
are trying to do. We are trying to have that Infrastructure 
there. I am sure you wlH acknowledge what the Ministry 
of Health has done in the North-East in the last four 
years. All the Chief Ministers from the North-East have 
acknowledged that. There has been a series of 
upgradatlon plans of Institutes, building new institutes and 
all that. I am visiting RIMS, Imphal in the middle of May -
with regard to Its upgradatlon. A lot of things are 
happening in that. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
AIeo maintain social juatice. 

DR. ANBUMANI RAMADOSS: My good friend, Shrl 
Kharventhan mentioned about medical education. A lot of 
other Members also raised important Issues. One Ie 
medical education and the other Is health human resource 
which is about lack of faculty. Not many Members have 
raiaecI about abc A1!MS-llke institutions, about which I would 
mention. On the office of profit. I would say that as a 
Member of Parliament, in this Institute of Puducherry, 
nobody would be coming under the office of profit I&sue. 

Coming to the medical education broadly-I want a 
little time--even though this Is about JIPMER, Puducherry, 
I digress little bit and go a little bit Into medical education 
because I need a lot of time to tell as to what our 
Govemment Is doing In medical education, as to how we 
are planning for the health human resources for the next 
40 years, and as to how we Intend to do. One example. 
I would give Is the 11th Five Year Plan. In fact, in the 
10th Five Year Plan, the budgetary allocation for the 
Health Ministry was about Rs. 42.000 erore and in the 
11 th Five Year Plan, my Prime Minister has earmarked a 
sum of As. 1,36,000 erore, out of which Rs. 40,000 crore 
go for infrastructure. 
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Regarding infrastructure, SM Suresh Prabhu was 
teUlng about as to why not start one In each dIstt1ct. I do 
not think we could start a centre of national Importance 
in each district. But district-wise we are going to start 
nursing colleges, Auxiliary Nurse Mid-Wife colleges (ANM); 
GNM colleges and schools. For all this, fortunately we 
are providing a lot of support. Today, as I have already 
mentioned, we do not even have one B.Sc. nursing 
college in a State like Bihar, which has a population of 
about 11 crore. This is the sorry state of affairs. In fact 
most of the North Indian States have. Exactly for this 
purpose, we have started the National Rural Health 
Mission, under which all these things like Infrastructure Is 
being upgraded. We are trying to do all these things. We 
are also providing health human resources about which 
I could go on and explain but I need two or three hours. 

Coming to the AIIMS-like institutions, my predecessor, 
Shrimati Sushma Swaraj, when she was the Minister, 
she had launched a scheme called Pradhan Mantri 
Swasth Suraksha Yojana, under which they wanted to 
build six new AIIMS-like institutions and upgrade seven 
existing institutions to a certain level. Then, after that, 
our Govemment took over. At that time, since elections 
were there, they could not proceed further and the UPA 
Govemment took over. It is not like that with the change 
in Govemment, the policy would change. Shri Trlpathy 
was mentioning about the political interference and all 
that, which I would definitely counter that. It Is a continuity. 
Govemment comes and Govemment goes but it is a 
continuity. Definitely, we are following the programme. I 
would like to commend my predecessor, Shrlmatl Sushma 
Swaraj for bringing out that very Innovative concept. I 
have already thanked and commended her for this. 
Definitely, we are going through this. Again, I would like 
to say that there has been a delay. I acknowledge ttle 
delay; I regret for the same. I could explain the delay, 
etc. In fact, the Standing Committee on Health has gone 
in depth into this and they were also upset. I am more 
upset than the Standing Committee. There has been some 
delay due to non-response to the tenders, etc. Work has 
started in Rajasthan; work would be starting in one or 
two months in Bhubaneswar, in Bhopal, in Patna, etc. 
This is how the work is distributed and it would take little 
more for me. 

Even though the previous Govemment had plans of 
building six new and improving seven institutions, we are 
now Improving nearly 13 institutions-from seven we are 
improving 13. Kerala was not in the list of the last 

Government. After the UPA Govemment came Into power, 
we Included Trlvandrum Medical College In Ker.'. for 
upgradatlon and allocated As. 120 crore. Throughout the 
country, we have just one slab of Rs. 120 crore-Rs. 20 
crore from the local Government and Rs. 100 crore from 
the Central Govemment. We try to do that. I would like 
to assure my friend, Shri Tripathy and others that definitely 
we are trying to work out the modalities. We had split 
between the housing and the hospital, etc. to quicken 
the pace of work. Again, I would like to categorically 
assure the House that we are definitely Into the projects, 
Sir. 

SHRI KHARABELA SWAIN (Balasore): Mr. Minister, 
are we to take it as an assurance from you that in 
Bhubaneswar, the work will start within the next two 
months? 

DR. ANBUMANI RAMADOSS: Within the next three 
months, it will start in Bhubaneswar. 

SHRI KHARABELA SWAIN: Okay, three months' time 
is all right. 

DR. ANBUMANI RAMADOSS: In three months' time, 
the work will start in Bhubaneswar. 

SHRI KHARABELA SWAIN: Thank you. 

{Tl7lnslstion} 

SHRI RAM KRIPAL YADAV: Hon'ble Minister said 
that it WfoS going to be started in Patna also. 

/English} 

DR. ANBUMANI RAMADOSS: My priority is Bihar. 

I definitely acknowledge the concem of the hon. 
Member. Bihar, Uttar Pradesh and Orissa are the three 
States which are in the lowest slab in the health indices. 
We are giving a lot of priorities and more than this, we 
will definitely be giving. Definitely we will do that. 

SHRI RAM KRIPAL YADAV: Thank you very much. 

DR. ANBUMANI RAMADOSS: Mr. Dome raised some 
issues about which I have already said. 

Research is something which the hon. Members have 
raiaed. They said more focus should be given on research, 
rightly 80. JIPMER, Puducherry will start that; it was 
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IUPpoeed to start early, but mid-way, It hu lost Itself 
somewhere. But now, since it will become a national 
Institute, after the hon. Members pass this. So, a lot of 
priorities will be given on research; a lot of allocation will 
be given on research. SM Suresh Prabhu was saying 
about It, from lab to the bed-side; It could be done on 
those lines. Mr. Francis was telling about nano-technology, 
stem cell research, molecular biology research, etc. 
Definitely we will be taking them about. 

There were iuues about reservation which I have 
already talked about. Members have talked about the 
student fees. There was a concem about the student 
fees. I would like to say that in JIPMER, the fee of the 
first year student is about Rs. 250. We are highly 
subsidizing the fees. In AIIMS also, the fee Is about Rs. 
250-300 for the first year, unlike the IITs and IIMs where 
you have Rs. 4-5 lakh as fees. We are highly subsidizing 
the fees and this Is for the benefit of the poor students. 
We are taking them Into consideration. 

About the poor patients, already a commitment had 
been given and they will be taken care of. I am not 
aware of the five medical colleges that Mr. Shallendra 
Kumar was mentioning. If he could bring It to my notice, 
I would do. What are the five medical colleges? The 
medical colleges are State issues; he could bring It to 
my knowledge. 

[Tmnslstion} 

SHRI SHAILENDRA KUMAR: That is in Etawah. A 
letter was also written to you in the regard. 

[English} 

DR. ANBUMANI RAMADOSS: I do not know. It goes 
through a process; if that goes through the proper 
process, then we approve it; that is all we do. We do 
not anything else more than approving those colleges. 
You can bring to my notice. 

[Tmnsllltion} 

SHRI SHAILENDRA KUMAR: Proposal was received. 

[English} 

MR. DEPUTY SPEAKER: You can meet the hon. 
Minister later on. 

OR. ANBUMANI RAMADOSS: That will be 
appropriate, Sir. 

Mr. Gao said that the Indian system of medicine 
should be Improved. It is a suggestion well taken. He 
has again raised a very pertinent Issue about the human, 
social psychology and patient-friendly and patient-safety 
measures. It Is a very good suggestion; definitely we will 
be taking them up. 

Mr. Manoj said about medical ethics. All these issues 
will be taken Into account; this Is the heart of the 
Institute--whether the doctor or the nurse or a paramedic, 
or anybody involved in the hospital, should keep this on 
the forefront-the ethics and the patient-friendly attitude 
st\ould be there. They should work with these. All the 
steps will be taken on these Issues as well. 

I can give suggestions to the Institute to take up 
research, etc. Training of teachers Is an important one. 
Definitely we will be taking that into account. 

With these words, I request my friends, the hon. 
Members, through you, Sir, to pass this Bill. Thank 
you ... (lnftlnuplions) 

MR. DEPUTY SPEAKER: A good reply has been 
given. 

The question is: 

"That the Bill to declare the Institution known 88 the 
Jawaharlal Institute of Post-Graduate Medical 
Education and Research, Puducherry, to be an 
institution of national importance and to provide for 
Its incorporation and matters connected therewith, as 
passed by Rajya Sabha, be taken into consideration.· 

The motion wss sdopftld. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause-by-clause consideration of the Bill. 

The question is: 

-rhat clauses 2 to 32 stand part of the Bilr. 

The motion WIIS IIdop/tH1. 

CIIIU89S 2 to 32 wtlf't!I sdded 10 Ih8 Bill 

C/suss " Ihs Enllcting Fonnulll lind Ihs Long Tills 
WBf't!I lidded 10 Ihs Bill 



491 APRIL 29, 2008 492 

MR. DEPUTY SPEAKER: The Minister may now 
move that the Bill be paased. 

DR. ANBUMANI RAMADOSS: Sir, I beg to move: 

"That the Bill be passed". 

MR. DEPUTY SPEAKER: The question Is: 

"That the BUI be passed". 

{Trsnsllllion} 

MR. DEPUTY SPEAKER: The time of the House 
was extended till the passage of the eRI. If you want 
zero hour. each Member win get only two minutes. 

SEVERAL HON'BLE MEMBERS: It is the eenee of 
the House. 

SHRI RAM KRIPAL YADAV: Sir, Zero hour Is Hated. 

/English} 

MR. DEPUTY SPEAKER: Only two minutes will be 
given to every hon. Member. Not more than two minutes 
wiD be given to the Members to speak. 

So, the time of the House is extended till we 
complete the Special Mentions. 

SHRI LONAPPAN NAMBADAN (Mukundapuram): The 
construction work of NH 47 and 17 in Kerala has to be 
expedited. Steps may be taken to complete the land 
acquisition. Those who lost the land and their dwellings 
may be adequately compensated and they may be 
rehabilitated. So far the land owners. who handed over 
their lands after negotiations. are not given the value for 
their lands by Government. So. they are in a pitiable 
condition. Their problems may be solved. 

I would also request that the proposal of the 
Government of India to introduce six lane roads may be 
omitted in Kerala taking into consideration the non· 
availability of land, coat of land and the population in 
Kerala. In fact, there is no land available, even two cents 
for the poor people in Karala to have homesteads. 

I would request that more national waterways and 
Railways may be facHltated to solve the transpott problems 
in Kerala. 

SHRI S.K. KHARVENTHAN (PalanI): Sir, I may be 
allowed to apeak from he .... 

MR. DEPUTY SPEAKER: You .... aIIow8d to apeak 
from the .... 

SHRI S.K. KHARVENTHAN: Th.nk you, Sir. 
Factamfoe (20:20) Is • popul.r brand of complex fertilizer 
in South India and 800 tonnes and 200 tonnes 
respectivety-ln total 1000 tonn.. daily-of the same Is 
produced by Koehi Divielon of FACT and Udyogamandal 
DivIaIon Eloor. 

However, the daily requi ... ment for southern India is 
more than 2,500 tonnes. The farmers of Andhra Pradesh, 
Tamil Nadu and Kerala are the major users of Factamfoe 
(20:20). 

In my Palanl Parliamentary Constituency, In 
Oddanchatram, Dharapuram, Dlndigul and Palanl Taluks, 
the fanners a... producing all kinds of vegetables and 
through the Oddanch.tram vegetable market, they are 
transporting the same throughout the country. Now. this 
Is the HUOn for growing various kinde of vegetabl ... 
The tanners .... badIIJ in need of FactamfOi (20:20). The 
agenctee ,dealing with the above fertilizer In Dlndigul, 
Oddanchatram and Dharapuram ...... a... getting only 
Ie88er quantity from the above factory .nd awn that leaser 
quantity is diverted to the black market The farmers are 
forced to purehue the same from the market at a much 
higher price. 

Hence, I urge upon thfl Union Government, Ministry 
of Chemicals and Fertilizers to direct the FACT, Kochi to 
augment the production of Factamfoa (20:20). to regulate 
Ita supply and to ensure adequate availability of the same 
to the fanners at a reasonable price 10 as to enable 
them to save the crops. 

SHRI T.K. HAMZA (Manjerl): Sir, I would like to raise 
a point regarding the casual workers in the Indian Airiines. 
The casual workers in Indian Airilnes are working as 
casual workers for a long time and in Calicut Airport for 
more than 16 years. The nature of work being performed 
by them is very significant and Indispensable for the 
upkeep and maintenance of the aircraft. They are getting 
only RI. 145 per day and 120 days work in a year. They 
do not have any other benefits like leave, ESI, legitimate 
wages, etc. MIs. Indian are engaging workers through 
contractors. It is another matter. They are In a very 
mi8erabIe condition. They have ... presented their problema 
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before the han. MInIster 88Y8ra1 times. So, I would request 
that the casual workers may be regularized and the 
problems of the worke,. may be 80fved as ear1y as 
possible. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, through you, I want to nUN a very Important matter 
In the House. Thll Is the matter of urgent public 
Importance. Today the heat wave and the acorchtng heat 
are blowing allover the country. There was a news report 
yaelerday on television that about 44°c temperature was 
recorded in Kanpur and Allahabad. Studenta of Primary, 
Nursery and Junior High schools leave their echools 
around 12 noon or 1.00 p.m. When they return to their 
homes, there Is scorching heat wave and due to exposure 
to heat wave they fall ill ... (InltNnJpllons) 

MR. DEPUTY SPEAKER: This Is the State matter. 
This is nothing to do with the Centre. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, through you, I would like to bring this matter to the 
notice of the Govemment because this is the problem for 
the whole of country. I want to eay that the echool time 
table should be changed where there Is 8UCh a ecorching 
heat... (IntrHruplions) 

{English} 

MR. DEPUTY SPEAKER: Gentleman, that Is a State 
matter. What will the Centre do? 

{TtBnSIation} 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker, 
Sir, my request is that holiday should be declared In 
schools during those days when there Is scorching heat. 

Mr. Deputy Speaker, Sir, of course, this Is a State 
matter, even then you can point out and suggest 
them ... (InlBrrupIIons) 

{English} 

MR. DEPUTY SPEAKER: Mr. P.C. Thomas, you can 
raise only one matter. 

SHRI P.C. THOMAS (Muvattupuzha): Sir,. in the 
history of Christianity or rather in the AD, namety, for the 

past 2000 years, no Indian has been declared as Saint 
by the Catholic Church. But for the first time, a woman 
from India Is going to be declared as Saint in Vatican on 
12th October. It II a great honour. It Is a great thing as 
far as Christianity Is concemed and as far as Catholics 
are concemed. 

Mother Teresa was declared as Blessed and after 
that only a person can be declared as a Saint. Sieler 
AIphonza wu also declared as Blessed some years back. 
When Mother Teresa was declared as a BIeued, the 
then Government had sent a Delegation from India just 
like all the Governments from various parts of the world 
had sent Delegations. 

So, I would request that to honour this occasion and 
also to 888 that the Christiana are also getting a real 
benefit out of that, I would submit that an official 
Delegation to represent the Government may be lent 
there. M many people would II. to go there, 80me 
8ubeldlzed air tickets may also be considered. A stamp 
was released when this lady was declared as a Blessed. 
So, I would 8ubmlt that a coin may be released when a 
lady from India Is, for the first time, would be declared 
as a Saint. 

{T"nst.tion} 

SHRI RAGHURAJ SINGH SHAKYA (Itawah): Mr. 
Deputy Speaker, Sir, I want to draw the attention of the 
House towards • very .. rlOU8 isaue. At this time, this is 
an Ia8ue for whole of the country. Summer haa juat stalted 
while on the other hand, Incidents of fire In villages have 
also started occurlng allover the country ... (InlBtnlptions) 

{English} 

MR. DEPUTY SPEAKER: This point has been ralaed 
by Shrl Shallendra Kumar. 

SHRI RAGHURAJ SINGH SHAKYA: Mr. Deputy 
Speaker, Sir, the Incidents of fire are taking place in 
many village8 of the country. We are the elected 
representatives of the people. When we viaIt villages the 
people expect that since MP has come so he will offer 
80me help, however, we are not able to do 
so ... (Intsnuplions) 

MR. DEPUTY SPEAKER: It is a State subject. 
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SHAI AAGHUAAJ SINGH SHAKYA: Mr. Deputy 
Speaker, Sir, there Is no provision with the State 
Governments to help them. The existing provisions are 
obsolete and as per these provisions only As. 1000 or 
As. 2000 can be provided as assistance, which is a 
meagre amount keeping in view the present inflation. All 
the MPs are facing this problem. The houses of people 
get burnt in the event of fire. People do not have anything 
to eat. They do not have fodder for their cattles. Houses 
get collapsed. So, my only request is that a provision 
should be made to enable Members to use their MP 
fund for providing assistance to such people. We are 
people's representatives and the people have elected us. 
They expect from us that we will help them in the event 
of crisis. If it is not po88ible then a special fund should 
be set up so that MPs may help them out of the said 
fund. A system should be evolved so that some economic 
assistance may be provided on beha" of MPs for their 
houses, food and for their cattles. 

SHAI BHANU PAATAP SINGH VEAMA (Jalaun): Mr. 
Deputy Speaker, Sir, through you, I would like to draw 
the attention of the Central Government towards the 
situation prevailing In Bundelkhand, Uttar Pradesh. The 
rivers in and around Bundelkhand, whether it Is Betwa or 
Pahu or Yamuna have dried up. It Is on account of this 
that the water level at all the places be it Kanpur Dehat 
or Jalaun Bandh or Hamlrpur has drastically gone down. 
All the hand pumps in the villages have dried up. There 
are hardly one or two hand pumps in the village that 
supply water to the entire village. It Is on account of fall 
in underground water level that the people of that area 
are facing acute shortage of drinking water. Cattles are 
dying due to lack of water. So, keeping in view the above 
situation, I would like to request the Central Government 
to provide drinking water for people and the cattles 
immediately. The month of May and June are yet to 
come. The water crisis will deepen further. So, I request 
the Central Government that it should provide assistance 
to Bundelkhand to instal hand pumps there to tackle the 
water crisis ... (Inl8nuptions) 

MA. DEPUTY SPEAKEA: Your point has been 
covered. Now you please sit down. 

... (Interruptions) 

{English} 

SHAIMATI JAYABEN B. THAKKAR (Vadodara): Sir, 
thank you for permitting me to ralee a very Important 
l88ue of my State. The State Government of Gularat had 
written six letters to the Government of India dated 27th 
July, 2003, 19th September, 2003, 22nd July, 2004, 2nd 
October, 2004, 19th July, 2007 and 5th February, 2008 
for setting up of an Internet Exchange at Ahmedabad 
and Gandhinagar. I would like to urge upon the 
Government to take a speedy action in the matter. 

SHRI S. /\JAYA KUMAA (Ottapalam): Sir, a lot of 
people are employed in the GuH countries. They visit 
their homeland during the summer vacations and people 
from Kerala also undertake visits to Gulf countries when 
the schools are closed during the summer vacations. But 
the airlines which operate between the GuH from Cochin 
and Thiruvananthapuram and ~s VS/'Sll are over-charging 
the passengers during this summer season. They charge 
As. 5000/- more per passenger than they charged before 
the summer vacations. There Is no difference In cue of 
Air India as well. This airline was introduced for the 
service of the common man who cannot fly at higher 
fares. Due to this steep increase in air fare, people are 
not able to. take their long cherished journeys to their 
destinations. I am unable to understand when the air 
fare for all other sectors have come down so heavily, 
why is the fare for this sector is having a steep Increase 
in fare? Is it a fact that the losses being incurred by 
reduced fares in other sectors are being compensated 
by the increase in the airfare of this sector? 

I would also like to Inform you that many Airlines are 
not even i88uing economy class tickets and they are 
insisting the passengers to buy only busin ... class tickets 
to earn extra income. 

MR. DEPUTY SPEAKE A: Nothing should be recorded. 

... (/ntsnuptionsr 

{TnInsI8Uon} 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Deputy 
Speaker, Sir, electricity is to be provided to all the houses 
in rural areas of Chhattisgarh State by the end of the 
year 2009 under the Aallv Gandhi Gramln Vldyutlkaran 
Yolana. Rural Electrification Corporation has been 
authorized to worX as nodal agency for this scheme . 

·Not recorded. 
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Under this scheme all the works from preparation of 
detailed project report to the execution of the project 
have been assigned to NHPC, NTPC and P.G.C.I.L., 
Public sector undertakings of the Union Govemment. 
Under this scheme 90 per cent of the total cost of this 
project will be borne by the Central Government as grant 
and 10 per cent amount will be borne by the State 
Government as a loan from financial institutions. 

Recently, all of a sudden the Central Govemment 
has decided that only those settlements which have a 
population of 100 or more will be covered under RajlY 
Gandhi Rural Electrification Scheme. It will be pertinent 
to clarify in this context that Chhattisgarh State is 
predominately inhabited by tribal population and most of 
the families are living below poverty line. 

The major parts of Chhattisgarh State are covered 
with forest. Settlements there have population of less than 
1000. Thus, it will not be possible to cover nearly 50 per 
cent residential area under the Rajiv Gandhi Rural 
Electrification Scheme and thus the scheme will have no 
relevance for this State. 

Keeping in view the above situation it Is essential to 
review the said decision of the Central Govemment. So, 
I would like to request the Central Govemment that it 
should amend the scheme in such a way that all the 
people of the State may be benefited by this scheme. 
Along with this, the detailed project report regarding the 
11 districts namely Rajnandgaon, Mahasamund, Kanker, 
Raipur, Dhamtari, Jashpur, Raigarh, Korea, Sarguja, Bastar 
and Dantewada submitted to Rural Electrification 
Corporation, New Delhi should be approved and the 
scheme should be implemented in the State at the 
earliest. This scheme is under consideration with the 
Central Government. Bilaspur district should be Included 
in it. 12 hamlets have been clubbed with the settlements 
having population of more than 100, however, there are 
12 such hamlets which are located in forest areas and 
have small size population. Their population is less 
than 50. 12 such hamlets should also be included in this 
scheme so that 50 percent population living below poverty 
line is also benefited by this electrification scheme. The 
villages having less than 50 per cent population should 
also be included in this scheme to extend its benefit to 
them. 

/English} 

SHRI P. KARUNAKARAN (Kasargod): Sir, I would 
like to draw the attention of the Government regarding 
inclusion of some minority languages, especially Tulu 
language, in the Eighth Schedule of our Constitution. 

Tulu language has got a gloriOUS history. There are 
about one crore people speaking It in Karnataka, Kerala 
and soma other places. There are eminent writers and 
artists who are well known in Tulu language. The 
Governments of Kerala and Karnataka have already 
formed Tulu Academy in order to protect this language. 

In this connection, I would request the Government 
to include the Tulu language in the Eighth Schedule of 
our Constitution and give protection to this language. 

MR. DEPUTY SPEAKER: Dr. Shaflqur Rahman Barq, 
the matter which you want to raise Is a State matter. So, 
pIeaee sit down. 

[Tlllnslstion} 

DR. SHAFIOUR RAHMAN BARO: It is not a State 
matter ... (Inl6nuptionsj 

MR. DEPUTY SPEAKER: I have seen the notice 
that you have given. 

. .. (Inl6nuptions) 

{English} 

MR. DEPUTY SPEAKER: I have read your statement 
and I find that it Is a State matter. Nothing should go on 
record. 

... (Intsnuph'onsr 

SHRIMATI JHANSI LAKSHMI BOTCHA (Bobbili): Mr. 
Deputy-Speaker Sir, I may be permitted to speak from 
this seat. 

Sir, I thank you for giving me an opportunity to raise 
the following matter of urgent public Importance. 

It has been observed for quite sometime that the Air 
India flights from Vizag to Delhi and from Delhi to Vizag 
are being cancelled. It has become a regular 
phenomenon. This is putting air passengers to great 
inconvenience disturbing their plans and engagements. 
Air India is informing passengers regarding cancellation 
of flights at the eleventh hour. As a result, passengers 
are not able to book their air tickets by some other 
airlines. This is denting the image of Air India. If this 
situation persists, passengers patronizing Air India would 
be compelled to fly by other airlines. I do not know why 
Air India is cancelling their flights when private airlines 
are able to operate their flights on time regularly. 

·Not recorded. 
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Since Air India Is the only public sector carrier, 

people's rep .... entativea, the Government officials and 
others give first priority to It. Its flights always operate 
with full capacity. If the flights are cancelled due to some 
technical reasons, then Air India should provide alternative 
flights and ensure haasle-free journey to passengers. 

Mr. Deputy Speaker, Sir, through you, I would request 
the Minister of Civil Aviation to look into the matter 
favourably. Thank you. 

MR. DEPUTY SPEAKER: Dr. Barq, I have read your 
notice. It Is about a State matter. It Is regarding the 
police. What can I do? 

... (InttJnuptIons) 

MR. DEPUTY SPEAKER: I will see later on. 

SHRIMATI C.S. SUJATHA (Mavelikara): Mr. Deputy-
Speaker, Sir, please allow me to speak from this seat. 

MR. DEPUTY SPEAKER: Yes. 

SHRIMATI C.S. SUJATHA: Sir, the State of Kerala 
has been facing aerlous constraints in the power sector 
and the State is unable to meet the Increasing demand 
of power. There is an increase of about 150 megawatt in 
demand over the previous year. The Government of India 
has reduced the allocation of power to the State of Kerala 
from the unallocated share from the Central generation 
stations from 320 magawattto 130 megawatt from April, 
2007 onwards. The State has since requested the Centre 
to restore the reduced share of allocation. But 80 far thie 
request has not been conceded. The Stat. Is already 
facing acute power shortage and hence the Government 
should restore the 320 megawatt allocation of power from 
the unallocated share from the Central generating stations. 

I urge upon the Central Government to take urgent 
steps to restore the allocation of power to the State. 

DR. KAAAN SINGH YADAV (AJwar): Hon. Deputy 
Speaker, Sir, I raise a matter of human rights. Dr. Binayak 
Sen of Raipur, a well-known physician and a paediatrician 
and an officer in People's Union for Civil Uberties has 
been imprisoned in Ralpur for nearty a year without trial 
as a result of an aHegation that he has violated State 
terrorism law. Dr. Binayak Sen denies committing this 
crime. One of the prestigious wortd health organisations 
called the Global Health Council has awarded Dr. Binayak 

Sen the presttgIou. Jonathan Mann Award for Global 
H.alth. Dr. Sen has been working In thl. poor 
Chhattiegarh State. He has spent his life time educating 
people about health practic.s and civil llbertl.s. By 
providing information, he saved the lives and improved 
the conditions of thOUIancla of people. Such a dedicated 
doctor trained from Vellore hu been Imprisoned for one, 
y.ar without any trial. He has been Internationally 
acknowledged and recognised. 

Now, a lot of people frorr aU over the wortd have 
been requesting the Gov.rnment of India to get him 
rel .... d from the jail and make him available in order to 
enable him to receive this prestigiOUI Award on 29th 
May, 2008 at the Annual Conference of Global Health in 
Washington DC . 

DR. R. SENTHIL (Dharmapuri): Sir, I want to 
associate with what Dr. Karan Singh Yadav 
says ... (InlBnuptlons) 

MR. DEPUTY SPEAKER: Those who want to 
associate may give their names. 

... (Int.nupI/on8) 

SHRI KHARABELA SWAIN (Balaaore): Sir, I very 
strongly object to this. Why can he not get ball from the 
court? ... (In/smJp/ions) 

DR. KARAN SINGH YADAV: Do you know he has 
spent his lifetime serving poor people and tribals? He 
should be allowed at least to go and receive this 
prestigiOUS international Award. He Is a doctor trained in 
VeDore. He is highly qualified ... (InMmpllons) 

MR. DEPUTY SPEAKER: Dr. Yadav, your point has 
come on record. Please sit down. 

. .. (Inlsnvplions) 

DR. KARAN SINGH YADAV: Without any trial you 
have put somebody in the jail. I would request ~he 

Government of India to use its office to get him 
released ... (InttJlTUpIions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (lnisnupIions;-

"Not 1'8OOf'ded. 
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/Tmf18lallon} 

SHRI MAHAVIR BHAGORA (Salumber): Sir, through 
you, I would like to draw the attention of the hon'ble 
Minister of Human Resource towards the funds rel.ased 
by the Central Govemment for State Govemments under 
Sarva Shlkaha Abhiyan for the purchaae of educational 
material and equipments In Upper Primary school •. Fundi 
have also be.n rel .... d by the Central Gov.mment to 
Rajaathan ... (lntBl'7'ZpItOM). A fair was organized by regional 
officers in connivance with traders In Udaipur division, 
Banswada, Dungarpur, without inviting tenders. A process 
was adopted to purchas. material In the fair. In each 
n.w primary school Rs. 5000 and In old achoola. 
... (IntBnupHOI7$) 

¥R. DEPUTY SPEAKER: What do you want to say? 

SHRI MAHAVIR BHAGORA: I would lik. to submit 
that lakha of rupees w.r. embezzled in the purchas. of 
mat. rial. The material amounting to Rs. 1 crore 30 lakh 
was purchased in Udaipur district in connivance with the 
traders without inviting t.nder. I would lik. to requ.st the 
C.ntral Government that a sp.cial team should be 
conatituted and sent there to Investlgat. the matter and 
action should be taken againat the guilty offIc.rs. 

SHRI RAM KRIPAL YADAV (patna): Mr. D.puty 
Speak.r, Sir, through you, I would like to draw the 
attention of the hon'ble Minist.r of Railways towards a 
very serious problem. Danapur Railway Division in East 
Central Railway falls in my Parliamentary Constituency 
where major chunk of land of the farmers was acquired 
few days back on large scale on which a railway yard 
has been set up. It was 888ured that the affected farmers 
would be provided with the jobs along with the 
compensation. Farm.rs have been fighting for last 15 
years, however, till now no attention has been paid neither 
their gri.vances are being addressed. Similarly, earlier 
also railway yard was dev.loped by acquiring land in 
Fathua of Patna district and jobs were provided to the 
farmers besides compensation. I feel that justice has not 
been done to the farmers of my Parliamentary 
constituency Danapur. There is anguish at large among 
people. All the farmers whose land was acquired have 
not been provided with jobs despite assurance given to 
them. 

Through you, I would like to draw the attention of 
the hon'ble Minister of Railways that he should pay 
attention to provide jobs to the people of Danapur at the 

earliest so that they may tackle the probl.m of their 
livelihood and aolve· this problem. 

{Eng/Ish} 

PROF. K.M. KADER MOHIDEEN (Vellore): Sir, thank 
you very much for giving me this opportunity. I would like 
to raise a very Important issue. 

The Madrasaa In Tamil Nadu like Jamie Anwarul 
Uloom, Tiruchlrapally; Madraaa in Kashlful Huda, Chennai; 
Madrasa Sirajul Muneer, Pudukkottai and oth.rs In the 
Stat. of Tamil Nadu have been receiving LPG cylinders 
80 far. Now, the Indian Oil Corporation has Issued an 
order that they. should be given cylinders only at the 
commercial rate. Till now they have been glv.n LPG 
cylinders at the domestic rate and now they have raised 
It to the commercial rate. 

The Madrasas like the Veda psthshslss and Christian 
seminaries are religious institutions which give free food, 
free lodging and free clothing to the students. The 
students come from the poorest of the poor families. 
They are run by charitable Institutions and by public 
donations. Actually, th... institution. are doing the 
charact.r building work. 

Therefore, I would like to urge upon the Govemment 
to ask th'-Indian Oil Corporation Limited to continue 
supply of LPG cylinders, .. it was done earlier becau .. 
theae religloua institutions are not commercial cent,... 
Therefore, I would ask the Gov.mment to continue the 
LPG cylinder 8upply, as haa been done earlier. 

DR. K.S. MANOJ (AII.ppey): Sir, I would like to raise 
a very important matter ... (Intenuptions) 

MR. DEPUTY SPEAKER: Are you speaking from your 
own seat. 

{English} 

DR. K.S. MANOJ: Can I speak from here? 

MR. DEPUTY SPEAKER: Have you taken the 
permission? First, you go to your seat. 

DR. K.S. MANOJ: I would like to raise a very • 
important matter regarding the security threat in various 
airports in the country arising out of the recruitment of 
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contract labourers by private agencies in areas like ground 
handling. In the various airports in the country, this ground 
handling work is done by casual employees who are 
employed either by Air India or Airports Authority of India. 
These casual employees, as mentioned earlier, are paid 
very meagre wages and they are not regularized. In order 
to push them out of employment on the airports, now 
the Airports Authority has given this job to private 
contractors and these contractors employ workers by 
paying only meagre amounts and also this creates security 
threat In various airports also. While employing them in 
the airports, they are trying to take away jobs of the 
casual labourers who are working there for the last 10-
12 years. This Is not recognized by the Director-General 
of Civil Aviation Security also. I would urge upon the 
Govemment to regularise the casual workers employed 
In the various airports and avoid recruiting contract 
employees In the airports. 

rrl'llnsl8lionj 

SHRI HARIKEWAL PRASAD (Salempur): Mr. Deputy 
Speaker, Sir, under Rule 3n, I had made a demand in 
this House for establishing a branch of Allahabad Bank 
in Deoria district of my parliamentary constituency and It 
was approved. The hon'ble Minister, In his reply, had 
stated that there is no bank at village level where there 
ia market at four places but instead of those four places, 
the branch of Allahabad Bank will be established In 
Bankata Bazar. Two years have passed sInce then, 
however, branch of Allahabad Bank has not been 
established there till date. 

Secondly, there is a big seHlement of minority 
communities at Mehrona ghat. There is no bank in 15 
kg. radius of that place. I have been continuously 
corresponding with the hon'ble Minister in this regard. I 
have also met him In this connection and have raised 
this issue here as well. Despite that Mehrona is deprived 
of bank. Through you I would like to submit to the hon'bla 
Minister !hat I had raised the issue under Rule 3n in 
the House regarding the setting up of branch of Allahabad 
Bank in Bankata Bazar and despite written order the 
said branch has not been set up till today. I would like 
to demand that action should be taken on the setting up 
of branch of the said bank. Secondly, Mehrona Ghat which 
has a market of minority community is also deprived of 
bank. A commercial bank should be set up there as well. 

PROF. RASA SINGH RAWAT' (Ajmer): Mr. Deputy 
Speaker, Sir, corruption is spreading like cancer in the 
country. Whether It is executive, legislative or judiciary, 
no section of society has been unaffected with this. India 
is the largest democracy of the world. Purity and 
transparency in public life is extremely necessary in 
democracy. Though there are various agencies and 
authorities like Central Vigilance Commission, CBI, Public 
Grievances and Pension Department. IPC and the courts 
of Law etc. however, they are either partially autonomous 
or are under any department or the Ministries which have 
been unable to check corruption, have not been proved 
effective. 

There is a need of such a body In the country which 
could check corruption prevailing at higher level. This 
body should be cheap and effective which could look 
into the matters conceming Minister, deputy Mi"ister, State 
Minister, Prime Minister's office, MP, Officers, Judges or 
other high officials. It should also be common and 
Independent which could expeditiously take action and it 
should also be fully competent to deliver Justice. 

19.00 hr •. 

It should have Ita own investigating agency. Like other 
developed countries It was suggested to appoint Lokpal 
in our country as well. For this a bill in this regard was 
brought for the first time in 1969 In Lok Sabha and the 
bill was also passed by Lok Sabha after the discussion 
on this bill. However, 39 years have elapsed since then. 
This bill has been moved eight times in the Parliament 
and often it was moved in the Lok Sabha when Lok 
Sabha was to be dissolved or sometimes after passing 
from Lok Sabha It could not be passed in Rajya Sabha. 
If It was passed in one House it could not be passed in 
the other House. 

Through you, I would like to demand that everyone 
whether It is Minister or other high official, whether It Is 
Judiciary or executive all should be brought under Its 
purview for checking corruption. For this purpose Lok Pal 
Bill should be introduced in the House at the earllest 
and it should be passed and executed by way of 
appointing the Lokpal. Only then our public life will 
become pure. It is very unfortunate that everyday some 
scams come to light involving prominent persons. So, 
Lok Pal Bill should be passed from the Parliament at the 
earliest. We all Members and the Ministers should ponder 
over it as to who is responsible for the deiay. 
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/English/ 

SHRI P. RAJENDRAN (Quilon): Mr. Deputy Speaker, 
Sir, I would like to draw the attention of the Government, 
through you, to a matter of urgent public importance. 
Kollam District in Kerala is known as the Capital of the 
cashew Industry of the nation as the cashew processing 
industry of the nation is concentrated in the district and 
surrounding areas of Allappuzha, Pathanamthitta and 
Thiruvananthapuram districts. The cashew processing 
labourers of Kollam are very much celebrated from the 
very beginning of the industry in India for their skills and 
hence the cashew nuts produced in Kollam are esteemed 
in the world market. 

The quantum of exporting of cashew nuts from Kollam 
is more than 50,000 metric tonnes and thus the district 
collects more than Rs. 1,500 crores of foreign exchange 
per annum. The cashew industry of Kollam consists of 
direct exporters, large scale manufacturers, small scale 
processors and more than two lakhs of labourers engaged 
in about 500 factories in Kollam. The potential for growth 
of the cashew processing sector is very high if adequate 
common facility centres are created, raw material is made 
available and market facilities are provided. The 
Government of India implements several projects through 
various agencies for the uplift of the cashew industry. 
Recently, the Ministry of Commerce and Industry of the 
Government of India has given the status of 'Town of 
Export Excellence for Cashew' to Kollam. The Directorate 
of Cashew Nut and Cocoa Development under the 
Ministry of Agriculture administers the schemes for the 
cashew development of the Govemment. 

So, it will be more appreciable if the Govemment 
takes immediate steps to constitute a separate directorate 
or agency for cashew development with Its headquarters 
at kollam so that it will give a boost to the cashew 
industry and allied activities like cashew plantations and 
value addition of cashew products. 

SHRI A.V. BELLARMIN (Nagercoil): Mr. Deputy 
Speaker, Sir, I would like to bring to the notice of the 
Government that the country Is witnessing the closure on 
an~verage of one rural branch of a scheduled commercial 
bank every day for the last 15 years. In the same period, 
bank branches in the urban metros have doubled, opening 
at a rate of more than one every day. This fact is 
substantiated by the statistics furnished by the Reserve 
Bank of India on the Indian Economy (2006·07). As many 
as 4,750 branches were closed during 1993·2007 in rural 
areas whereas branches in metros shot up from 5,753 to 
11,826 in the same period. 

The closure spree of rural banks will never subscribe 
to the Govemment's claims of massive Increase i., rural 
credit and plans to boost it. Such a rapi~. decline has 
pushed more farmers towards money lende·rs. It may be 
meaningless to argue that these are not closed but 
consolidation or mergers or the creation of satellite offices. 
It is also unwise to say that more ATMs have been 
opened to fill the need of the rural farmers. ATMs are 
located in cities and loans are not given at ATMs. If the 
Govemment's Intention is to help the farmers In availing 
of institutional credit, more branches should be opened 
in rural areas where 72 per cent of the total population 
lives. It Is pertinent to recall that almost *" the natlonali8ed 
commercial banks had Agriculture Department Branches 
in rural areas during 19708, advancing credit to farmers 
for farming purposes as well as livestock rearing and 
land development at differential rate of Interest of 4 per 
cent. The nationalised banks should also come forward 
to help the farmers as before. 

So, I urge upon the Govemment to Increase the 
branches of nationalised banks in rural areas to serve 
the farmers. 

MR. DEPUTY SPEAKER: Dr. Shafiqur Rahman Barq, 
even though it is a State mafter I am allowing you to 
raise it for one minute. Bt this should not be treated as 
a precedent. 

/Tl'lInslstion/ 

DR. SHAFIQUR RAHMAN BARQ (Moradabad): Mr. 
Deputy Speaker, Sir, I would like to extend my thanka to 
you. Recently, just 20 days back Dr. Mehruddin Khan 
who is a senior journalist was sent to jail by fabricating 
a false case against him in Khandala police station in 
Uttar Pradesh. His son Saklr was also sent to Jail. The 
media has condemned this incident and the Press Council 
of India has also given notice to the Uttar Pradesh 
Govemment in this regard. So, I demand that CBI enquiry 
should be held regarding this incident involving 
Dr. Mehruddin Khan and justice should be done In this 
regard. 

/English/ 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again on Wednesday, the 30th April, 
2008 at 11. a.m. 

19.05 hrs. 

Ths Lo/( Ssbhs thsn sdjournsd hll Elsvsn of ths Clock 
on Wsonssdsy. Apr/I 30, 20081Vsisskhs 10, 1930 (Ssks). 
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ANNEXURE I Member·WiN IndtIx 10 UnslllmKI 0utI81ion6 

MtIInbtIr-wIH IndtIx 10 StIlmKI 0wtI1Ion8 SI.No. Member'. Name Question Number 

1. Shri Argal, Aahok 514 1 2 3 

2. Shri Athawale, Ramdaa 501 1. Shri Adeul, Anandrao Vlthoba 5022 

3. Shri Barad, Jaaubhai Dhanabhal 510 2. Dr. Agarwal, Dhlrendra 4955 

4. Shri Bhagora, Mahavlr 512 3. Shri Ahlr, HanaraJ G. 4968 

5. Shri Chaure, Bapu Hari 505 4. Shri AJay Kumar, S. 5008 

6. Shri Chowdhury, Adhlr 504 5. Shri Athawale, Ramdas 5035, 5075, 

7. Shri Dhlndaa, Sukhdev Singh 507 5094, 5102 

8. Shri Gangwar, Sant08h 516 6. Shri Barad, Jasubhai Dhanabhai 5032, 5071, 
5093, 5104 

9. Smt. Gewell, Bhavana P. 520 
7. Shri Barman, Hltan 4963, 5080 

10. Shri Khaire, Chandrakant 513 
8. Shrl Barman, Ranan 4958, 5015, 

11. Shri Kharventhan, S.K. 504 5063, 5080 

12. Sr. Libra, Sukhdev Singh 507 9. Shri Bhagora, Mahavir 5028, 5073, 

13. Shri Maharia Subhaah 512 5120 

14. Shri Mahtab, B. 505 10. Shri Bhakta, Manoranjan 5002, 5051 

15. Prof. Malhotra, Vijay Kumar 516 11. Shri Borkataky, Narayan Chandra 4967 

16. Shrl Maeood, Rasheed 514 12. Shrl B088, Subrata 4963, 5019, 
5064 

17. Shrl Mondal, Abu Ayes 518 
13. Shri Budholiya, Rajnarayan 4991, 5048 

18. Shri Owaist, Aaaduddin 617 
14. Shri Chakrabortty, Swadesh 5101 

19. Shri Patel, Kishanbhai V. 511 
15. Shri Chakraborty, Ajoy 5014 

20. Shrl Rao, K.S. 508 

Shri Rao, Rayapati Sambaslva 
16. Shri Chand. Nlhal 4994 

21. 519 

Shri Rathod, Harlbhau 509 17. Prof. Chander Kumar 5055 
22. 

23. Shri Reddy, K.J.S.P. 515 18. Shrl Chaure, Bapu Harl 5115 

24. Shri Sai. Nand Kumar 503 19. Shri Chavda, Harisinh 4981, 49t\5, 
5056, 5058 

25. Shri Singh, Rewati Raman 506 
20. Dr Chinta Mohan 4998, 5043, 

26. Shri Singh, Sugrib 503 5047, 5109 

27. Shri Singh, Rajlv Ranjan "Lalan~ 517 21. Shri Chowdhary, PankaJ 5013 

28. Shri Tripathl, Chandra Mani 502 22. Smt. Deo, Sangeeta Kumari Singh 4981. 5056, 

29. Shri Tripathy, Braja Kishore 502 5081 
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23. Dr. Dhanaraju, K. 4989, 49. Shrl Majhl, Parsuram 4957 

24. Shri Dhindsa, Sukhdev Singh 5042 50. Dr. Mano] , K.S. 5023 

25. Shri Dhotre, San]ay 5038 51. Ms. Mcleod, Ingrid 5108, 5113 

26. Shrl Gadhavi, P.S. 5018, 5063, 52. Dr. Mediyam, Babu Rao 4959, 5026 
5087, 5098 

53. Shri Mehta, Bhubneshwar Prasad 5011 
27. Shri Gangwar, Sant08h 5118 

54. Dr. Mishra, Rajesh 4974 
28. Smt. Gawall, Shavana P. 5036, 6088 

55. Shrl Mistry, Madhusudan 4960 
29. Shrl Gehlot, Thawarchand 4986 

56. Shri Mohale, Punnu Lal 5021 
30. Ch. Hassan, Munawar 4976 

57. Shri Mondal, Abu Ayes 5044 
31. Dr. Jagannath, M. 5017 

58. Shri Murmu, Hemlal 4996 
32. Smt. Jayaprada 4993 

59. Smt. Namire, (Saw). Kalpana 5007 
33. Shri Jindal, Naveen 4970, 5008, Rarnesh 

5031, 5072 
60. Shri Oram, JuaJ 5047, 5110 

34. Shri Jogi, Alit 5004 
61. Shrl Owalsl, Asaduddln 5010, 5118 

35. Shri Kharventhan, S.K. 4969, 5030, 62. Shrl Panda, Prabodh 4997, 5046 
5070, 5092 

63. Dr. Pandey, Laxmlnarayan 4983, 5043 
36. Shri Koshal, Raghuveer Singh 4971, 5109 

64. Shrl Parate, Dalpat Singh 4972, 5054 
37. Shrl Kirshna, Vljoy 4979, 5037, 

5085, 5106 65. Shrl Patel, Jivabhal Ambelal 4978, 5050, 
5079 

38. Shri Krishnadas, N.N. 5000 
66. Shri Patel, Kishanbhai V. 5067, 5076, 

39. Shri Kumar, Nikhil 4993, 5016, 5095, 5103 
5054 

67. Smt. Paterlya, Neate 4964, 5041, 
40. Adv. Kurup, Suresh 5005, 5055 5043 

41. Smt. Lakshmi, Jhansi Botcha 4982, 5038 68. Shrl Patll, Raosaheb Danve 5009 

42. Sr. Libra, Sukhdev Singh 5042 69. Shri Patle, Shlahupal N. 4999 

~: Shri Madam, Vikrambhai A~anbhai 5024 70. Shri Pingle, Devidas 4999 

44. Smt. Madhavaraj, Manorama 5020, 5117 71. Shri Prabhu, Suresh Prabhakar 4988, 5057, 
50B3, 5097, 

45. Shri Maharia, Subhash 4994, 5025 5105 

46. Shri Mahato, Naraharl 5015 72. Shri Prasad, Harikewal 4984, 5059, 

47. Smt. Maheshwari, Kiran 5006 
5062, 5079 

73. Shri Prasad, Lalman; 4957 
4B. Shri Mahtab, B. 5116 
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